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LOK SABHA DEBATES

I
LOK SABHA

Wednesdau. Dece.nber 14, 1977/Agri-
hayana 23. 1899 (Saka)

The Lok Sabha met at Eleven of .he
Clock

[Mz. SPEaKER in the Chair]

ORAL ANSWERS TO QUESTICNS

Loss incurred by Coal India Limited

-

«106. SHRI K. LAKKAPPA-

SHR]I SUKHDEO PRASAD
VERMA:

Will the Minister of ENERGY le
pleased to state:

ta) whether Coal Iadia Limited, a
State undertaking. controiling nearly
95 per cent of the reserves in the coun-
try. had incurred an accumulatzd lnss
of Rs. 80 crores -dumnng the last two
years;

(h) if so. the main reasons for the
same; ang

(c) the steps Government nioppse

to take in th: matter?

THE MINISTER OF ENERCY SHRI
P. RAMACHANDRAN): (a) According
to the provisional accountg avzil: ble,
Coal India Limited is estimated to have
incurred g loss of over Rs. 80 crores
during the last two years.

(b) The main reasons for the luss
are as follows: —

(i) The national coal wage agree-
ment resulting in substantial increase
in the wage bill of the company was
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effective from 1st January. 1975 but
the price of coal was revised from
1st July, 1975;

(ii) While revising the price of
coal from 1st July, 1975, the Govern-
ment allowed a price increase of Rs.
17.50 per tonne onlv even though
the Inter-Ministerial Committee
which went into the guestion had
recommended an increase of Rs. 21.80
per tonne on the hasis of the cost of
production.

(iii) During 1876-77. the cost cf
production went up on account of
payment of ex-gratia amount in lieu
of bonus and rise in the cost of
ctores, power machinery ang other
inputs,

{c} In view of tne impact of any
rise in the price of a basic fuel like
coal. Government has gecided not to
revise the price of coal at present,
Steps are. however. being taken ' ‘
etfect economies, improve eflicien
and reduce the cost of production.

SHRI K. LAKKAPPA: Coal India
Ltd. is controlling 90 per cent of the
Coal reserves of the country and re-
cently the Chairman of the cnmpany
Mr. Garewal made a statemcnt that
the company has accumulated 3 less
of Rs. 80 crores for the }ast two ~ears.
He has also stated the v.arious reasons
for that. And in another statement,
he has said that inspite of an accu-
mulated loss of Rs. 80 crores, thev art:
going to invest Rs. 43 crores urtht'{
for construction of palatial houses an}i
buildings instead of adoptirg austeri’
measures in the compan,;. He has al'
made a definite charge against tH
present government that the Govern:
ment of India has failed to implemen
certain suggestions made. I do mot
know what the suggestions are ena
whether they are good or bad. He made
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a charge against the preseat govern-
ment and its attitude in respect of
certain requirements and he pointed
out that these reguirements have not
been fulfilled by the Government of
India. Unrealistic approaches have
been adopted in regard to recruiiment,
promotions and so on. The organisa-
tion wag compelled to absorbe in em-
pioyment manpower not required by
the company at all. So these accumula-
ted losses are increasing and within
2 years it has come to Rs. 80 crores.
with respect 1o the suggestion made by
the Company Chairman, what are the
reactions of the governmeni to stream-
line the entire system?

SHRI P. RAMACHANDRAN: Losses
were 4ue to a variety of reasons as 1
said. Government has appointed a
committee to go into the guestion and
effect economieg wherever possible.
The report is expecied within the next
3 montns. There are guidelines exist-
ing to effect economies in varicus
things. There are resirictions in power
of recruitment of wnon-technical and
non-operational  sfall and guidelines
on the office expenses, T.A., contin-
genciez etc. These guidelines are being
followed and we expect certain eco-
nemies to be eflected. Also the cost
of production has gone up. Wages of
workers have gone up. There are
increaseq costs of stores, inventories
ang other things. Even so, we are
trying to see that economies are
effected and we expect the Coal India
will break even very socon.

SHRI K. LAKKAPPA: He has given
the usual stereotyped reply. Necessary
austerity measures were nol taken up
by the management. Regarding em-
ployment, promotion, etc. unrealistic-
methods were followed and discrimi-
naticn was practised. There was
another committee, calledq the Chakra-
varty committee, which was appointed.
All sorts of comimiiteess have been
swallowed by the management, Fauliy
planning has resulted in huge losses.
The tax-payers’ money is involved. So,
my question is this: Will the Minister
agree to constitute an Expert com-
mittee to go into {he matter with a
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time-bound programme given, {o sub-
mit its report, so that we can set right
matters?

SHRI P. RAMACHANDRAN: AsI
said, losses are due to certain measures
taken after nationalisation. There was
the wage agreemeni between labour
and management which has escalated
the cost of production.

SHRI K. LAKKAPPA: He should
answer my question so that I need
not have to ask him anything.

MR. SPEAKER: Are you going lo
appoint an expert Commiitee?

SHRI K. LAKKAPPA: The exrert
Committee has to report back to this
House within three months and then
he must take action accordingly.

SHRI P. RAMACHANDRAN: I have
explained already, a Committee hes
been appointed and we have asked
them to submit the renort within three
months and as soon as they submit the
report we shall take necessary slepe.

ot FATAMT FATMH AT : TEAEA
WEEE, § AMAT W4T 9gaT § Qe
=rzar g fF #ra ifear fafwes & a2
& wew FOT FAT & a4t fggEw A
TS F TEAFTT T qF FAT AT 5
TIC AT RIS * 37 915 & 7 F47 ST
TH FEAAT H AT T3 AT2T &Y @I 2
IHRT WiF FOAT W 7 AT W
FEOAT § TR FlAFTAT ZA AT
ay &1 HI=q7 fFar Fmav E, I9F7 A=
FUAT ? T FTT & AT @A
FIO0T TEA AT AfAFGIT T THT
g 98 7@r &7 | Wl W7 A 99
FI ST FA FL AR 9 7

MR. SPEAKER: Most of the ques-
tions have been answered in the
written answer. I do not think you
have seen the answers. Anyway you
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SHRI P. RAMACHANDRAN: 1f
irregularities are brought to our notice,
we shall take action definitely. With
regard to the price, before the coal
agreement was entered into, that was
before 15-11-73, the basic pay of a coal
worker was Rs, 130/-. D.A. Rs. 77 ard
the total he was earning amounted to
Rs. 222/-. From December, 1977, the
total emolument of a coal worker will
come to Rs. 407/-. That means the
price of coal, the cost of production,
has gradually increasad from 1373.

Out of the total cost of production
the salaries and ‘wages wili cost about
Rs. 45.33 for every tonne of coal. That
is why the prices have gone up.It is
only in that connection that an inter-
ministerial Committee has recommend-
ed the i:icrease in price of coal. But,
the Government has not increased as
per the recommendations because the
increase in price of coal which is the
main thing in the other industries will
have an adverse impact in other indus-
tries. That is why Government has
decided not to increase the price of
coal. At the same time Government
will try {o effect economy in adminis-
tration.

SHRI V. ARUNACHALAM: Sir, the
hon. Minister replied that comprehen-
sive measures have been {aken by
Government. But, ctill, there is a loss.
I would like to know from him whether
Government has seen any sign of re-
duction in the losses after the intro-
duction of the comprehensive rneasures.

SHRI P. RAMACHANDRAN: Yes,
Sir. Already comprchensive measures
taken to efiect economy have shown
soma2 results. I think that, in the cours,
of the next three or foyr months, we
will try to see that some economies
are effected.

SHRI M. S. SANJEEVI RAO: Mr.
Speaker, Sir, T understand from reli-
ablg quarters that one of the reasons
for these heavy losses are due to the
private sectors operating in these areas.
These private sectors :in collusion with
Guvernment officials of Bihar and

AGRAHAYANA 23, 18989 (SAKA)
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Bengal are deliberately pilfering a
part of the coal. ‘This is one of the
major reasons that we are incurring
heavy losses. What steps is the Gov-
ernment going to take to check the
activities of these private sectors from
this illegal mining?

SHRI P. RAMACHANDRAN: With
regard to the illegal mining, for a few
monthg because of certain stay orders
granted by the court, there was some
illegal mining. We appealed to the
Court and got the stay order modified.
After this, almost practically the ille-
gal mining has been stopped, If there
are anv malpractices and, if they are
brough. tc our notice definitely we
shall take acticra. We have written to
the Chief Ministers of both Bihar and
Bengal to treat this as a law and order
problem and take whatever steps are
necessary in this regard. Ilicgal mining
had been stopped after that.

st ARAT WrE: H AAY AgRT F
SFaT = gar § fF 1974 ¥ 1976
a5 agar fraar wrer gur § d
gfear fafwes #1? W Fgar g
qrer 3 q7 I M@ AT AT A AR
FFHT, A FIE FIOT TG I97 THd
Fqife gt ¥ wfasifr Fr waqr g
zafalr g7 gfasfar @ feamw o
FT FEAIET FA I R g7 AR
I AT FT T Fg FL AGT TAT AT
gFar f& stiw g @r & SuHr fwe
T 9T AT IE § FIE FIH ISET |
gg FFAAT A1 H 9% IHr & | sAfAd
f& o gfas grer 7 a8 @ IR § A9
T T @ 8, AT Iq Hfusiar &
faard a1 FEAAE FH AT W & |
HX A FET Fg7 F O Ay a7
FiAAET B AT T a8 < Fa a5
TEAM, THE F qAA ?

SHRI P. RAMACHANDRAN: Abcut
the charges. levelled against some
officers, if any specific case is brought,
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[Shri P. Ramachandran]

deéfinitely we shall take action. The
other point he wants to know is about
the losses. As I meationed earlier,
there are losses: during 1976-77 and
1975-76 the losses were about Rs. 42
crores and Rs. 45 crores. During 1977-
78 they are estimated to be about 78
crores. There are losses because the
cost of production had gone up and
the prices are not commensurate with
the cost of production. About the
other malpractices, if any specitic case
is brought to our notice definitel:: we
shall take severe action.

wiTat arqy fassiwT & wioq
T A/

*407. ot Mfe= Tw fae . &40
FAT FaY T TATH ¥ FIT £ =%

(%) =7 F1777 Ay fasAr 97
FIRIGT F1ATA FH FT GOHAT F747
7 @R, W

(|) =em S 7 w1 FAT I
agrEt ¥ o feay o Andrg frsr 991
F1 FIAA FT THATE & AT § qrafwz47
FI|F A FTTONE7

THE MINISTER OF ENERGY (3SHRI
P. RAMACHANDRAN): (a) No, Sir.

(b) Priority has been given in the
supp:y of coal to meet the requirements
of the pit-head nwower stations in
Madhya Pradesh, locategq at Korba,
Amarkantak and Satpura.

Since the commissicning of the new
120 MW unit at Korba, it has been
considered expedient to supplement the
supplies of coal from the Korba mines
by some supplies from the Sohagpur
coal fields to make up for any short-
fall. There have been some operationa}
problems in the fransportation of coal
from Sohagpur coal fields to Korba
and they are being looked into. How-
ever, generation at Korba has not heen
affected for want of coal.

- DECEMBER 14, 1877
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Wt Mfex wm frdt : wwre Ty,
@ F FON #Y 7 ;T § W
agt qT way & fagw W ¥, ww@
Tz WY agt & @ faadr g § ST
FraaT q@qfer "7 ¥ T ITHT RGN
TEL F TIAT FT WAT ATAT § A7 AT
g # IR WA & Faw ¥ gia 7
¥ 2 fomq 7 $a7 afrags =g T
Ffed g1 AWTT fagasmes av 937 2,
T I, IqEA W QAL 97 W
INTE AT &+ § HAY 7gEq A AAAT
qAEAT § A A T ey Fv qi
fardst & $T 853 & faaq wrez 7 ot
FAT FNO WYL FIAT FY HGAT LT
FY g9d 9% Frear 7 frag faga awE
¥ far grfay v w@, dE #f
=aeqT Wt warma ¥v vy ¢ ¢ afe zh
AT ¥4 AF 7

SHRI P. RAMACHANDRAN: The
huorba power station is not sullering
for wint  of any coal so far. They!
have go. adequate stocks. With regard’
"0 mines that are there near abou' the,
power stiations before the new pow:r
stitions were commissiored, some part’
o! the coal hac< been linkec to som:
vther power stations in  other pari
That does nst mean thuat the power
statione in MUP. will be allowed n
suffer. If there is any shortfall. it will
be met by bringing coal from ditferent
places. Atout the future all the power
stutions in Madhva Pradesh will be
linked 1o various mines which will
supply coal adequately to all the power,
stations,

MR. SPEAKER: He said that trans
purt cnst will increase if you take F
from other places. Why not supwbif
coal from ihe nearest mines? e

SHRI P. RAMACHANDRAN: TheF
are being supplied from the neares
places. At the moment the difficult
is on account of operational difficulti¢’
and working of the new mines. F
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st Mifarg Tw @ : we TRy
T Tt & & s fead faga F=
F1 FEST FT FHT FT AT Tl HAT
9% @7 &, AfHT STal T% qA STAHA
T% 7g @ AT 1 WES FIar H
it faara &% & =gl & fweng e
aredt (WL weq fafTaw FFaT) Sream
F1 AR qFATT Hrie FF i
fara a1 qfq #t ot 8, &A@
T & & |4fF Faer 71 gfa agi awEt
AET & W@ &, sl T 3ad I3 IAW
q¥ I9TT 927 & afed F8T F Sl
Fr fasar Fr @ FTEET T T 20
T Al WEled Fama fF agr 9%
faga #t qfa awE< et /i atedt
FACET & aTH1 & ST a1 fqera § & o
T F1 AT ?

SHRI P. RAMACHANDRAN: The
pcwer 2ul operating in M.P. has noth-
ing 1o do with the coal supply. In all
power stations in M.P. stocks ranging
from 6 days to 16 or even 26 days are
aveiioivle,. The power cut is because
generation has gone down. Till June,
1978 there will be scme kind of power
cut in M.P. until the new stations are
commissioned.

SHRI RAGAVALU MOHANA.-
RANGAM: What is the reason for the
inordinate delay in the complefion of
the Kalpakkam piant?

MR. SPEAKER: From Korba to Kai-
paklztam! I{ does not arise out of this.
Please put a separate question.

sto"weRY AR@ aiEd ;| wel
g ¥ g A% ] 919 ¥ THIC
famar & 5 A a7 74 & FRdY T
WY ST IATEA | FHT g, AT6T 4 1T
weY & F wraer @t FH7 F &Y 7oA R_w H
FIeaT #7 faa amg &7 3rF F 7@ =
97 @7 g1 & Hell #giag q S@dr
e g Fmaw FE & oS § &
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FAAT ITAT & a1 WY 3% o
TAATE FAT AE1 BT T & HIT 39 FL
¥ WHES F T WA HT FAT FIOT & ?
IS AL SR § THT HTO0 fasrelt &7
%z 31 FEm W wmh Fror agw
e

SHRI P. RAMACHANDRAN: The
Korba power station has not stopped
functicning for want of coal. Even
yesterday I had discussions with the
ML.P. Electricity Board and coal is avail-
able there. The power shortage has
nothing to do with coa! availability.
Adequate coal supplies are made to the
power stations. I can assure him that
the power slationg in M.P. 'will not be
aliowed to suffer for want of coal.

Purchase of ships from Poland or
England
-

*408. SHRT YADVENDRA DUTT:

SHRI D. B. CHANDRE
GOWDA -

Wilj the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(2) whether Government are going
to purchas- ghips of 14,000 to 16,000
D.W.T. from Poland or England;

(b) whether Mazagaon Dccks and
Ccchin  Docks manufacture most so-
phisticated frigates for the Indian
Navy, and are in a posilion to manu-
facture ships for our Merchant Marine
of the required tonnage why is the
Governament of India buying ships from:
foreign countries:

(¢) whether South Korea can sup-
ply better and cheaper ships; and

(@) if so, why England and Poland

~ ships are being purchased”

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Only the Shipping.
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Sbri Chikd Ram)

Coampaniss “iuy ships. Silfppiig Cor-
poration of India bas contracted for
the acquisition of 6 liher cargo vessels
of 15000 DWT each from Poland. A
decisivn has been taken In principle to
buy some ships from UK. to utilise
British aid available but the details of
purchase are yet to be finalised.

(b) Cochin Shipyard does not build
vessels for the Indian Navy. The
capacity of these two shipyards is not
adequate to meet the entire nationa!
requirements of merchant vessels.

(c) No shipping company has so far
submiited any proposal for acquisition
of ships fofti the Republic of Korea.

(d) The ships ordered in Poland and
on offer from England are suitable to
our requirerments,

SHRI YADVENPRA DUTT: The
hon. Minister has just now stated that
our shipyards are not suitable to
manufacture ships of the dead weight
tonnage of 14,000 to 15,000 tonnes. I
have a list here with me which clearly
shows that in India bulk carriers are
being manufactured of 45,000 DWT. If
I go further, the Scindia Steam Navi-
gation Company is having ships manu-
factured in India of 5 48,000 tonuies. In
view of the fact that our shipyards
can manufacture heavy deadweight
tonnage ships, why did he not have
these ships manufactured in the Indian
shipyards, ‘whether at Cochin Visakha-
patnam, Garden Reach or anywhere?
What was the need for having ships
huilt in foreign lands when your ship-
yard can do the same work better and
cheaper?

SHRI CHAND RAM: We have not
that capacity which is required “v the
various shipping companies. 1 have
made my position clear. The Hindus-
tan Shipyard has a capdcity of two or
three vessels per year. The Cochin
Shipyard has a capacity of three
vessels per year. But that {is not
manufacturing even three vessels. The
Garden Reach ang the Mazagon Docks

are matuliicturing frigates aHa vesse]
for the navy not for 1ifie merchant
navy.

SHRI YADVENDRA DUTT: The
answer has not come.

MR, SPEAKER: It has come.

SHRI YADVENDRA DUTT: Is it a
fact that in spite of the desire express.
ed by the National Shippihg Board, a
statutory body, that India will have at
least two shipyards to meet the re-
quirements of the country why orders
were placed on Britain and Poland?
Was the National Shipping Board at
all consulted before placing the order?
If not, why not, this being a statutory
body constituted under the Act to look
after the interests of the shipping in-
dustry at large?

SHRI CHAND RAM: Of course there
is a proposal to set up two new ship-
yards. But that will take about five
to six years. In the mean while, we
have to increase our tonnage capacity
to match with the requirements of the
cargo trade. Therefore, we have placed
orders for ships from Poland.

SHRI DHIRENDRANATH BASU: Is
it a fact that the Mazagon Docks and
the Cochin Shipyard were in a position
to manufacture such ships and they
were agreeable to manufacture them
at a lesser price? May I know whether
they offered in writing that they were
agreeable 1o manufacture such ships
for our merchant marine of 15,000
tonnes at a cheaper rate?

SHRI CHAND RAM: I think I have
made my position clear. The Cochi
Shipyard has capacity only for two
ships per year and its hands are a
ready tight.

MR. SPEAKER: He asked about th.
Mazagon Docks.

SHRI CHAND RAM: It is for the .
Defence Ministry to answer that. But
before we place orders with a foréign |
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country, we always tuke into con-
sideration the capacity of the Mazagon
Docks as well as Garden Reach,

SHRI 'DHIRENDRANATH BASU:
Did they ofler it in =writing?

MR. SPEAKER: The Minister says
that the Mazagon Docks and Garden
Reach are assigned completely for
naval ships. Therefore if they offer
to suppiy the civil needs, the navy
will suffer....(interruptions) Has the
Mbzriister anything further tn say?
Has the Muzagon Docks written to you
that it is willing te manufacture 15,0M)
DWT ships al a cheaper rate?

SHR!I CHAND RAM: I am nnt
awere of that. I can only say that it
is for the Defence Ministry to replv
to that. In fact their hands are al
ready ful!l, so far as the delence rec-
quirements are concerned.

SHRI KRISHNA CHANDRA HAL-
DER: He has stated that our ship-
yards are not in & position to supply
all the requirements of our country.
So, I want 1o know whether he w.l!
consider building a new shipyard :n
Haldia in West Bengal?

SHRI CHAND RAM. There is n»
proposal to build a shipyard at Haldia
but there is a proposal to build a ship
repairing yard there.

it it e TR ;7Y WERT A
TIE ¥ WL A70EA &7 T FEr 8
f 7g wE & fF gudT 3 awa aver
NFPAEANE AT I AT F I A
T OREA AN 9T T RS AUT TR E
7 f& g gt ¥ ey wH 2w o9
wgre forer 78 & 7 a@r ag WY wE B
f& gat agieg sEre 2@ F fag e
17 ¥, w7 fF QT ¥ T ¥ @
ware faar @ fza@, o qar [ Fr
™ 9T, gaer g, faa¥ fag g Awa
fmWaw ' g e g s
fofer sy & @ T @@ WA
¥ oo fir, ot TeRE ¥ 37 S

AT fiF a8 T wEOT #Y TR A e
¥z & fau wafedr 3 ?
e gz T g B, ot ag W @
w7 gz 2, Ffew 737 = v @
e & w wife @ 7

e ow: sde ¥ W oW
FETT FH AT SATET 10T qI— AT
T NI FrEAeTEd T ogE -
gl a1 R Y | 7@ A 144 Fafeam
qen &1 ux fuer @ &, & gfeargy
FA FT A § | IAA ¥ 40, 50
fafemm argew &Y ur q4r &, oY
frm gz & fou govamee 2
qare ag ¢ f& 39 ge 1 77 gfeagy
7| w7 § fied aei & wigd g9
¥ amy w & oz gfeamsamm &%
grar @ &, A gIq asyE o fF
aatfaar #19 oz ¥ w91, AfEw
fredt THEz 7 I afearew A
fear | s owg wg, N X & feoa
9T FFAT & |

14

St WY YWY Tw ;. Wege weRa,

AT gt &1 FATd Ag foer & A¥
Wﬂmﬁf*mﬁ‘z?{\o o ¥ FH qIT
AFT AN TAZ A qEY AGTT FT G
gdT F 2 AR ge § B Wi
g% A1 2g 2, 99 fF qIE T Godo
M AT e | W ag A & I
TAARZ FoFo XN ITH AT FN ZfTART
& ¥ g wafrdr 3% ¥ fao dare
g7

ot T TR : TZT FA A4S A
faet w2 * Ffearey F74 @t ¥
wEIw AdTE ¥ a7 g1 87 wr R
ffgw agr & @@ @A G ¥ | W
w¢ wF 7@ ¢ 5w anfaw ®@
@y g ¥ wrsfew savEm § AR
ware gndx & fat @i O afesew
F@ 1 &1 fafenr w75 & @

\
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f& T gw sew @dzq & feag aie
&1 gfearss T8F 337, a1 @ UT dAH
g1 IR, T SF far wE a7
JiZ &1 FEAT ATHAMFT g AT )
gras & fafrer @i S
vz, fadw afew gz, Faad s 2 fr
375 fau 57 gtz £ agar qfwa
ST | G AF F@ET FT AT g,
fafm Fearem & oA afzadse
F form & fF 37 =T A FarfeRt
amE 3F & | FAnfadr ¥ a1y § fufm
FTGRAT F T qfcaFanT F AT
g fF Ffady g o &

SHRI O. V. ALAGESAN: The hon.
Minister has stated that he does not
have enough capacity to manufacture
the tonnage that is required and he
has also gstated that the Government
propose 1o have {wo more new ship-
vards 1o manufacture ships. Now,
there is a wondereful! site near Madras
calleg Pulicat. Will the hon. Minister
concider having one of the two new
proposed ship-yards at Pulicat?

st =g Tw ;o wzw § faarE
aag & fou #=1% wowe T8 g
UF ZFAT OFRIIAFE  FUIT gdr or
394 7% fawrfwer #1 2 f5 @edlg iz
ZoRT & qIeE # 2, T dzE gead
) gfafed A9 faz 28 foe
TE g, SEeT wriwr fWid g 7
3T 2T Argew & fau @R )
Amendment of Cr. P. C. in relation {»

Anticipatory Bail

*409. SHRI D. G. GAWAI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the question of amend-
ing the Criminal Procedure Code has
heen engaging the attention of the
Government for some time past so far
as it relates to anticipatory bail;

(b) if so, whether a decision has
been taken in the matter;
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(c) if so the particulars thereof; and

(d) if not, the reasons for delay in
taking a decision in this regard and
when a final decision in the issue is
likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (d). A Bill
amending the Code of Criminal Proce-
dure. 1973 and inter alia deleting Sec-
ticn 438 of the Code relating to the
grant of anfticipatory bai! was passed
by the Rajya Sabha in August, 1976.
However the Bill lapsed on the dis-
solution of the Fifth Lok Sabha. The
question of amending some other pro-
visions of tae Code of Criminal Pro-
cecdure including anticipatory bail is
also heing examined. An Amendment
Biil in this regard is proposed to be
brought before Parliament in due
course.

st o Sito wag :  Wewey AFIET,
# AT ArEar g fEosAar amT &
RT3 WA & N F1d & O aF FA
feaT aaferat & fradt a7 g
438 @ FFA FTHHT T F WML F4T
T FTTO IAF FIT AFET TR A 2T
v §LFTT A g 2% 7

SHRI S. D. PATIL: I have no infor-
mation in my possession as far as the
first part of the question is concerned.
As regards the cases in wheich in-
vestigation was delayed. I have got
figures in respect of as many as 17
States where persons were granted
anticipatory bail under Section 438 of
the Criminal Procedure Code. The
figures are: Haryana—88: Bihar—290;
—West Bengal—35: Maharashtra—538;
Andhra Pradesh—571; Himachal Pra-
desh—172; TU.P.—2.613; Rajasthan—
487: Karnataka—102; Gujarat—40
Orissa—554; Pondicherry—12; Madhya
Pradesh-—2.323; Tripura—9 and Mani-
pur 1.

As regards the cases where investi-
gation was adversely affected in rela- -
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tion to identification, the figures are:
Andhra Pradesh—5, U.P.—142, Rajas-
than—5, Karnataka—10; Gujarat—a3;
Orissa—]; Pondicherry—2 and Madhya
Pradesh—177.

As to where the cases were affected
under Section 27 of the Indian Evi-
dence Act, the figures are: Haryana—
10: Maharashtra—22; Andhra Pra-
desh—23: Himachal Pradesh—19;
U.P.—34; Rajasthan—59; Karnataka—
24: Gujarat—12; Orissa—1; Pondi-
cherry—35; Madhya Pradesh—323 and
Maunipur—-1.

For other reasons, the figures are:
Harvana—8; Maharashtra—76: Andhra
Pradesh—14; Himachal Pradesh—14;
Uttar Pradesh—225: Rajasthan—56;
Karnataka—4; Gujarat——3; Orissa—3:
Pondicherry—6 and Madhya Pradesh—
213.

ot Fo WY A o 47 S T gIIET
2 fx oox gmys fagus o9t mmT

AT FOPM, HO[AAAT ATRAT F
TAHRT AT AW 97 2—F% f7,
FZ 917 47 % AfdT 7 FWT ATFTR
F fFae § 97T 438 FT FEIET JTAT
Jeir 27

SHRI S. D. PATIL: It will be intro-
¢ ‘eeqd in clue coudrse, in a reasonabje
time. It may not be in this Session.
but it will be coming soon, next year.

SHRI F. H. MOHSIN: As has been
stated by the Minister, the decision to
deicte the section providing for antici-
patory bail was taken by the previous
Government and a Bill to that effect
wus passed by the Rajya Sabha. It
was also decided to leave the discre-
tion to the courts to give anticipatory
bail as it was in the former Criminal
Procedure Code. May I now know
whether the Government is reconsi-
dering deletion of the section provid-
ing for anticipatory bail. whether they
want to reconsider the decision al-
ready taken by the previous Govern-
Mment? )

AGRABAYANA 23, 1809 (SAKA)

Oral Answers 18

SHRI S. D. PATIL: I have already
replied that the Bill which was intro-
duced by the previous Government
and passed by the Rajya Sabha in
August, 1976 had lapsed. Now, along
with amendment of section 438. tlere
are other amendments - also wa‘ch
Government is contemplating—with
reference to sections 13, 18, 25, 478,
etc.

SHR] BAPUSAHEB PARULEKAR:
I would like to know from the hon.
Minister the nature of the amendment
which he proposes to bring. whetlier
the Government propose to abroz:te
comp.etely the provisions of secticn
438 or they only want to make some:
amendments. He has not mentioned
that in his reply.

SHRI S. D. PATIL: It will be too
early to disclose what type of amend-
ment we are contemplating. Afler
considering the pros and cons of the
matter. we shall bring a suitzble .
amendment.

st oaw wew fend s
gy, tfefae?y a7 ¥ maw ¥ &
qT TFT ¢ AT @S @ § ot fF s
¥ WG] § 9T TC TGN TAAT AR
ITIA 2 | J FT QAT 7 AH IAT 42N
F A wvr Fy fawAa v frar @or
&t AT ear St gama fr ooE e,
YAV 7 |/IH NF F qFT § F@ T2HT
DA FI&F AN FGATE § A w7
T Agi TEE ™ Wiq § a4 2
] xf ?

SHRI S. D. PATIL: Regarding tne
first part of the question of the hon.
Member about misuse, etc., there wns
a (ommittee appointed in 1974. The
Commiitee came to the conclusion that
there was a growing trend in the grant
of anticipatory bail and cases where
investigation was delayed on this
account. I have given the flgures
from 1-4-1974 to 31-12-1974
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MR. SPEAKER: You have already
mentioned.

SHRI S. D. PATIL: They have also
observed that the number of cases
where anticipatory bail is granted can,
by no stretch of imagination, be asso-
ciated with political rivalry, but is due
io the fact that advantage of this pro-
vision is being taken by persons ron-
cerned in criminal activities.

I have not got the break-up of the
figures of smugglers and others.

News item captioned “Hindusian
Photo Films a Parasite on the Film
Industry”

#411. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY bhe
pleased to state:

(a) whether Government's altention
‘has been inviteg to the fact ihat
Hindustan Photo Films is a paresite
-on the film indusiry as published in
Times of India of 14th November, 1977;
~and

(b) if so, the reaction of Government

" -thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (»s)
and (b). The allegations contained in
‘the news item published in the Times
of India of 14th November, 1977 are
incorrect as there has been in the past
‘few years, significant improvement in
the performance of the Hindustan
“Photo Films Mfg. Co. in terms of pro-
‘duction, productivity, profitability,
technological improvements and 'ower-
ing of rejection levels.

st g7z famw g7 WA HET
= aFars fF fres JF aaf 7 fog-
@m A feeed WM F SEdE
o TR 7 AN gfrod FY el g

27
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ot TR G (AR 7 FerAT H—

ATG ®I14% F HIET 4T |

1971-72 H 265
1972-73 | 297
1973-74 9 273
1974-75 H 167

AT TIAT FT SATET ATy
1975-76 | 16
1976-77 H 143

I AT At IeAlE E FTH HATH
g |

off g3 faww  Far wadE w4
St FaeTaT fF gq FeIAr § fastr anar
¥ Iaarenfase gEgAdea #EUE ¢

$ st weafAfew - zw a3 W
ZFAANTF FFgaded %é__}‘: q wE
g ard wdr gt aFar arsar 0 fad
FAAT &Y 3 a7 3 5 fewrs garg 7
ST &9 &, g gfAar § agd FW OAT
Feafaar § S =5 Ga & 19 FAT F
fergear g foers #1 SRS
UF FHOET FEIAT AT OF TET FEIAT
% |1 WETIATTET &, TF WiErar Feaar
# @TF AT @1 2 | gAY EFAfuaew 39
aarm swfaat Fa fas SFeET
¥ ST WY gAY 1R E, IAF! ATH 51T
FT XATE FT § AT AIAT AR T
foaadr foas 99 &, 99 F1 FH F
FH A AT 8 |
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SHRI C. N, VISWANATHAN: I;s it
a fact that the Hindustan Photo Films
is importing raw materials films and
other thirlgs from the Kodak, a Ger-
man firm and market them fin the
name of Hindustan Photoe Film? I
want to know how many lakhs worth
of imports of raw materials are taking
Pplace.

SHRI GEORGE FERNANDES: 1
will require notice to give the exact
quantum of the import of raw mate-
rial. The fact is that they import
films and cut these down to smaller
sizes and market them. That is one
aspect of the work. But that is not
the only work they are doing.

st T o F@ AT AT
FARIF F1 913 7 7 f¥ gg FoA fFAAEy
AN B gATS wE 91 | T FIQAT H
frow w329 g3t ¥ Ty AEEF FTIT
AT 9077 g1 A3 F--wAfAs & s
wrzar 3 f& o7 wed v fFAar e
AT 4T, TAFT oA fEAA @ 7

SHR! GEORGE FERNANDES: 1
will need notice to give the capital
structure of the company. I do not
have it at the moment.

DR. BIJOY MONDAL: Hindustan
Photo Films is producing substandard
films and not only that, it is mixing
the substandard films with the films
{mported from the Kodak or a German
Democratic Republic firm and is then
distributing them. Then, Sir, I know
the distribution also is not evenly dis-
tributed in all parts of the country.
Not only that, it is also making huge
profits on the imported films and
also. ...
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MR. SPEAKER: Please put your
question.

DR. BIJOY MONDAL: ....though
film beiug an essential commodity, it
is charging heavy excise duty. In
view of all these things, I want to
know from the Minister whether he ig
thinking of makiug an inquiry into
these mattters. Not only that, I want
to know from him whether, in view of
substandard films being produced by
this firm, he will allow the imports to
continue. And also I would like to
know what is the percentage of im-
ports?

SHRI VAYALAR RAVI: 1t is an al-
legation, Sir.

SHRI GEORGE FERNANDES: In
so far as the production itself is con-
cerned, as I said, we produce a part
of the films and import a large num-
ber of jumbos and then they are
processed and sold in the market. I
do not think it is possible to mix
films. Either we are making standard
and good films or we are not.

The entire requirements of the filn:
industry in this country ire met b
Hindustan Photo Films and I presum
that gur films are doing very wecl
both in terms of production and alst
in terms of their exhibition. Lars
year, Hindustan Photo Films market
ed abroad films worth about Rs. 79
lakhs and they were marketed in
countries which have a sense of
quality. Therefore. this suggestion,
that it is all substandard is something
which does not stick. Of course, there
js a certain amount of rejections hu
these rejections are cousidered re. ¢
mal in this particular industry.

So far as huge profits are cuncernec.
the fact is that in the last 4 yean
this company has lost almost Rs. 10
crores. So there are no huge prolitr]
In the last two years, the compan?
has made profits but without raisir:.
the prices. In fact between 1974—171
there has been no increase in pricei-
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Then about the question of market-
ing, it was in the hands of 3-4 families
which had thejr establishments all
over the country. We have taken
over the marketing. They were maks
ing a crore and a half of rupees uver
this year the years whereas the Com-
pany were making a loss of Rs 2
crore or so. So we have stopped the
marketing by these people und we
have taken over marketing in aur
own hands. There has been in ‘the
last fewr months a steady attack on
the HPF, about its quality, about
certain other matters. If these ar.
any specific complaints about  the
performance of HPF, about the pro-
blems of marketing elc, it shall be
my duty tp go into them,

SHRI VASANT SATHE: (Can xrou
give names of these four families?

SHR! GEORGE FERNANDES: 1
would need notice. There were four
families which were covering the
whole business, and ever sinre we
took it over, there has been lot  of
sniping at this company,

SHRI VAYALAR HAVI: S 1
reqjuest the hon. Minister o go through
the records and he would  find out
tha! I raised a pointed question carliep
about the distribution aspect of it and
I took the then Minister fo {ask ahout
the distribution and bungling by the
management. About the profi,s may
I know whether these are due to the
imporied film distribution or is il due
to the value of the production in the
HPF? If it is not due lo production
what is the need to start snother fac-
tory somewhere else? We are not
able to put right the position in the
production side. Then why should
we have another [actory because I
understand that the negotizfion is
going on and the process is going on?

SHRI GEORGE FERNAXNDES: 1
is a fact that we are importing he-
cause we are not manufacturinz ali
our requirements. So far as import
is concened, these are imporled, cut
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angd sold. Regarding what portion of
{itms make profits, whether X-ray or
positive or negative ete, I would need
notice. I am prepared to examine
that. As I said, the market has to be
calered to and we do not allow the
import of films to all and sundry and
so we allow the HPL to import it,
cu: it and market it. If it is neces-
sary to meel the expanding reguire-
mentis of the country to set up another
factory we should certainly po ahead
with it,

List of SC and ST

#1113, SHRI G. Y. KRISHNAN - Will
the Minister of HOME AFFAIRS be
pleaseq to state:

ial whether any fresh lists of Sche-
duled Casies and Scheduled  Trikes
have been prepared after egicnal
resirictions for recognition were re-
moverd by the Scheduled Castes and
Scheduled Tribes. Orders (Amend-
ment) Act. 1976; and

(11 if %0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
iSHRI DHANIK LAL MANDALY, (a)
and (b). The Scheduled Castes ond
Scheduled Tribs  Orders {Amend-
ment) Act. 1976 which hog Leen
brought  {o force with effect from
the 27th July, 1977, itself contains the
fresn lists of Scheduled Castes and
Scheduled Tribes in respect of the
various States, By this Act, arca
restrictions have been removed with-
in the particular State for wvarious
Scheduled Castes/Tribes except in a
few cases where il was  cousidered
necessary to retain them,

SHRI G. Y. KRISHNAN: Sir, during
Scheduled Castes gnd Scheduled Tribes
Amendment Bill, 1976, there were cer-
lain amendments made adding up to
the list of Scheduled Castes and tribes.
The hen. Minister had replied that the:
synonyms can be added by a Govern-
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ment Order after passing of that Bill
Now, what has happeneq to the adding
‘up of the synonyms to those lists?

i

SHRI DHANIK LAL MANDAL: Sir,
this is under conside-ation of the Gov-
ernment. After finalisation of the list,
it will have to be hrought before Par-
liamont in the form of a Bill. Under
Art. 341 and 342 of the Constitution,
only Parliament has the right ‘o delete
or add to that list.

SHRI G. Y. KRISHNAN: It is not
like that. A legislation has ©een
passed. According to  that the
synonvms can be added up bv a Gov-
ernment order or g circular. There is
no point in bringing {orward a legisla-
tion for this purpose. Ilaving regard
to the fact that the zlections are going
1o take place in Andhra Prade:h. Kar-
nataka  and Maharashtra, the syno-
nvmns are very mu-h required tn be
adde( to see that the people do not go
to the court. So. it is a muast that
these synonvms should pe added up
immediately.

It has been assurcd Ly the ilome
Minister in the House that it will be
done tnrough a circular or a Govern-
men{ Qrder. There is no use telling
that a legislation will have to he
brouht for this purpose. 8Sir, 1 want a
categorica]l answer for this.

SHRI DHANIK LA MANDAL: The
hon. Member asked about alidition of
scheduleq sub-castes/scheduleq tribes
which are under the generic name of
the scheduleq castes/‘ribes. e wants
that these synonyms should be uadded
by an executive order. I huave told him
that it is under the consideration cf
Government.

MR, SPEAKER: When will it be
done?

SHR] DHHANIK LAL MANDAL: We
are considering that. We shall come
before Parliament for that.

ot for amfa ww ;. 7 Aat
REIZT FAVT HT HI FIT AT 7 WA |
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atfgai #1 wygfay wifadt § mfaw
fwar mar & o7 78 Y CX FA-FA F
T §, I3IM & F&F AR wfgA Ay
Tar & AR X w7 7 ¥ § J&7 AR
7Y frar nar & 7 wg qu A £ mfae
gt frar war & @z gawr mfwa #7
F AT F AT AT A FLAE F LR
g?

st afrs ww wIw o gAEER
arsd AzT A F ) 2z fam Ry
g & 1w gfear faez adt 2
T 757 7 meafgd g § 1 zafan
UF ST H A 2 AR ZHT q T AL
ARl onfaa fEar war 2 A7 maEm
TN IFA R

g wiw : wgfET wf
o wagfes Faaf qureR faga
1976 & AAATT FATL AT T20T | TV
faai 7 A1 g% Frfaat w1 g9 7 mfwa
frar a1 & 91T 8 & A fFgrmar g
# ITERW [T AEAT | oifedt g
Frrd #1 fag w1 arfqar & &
w3 gfag Frfagt & wifas frar agr 2
Ffea ardr faat ¥ 78 fear mar 2
oF & 99 7 A1 FF ¥ F7 oF g AT
¥ HIq AAMFAT FT 577N AT 1T |
Y wve ¥ fafww w3or & fafww
ST FY SqFLATT FY T & 1 T HWel
ot #3 gu & 1 & SrAar s g R
FAT A ¥ O0F T7 TF1C § FS qae
qig & A1 #47 F fqarmdy 2 7t aant
37 9% agrqnfaqas faare frar sroa?

M wfAe & "IW . AT

HZET T WLT HIW F FEAY { AT 494
Iorar & 7 @dt @ 1 gl iﬁ;wml.
T 77 & OF gY €32 § o g Ffa oF
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fodr ¥ vizars arwe oY Wiz gae faq
% ag ot | Juwt ger fmrmar & 1 Afem
T AVATE THE W AT § | TW AT
A w7 A g 8 % uw foer
% w1f F1fa seges FvE § a1 AigAe
Frza 2 Afad gAT ¥ A1 € |71 98 avas
2w 5 TRy A

Delinking of National Laboratories
firom C.S.LR,

S. N. Q. 4. SHRI SAUGATA ROY:
Will the PRIME MINISTER be pleos-
ed 1o state:

(a) whelnzr Central Government
have decidcd to delink 17 National
Laboratories from the Council of
Scientific and Industriaj Research;

(b whether thy laboratories con-
cerned or the CSIR were orulteld
befure the decision;

(¢) whetner the Scientific Organisza-
tion 1ave reacled adversely o the
decision; and

(dy whether in view of this, will
Government reconsider the decision?

THT PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Socictr
of the Council of Scientifiec and Indu=+-
trial Research have unanimously
resoived that the 17 National Labo-
ratories/Iustitutes/Museums/Rescarch
Ascoviations be transferred to ‘he
Ministrics and registered as Socinties
under the Societics Registration Ac!
(XXT of 1360).

(b) The proposal was considered by
the Goveining Body of the CSIR and
their recommendations were  placed
befere the Society for further conci-
deration. The Governing Body was
inter-alic a*tendeg by the Director-
General, Scientific and Industrial Ro-
search as it Chairman, five Directors
of the Research Laboratories repre-
senting the Co-ordination Councils
and there distinguishec] scientis's
from outsicde the CSIR.
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(¢) No adverse reaction has been
received by the CSIR from the Scienti-
fie Organisations after the above
resolution of the Society,

(d) Does not arise.

SHRI SAUGATA ROY: I have
very carefully gone through the Prime
Minister's reply and 1 am sorry to say
that in hiz reply he has evaded the
muin question, My question was with
regard to the central government’s
decision and not with regard CSIR
decision. 1 want to set the record
straipiit. On August 2, the Central
Cabinet on the basis of a report pre-
pared by the Cabinet Sccretary decid-
ed to delink some laboratories from
the CSIR. This decision was kept a
secret though it leaked out, Later on
August 17 the Cabinet Secretary
addressed a letter to all departmental
secreturies asking them to keep quiet
about it. It was published in a Press
Communique on August 20, Imme-
diate’v there was some reaclion among
the scientific community jn the coun-
try because the scientific community
felt t the decision affected 15,000
scientist: in the CSIR and that the
whoic  question  of  the indigenous
kincwhew was being sabotaged by the
pressurc of multinationals in a secret
wiv without consulting the scientific
comminity, The Indian National
Scienie  Academy, Wew  Delhi,  the
Indian Science Academy,  Allubabacl,
the Nitional Seience Academv, Bangs -
lors emimont seicentistz like Dr. Ranga
Ruo and Dr. Nag Chaudhuri came out
publiclv azainst this decision, In the
face of this decision the government
apprently developeg vold fest »na the
20 September meeling  of the CSIR
was not altended by the Chairman,
who iz the Prim= Minister. In the
meantime the prestigeous British
scientific journal Nature in an editorial
camy out apainst this decision zaving
that Mr. Desai takes on the scientists
of Indiu. The decision was slightly
diluted though its original content was
not changed. In its November 23
mecting the CSIR took the decision of
delinking 17 national laboratories. It




29  Oral Answers

is not correct to say that there has
been no adverse reaction from the
scientific community; the sciantific
community has reacted wholeheartedly
against this detision; I have here a
file full of newspaper clippings....
(Interruptions) I shall now put my
question. I leave it to the Prime
Minister to deny anything that I nave
said as untrue. I should like to ask
him whether the government has any
puiicy to dismantle the CSIR and
take away the attonomy and the
scientific freedom from the scientific
community working in the CSIR.

SHRI MORARJI DESAI: I do not
know why the hon. member js so
much excited, There is no question
of any secrecy invloved iu this
malier. Nor was the Cabinet Secre-
tary doing anything in secrecy. The
position is that the CSIR considered
the whole question in consultation
with some scientists, when it was re-
mitted to them for their consideration.
Before that was done it is true that
there was criticism from scientists and
scivntiic associations. That does not
mean the whole scientific community
opopsed to the proposal. There is
ahsolutely %:0 substance in that State-
w:ent. It is true that in England, one
magazine Nature made some criticism
but that was inspired by some people
from here. It was not a question of
those Scientists having known any-
thing about our proposal. It was
discusseq fully in the CSIR and
they came unanimousty 1o this
conclusion  that it is in the best
interests of these laboratories them-
sclves that this new arraangement
shculd be introduced. There was no
question of our having developed cold
feet at all. Neither my hon. friends
nor the scientific commuuity can ever
find ma with cold feet at any time. Let
them bear that in mind. This is act
right. When we considereq it, we
found that these were laboratories
which were related to certain minis-
tries and to no others. Where there
are some laboratories which are
related to two or three ministries,
they will be kept with the CSIR be-
cause the work of that laboratory
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might not have been looked after pro-
rly by one ministry. 'fhat is why
is was done, After this was done,.
there has been no comment The
original comment wag out of igno-—
rance.

SHRI SAUGATA ROY: There was-
no real rationale behind this decision
because the laboratorjegs which really
wanted to be shifted were not shifted
like the Indian Institute of Experi-
mental Medicine of Calcutta, which.
wanted to go to Indian Council of
Medical Research but it was not shift-
ed. The Centra] Drug Research Insti-.
tute was not shifted. But the National
Fuel Research Institute was shifted to.
the Ministry of Energy. There is an
apprehension in the country that this
decision was taken under the pressure
of muti-nationals, because the multi-
nationals frowned upon CSIR’s efforts
to cbject to import. of technology. I
want an assurance frora the Prime
Minister that in future, in houour of
the scientific community in the coun-
try, in no case technology would be
imported in fields in which CSIR had
developed a know-how in our own.
country.

SHRI MORARJI DESAI: I do not
know what tie hon. member iwishes
to say.

MR. SPEAKER: He says it was
done at the instance of multi-nationals,

SHRI MORARJI DESAI: 1 do not
know why multi-nationals are on the
brain of the hon. mrember. There is
no question of any multi-nationals
being concerned in this matter, I do
not know which multi-nationa] he has
in view. There is absolutely no rela-
tic; of any multi-nationals %o . this.
This was a matter which I consider-
ed first. I have been a member of
CSIR for many years. I know what
is being done by CSIR. Rs. 300 crores
are being spent arnwally on these
laboratories and there are no ad~quate
results,

SHRI SAUGATA ROY: There are.

SHRI MORARJI DESAI: There are
not adquate results. I' know what I am
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talking about, You may have your
own opinion. That does not mean
that I cannot hold my opinion. (In-
terruptions).

MR. SPEAKER;
always differ.

SHRI SAUGHATA ROY: 30 per
cent of gur patents are taken by CSIR.

SHRI VASANT SATHE: He nhas
made an uncharitable remark against
the stientific community. ...

MR. SPEAKER: 1 have not callud
vou. Don't record,

SHRI VASANT SATHE: **

Opinions  will

SHRI YESHWANTRAO CHAVAN:
Sir, as you kr:ow. the question i s0
important that it is capable of creating
excitemet on both sides. Therelore,
it only underlines the importance of
the question. 1 would like to raise one
or two very jmportant jssues in ihs
matter and 1 would be glad ii the
Prime Minister clarifies the positton.

Firstly, CSIR is one of the premier
organisations being scintific work in
I:dia. During the last 30 yeays it bhas
done very useful work of laving the
foundation ©of technological dewvreiop-
ment and scientific work, Therefore,
we must pay our iributes 1g the
scientists and the scientific community
in this particular field. Threfore. 1
woulg sugeest for the consideration of
the Government that no comments of
a nature which will denigrate the
scientific community should be made.

Secondly, what exactly do we mean
when we sayv that they have not given
any results in a given period? What
exacily is the criterion Ly which we
are going to judge them? Unless wee
know there are objective criteria hy
which one can judge whether the per-
formance was good or not good, with-
-out that, making some statements like
that woulq uminecessarily create diffi=
culties for ourselves. So, I would say
that we should lay down prierities ang
certain criteria for getting the work

DECEMBER 14, 1977

Oral Answers 32

done. 'For that purpose, is the Prime
Minister prepared to take the co-
operation of the opposition? Now it
consists of the scientists and the Gov-
ernment. Since there is an clement
of political view iy the decision mak-
ing process it is much better that the
CSIR should represent the entire
Parliament, and mot Government
alonc.. Is the Prime Minwister prepar-
eq to consider that aspect?

SHRI MORARJI DESAIL: May I say
that unnecessary heat has been brought
into it? T never said that jt has done
no useful work. 1 said adequate work
hag not heen done. That is what I said.
I used the word 'adequate”. [ had a
discussion with the Directors of the
laboratories. There I have porited out
this to them. during the discussion,
and thev could not refute what I said,
Therefore, it is not a question of con-
demning anybody., 1 want belter
results. T do not say that no resuils
have come. And to jump tu conclu-
siong and sheu' aboul i1 just when 1
am on my feet is that democratic?
Members can raise any points after
I finish my reply. But 1 should have
been allowed to finish my reply. My
voice is being drowned by their noise,
I do not know why that should he done,
That only shows that instead of argu-
ment. there is pressure. This is not
right. After all, that is not 5 scientific
approach at all. These are very un-
scientific methods of dealing with this
question. How are thev qualifieq] to
speak about scienze angd behave like
this 1 cannot understand,

I am more particular aboul CSIR
than the hon. Members, and I wani 10
see that they give much better resuits
than they have pgiven todav, that we
do not have to he dependent on foreig-
ners at all on this matter. This is the
result which I want 1o achieve. There
is no quertion of having fro'n outside
any technology which has becn here
with us. Even if it 1s a liltle inferror,
1 will keep it here than getting it from
outside. That is the policy which I am
foltowing.

**Not recorded
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Therefore, without understanding,
without knowing, without enquiring,
why are passions unneessarily crealed?
Thig is being done by some people who
may have their own views. I have no
quarrel with them. But, that dues nct
mean that even when proper decision
is taken, I should noi maintain it be-
cause there is a round of protest from
some people.

It was not as if I came to this view
on my own. I discussed this with
sume research workers, who are able
scientists and we felt that this would
be a much betler mw.aod of getling
better results. That is why I have
done it.

1aerefore, it is no use saying thut
this ,s somy aritrary decision which
w.il smantle the ( STR. There is no
question of the dismantlng of the
CSIIt, tacre is no question of taking
awuy the opportunities frem scientists
to carry on research work to the best
possiile advantage. On the contrary,
I wnni 1o s-e that they are belter uti-
lisc . 1f our friends are keey and 1
haye no doubt ghout their keeness but
th's is uo expressing way of smentific
keenness. 1t is complely uuscientific.

SIR!I YESHWANTRAO CHAVAN:
e did not answer whether he wants
the co-operation of the Opposition,

SHRI MORARJI DESAI: 1 want the
co-operation of the whole House, but
that does not mean that I will take
decisions in this House on matters on
which we have lo take a decision.

SHRI SIIYAMNANDAN  MISHRA.
Would not the hon.  Prime Minlster
agvee that scienlific research and such
creative activilies require 2 certain
amount ol freedom and autonouy?
That it is feared, would not be avail-
able in the striit jackei of the bureau-
cratic econtenl of the depariment. That
being o, how does the on. Prime
Mini-ler nssurce ‘he House that there
would be better resulls  produced
under the department?
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SHRI MORARJ] DESAI: Again, my
hon, friend is jumping to some con-
clusion without knowing the arrange.
ments which have been made. There
is no question of any bureaucralic
control over it. These laboratories,
even when they are under the Ministry,
will he registered societies and they
will be autonomous. Only, the Minis-
{er will be the Chairman of that ivie-
ty.

SHRI SHYAMNANDAN MISHRA:
What is the use?

SIIRI MORARJI DESALIL
the use? I know better.

What is

SHRI C. SUBRAMANIAM: The
CSIR was only receutly a few vears
back. reorganised on lhe basis ol an
expert study, afler detailed discussicns
with the scientific communitly. So, I
would like 1o know  why, without
wailing for the resulis to come out of
this, Government came to the conclu-
sion in the f{irst instance that 28 labare-
tories should be  detached from the
CSIR—that was the original decjsion—
without any  consultation with the
seientists. That is the real difficully.
Later on, I am glad, it was watercd
down to 17 laboratories. But the
original decision was taken about 28
laboratories without any consultalicn
whatsoever.

Will the hon. Prime Minister, there-
fore. consider the necessity of con-
sulting the scientific community be-
{ore coming to any decision and 1m-
posing it upon them and also, when-
over a reorganisation of this zort is to
take place, that first il should Le en-
trusted to an expert committee to study
it and find out whether the reorganisa-
tion hus wielded results or there are
any gaps in it, istead of taking a poli-
tical decision, maybe at the level of
the Prime Minister? 1 want to know
whether =l least in future, whenever
any reorianisalion takes place in the
scientific scelor, an expert commitltee
would look into it before taking any
such decision.
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SHRI MORARJI DESAI: I am
afraid, the hon. Member is not guite
correct in saying that this was a pob-
tical decision. It has no politics in it
whatsoever. First of all let me
assure the hon, Member about it. ! do
not know what politics can there be
in this. It is entirely necessary to
see that scientiffic laboratories work far
better and produce better resulis tiaan
what they have done until now.

It was contended that there was
consultation with unscientific opinicn.
It was the scientific opinion which vas
first considered. The proposals were
put to the governing bodies and ‘toy
are entitled to take a decision. Whenx
28 laboratories were first proposed,
they were proposed on this ground.
But then it was considered by the
CSIR that there were some laboratorieg
with which two or three Ministries
were concerned. So, out of 28 labora-
tories, 11 'were kept with the CSIR
which looks after general research.
But where particular research is done
in particular subjects, they have zone
to the Ministries concerned so that
better results can come from them.

"Let me tell my hon. friends—I L.ve
said there also—that if we find that
good results are not coming and {h:re
is any worsening effect, we will ccr-
tainly reconsider it. We  are not
bound by this decision. The main pur-
pose 1s to see that better work is
done. That is why it has been done.

SHRI C. SUBRAMANIAM: 1 d.d
not attribute any political motive I
only said that the decision was taken
at a political level. may be at the level
of the Prime Minister.

PROF. P. G. MAVALANKAR: The
hon. Prime Minister has given a very
detailed account of the manner in
which the decision which he has an-
nounced in his reply took place. He
said that it has not been a political
decision. 1  hope, the hon. Prime
Minister will agree with me that this
particular decision of delinking cer-
tain laboratories from the CSIR has
resulted into some major reorganisa-
tion of the entire working of the
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laboratories and their administration.
It does involve certain  basic issues,
like research management, technology
utilisation and science administration
in general. In view of this, I would
like to know from the Prime Minister
specifficially whether on this question
the scientists, both of the laboratories
of the CSIR and the leading scientists
all over the country, were taken into
confidence by the Government before
they came to this decision and whe-
ther the scientists did also have a
dialogue with the Planning Commis-
sion so that the scientists on the one
hand could continue to do research
freely and independently and crea-
tively and simultaneously on the
other hand be of help to the Govern-
ment in their industrial and economic
programmes.

SHRI MORARJI DESAI: There is
no question of calling a conference of
all the scientists to  consult them on
these malters. It is not possibie to
do so. In this way, nothing can be
done. When the CSIR was formed,
all the scientists were not called i a
conference and ronsulied. That is for-
gotten. Several scienlists of promin-
ence have been consulted. They are on
the governing bodies themselves, Thnere
wag a full and free discussion on the
question. If the CSIR had decidel
otherwise, we would not huave taken
this decision at all. It was aiso do:e.
as a matter of fact. in consultarion
with eminent scientists whose opinion
1 value greatly and who have done
very good work in the country. There
is no question of taking away the
autonomy of scientists. There is nu.
qguestion of hampering their work of
research. On the contrary, it is ‘o be
made more practical, not merely s>me
papers on some matters which may be
useful but which may not be much
practical value.

SHRI SAMAR GUHA: The queston
of giving autonomy to the CSIR has
been raised by my friends on the otner
side. There has also been the questron
of de-politicalisation. It should be
remembered by the old Members of this
House that there were a lot of comn-
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plaints  about bureaucratisation in
CSIR, over-centralisation of CSIR and
lack om purposiveness in the different
laboratories gf the CSIR, on the Lasis
-of which Gajendragadkar Commiitee
wad appointed and Committee went
in depth into the working of the .litle-
rent laboratories and also the CSIR
and made certain recommendations.
First, I wani to know from the hon.
Prime Minister whether the recom-
mendations that were made by the
Gajendragadkar Committee in regard
to the functioning of the CSIR have
been taken into consideration or im-
plemented,

Secondly, Sir. I want to sav this. I
am a humtle student of gcience, I
have some knowledge about the work-
ing of the different laboratories. Sorie
of those friends who ure Direc'ers
there were my classmates. Although
I am a humble student of scienca, 1
would say. the CSIR is not—I say this
with all sense of responsibility—furc.
tioning ag it should as a premer
scientific organisation. That is my
first charge.  In the name of maintan-
ing the CSIR as a whole, a centralised
body. a peculiar type of bureaucra’sa-
tion at the ce~tre oy developed stiftina
the automon. of (e _.lerent Institu.
tes. I know of many cuses where fne
ditferent Institutes which are Iurec-
tioning under the CSIR do not have
the requisite freedom to choose their
own laboratory work. their own purt-
tern of working.

Sccondly. I want 1o know from the
hon. Prime Minister whether Govern-
ment will cet up an expert committee
to zo into the working pattern of the
CSIR with an objective, firstly, to see
that the autonomy of the diffe-ent
laboratories is maintained—it is not
controlled from the top of the CSiR
as it used to be or as is being Jone.
Sccondly, there must be a difference
between fundamental research and the
Tesearch with an objectivity towards
industrial technology. I would sug-
gest 1o the Government that the CSIR
should be broken into two—one, the
fundamental research and the other,
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the applied research, the research with
an objectivity towards industrial
technology. I want to know whether
Government will do that. I would say
that the CSIR, as it is today is in a
state of mesg and they are not fulfill-
ing the purposes for which this was

set up,

SHRI MORARJI DESAI: The sug-
gestions of my hon. friend will be
borne in mind.

SHRI SAMAR GUHA: I have put »
few questions.

SHRI MORARJI DESAI: They are
all suggestions; they are not questiors.

WRITTEN ANSWERS TO QUESTIONS
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Assistance by Central Electricity
authority to WAPCOS for oreparation
of reports of projects of other countries

*412. SHRI x: RAJAGOPAL
NAIDU: Will the Minister of
ENERGY be pleased to state:

(a) whether assistance was given by
Central Electricity Authority to
WAPCOS for the preparation of de-
tailed project reports of the projects
of other countries:

(b) if so, the names of the countr.es
and the projects: and

(¢) whether they are paying any
fee for it?

THE MINISTER OF ENERGY (SHRIL
P. RAMACHANDRAN): (a) and ().
Yes, Sir. The names of the countries
and the projects for which assistance
has been/is being given by the Cen-
tra] Electricity Authority to WAPCOS
are as under-—

Name of the Projects
country
Afghonistan (A) 1. Kajakai Project

2. Salma Dam Pro-
ject.

(B) Micro Hydel Schemes

1. Bamiyan

2. Khulm Stage J

3. Faizabad

4. Samangan Stage I
5. Taluguan

6. Khanabad Alchin
7. Pule Khumri

8. Bazarak (Astane)

9. Baghlan
Mauritius . . 66 K.V. Transmission
Lines.
Nepal . . Devighat Hydro Electric
Project.
Sri Lanka Kotemale Hydro Electric
Project.
Chukha Hydro Electric
Project.
Burma . Rangoon Water Supply
Project.
Philippine: . 1. Tago P.S.

2. Gibong P.S.

(¢c) WAPCOS are paying fees to the
Central Electricity Authority for the
assistance rendered by the Authority.

Advertising small number of vacancies
by UPSC

#*414. SHRI R. L. KUREEL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Union Public Ser-
vice Commission have adopted a nrac-
tice of adwvertising a small number of
vacancies in a particular post/grade
for filling up on the basis of the Tom-
bined Limited Departmental Competi-
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tive Examinations and then allowing
the indenting Departments to increase
the number by any extent, say 400 per
cent to 500 percent in certain rases

wi

thout bringing the additional rmum-

ber of vacancies to the public notice;
and

(b) if not, the reasons why the

UPSC allowed the Railway Ministry to
increase the number of vacancies i.om

9

-

to 9 which were filled up in the

Section Ofticers' Grade of the Railway
Board Secretariat Service on the .e-

su

its of the Combined Limited De-

partmental Examination held by the
UPSC in September, 19767

M

THE MINISTER OF STATE IN THE
INISTRY OF HOME AFFA'RS

(SHRI 8. D. PATIL): (a) and (b).
The lollowing instructions were issuel
by the Ministry of Home Aflairs as
far back as 1967 to Ministries/Depart-

m

ents.—

(i) The Ministries/Departments
making recruitment through compe-
titive examinations held by the
Commission should assess carefilly
the number of vacancies required to
be filled during a particular reeruit.
ment year, with due regard to all
relevant considerations, including
the wvacancies likely to occur as a
result of retirements, promotions,
etc., and report these to the Com-
mission in time for being notified
by them in their Notice for the infar-
mation of prospective candidates, so
that, as far as possible the necessity
of taking more (or less) candidates
than originally notified does not
arise.

(ii) Any vacancies arising there-
after, but before the results are an-
nounced, should be notified forth-
with to the Commission. In cther
words, firm requirements are re-
quired to be intimated to the Com-

mission well before the results are
announced.

(ili) Once the results are publish-
ed, adidtional persons should not
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normally be taken till the next exa-
mination. Nor should vacancies re-
ported before declaration of the re-
sults, be ordinarily withdrawn after
declaration of the results. If, how-
ever, some of the candidates re-.
commended/allotted for appointment
against the specific number of
vacancies reported in respect of
a particular examination do not
become available for one reason or
another, the Commisison may be
approached, within a reasonable
time, with a request for replace-
ments from reserves, if available.
When replacements may not be
available the vacancies that may re-
main unfilled should be reported to
the Commission for being filled
through the next examination.

The above instructions are still in

force and have been reiterated from
time to time.

As regards the vacancies filled in
the Section Officers’ Grade of the
Railway Board Secretariat Service on
the results of the Combined Limited
Departmental Competitive Examina-
tion, 1976, the Ministry of Railways
(Railway Board) had initially repor-
ted 2 vacancies for being filled on the
results of the examination. Accord-
ingly 2 vacancies were incorporated in
the Commision’s Notice for the infor-
mation of prospective canddates. Sub-
sequently on 28th April 1977 the Mi-
nistry of Railways informed the UPSC
that the number of vacancies they
wanted to be filled on the results of
this examination had increased. to 9,
the reasons being as follows:—

(1) As a result of the pace of in-
troduction of the Desk Officer System
in the Ministry having been quicker
than originally anticipated and the
introduction of the system in inore
branches the number of vacancies
had increased to 9; and

(2) Since the next examination,
scheduled originally to be held on
5th April, 1977 had been postponed,
they had decided to fill the increas-
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ed number of vacancies on the tasis
of the 1976 Examination so as to
avoid ad-hoc promotions.

Ag the increase of the number of
vacancies had been intimated by the
Ministry well before the declaration of
the final results of the examination
on 6th August 1977, the UPSC noted
the requirements- of the Ministry and
recommended candidates for ali the
9 vacancies finally reported by the
Ministry.

Banning of Communal and Anti-
National Organisations

*415. SHRI HITENDRA DESAI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a} what is the policy of Govern:
ment regarding banning communal or
anti-national organisations; and

(b) is Government considerinz to
ban Anand Marg?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
The Unlawful Activities (Prevention)
Act, 1967 lays down the circumstances
under which any association can be
banned.

(b) No such decision has been taken
by Government.

Political prisoners in Jails

*416. SHRI MUKUNDA MONDAL:
Will the Minister of HOME AFFAIRS
be pleased to lay a statement showing:

(a) the number of all categories of
political prisoners still in jails, State-
wise; and

(b) how many of them are MISA
detenus, DISIR detenus, under-i:ial
prisoners and convicted political pri-
soners?
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THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
the term ‘political prisoner’ is not de-
fined under law and, therefore, it is
not possible to coliect precise infor-
mation in this regard.

("M Government have taken steps
to ensure that all prisoners either
under preventive detention or prose-
cuted/convicted for acts directly relat.
able to their political beliefs or poli-
tical activities shou!d be immediately
released. According to Information
available with Government, the total
number of MISA detenus, including
plitical prisoners. was 399 2s on De-
cember 3, 1977. They include 385
foreigners. 11 hardened criminals and
anti-social elements in Maharashtra,
two insurgents in the North-Eastern
region and 1 Naxalite in Tamil Nardu.
In regard to DISIR also, Government
have issued instructions to State Gov-
ernments to withdraw pending cases
ugainst under-tria]l priscners and to
remit the unserved portion of the sen-
tences except in the cuses of econo-
mic oflenders and those who have in
dulged in acts of violence. Govemn-
ment have not reecived any complaint
that any such person is still in prison.
As regards offences under other laws,
Government would take up the matter
with the concerned State Governments
if any specitic cases of prosecutions on
account of political activities are:
brought to its notice.

Inclusion of Konkanl Ianguages in-
eighth Schedule of Constitution

*417. SHRI EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether there is a strong de-
mand that Konkani, the mother ton-
gue of the majority of the people in
the Konkan area, be included in the
8th Schedule of the Constitution;

(b) whether Government have re-
ceived specific proposalg to this effect;
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- -
(c) it so, from whom and when
these proposals were received; and

(d) what js the reaction of Govern-
ment to the aforesaid demand?

THE MINISTER OF HOME AF-
FAIRS: (SHRI CHARAN SINGH):
(a) to (d). No specific proposal to
include Konkani in the Eighth Sche-
dule has been received during the
current vear. Nor is there any such
proposal under consideration of the
Government. However, the endea-
vour of the Government is to encour-
age the development of cultural and
literacy heritage of all languages ir-
respective of their inclusion in  the
Eighth Schedule.

Raising of loans by High Officers

*418. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he is aware that hing
Officers of the Government of India
are in the habit of raising loan from
the Charitable Trusts run by the va-
rious big Industrial Houses like Birlas
and others for financing the higher
education of their children and wards:

(b) whether there exists any pro-
vision in the Government Servants
Conduct Rules whereby it is incum-
bent on an Officer to seek prior per-
mission from  Government to raise
such loans especially from the Indus-
trial Houses with which they have

official dealings in one way or the
other;

(c) if not, whether such a provision

is g-roposed to be made in the Rules:;
an

(d) whethre he would ascertain
the names and designation of the
Officers of the rank of Joint Secretary
ang above in the various Ministries
(including those under suspension)
Wwho had raised such loans and still

owe repayment, part or full, and lay
a statement on the Table of the
House?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) Govern-
ment has no reason to believe that
high officers of the Government of
India are in the habit of raising loan
from the Charitable Trusts etc.

{b) Such a provision exists in the
Conduct Rules.

(c) Does not arise.

(d) Since the various Ministries/
Departments are administratively
rompetent to deal with such cases, it
may not be either necessary or appro-
priate for the Department of Person-
nel and Administrative Reforms to
collect the information.

Policy in regard to Mechanisation in
the Manufacture of Coir Mats and
Mattings

*419. SHRI B. K. NAIR: Will the
Minister of INDUSTRY be pleased to
state:

(a) what is the policy of Govern-
ment in regard to the introduction of
mechanisation in the manufacture of
coir mats and mattings;

(b) whether licences have been
issued to certain large manufacturers
to import machinery (looms) for this

purpose;

(e) whether any of them is divert-
ing the imported looms to manufac-
ture of goods for which they were
not lMcenced; and

(d) if so, what steps are being con-
templated by Government to prevent
such misuse?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
As far as possible, mechanisation in



47 Written Answers

this particuler industry is not encour-
aged specially for domestic consump-
tion.

(b) Yes, Sir.

(¢) Government have not received
any complaint in this behalf.

(d) Does not arise.

Reduction of costs in Coal India Li-
mitted

*420. SHR] KACHRU LAL HEM-
RAJ JAIN: Will the Minister of
ENERGY be pleased to state:

(a) whether he hag called a meeting
of the Chairman and Managing Direc-
tors of Coal India Limited and its
subsidiaries and asked them to take
effective measures to cut costs;

(b) the salient features of the
meeting, the suggestions given by him
and the reaction of the officers of
Coal India Limited to his suggestions:
and

(¢) whether any time-bound prog-
ramme is proposed to be chalked out
to achieve this goal and if so, the
particulars thereof.

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) The salient pointg discussed in
the meeting pertained to production
programme, economy in operation,
improvement of productivity, better
aitilisation of equipment, reduction of
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inventories and reduction in office ex-
penses. The officers will carry out the
conclusions reached in the meeting.

(¢) Reduction in costs is a continu-
ous process and a watch will be kept
over the trends of costs of various
items.

Reconstitution of the Central Advi-
sory Board and the Regional Advisory
Boards .

*421. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any proposal
to reconstitute the Central Advisory
Board and the Regional Advisory
Boards for Salt;

(b) When the final decision is likely
to be taken; and

(¢) the location of their headquar-
ters?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The reconstitution of the
Central and the Regional Advisory
Boards for Salt is under consideration
of the Government and the orders re-
constituting these Boards are
issue.

under

(c) A Statement indicating the lo-
cation of the headquarters of the Cen=-
tral and Regional Advisory Boards
for Salt is given in the attached State-
meat. !
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Statement

Statement indicating the location of the headquarters of the Central and Ragional Advisory Boards for Salt.

5. Name of the Advisory Board Headquarters
No.

1 Central Advisory Board for Salt . . . . . . . Jaipur

2 Tamil Nadu Regional Advisory Board for Salt « . : . Madras

3 Andhra Pradesh Regional Advisory Board for Salt . . i . Madras

4 West Bengal Regional Advisory Board for Salt : . . . Calcutta

5 Orissa Regional Advisory Board for Salt . ; s . . Calcutta

6 Maharashtra Regional Advisory Board for Salt a . . . Bombay

Guojarat Regional Advisory Board for Salt . . . . . Bombay

Rajasthan Regional Advisory Board for Salt. Jaipur
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Suggestions made in Conference of
State Industries Ministers

*423. SHRI K. MALLANNA: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether a Conference of the
State Industries Ministers hag taken
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place in New Delhi in the first week
of September, 1977;

(b) if so, the details regarding the
suggestions made by the different
States Chief Ministers and other
Ministers and decisions taken there-
on; and

{c)whether any decision to exempt
products of cottage and small indus-
tries in villages from payment of
sales tax octroi and other local taxes
was also taken?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). A series of meetings were
held with the Industry Ministers of
States separately for Eastern, Wes-
tern, Northern and Southern regions
from 5th to 8th September, 1977 at
Delhi This was followed with a
meeting with the Industry Ministers
of North Eastern region on 2nd Octo-
ber at Shillong. These regional meet-
ings were arranged primarily with a
view %o acquaint ourselves with the
specific and immediate problems faced
by different states in their industrial
development programmes and 1o ex-
change views for evolving a more
meaningful programme of action. The
Industry Ministers of different States
whnile focussing their problems re-
lating to their own States made cer-
tain common suggestions which were
also discussed. Among the impor-
tant suggestions made were greater
stress on ancillary development by
Public Sector Undertakings as well
as large and medium industries in
the private sector, evolving a suit-
able system of payment for the pur-
chases made from the small scale and
cottage sector greater involvement of
banks and financjal institutions in the
development of small scale and cottage
industries, strengthening of small
scale industry development organisa-
tiong in the States, institution of
necessary arrangement for the timely
and uninterrupted supply of raw
materia] and inputs required by the
small scale and cottage industries, in-
stitution of suitable arrangements ire
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cluding better linking up between
NSIC and STC, for the marketing of
small industry products, special stress
on the devleopment of tiny sector, i.e.
industries having investment on plant
and machinery less than Rs. 1 lakh,
etc. During the discussions general
refercnce  was also made Yy some
States to the need for exemption of
cottage anl small industries from sales
tax and other local taxes. No specific
decisions were taken on various sug-
gestions, as this involved prior consul-
tations with different Ministries.
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Induction of C.RP. and B.S.F. in
Mizoram armed police and Mizoram
police

4753, DR, R. ROTHUAMA : Will the
Minizter of HOME AFFAIRS bhe pleas:
e 1o state .

() whether during emergcncy
manv CR¥ and BSF personnel have
been inducted on promotion intn the
Mizoram Armed Police and Miznram
Polize, respectivelyr, superseding more
senior !oeal police personnel and this
hag caused indiscipline, moral dis-
couragement and bitterness among the
rank and file of Mizoram Police De-
partmont; if so, the facts and figures
in the matter;

(b) whether it is according to the
rules of law in force to follow this
practice of shifting the Central Police
personnel, cspecially on promotion to
the State Police;

(¢) the facts ang figures regarding
the numb-r of local and non-local
oflicers. hoth in the junior angd senior
officer cadres, currently employed in
the Mizoram: Police Department,; and

(d) whether there is large scale
corruption and misappropriation of
Annual Police Welfare Funds sanction-
ed by the Centre and an overall thor-

ough probe would be instituted into
the whole set up and working of the
Mizoram Police Department?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
It is not correct that many CRPF and
BSF personnel have “een inducted into
Mizoram Armded Police and Mizoram
Police during the period of Emergency.
Some police personnel were, however,
inducted during the later part of 1974
and early part of 1975 i.e. before the
Emergency. The Government is nct
aware of any cases of indiscipline
moral discouragement and bitterness
on this account.

(b Deputation of Government em-
plovees from Centra] Government to
State Governments/Union  Territories
and rice rerst is a normal  feature.
Such deputation ¢2n be to equivalent
posis or to higher posts.

(¢} The number of gazetted officers
belonging to BSF or CRPF on deputa-
tion/re.employment is 11 including one
I.G. of Poiice. 3 Superintendents of
Police and 7 Deputy Superintendents
of Police. The number of gazetted offi-
cers whether iocal or belonging {o the
Union Teritory Cadre posted in Mizo
ram Police is 13 including 4 Superin-
tendente of Police and 9 Deputy Super-
intencdden's of oPlice. In the non-gaz-
otted ranks there are 293 local officers
ind 15 on deputa‘ion from B.S.F. and
C.R.P.

(d) According to the information re-
ceived fron: the Government of Mizo-
ram, no misapropriation or corruption
of the Annual Police Welfare Fund has
been reporied. A proper audit of this
Fund has been carried out by an Audi-
tor deputed by the Accountant Gene-
ral Shillong.

Deployment of Military and Para-
Military Forces in Nagaland

3799, SHRI ROBIN SEN: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:
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(a) whether it is a fact that large
number of military and pa.ra-ml}tary
forces are still deployed in Nagaiand;

(b) whether it is creating adverse
reaction in the mind of the Nagaland

people; and

(¢) whether in view of the present
peaceful atmosphere in the Nagsland
‘Government will consider o withdiaw
these forces?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). The strength of military and
para-military forces at present deploy-
ed in Nagaland is compatible with the
tasks assigned to them which include
vigilance on the internztional border,
and is not considered to be large. There
are no reports of any adverse reaction
amongst people of Nagaland to the con-
tinued presence of these Forces there.
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New Produoction Record of Cement

3801, SHRI DHARMAVIR VA-
SISHT: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the production of
cement touched a new record in
August-September, 1877;

(b) if so, the reasons for the present
shortage and permit system; and

(c¢) whether Government propose to
remove all restraints on its distribu-
tion?

THE MINISTER OF STATE IN
THE MINISTRY QF INDUSTRY
(KUJMARI ABHA MAITD: (a) Yes,
Sir. The production during August-
September, 1977 stood at 31.08 lakh
onnes as agains: 27.92 iakh tonnes in
1976 and 2°7.92 tcnnes in 1975 in the
corresponding months.

1) and (c). Notwithstanding higher
production shortoges  have developed
due to higher demand for consumption
from the Government Departments.
Inuustry, Agriculture and Housing. So
long as demand outstrips production
there hus to be some restraints on dis-
tribution by way of fixztion of quotas
Siate-wise and as between consumption
by Covernment Departments and the
general public.

Supplementary List of Successful
Candidates on the basis of 1976 1.A.8.
Examination

3802, SHRI U. S. PATIL: Will the
Minister of HOME AFFAIRS he pleas-
ed to state:

(a) whether it is a fact that a sup-
plementary list of successful candi-
dates is being prepared/has been pre-
pared on the basis of IAS, 19768 exa-
mination conducted by the Union
Public Service Commission; if s0, the
total number of candidates being
taken; ang
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(b) whether it is also a fact that
during the prgqvious years Scheduled
Castes and Scheduled Tribes candi-
dates securing marks upto 35 per cent
were taken if so, the reasons why they
are not being taken this year?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) Yes, Sir. The
Union Public Service Commission were
requested to supply a supplementary
list of 37 candidates (16 general and 21
scheduled castes) for &ppointment to
Central Scrvices Group ‘B’ and 7 gene-
ral cardidates for appointment to Po-
lice Servicos Group ‘B'.

The Commission have intimated that
they do nnt have suitable Scheduled
Castes cindidates to recommend and
henece the vacancies reserved for them
in the Cent'rul Services Group ‘B™ have
1o be treated as dereserved. As against
‘he total demand of 37 candidates, the
Commission have recommended only
4N zeneral candidates for appointment
to Greup "B, Scrvices and no more
«uitabla general candidates are avail-
able with the Commission. The Com-
mission have alco recommended 7 ge-
neral candidates for appointment 1o
Police Service Group ‘B'.

1 Qualifyving standard on the basis
af which candidates are recommended
oy the Urion Public Service Commis-
sion fer appointment to the All India
Services and Centra] Services is fixed
by the Commision. Such qualifving
standard is relaxed by the Commission.
In favour of candidates belonging to
the Scheduled Castes/Scheduled Tribes
keeping in view their fitness for ap-
nointment to  various services. The
Commission feel that it would not be
in public interest to disclose the exact
staundard so fixed.

Bridge over the River Chapora

7803. SHRI AMRUT KASAR: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is any proposal
ta construct a bridge on the river
Chapora at COLVAIE in the Unijon
Territory of Goa, Daman and Diu; and

(b) if so, when the work will begin?

'THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes.

(b) An estimate for the sub-surface
investigation for the bridge was sanc-
tioned on 25.3.1976 and the work is in
progress. Further action towards the
construction of the bridge is dependent
on the result of these investigations.
As such, it is nol possible to indicate
at present as to when the work =vill
begin.

Rural Electrification in Maharashtra

3804. SHRI R. K. MHALGI: Will the
Minister of ENERGY Y“e pleased 10
statle:

(a) how many villages in Maharash-
tra have not been electrified so
far for domestic as well as agricultu-
ral purposes; and

(b) what further action Central
Government propose to take in this
regard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
There are 35,778 villages in Maharash-
tra, 20619 villages were electrified as
on 30.9.1977. The remaining 15.159
villages were not electrified as on that
date for domestic as well as agricul-
{ural purposes.

(b) Rural electrification programmes
are formulated and executed by the
State Electricity Boards. The Rural
Electrification Corporation gives loan
assictance to the Siate Electricity
Boards, for implemcntation of these
schemes, State Governments are also
given Plan assistance annually out of
which rural electrification schemes are
financed and implemented.
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Take over of management of Everest

Cycles Ltd..

3805, SHRI 8. G. MURUGAIYAN:
Will the Minister of INDUSTRY be
pleased to slate:

(a) whether the Assam State Gov-

ernment has requested the Centre to

~ take over the management of Everest
Cycles Ltd.; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) Yes,
. Sir.

(b) Government are considering the

request in consuliation 'with the con-
cerned agencies.
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Development of Defence Land between.
Indrapuri Colony and Todapur Village

3807. SHRI G. M. BANATw ALLA :
Will the Minister of DEFEN{L Dbe
pleased {o state:

(a) whether there is any proposal
to develop defence langd lying belween
Indrapuri colony and Todapur village
in Delhi for residentia] purposes for
army; and

(b) if so, when the propos.l is li-
kely to be given effect to?

THE MINISTER OF DEFENCE
(SMRI JAGJIVAN RAM): (a) No, Sir.

(b) Does not arige.

Absorption of Surplus Staff vi 1BM by
Computier Maintenance Corporalion

3808, SHRI YASHWANT BOROLE:
Wili the Minister of ELECTRONICS be
pleased to stale:

(2) whether the Computes Mainte-
nance Corporation ig in a position to
employ the staff especially the engi-
neering staff of IBM which is going to
close down ils business in India;

(b) whether any instructions have
been given to the said corporation to
this effect; and

(¢) if so, the policy of Govern-
ment to employ computer engineers
in the above context?

THE PRIME MINISTER (SHRI
MORARJT DESAD: (a) to (¢). Compl-
{er Mainienance Corporation (CMC)
has signed a Memorandum of Under-
sten-ding with IBM, under which all



65 Written Answers AGRAHAYANA 23, 1899 (SAKA) Written Answers 66

Customer Engineering staff of IBM,
who apply to CMC for employment
would be offered employment by the
CMC at CMC’s pay scales and terms
and conditions. Other staff may also
apply individually for appointment by
CMC at CMC’s pay scales and terms
and conditions. Such appiications would
be considered, alongwith others, in the
ncrmal process of recruitment. This
has been done by CMC in consultation
with the Depariment of Electronics
under whose administrative purview it
operales.

Reservation for S.C. and S.T. for
Staff Artistes

3809, SHRI HUKAM CHAND
KACHWAIL:. Wi]l the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) how many Staff Artistes cate-
garies are covered under reservation
for Scheduled Castes and Scheduled
Tribes in the Doordarshan;

i{b) how many staff Artistes catego-
ries are not covered under reserva-
tion for Scheduled Castes and Sche-
duled Tribes; reasons for not cover-
ing these categories under reservation
rules; and

(¢) what steps were taken by the
Ministry or Doordarshan to extend
the reservation rules to the categories
not covered under reservation rules?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c). Reservation al-
ready exists for Scheduled Castes and
Scheduled Tribes in seven non-creative
categories of Staff Artistes in Doordar-
shan. The remaining 38 categories are
creative categories in filling which me-
rit has to “e the main criterion. It was
decided that the question of exemption
of such creative categories of pos!s
from the reservation orders should be
taken up after the new staffing pattern
of Doordarshan Kendras has been fina-
lised on the basis of SIU’s recommen-
dations, The new staffing pattern is
now under consideration.

3010 LS—3

Propousals from Tamil Nadu for Decla-
ration of Areas as Backward

3810. SHRI KUMARI ANANTHAN:
Wiil .the Minister of PLANNING be
pleased to state:

(a) whether the Tamil Nadu State
have sent proposals recently for the
declaration of areas in the State as
backward;

{(b) if s0, the details thereof;

{c) the steps taken by the Govern-
ment to speed the declaration of the
areag ag backward? '

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(bl-and (c). Do not arise.

Utilisation of Old Aircraft Engines
for Generation of Electricity

3811, SHRI VASANT SATHE: Will
Minister of ENERGY %Ye pleased to
state:

(a) whether a proposal to utilise old
aircraft engines to generate electricity
is under consideration of Government
as the quickesi way of overcoming the
power crisis in key industrial cities
like Bombay and Calcutta;

(b) if so, the main features thereof;
and

(c) the decision taken in the maiter?

THE MINISTER OF  ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (c). An Experts’ Committee set up
by the National Committee on Science
& Technology had examined the possi-
bility of adapting time-expired aeroc-
engines for power generation keeping
in view the likelihood of aero-engines
becoming available within the country
on retirement from aviation use. It
had recdfimended  that further R&D
work wag necessary before these aero-
engines could be adapted for power ge-
nerailion. The research would cover
work on -alternatlive fuels that could be
used instead of high cost petroleum rle-
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rivaties, as well as development of the
puwer turbine and the waste heat re.
covery system.

A Steering Committee has been set
up to formulate the R&D progrizwmne
for this purpose. The technical com-
ponentg of the programme as ‘well as
its justification based on techno-kcono-
mic analysis require the préparation
of a feasibility report which  when
ready, would indicate the trend of fur-
ther developments in the field.

The extent to which the scheme
could help in power generation will de-
pend on the number of engines that
would become available in the country
in due course of time and the feasibi-
lity and economics of acapting them
for power generatiton with different
types of fuels for different roles.

Ex-Indian Army perssnnel for Kangra

3812. SHRI DURGA CHAND: Wwill
the Minister of DEFENCE be pleased
to state:

(a) whether ex-Indian army person-
nel from Kangra hag joined the J.K.
Infantry during 1947 and fought with
the regular army in al} borders of the
State at the time of Pak disturbances
in that State;

(b) whether these personnel were
declared surplus by the J.K. State and
discharged during 1#54-35 at the time
of amalgamation of Btate forces with
the regular Indian army;

(c) whether these pemonnel joined
the DS.C. during 1954-55;

(d) whether it is proposed to count
their J&K  service which was a fleld
service fowards pension in the DE.C.
at par with Territorial Army, border
and reserve, elc.; and

(e) if so, the deteils thereof?
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THE MINISTER OF DEFENCE
(SHRI JAGVIVAN RAM): (2) te (e).
The ififormation s being collected and
will be Iaid on the Table of the Holise.

W W e
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) &qT
Yolume of Cargo Handled In each Port
1. fagre 1 3814. SHRI K. PRADHANI: Will
the Minister of SHIPPING AND
2. fassfr . 1 TRANSPORT be pleased to state:
3. e e fag B (a) the volume of cargo handled in
4 TR . 3 each port during the last three years:
5. FFZE . 2 (b) whether the functioning of gome
ports hes deteriorated lately; and
6. We T3V 1
(c) if so, the reasons thereof?
7. WY 3
- ] THE MINISTER OF SATE IN
8 ¥ CHARGE OF THE MINISTRY OF
9. AT 1 SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The volume of
10. afe Iy, z cargo handledq at major ports in the
11. IACAT 1 country during the last three years
is given below:—
(In Million Tonnes)
Port 197475 197576  1976-77
Calcutta . 754 7°70 8-02
Bombay 17°73 18- 79 17°%9
Madras 7:92 821 7:81
Cochin 481 #9677
andla 354 320 3.3‘
Visakhapatnam . , 7120 910 910
Mormugao 1411 1277 13°45
Paradip 261 331 3 32
ew Mangalore 0ro9 0°34 0°43
Tutleorin . o:07 - 027 o-63
ToTAL : 6362

T
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(b) No, Sir.
" (c) Does not arise.

Police firing on Garo Demonstrators
of Baladmari in Goalpara District

..3815. SHRI P. A, SANGMA: Will
the Alinister of HOME AFFAIRS be
pleased to state:

(a) whether there was any assur-
ance by the Government made on the
floor of this House on or about the
17th- April, 1974, to inquire into the
incident. of police firing on the Gare
demonstrators on February 11, 1974 at
Baladmari in the Goglpara district of
Assam resglting in the death of one
Ronring Momia, a volunteer, and a
police constable;

(b) whether the inquiry had been
conducted and if so, the findings of
the inquiry; -

(c) it n&,ﬂ the reasons therefor; and

(d) how many persons were arrested
in that connection and what is the
present position of the persons arresi-
ed?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (d). The reference presumably
is to the discussion on Starred Ques-
tion No 711 by Shri Indrajit Gupta
answered on 17th Aprill 1974 regard-
ing dispute in respect of certain vil-
lages on Assam-Meghalaya border. As
Tollow-up of these discussions the
position was duly explained to the
House in reply to Unstarred Ques-
tion No. 7450 by the same Member
answered on 23rd April, 1975.

wretat Gt woveT ¥ e Ty
® nmoargw wr famin

3816. S WTAYTAT THX TMAY :
1o Tt oy :

w1 Aegn v afoegr T Tz
TaTH ¥ yar w4 far
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Integrated Tribal Developmeni Pro-
ject Reports from Origsa

3818. SHRI GIRIDHAR GOMANGO:

- Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government of QOrissa
have submitted all the project reports
on ILT.D.Ps.;

(b) it so, how many of them have
been cleared so far and have started
functioning; and

(c) the amount earmarkeq by the
State for each LT DP. for the year
1977-78 and assistance given by the
Centre?

THE MINISTER OF STATE IN TIIE
MINISTRY OF  HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (3)
and (b). The Government of Orissa
have submitted 19 project reports out
of 23, these 19 Integrated Tribal
Development projects have been clea-
red and have started functioning. The
other 4, for the present, continue as
Tribal Development Agencies.

(c) The outlays provisionally ear.
marked for the 19 Integrated Tribal
Development Projects and 4 Tribal
Development  Agencies from State
Plan, and the allocations from Special
Central Assistance to them for the
year 1977-78 are given in the attached
Statement.
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(Ruppes in lakhs)

i?ll&. Name of the ITDP[TDA gme ggnefir:]l

Assistance

1 2 3 4

1LTD.P.

1 Koraput . . . . . 160- 20 4845

2 Nowrangpur . i . . 149° 03 52 8o

3 Jeypore . . . . 333° 24 go* 11

4 Malkangiri . . 72°23 41°74

5 Rayagada . . ) 95° 23 26- 0y

6 Baripada . - 155°56 5816

7 Karapjia . . . . 737 29' 8o

8 Kaptipada . . . 232°37 19" 28

9 Rairangpur . . 240°49 3745

10 Sund.l.rmh . . 184-20 20-58

11 Panposh . . . . . 79" 47 2375

12 Bonai . . 60 go 27°7%

13 Keonjhar . . . . . . . 46-38 21-58

14 Champua - . 4986 19°89

15 Kochinda . . . . . 4522 2489

16 Nilgiri . : . . 27-81 13- 64

17 Th. Rampur . . - 140° 72 5084

18 Phulbani . . . . . . 108+ 18 19'48

19 G. Udayagiri . ' . . . . . 6908 29" 1g
T.D.A.

g0 Balliguds . . . . . i 47'73 18' 78

g1 Parlakhemundi . . . . . . 4792 1188

22 Gunupur . . . . . . 89-87 533

28 Bhuyanpir and Juangpir . . . . . . . 2288t 897

Torar 098g8-43 63612

Reserve . 121°88

758° 00

*Including lump provision of Rs. 106 85 lakhs under the sector commémnications and settleme
operations.
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Frind Cuse against S.B.I Chandnj
Ohowk, Delhi-

319, RI MADHAVBRAO SCIN.
DIA: Will the Minister of HOME AF-
FAIRS be pleased to gtate:

(a) whether a fraud case wag re-
ported to Delhi Police vide FI1R. No.
725 dated the 25th June, 1975 against
the State Bank of India, Chandnj
Chowk, Delhi in regard to Savings
Bank account No, 2497;

(b) whether the case has been es-

tablished during Police Investigation;
end

(c) if so, the further steps taken
or proposed to be taken by the Police
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAI. MANDAL): (a) A
cage vide F.I.LR. No. 725 dated 25-6-1975
u/s 420/467/471 IPC PS Kotwali, was
registered in regard to Savings Banak
Account No. 2487.

(b) and (c). The allegation of fir-
gery and cheating was substantiated
during the investigation. However,
the culprits could not be traced des-
pite best efforts. The investigation
of the case will be re-opened as and
when the police get any clue of the
culprits.

LA.S. Officers sent abroad for training

3820. SHRI S. NANJESA GOWDaA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of IAg officers who
were sent abroad for higher training/
studies at Government expenses dur-
ing the last 5 years;

(b) what were their academic quali-
fications;

(c) details of tralning for which
they were sent abroad and the grounds
on which they were found suitable

- for such training fstudies; and

() the advantage derived by Gov-
ernment, from such training  after
their roaturn. to India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(3HWI 5. P. PATIL): (a) to (d). Tke
information is being collected and wll

be laild on the Table of the House.
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() < 7, fiwr
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Manufacturing of Sorbitol by the
Oolgate Palmolive

3822. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the Colgate-Palmolive
Company has a proposal to manufac-
ture Sorbitol;

(b) it so, whethey Government
have given its clearance to this com-
pany's proposal; and

(e) if s0, the details thereof?

THE MINISTER OF STATE IN THE

"MINISTRY OF INDUSTRY (KUMARI

ABHA MAITI): (a) and (b). Yes, Si-.
(c¢y A letter of intent has been issued
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to the company on 12-12-77 for taking
up the manufacture of Sorbitol for am
" anmua] capacity of 2,000 tonnes, sub-
ject inter-alia, to the conditions thut
the comapny shall comply wih the
provisions of the Foreign Exchange
Regulation Act before they implement
this project and that their entire pro-
duction of this item will either be
exported or utilized for their captive
consumption.

Payment of Rent for Office building
of Director General of Ordnamce
Factorjes

3823. SHRI SAMAR MUKHERJEE:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government are pay-
ing rent of Rs. 1.20 lakhs per month
for the office building of Director
General of Ordnance Factories, Cal-
cutta;

(b) whether Government has post-
poned the construction of itz own
multi-storeyed building in the land
already ear-markeq for the purpose
at 10-A, Auckland Road, Calcutta;

(c) it 8o, the reasons thereof; and

(d) if not, the reasons of stopping
the construction work?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) A sum of Rs.
1,14.358 is being paid at present for a
hired building at 44, Park Street which
accommodates a part of the DGOF
HQrs. at Calcutta.

(b) to (d). No, Sir. The proposal
to undertake new construction is in
under consideration. There is accord-
¢ ingly, no questin of stopping any con.
struction.

Traffic Study of River Ganga between
Allahabad and Calcutta

3824. SHRI P. V. PERIASAMY: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

DECEMBER 14, 1977
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(a) whether the traffic study of river
Ganga between Allahabad gnd Cal-
cutta wag entrusted ¢, National Coun-
cil of Applieq Economic Research;

(b) whether N.C.A.E.R, has submit-
ted its report; and

(c) if g0, the salient findings of
the study?

THE MINISTRY OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Yes
Sir.

(c) The Report was received on
17-10-1977. The main finding of the
report is that I.W.T. service between
Calcutta-Allahabad would be uneccao-
mic and would involve a loss of Rs. 67
lakhs in 1977-78, which would reduca
te Rs. 39 lakhs in 1990-91. The report
has, however, not taken into account
the traffic emanating due to construc-
tion of Haldia port and industrial ~om.
plex.

Allocationg for Nationa] Highways

3825. SHRI NARENDRA  SINGII:
Will the Minister of SHIPPING AMD
TRANSPORT be pleased to state;

(a) total funds allocated for widen-
ing of National Highways through-
out the country; and its break up for
different States during the 5th Five
Year Plan;

(b) whether funds wete pgt allo-
cated according to the demands of the
States; and

(c) if so, what steps are being taken
to provide funds according to the
demands of the States?

THE MINISTER OF STATE 1IN
CHANGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) A statement
giving the requisite information for
1974-75 to 1978.77 is attached. Budget
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Estimates for 1§77-78 include a tutal
provision of Rs. 69.52 crores for all
categories bt National Highway works
including widening. Actual allocations
for widening can be known only when
final wnrk-wise allotment are made in
March 1978 within the available re-
sources on the basis of States final
requirements, and their admissibility.

(b) and (c). Funds for individuai
works, including widening, are allotted
on the basis of States’ own proposals
for work-wise allotment, keeping in
view the admissibility of funds on
individual works, and overall available
budgetary resources.

Statement

Funds allotted
for widening of

Name of State

National
Highwavs
during 1974-75
to 1976-77
Rs. in lakhs
. ‘ - o ..*__:

Andhra Pradesh 592.55
Assam . 42.07
Bihar 732.23
Delhi 15,16
Goa @
Gujarat . g8.85
Haryana . 9.54
Himachal Pradesh: . 153.40
Jammu & Kashmir . .
Farnataka 238,19
Kerala: , 213,84
Madhya Pradesh 537.14
Maharashtra 1021,22
Manipur. 70,78
Meghalaya . . 28.62
Orissa 219,28
Punjab . 96.53

T T s e
1 2
Rajasthan 807.69
Tamilnadu 589.66
Uttar Pradesh 1040, 40
West Bengal 214,06
Total —é;z-l_..;

———

@Major work in Goa pertains to Zuari
Bridge and its approaches only.

*wiile the entire N’aﬁonal Highway in
gus lState is B“;.at?d thclBordcr Roads
Development only two bypasses
including bridges ’thercon arlew being
financed from National Highway funds
in this State.

ALR. Statjon at Berhampur

3826. SHRI GANANATH PRADHAN:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) whether there is any proposal
to open an All India Radjp Station in
Berhampur (Ganjam) in Orissa;

(b) it so, when and budget provi-
sion for the same; and

(¢) what are the criteria to open
a new A ILR. Station?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir,

(b) Does not arise.

(¢) Location of new stations is Jeci-
ded on various considerations such s
gaps in existing service areas; density
and disposition of population; special
requirements of the area, technical
feasibility, availability of talent, avai-
lability of resources and relative priori-
ties,
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Pay Scales of Accountant im the
Medical Unit of Director Geaeral
Armed Feroces 1

3827. SHRI ANANT DAVE: will
the Minjster of DEFENCE be pleased
to state:

(a) whether the pay scales of
Accountant in the Medical Unit of
Director General Armed Forces
(Medical Services is less than the pay
scales of Accountant in different
Minjctries of the Govermment of
India; and

(b) it 30, whether Government pro-
pose to give the revised scale of pay
to the Accountant of Medical Unit of
DGAF. (MS) as drewn by their
counter-parts in other Ministries?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
The required information is being col-
lected and will be laid on the table of
the House.

Sejection of Maharashtrians for Crew
Training as Sailors

3828. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the number of Maharashtrian
youths selected in the last three years
year-wise, through Seamen's Meris
Employment Exchange, Bombay for
Crew training as sailors;

(b) whether it is a fact that rarely
any Maharashtrian youths are gelected
for training as sailors;

(e) if so, the reasons therefor; and

(d) whether President, Maharashtra
Daryawandi Sarag, Bombay has sub-
mitted a petition to the Minister of
Shipping in this connection and what
ection has been taken on this repre-
sentation?

DRECEMBER 14, 1977

Wi B

THE MINISTER OF STATE IN
CHARGE or THE MINNISTRY OF
SHIPPING AND TRANSPORT (SHRIi
CHAND RAM): (a) Number of Maha-
rashtrian selected for pre-sea Tralining
course during the last three years is
as under:—

Year Number of Number of
Total boys se= Maharashtrian

lected by the sclected.

Dnrccmr, Sca-

men's Employ-

ment Office,

Bombay.
1974 147 18
1975 479 112
1976 469 104

(b) No, Sir.

(c) Does not arise.

(d) In the past representations ad-
dressed to the Minister of Shipping
and Transport had been received. A
representation dated 4th September,
1977 was received by Secretary, Minis-
try of Shipping and Transport. As the
points made out in the representation
were not based on facts, no action was
considered necessary.

Ensuring Reservations for Promotion
to IA.S,

3829. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether many Members of
Parliament have written to him for
ensuring that promotion from State
and Union Territory Civil Services to
I.A.S. is subjected to reservation
orders for Scheduled Castes and
Scheduled Tribes; and

(b) if so, the action taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS-
(SHRI S. D. PATIL): (a) A Member
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of Parliament and the Minister of

State for Transport & Shipping have
written to the Prime Minister and tre
Home Minister respectively suggesting
that orders regarding reservation for
scheduled castes/scheduled tribes in
promotions in Central Services may
be made applicable to promotions from
State Civil Bervice to the L.A.S.

(b) The matter is under considera-
tion.

Inceatives to Encourage the Setting Up
of Small Units

3830. SHRI CHITTA BASU: Wil

the Minister of INDUSTRSY be
to state:

(a) whether it is a fact that Gov-
ernment have introduced two new tax

incentives to encourage the setting up
of small units in rural areas; and

(b) if so, the concrete results, if
any, by this date?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMA-
RI ABHA MAITI): () With
view to providing an incentive for
the setting up of small scale indus-
trial undertakings in rural areas, a
new provision is made in the Income-
tax Act under which all categories
of taxpayers will be entitled to a
deduction equal to 20 per cent of the
profits derived by them from small
scale industrial undertakings (other
than those engaged in mining) set
up after 30th June, 1977 in any rural

86
area. Should the scope of the
question be enlarged to cover the
grant of rural development allowance,
under new section 35CC inserted in
the Income-tax Act, 1881 by tihe
Finance (No. 2) Act, 1977 companies
and co-operatives societies would be
entitled to a deduction, in the com-
putation of their taxable profits,
of the expenditure incurred by them
on uny programme of rural develop-
ment approved by the prescribed
authority. The new provision was

made with effect from 1st September,
1977,

(b) The provision come into effect
from assessment year 1978-79 and
subsequent years; it is not possible,
therefore, to ascertain the concrete|
results.

Foreign Technical Export._ in BHEL

3831. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will  the
Minister of INDUSTRY be pleased|
to state:

(a) total number of foreign techni-

cal experts, engineers, technicians
working in BHEL; and

(b) details country-wjse and the
salaries, allowances and other per-
quisites given to them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY KUMA
RI ABHA MAITI): (a): The to
number of foreign technical experts
enginecers and techniclans working
in BHEL is 31,

(b): A statement is attached.

-
LR
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Details of Forsign experts working in BHEL as o 10-12-1977

S. Country No. of Moathly rate Other conditions
No. experts
1 USSR. . . . 14 Roubles 441
3 e Free lodging and port.
ree tr
2 Roubls 438 i
1 Roubles 638 J
2 W. Germany . 1 DM 22,680 + Free lodging and trans us
Ra 5.7:30 outfit aﬁgowmce of DT‘HIE':OO.
1 DM 14,700+ Do.
Rs. 3,750
1 DM 16,200 Travel and Living expenses
’ vided by BHEL. pro-
8§ Sweden . 3 Sw. Kr. 43,500 Travel and Living expenses pro-
vided by BH
Switzerland 2 S.F. 25,440 Travel and Living expenses
4 vided by BHEL. L
5 Iuly o 1 Lira 28,50,000 + Free Lodging and transport.
Rs. 4350
6 USA. . . 1 $ 9,000 Free Lodging and transport.
7 UK. . . . 1 P;J;d under Colombo Free Lodging and transport.
an.

Total . . . st

Ex-Gratia Payment to the Employees
of the Canteen Stores Department

3832, SHRI SIVAJI PATNAIK:
Will the Minister of DEFENCE be

pleased to state:

(a) whether the employees of the
Canteen Stores Department were re-
eeiving Ex-Gratia payment in form
of Benevolent Fund/Ad-hoc payment

from 1965 onwards; and

(b) if so, why the same had been
#enied to them for the year 1876-T7?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
employees of the Cuanteen Stores
Department were being given ad-hoc
payments subject to certain condi-
tions, from 1867 onwards till the
C.S.D. funds were merged with the
Consolidated Fund of India on 1st
April, 1977.

(b) With the merger of the funds,
~the CS.D. s now a Government
Department and its employees are
full-fledged Government employees,
who are not entitled to any ad-hoc
payments from the Consolidated

Funds of Indie.
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Funds of the Canteen Stores Depart-
' ment

3833. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister
of DEFENCE be pleased to state
whether till 31st March, 1877, the
funds of the Canteen Stores Depart-
ment were maintained separately and
only merged with the Consolidated
Fund of India from 1lst April, 19777

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Yes, Sir.

Survey Conducted by Indian Insti-
tute of Economics

3834. SHRI A. MURUGESAN: Wil
the Minister of INDUSTRY be
pleased to state:

(a) whether a survey conducted by
the Indian Institute of Economics has
discovered a high mortality rate of
small scale industries in South India;

(b) the reasons for such a high
mortality; and

(c) whether in view of the empha-
sis of the present Government on
the rapid development of small scale
industries the concrete measureg pro-
posed to be taken to make small scale
rrdustries viable?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) No,
Sir. A survey conducted by the
Indian  Institute of Economics,
Hyderabag had ‘closed units’ identi-
fied during the Census of Small Scale
Industries, as the frame of refe-
rence for investigation.

(b) The important reasons for
mortality given in the Survey are
lack of finance, raw material shortage
and munagement problem.

(c) The concrete measures taken
are provision in the Budget of the
Ministry, of seed/margin money and
larger provision of loan in the budget
of the Rura] Industries Projects. In
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the States, Coordination Committee
have also been constituted for ex-
amining the problems of sick wunits
and for helping them to become
viable.

Use 0f Thorium Reactor Fuwel

3835. SHRI S. D. SOMASUN-
DARAM.: Will the Minister of
ATOMIC ENERGY be pleased to
state;

(a) whether Canada has .developed
a 1eactor using Thorium directly as

a fuel;

(b) whether in view of the congide-
rable reserves of Thorium in our
ccuntry, Government propose to
speed up research and development
for using Thorium as reactor fuel in
our country also; and

(c) i so, the time bound plan in
this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) According
to available information, Canada ha%
undertaken studies on the use of
Thorium in Heavy Water reasctors but
the developmental work on this has,
not yet been completed.

(b) and (c) Studies are underway.
A Fast Breeder Test Reactor and
other research and development
facilities are under construction at
the Reactor Research Centre at
Kalpakkam, near Madras and further
experiments on Thorium will be
started as soon as these facilities

become available.

New Brand of Cigarcites

3836. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of INDUS-
TRY be pleased to state:

(a) is it a fact that new brands of
cigarettes have been marketed during
last five years, which are new Arti-
cles, without the approval of Licensing



91 Written Answers

Commitiee, and if 20, are they not
violattong of I(D&R) Act and rules
made thereunder;

(b) how would Government like to
curb the foreign exchange repatria-
tion and creation of assets in our
country by this way by foreign firms;

(c) will Government agree to
appoint a committee of Members of
Parliament to look into tha consumer
industry which is controlled by foreign
sector; if not, why not; ang

(dy names of cigarettes manufac-
turing foreign units, names of their
brands, whether marketed with ap-
proval or without approval; their
production for last three years: what
steps are proposed to be taken against
their illegal marketing of interna-
tional brands of cigarettes?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) New brands of
cigarettes have been marketed during
the last five years, but as the comp-
anies hold Registraticta Certificates for
the manufacture of cigarettes and as
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tthe Registration Certificates do not
mention the brand of cigarettes to be
manufactured by them wo violation of
the Industries (Development & Regu-
lation) Act or the rules made thére-
under seems to be involved in fatro-
ducing uew brands,

(b) The Foreign Exchange TRegu-
lation Act 1973, inter alia, regulates
the activities industrial and trading
companies with more thai 40 per cent
non-resident interest.

(c) The need for appointment of a
Committee of Members of Parliament

has ¢;0t been felt by the Government
so far

(d) The names of cigarette manu-
facturing units with more than 40 per
cent non-resident iterest and their
production for the last three years
have been indicated in the attached
statement. The Goveimument dgo not
have information on the different
brands manufacturedq by these Comp-
anies. However, the use of foreign
braid names is regulated by the pro-
visiong of the Foreign Exchange Regu-
lation Act 1973.

Statement
Cigarette Industry
Sl Production (in M. Pes.)
No. Name of the Unit -
° 1974 1975 1976
1 Mjs. LT.C. Ltd. (5 Units) . . . 32,077 29,831 338,153

2 M/s. Godfrey Philips Ltd., Bombay .

.+ 3880 3582 4846

| S = & 2=
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Staff of rallway exhibition unit of
: DAVP

3838. SHRI NIHAR LASKAR: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that a rajl-
way exhibition unit belonging to the
DAVP got burnt sometime during the
later part of 1978; and

(b) if so, the manner in which the
services of the officer and staff mem-
bers of this Unit are being utilized;
and

(c) whether there is any proposal
by DAVP to open any further fleld
exhibition unit?

THE MINISTER OF INFORMAT-
ION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The Railway
Coach Unit, Madras was destroyed in
December, 1875, as a result of a fire
accident,

(b} The Field Exhibition Officer of
the wit js currently looking after
‘Triumph of Freedom’' Exhibition at
Bangalore, whereas the remaining
staff consisting of Exhibition Assis-
tart, Projectionist aad Cleaner have
been posted in vacancies available in
other units of D.A.V.P.

(c) Yes, Sir. There is a proposal
to set-up two additional units, oue
cach in Mizoram anq Kerala.
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Production of Defence items

3840. SHRI L. L. KAPOOR: Will the
Minister of DEFENCE be pleased to
state:

(a) what is the value of produc-
tion of Defence items by the various
defence production units in the coun-
try during the last three years;
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(b) what is the target of'i;roduc-
tion of Defence items; and

(¢) what is the programme for
setting up new ordnance factories in
the coming five years and their places
of location?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) The value of
production of defence items produced
during the last three years in the De-
partmental] Factories aud the Public
Sector Undertakings under the admin-
istrative control of the Ministry of
Defence is given below:

Gross Value of production

74-75 75-76 ~6-77

(1) Ordnance Factories
{2) Heavy Vchicle Factory .
(3) Public Sector Undertakings

(in crores of Rupees)

262'20  352°73  465'00 (Prov)
1847 25°03 43°00 (Prov)
145 60 177:06 188-8Bo (Prov)

(b) The value of total ta-lrgcttcd production for the current year is as undcf :-

(f) Ordnance Factories
(i) Heavy Vehicle Factory
(i) Public Sector Undertakings .

Rs. 475700 crores
Rs. 48-20 crores

Rs. 235-81 crores

(c) The following new Ordinance

Factories are proposed/to be set up in
the near future:

(1) A factory for manufacture of

propellants.

(2) A factory for manufacture of

pyrotechnic ammunition.
(3) A factory for Field Guns.

-~ Sainik Schools -

3841. SHRI A. E. T. BARROW: Will
the Miuister of DEFENCE be pleased

to state:

(a) the tutlll number of Sauuk

Schools in the country;

(b) the total number of cadets in
these schools for each of the years
1974-75, 1975-76 and 1976-77 as on
April;

(c) the average cost, per cadet per
month;

(d) the recurring expenditure o
these schools during the financial
years mentioned in (b) above;

(e) the non-recurring. expenditure
on these schools during the financial
years mentioned in (b) above; and

(£) the amount of contribution, per
annum, -the Central Government
makes to the Sainik Schools, if any?
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THE MINISTER OF STATE IN THE
MINISTRY 'OF DEFENCE (PROF.
SHER SINGH): (a) There are, at pre-
sent, 17 Sainik Schools in the country.

(b) The total number of cadets in
these schools for the years 1974-75,
1975-76 and 1976-77 was 7538, 7519,
and 7886 respectively. The precise
figures as on April may vary slightly.

(ey) The average cost per cadet, per
month in the year 1976-77 was Rs.
22252,

(d) The recurring expenditure on
these schools during the financial
year: 1974-75 1975-76 and 1976-77 was
Rs. 181.61 193.48, Rs. 193,02,027.45
anq Rs. 2.10.57.679.47 respectively.

(e) The non-recurring expenditure
of these schools during the financial
years mentioned above was Rs. 8,05,
35595, Rs. 6,03,668.78 and Rs. 10,22,
203 46. respectively.

(i) The pay and allowance of three
Service Offivers of the rank of Lt. Col.,
Major and Captain and their equiva-
lents from the other two services pos-
ted in each school as Principals, Head-
master and Registrar are met out of
the Defence Services Estimates. Be-
siies, Ministry of Defence provide
scholarships to the children of JCOs
and ORs and their equivalents sub-
joet to a maximum of 20 per cent of
the total pumber of Defence children
¢toving in these schools. Ministry
of Education has a scholarship scheme
for grant of scholarships to children
from the Union Territories studying
in these schools. The number of act-
ual «cholarship granted varies from
year to year depending on the number
of children belonging to these cate-
gories admitteq to these schools.

Bus route No, 97

3342. SHRT] M. A. HANNAN AL-
HAJ: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
refer to the reply given to USQ
No. 1305 on the 23rd November, 1977
3010 LS—4

regarding introduction of route No. 97

from Trinagar to Jama Masjid (Lal
Quila) and state:

(a) whether Government's atten-
tion has been drawn to the Circular
No. TR:!Sch|18(00) [76/16655 dated the
9th September, 1976 issued by Traffic
Manager, DTC;

(b) whether the Circular indicates
that there is enough traffic potential
at Trinagar and the route was to be
started from Trinagar and not from
Inderlok;

(e) if so, under whose orders or on
what consideration the buses were
run fiom Inderlok and that ton for
a week only; and

(d) the details of survey conducted
in this regard and the time likely to
be taken in implementing the orders
of the above circular?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) to (d). Initially, a decision was
taken to introduce route No. 97 from
Trinagar to Jama Masjid. This was
done on the basis of the represen-
tation made by the residents of Inder-
lok-—a resetilement colony—who had
asked for direct bus service to con-
nect the colony with Ajmeri Gate and
Jama Masjid where they had. been
ruining their business before shif-
ting. The above decision was can-
celled subsequently for administrative
reasons under the orders of the then
Chairman of the Corporation, The
route was finally started on 3.3.1977
with private buses engaged by DTC
under its AOCC Scheme. But the bus
owners found the route uneconomical
anq discontinued the services from
29.3.77. At present, there is no pro-
posal under consideration of the Cor-
poration to re-introduce services on
this route and no survey has, there-
fore, been conducted on this route.
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Low-heag hydro-turbine generators

3843. SHRI MRITYUNJAY PRA-
SAD: Will the Minister of ENERGY

be pleased to state:

(a) whether low-head hydro-tur-
bine generators are being experiment-
ed and utilized at any place in the
country to generate power from the
water-falls of the lowest heights and
locks on irrigation canals; and

(b) if so, at what places and with
what gains?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). In order to utilise the water
falls of low heights on irrigation
canals so as to generate power, bulb-
type units are used. These units are
suitable for operation under heads in
the range of 2 meters to 10 meters.
At present bulb-type generating units
have been installed in the Kosi Power
Station on the East Kosi Canal to uti-
lise a head of about 7.01 meters. This
Power Station has 4 units of 4.8 MW
each and is generating electricity.

Emergency Commission for Army
Officers

3845. SHRI RAMANAND TIWARY:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Army Officers granted
permanent commission from Emer-
gency Commission were made to lose
the period falling short of prescribed
two years training for fixation of their
seniority whereas Officers commis-
sioned under regular permaneni com-
mission have had precomrission train-
ing for the same period ware not made
to lose any period and granted senio-
rity for promotion and other benefits
from the day of grant of commission;
and

(b) if so, the reasons for disparity
causing bitterness among the officers?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir. .

(b) The different rules for fixation
of seniority of the two categories of
officers were framed to maintain the
correct inter-se seniority of the affect-
ed officers. Candidates coming through
courses for Permanent Commission had
to satisfy stricter conditions in re-
gard to eligibility and method of sel-
ection. Their training periods were
reduced only to obtain quicker sup-
Ply of officers needed during the Em-
ergency declared as a result of Indo-
Chinese conflict 1962. There is no
disparity in regard to other aspects.

Industrial deveiopment of Garhwal
Division

3846. SHRI JAGANNATH SHAR-
MA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether the hill region of U.P.
has teen declared a backward aren;

(b) if so, what steps Government
have taken to improve the economic
condition of the people of that area;

(¢) whether Government have for-
mulated any scheme for the industrial
development of Garhwal Division of
U.P.; and

(d) if so, the main features thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Govern-
ment of U.P. have identified all the
districts in the U.P. Hill Areas as
backward.

(b) A sub-plan for the region has
been prepared by the State Govern-
ment and is being implemented. This
sub-plan envisages an integrated and
coordinated development of the region
based on its potentials and require-
ments. Special Central Assistance is
being given to implement the sub-
Plan. .
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(c) and (d). Industrial develop-
ment of the Gathwal region forms
part of the sub-plan for the U.P. Hill
Areas. A number of industrial units
have already been set up in the Garh-
wal region and small industries are
also being encouraged. Four indus-
trial estates have beep established.
The Hill Development Corporation,
the Agro-Industries Development Cor-
poration, the U.P. Small Industries
Corporation, etc. are giving impetus to
industrial development in the region.

Setting up industrial pnits in areas
with popu:ation of less than Five lakhs

3847. SHRI G. S. MISHRA: Will
the Minister of INDUSTRY be pleased
1o state:

(a) estimated capital outlay for
the industries being set up in rural
areas with population of less than 5
lukhs in 1978 and 1979; and

‘(b) how manv of the weaker sec-
tions of the population are expect-
td to be benefited by the new indus-
1ries?

- THE MINISTER OF STATE IN THE
| MINISTRY OF INDUSTRY (KUMAR]
ABHA MAITD): (a) There is no csti-
mate available of this kind.

(b) Does not¢ arise.

Expenditure on the gecurity agencies
in Calcutta Port

t 3848. SHRI B. RACHAIAH: Will
Tht- Minister of SHIPPING AND
RANSPORT be pleased to state:

( ,
thea) thi.! expenditure incurred on
e4-.‘se‘{“r1t_y agencies in Calcutta Port
Yeir-wise in 1976 and 19%7; and

‘Wa(t];:, the number of Chowkidars for
i Fand ward to act Central Sceu-
. ¥ “Orce and State police engaged

in
POrtS;curity work at the Calcutta
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The expenditure
incurred on the various security agen-
cies in Calcutta Port Trust is given be-
low:

(Rs. in lakhs)
975-76  1976-77
C.1.S.F.: . 58.84 61,78 (approx.)
Police 20,22 20,66
Port Secu-
rity (CPT) 57.15 48.86

(b) The number of persons employ-
ed under various security agencies at
Calcutta Port Trust is as follows: —

1. Port Security Gu-

ards . . . u78
2. Central Sccurity
Guards: . . 917

3 {a' State Police (Port
Pulice) Watch &
Ward (Supervisory) 14

(b) Constables 79

Cans and bamboo important segment
of Handicrafts Exports from Assam

3849. SHRI AHMED HUSSAIN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that cane
and bamboo products constitute an
important segment of handicrafts ex-
ports from Assam and becoming in-
creasingly popular in the Western
Markets;

(b) if so, the value of these pro-
ducts earned in the foreign exchange
this year;

(c) measures taken to create the
necessary institutional infrastructure
for improving the exports of these
items; and

(d) what are Goverament's future
plan to help and encourage its pro-
duction in Assam?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Handicrafts of
cane and bamboo from India sre be-
coming increasingly popular in West-
ern countries. Assam is an important
State for manufacture of cane and
bamboo handicrafts.

(b) Value of exports of cane, bam-
boo and wicker handicrafts products
in 1976-77 was Rs. 39.89 lakhs, as
against Rs. 21.69 lakhs in 1975-76.

(c) ang (d). A Training and Re-
search Institute in cane & bamboo
has been set up at Agartala to deve-
lop quality handicrafts of cane and
bamboo in North Eastern States. Cane
and bamboo handicrafts especially fTom
North Eastern States have been exhi-
bited abroad and have created good
impression. Measures, such as, train-
ing of craftsmen, raw material sup-
ply. Design assistance etc. for deve-
lopment and export of these items are
proposed to be undertaken in the
near future.

Take over of Harg Coke Bhatta of
Selected Fatka Company, Nirsa,
Dhanbad

3850, SHRI A. K. ROY: Will the
Minister of ENERGY be plcased to
state:

(a) whether the Hard Coke Bhatta
of Selected Fatka Company, Nirsa,
Dhrantag was nationalised along with
the collieries in 1973;

(b) whether the nationalisation of
selected Fatka hard coke Bhatta
was stayed later on by the Calcutta
High Court order to which the Gov-
ernment s stil] contesting,

(c) whether the private manage-
ment now itself wants to give up its
claim from Hard Coke Bhatta filing
a compromise petition in the Court;

{(d) whether even after that un-
necessary litigation is continuing due
to the delay and indecision of the
Governinent; and
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(e) if so, what stepg Government
propose to take for the early take
over of the Harq Coke Bhatta?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN}: (3)
and (b). Yes, Sir.

(¢} and (d). The party has ap-
proached the Eastern Coalflelds Limit-
e¢d for a settlement. However, as far
as the Governmeny is concerned there
is no question of settlemeant as under
the Nationalisation Act, the property
has vested in the Government.

(e) Steps are being taken to get the
stay order of the Calcutta High Court
vacated.

False news regarding appeal against
Shrimati Indira Gandhi published in
Nav Bharat, Jabalpur

3851. SHRI NIRMAL CHANDRA
JAIN: Will the Minister ¢f INFORMA-
TION AND BROADCASTING be plea-
sed to state:

tat whether Governruent are
aware of the fact that in “Nav
Bharat” dated 28-10-1977 published
from Jabalpur it has been intention-
ally published that the appeal (re-
visio.:v filed by the Central Govern-
ment against the rclease of Shrimati
Indi+ Gandhi has been dismisced on
Thu:- lay i.e. 26-10-1977 by Delhi
High Court;

{by what action Government pro-
pose tn take against this false malici-
ous news item; and

{¢) whether the matiter will be
sent to the Press Council, High Court
or anv other authority for taking
suitable action in the matter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Government's atten-
tion has been drawn fo the news item
which was apparently published with-
out credit line,
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(b) The Press is free. It is for the
newspapers themselves to maintain ap-
propriate journalistic standards and
correct news reportage.

(¢) It is proposed to set up the
Press Council shortly. It will no doubt
appropriately supervise the mainte-
nance of jornalistic standards ahd
professional ethics by newspapers.

Declaration of Bombay, Madras and
Calcutta as free ports

3852. SHRI K. RAMAMURTHY:
will the Minister of SHIPPING AND
TRANSPORT be pleased to state whe.
ther in view of the ex-smugglers’
pledge before Shri Jaya Prakash Nara-
van Government propose to daclare
Bombay, Madras and Calcutta as free
forts?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Presumably, the Ques-
tion refers to the pledge taken by
smugglers before Shri Java Prakash
Naravan in April, 1977 to abjure the
smugeling and help the Government
in its anti-smuggling operations. There
is no proposal regarding declaring

Bombay, Calcutta and Madras as {ree
Ports.
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Naval Policy

j3854. DR. MURLI MANOHAR
JOSHI: Will the Minister of DEFENCE
be pleased to state whether Govern-
ment have reviewed its naval policy
to ensure a balance between the ob-
jectives of developing and equipping
the Indian Navy for wartimne re-
quirements and also equipping the
Navy with light and sophisticated ships
for maritime security of the Indian
Exclusive Economic Zone?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): During
wartime, it is the responsibility of
the Navy to protect the country’s
maritime interests, including those in
the exelusive economic zone. Protec-
tion of our economic interests in the
cxclusive economic zone in  peace-
time, which involves primarily police
functions, is the responsibility of the
Coast Guard Organisation. Pending
the establishment of a regular Coast
Guard Organisation, an interim Coast
Guard Organisation has already been
set up with a few ships and patrol
vessels. Proposals to equip the Coast

‘ Guard Organisation with suitable ves-

sels to enable it to discharge its task
are being formulated.

Our Navy is being continuouslv
strengthened so as to meet the threats
to our maritime interests.

The building up of the Navy and the
development of the Coast Guard are

being organised in a co-ordinated man-
ner.
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Alleged bdurning of files by former
Prime Minister

3855. CHOWDHRY BALBIR
SINGH: Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether in an interview with
Shri R. K. Karanjia pertaining to
Mrs. Indira Gandhi as published in
the Blitz dated the 22nd October,
1977, he has admitted in reply to the
question (“Many flles have been
burnt by her, I am told”) that many
files were burnt on the night the
Elect.on reverses were announced;

(b) whether any in-depth enquiri-
es have been made and information
collected regarding the nature of the
files destroyed; and

(¢) whether any of the concerned
officials have been traced and link-
ed for further action in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL!: (a)
to (¢). The matter pertainine to the
burning of files at the instance of
the former Prime Minister is  being
enquired into.
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Malpractices in Admission of Indo-
Swiss Training Centre attached to
Centra] Scientific Instruments
Organisation

3858. SHRI BHAGAT RAM: Will
the Minister of PLANNING be pleased
to state:

(a) whether Government have re-
ceived complaints that mass-scale
favouritism and nepotism is being
practised in the admissions to Indo-
Swiss Training Centre attached Lo
Centra} Scientific Instruments Or-
ganisation, Chandigarh, ignoring the
n-crit »r.d talent; and

(b) if so, what steps are being taken
to check the malpractices in the ad-
mission and to streamline the admis-
sion procedure to make it more fair
and impartial?

THE RIME MINISTER (SHRI
MORARJI DESAI): (a) In the memo.
randum dated 6th May, 1977 submitted
by the so-called CSIO Emplovees
Adhoc Action Committee to the Prime
Minister and President, CSIR, it was,
inter-alia, alleged that trainees are
being admitted in the Indo-Swiss
Training Centre out of turn and by
ignoring the merit. The specific case
cited in support thereof was examined
and the allegation was found to be in-
correct.

(b) Does not arise.

110
coifere & faetd wr frafer

3859. o wgvitTe Feg wrew :
T AN AT T IATT FY FAT FIA

fw :

(%) w7 corfees & faeiai v
feeett & fadwn #v frafe fear smar
g

(&) = a9 3O w1 AR Am
I F 1 fez § TEE T @ TA-
afqat ® a7 gfaara & ar o §;
A |

() FT T FEE § IAR AL
199 qor frar waT @, o ofz &, @t
TH §EN § T FIH IBG A9 § 7

JUT AT § T wat (g
W1 waat) (F) oorfeew & fatEi
#1 feet & fazom #t fafe fat sran
2

(=) fa=Yt aara arr faafasi #1
ﬁiﬁvmgﬁuwa@é‘rm@rgl

i -
-.n..—

y () wwammwﬁ%w’t
geqraeq T& fa=r 2

Transport Problemg in Calcutta

3860. SHRI SOMNATH CHATTER-
JEEI: Will the Minister of SHIPPING
AND TRANSPORT be nleased to state:

(a) whether Governmént are awaie
of the acute transport problem in
Calcutta;

(b) if so, whether Government have
any proposal to assist the Govern-
ment of West Benga] in respect there-
of; and

(e) if so, the nature thereof and
steps taken therefor?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) and (c). There is at present no
scheme under which assislance can
be provided to West Bengal Govern-
ment for augmentation of transport
facilities in Calcutta.

Inconvenience causeg to Amarnath
Pilgrims by Minister’s visit to J & K

3861 SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of HOME AF-
FAIRS be pleased to sta:=:

(a) whether a Minister of State
in his Ministry recently visited fo:-
ward posts in Jammu and Kashniir;
and

(b) whether the helicopter cairying
the Minister landed in an area near
the An:ar Nath Cave caising tnctcn-
venience to a large number c¢i gpii-
grims visiting the shrine?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No, Sir. Shri S. D, Patil did not visit
any forward post during his tour of
J&K in August 1977.

(b) No helicopter was used by him
during his visit.

Expenditure on Renovation of Bunga-
low of Director, CSIO

3862. SHRI A. K. SAHA: Will the
Minister of PLANNING be pleased to

- state:

(a) whether an unauthorised eox-
penditure of nearly one lakh rupees
has been incurred on the renovalion
of Bungalow of the Director, Central
Scientific Instruments Organisation
after the latter occupied it; and

(b) if so, what action is proposed
to be taken against the persons res

r ponsible for this unauthorised huge
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expenditure in violation of the Gov-
ernment directives?

THE PRIME MINISTER (SiIRI
MORARJI DEHAI): (a) and (b). The
Director’s Bungalow in Central Scien-
tific Instruments Organisation, Chandi-
garh was in unauthorised occupation
of a Scientist of the Institute for about
5 years who continued to occury it
even after the termination of his ser-
vices. It was finally got vacated in
April, 1977 as a result of court pre-
ceedings. Due to unauthorised oveu-
pation and lack of proper maintenance
for all this period. the house nceded
extensive repairs including replace-
ment of some wood work ‘which had
been damaged by termites. A num-
ber of electrical and sanitary fittings
were also damaged or were not func-
tioning. The Director got these re-
pairs/replacements done, through the
Capital Project Authority, Chandigarh
and departmentally. Alongwith the
essential  repairs/replacements, the
Director also got some additions and
alterations in the house, like provi-
sion of a new kitchen, raisiny of boun-
dary wall, provision of false ceiling
in the drawing room, construction of
a Barsati, etc.. executed. Some of
these items were recommended by the
Capital Project Authority, Chandigarh
in 1973, as part of a general program-
me of effecting improvemen’s in  the
houses constructed by them  under
Phase I, 11 and III, while a few items
were got executed by the Director at
his own discretion.

The Internal Audit Party of the
CSIR, while auditing the accounts of
the CSIO, Chandigarh, have observed
that an expenditure of Rs 66,664.70
has been incurred. This figure is ten-
tative and is vet to be verified after
the necessary adjustments of accounts
are completed. In the rmeantime in
accordance with the rules a decision
has been taken to charge enhanced
rent from the Director for non-permis-
sible additions got done by him. An
explanation is also being called for
from the Director for undertaking non.
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permissible additions without the ap-
proval of higher authority.

teport ot the Fact Fiading Committee
on Demolitions in Delhij

3863. SHRI KANWAR LAL
GUFPTA:

SHRI P. K. KODIVAN:
SHRI BASHIR AHMED:

Will the Minister of HOME AF-
FAIRS be pleased to state:

{a) what are the findings of the
Comn.itiee set up by thz2 Governme:t
on demolitions in Delhi;

(b) what action has been taiken hy
the Government thereon;

t¢) pive the names of the Oficurs
who have been made responsible fot
this large scale demolitions in Declhi;
and

(d) what action has been talken
againit each Officer?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (&)
1o (d). A copy of the report in gues-
tion has been forwarded to the Shah
Commission of Inquiry {or their con-
sideration and, therefore, the nature
of action to be taken by Govi. would
depend finally on the reporp of the
Commission.

Lecture to Defence Personnel in Agra
to Vote for Congress

3864, DR. SUBRAMANIAM SWA-
MY: Will the Minister of DEFENCE
be pleased to state:

(a) whether his Ministry are aware
of an alleged lecture given by an Air
Marshall in Agra to armed forces per-
sonnel in which he demanded that all
personnel should vote for Congress;
and

(b) if so, action taken or contem-
plated to be taken in this regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAMI: (a) No
lecture was given by zn Air Marshal
in Agra to Armed Forces personnel
demanding that they should wote for
Congress.

{b} Does not arise.

Production of Central Secretariat Files
before Shah Commission

3865. SHRI SAMAR GUHA: Will
the Minister of HOME AFFA[RS be
pleased to state:

(a) whether all Central Secrctzriat
files, specially concerning formui De-
partments of Prime Minister, Home
Minister and Finance Minister preced-
ing the present Government as rcquir-
ed or desired by the Shah Comruiss.on
could not be produced before it  as
many such files were found either
missing or destroyed;

{(b) if so, number of such cTeial
files, belonging to the departments of
different Ministries found missu.g,
with ministry-wise break-up of such
firures; '

{c} whether the Government could

find out the causes and patternz ot
missing of such files;

(dy if so, facts thereabout:

te} whether any enquiry nas be:n
instituted to go into the causes and
circumstances related to  the missing
of Central Secretariat files;

(f) if so, facts about the findings of
such enquiry; and

(g) if not, the reasons for not hold-
ing ingquiry for the purpose stated
above?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL}): (a)
and (b). According to the Shah Com.
mission, there has not been any case
in which Ministry/Departments of the
Central Government have rhown their
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inability to produce any files asked
for by the said Commission except that
three letters were not available in the
Prime Minister's Office.

(c) to (g). These letters have not
been entered in the official records of
the Prime Minister’s Office. I: is in-
ferred that these letters had beep re-
ceived by the former Prime Minister
but were not sent down to office.
Copies of two letters were obtained
by the Commission from the records
of other Ministries. It is not consi-
dered necessary to hold any ecnquiry.

Take over of Sick Textile Mills in
Ahmedabad

3866. PROF, P. G. MAVALANKAR:
Will the Ministry of INDUSTRY be
pleased to state:

ta) whether Government are
aware that several textile mills in
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Ahmedabad are either sick and clos-
ed, or on the verge of being pul to
such conditions, during the last six
maonths;

(b) if so, full details thereof; ant

(c) steps being taken by Govera.
ment to either take over the said
mills or restore them to their normal
wealiky working conditiorns by giving
them the necessary loans, tecanology
ete.?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) to (¢). For the
last over two years, cotton textile mill
industry has been facing financia! dif-
ficulties on account of abnormal in-
crease in prices of cotton and a num-
ber of units have been making loss-
es, Three cotton textile mills in Ahme-
dabad have been lying closed. The
particulars of these mills are as fol-

lows: —

No. Name of the mill

1t The Fine Knitting Co. ltd.

2 The Manckchow & Ahmedabad Mig. Co, Lud.

3 Ahmedabad Laxmi Cotton Mills Lad.

Date of Wiorkers
closure on rell
10-3-50 101
14=12-76 1,345
12-8-77 1500

2. The Fine Knitting Co. Ltd. is a
nationalised mill which, however, could
not be reopened because of a court
case pending in the Supreme Court.
The other two mills have closed due to
financial difficulties. The bankers of
these mills are asking for State Gov-
ernment guarantee for extending fin=
ancial assistance. The matter is under
the consideration of the State Govrn-

ment.

3867. =it goifag awi : ¥a7
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Import of Raw Jute

3869. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the Jute Mill Industry
has sought the permission ol Govern-
ment for importing raw jute from
abroad: and

(b) if so, what is the extent of raw
jute shortage in the country at pre-
sent and what is the Government’s
decision on the request of the jute
industry for importing it?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITD: (a) and fb). The
actual corsumption of raw jute by the
jute industry during 1976-77 amounted
to 68 lakhk bales against the estimated
crop of about 71 lakh bales. Jute
Corporativn of India have been autho-
rised to import raw jute from avail-
able sources on the basis of firm in-
dents placed by the consuming mills.

Assistance given to National Textile
Corporation and losses incurred by
them

3870. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) hov: much loan from the alloca-
ted amount has been given to
National Textile Corporation in the
current financial year till October,
1977, .

(b) whether the Corporation is sel-
ling at loss imported cotton to cotton
mills, C.C.I. and Textile Corporation
of India;

(c) if so, the losses sustained as a
result thereof during the last two-
years and current year upto Octo-
ber, 1977; and

(d) whether Government are
thinking of revising their Textile
pr.licy and working of NNT.C, CCI
and T.C.I. and India Investment Cen.-

tre?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITD: (a)
A sum of Rs. 10.31 crores had been
released as loan to the National Tex-
tile Corporation till the end of Ccto-
ber. 1977, against ‘he budget provision
of Rs. 18.48 crores for the year 1977.
78.

(b) The National Textile Corpora-
tion does not sell imported cotton.

(¢) Does not arise.

(d) The Textile Policy is under re-
view espacially in the context of Sixth
Five Year Plan. As a result of this
review, certain features of the pre-
sent Textile Policy may be modified
to the extent necessary.

There is no proposal under conside-
ration of the Government to revise
the working of National Textile Cor-
poration and Indiag Investment Centre.
However, the question of enlarging the
operation of C.C.I. iz under consi-
deration. There is no public sector
corporation with the nomenclature of
T.C.I. in existence, under the control
of this Ministry.
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Purchage of Handloom Cloth Made by
she All India Handlooms Factories
Marketing Co-operative Society and the
Handicrafts ang Handloom Export
Ceorporations.

3871. SHRI PARMANAND
GOVINDJIWALA:

SHRI CHHABI RAM ARGAL:

Will the Minister of INDUSTRY be
‘pleased to state:

(a) what is the State-wise break
up of purchases of handloom cloth
made by the all India Handlooms
Fabrics, Marketing Co-operative
‘Society and the Handicrafts and
Handloom Export Corporation in the
‘last five years;

(b) whether it is a fact that the
representatives from those States
‘from which sufficient purchases have
‘not been made represented to the
‘Centra] Government and the above
o-farisations for steppiagZ up purchases
in these States;

(c) what steps are being taken by
tte nrove organisations to substan-
tially step up the purchases from the
above neglected States; and

(d) have these organisations taken
steps to have dialogue with the
above State Government's or Direc-
tors of Handlooms in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITD): (a) State-wis> infor-
mation regarding the purchase of
handloom fabrics by the All India
"Handloom Fabrics Marketing Coopera-
tive Society Ltd. and the Handicrafts
and Handlooms Export Corporation
Litd. during the last five years is given
in the two statements laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1358/77].

(b) No such represen*ation has been
received. However, one of the resolu-
tions and recommendations of the Con-
“ference of Ministers incharge of hand-
looms, Maharashtra, Goa, Karnataka,
Kerala, Pondicherry, Tamil Nadu and
Andhra Pradesh held at Hyderabad on
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17th & 18th November, 1977 reiales to
the need for stepping up the purchases
of handloom materials from these
States, especially from the Cooperative
Sector.

(c) These organisation viz. The All
India Handloom Fabrics Marketing Co=
operative Society and the Handicrafts
& Handloums Export Corporation in-
tend to effect more urchases from
States where procurement is low at
present. The AN India Handloum
Fabrics Marketing Cooperative Society
are also having “Pilot Schemes” for
deveioping handloom cloth varieties in
weaker States for domestic and cx-
port markets,

(d) Yes, Sir.

Representation by the All India Coun-
ference of Cotton Corporation Em-
p!oyeeg Union regarding Donations

3872. SHRI D. D. DESAI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the All India Con-
ference of Cotton Corporation Em-
ployees Union has submitted to
Government a represcntation as
stated in the Financial Exrpress
(Bcribay Edition) daied 19th Octo-
ber, 1977; o

(b) if so, whether Government has
made any enquiries into the alleged
fouations made by the Cotton Corpo-
ration and what are its findings;

(¢} whether the Cotton Coropration
showed any special favours to any
m:.’r ar indicated in the Report; and

(d) whether the Government has
made any enquiries into the alleged
lnsses by the Cotton Corporation
through inefficiency in the purchase of
cotton from certain sources as alleged
and if so, what are its findings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMAR]
ABHA MAITI): (a) Yes, Sir.

(b) to (d). The matter is under
examination of the Government.
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Nothps Jhakri Hydro-Eleciric Pro-
ject at Sutlej River

3873. SHRI ANNASAHEB P.
SHINDE:

SHRI DHARMAVIR
VASISHT:

Will the Minister of ENERGY be
pleased to state:

(a) whether State Governments of
Maryuna and Himachal Pradesh have
agreed to collaborate in Nathpa Jhanki
Hydro Electric Project at Sutlej river,

(b) what is the estimate of finan-
cial outlay for completion of this Pro-

ject: and

(c) the time by which this Pro-
ject is expected to be completed and
how much power would be available
to the respective States ag a  result
of completion of this Procct?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (&)
Though some ncgotiations had token
place between the former Governments
of Himachal Pradesh and Haryann in
January-February, 1977 regarding col-
laboration in Nathpa Jhakri Hydro-
Elcctric Project, no formal agreement

has been executed so f{ar.

(b) The project iy ¢siimated to cost
Rs. 271.90 crores according to the
estimates prcpared in Decamaber, 1975,

(c) The project is cxpaeiad to take
about 8 years to complete from the
start of execution. It would have an
installed capacity of 1020 MW. The
question of sharing of power benefits
would aris¢ after issues relating to the
financing pattern, agency for iniple-
memtation and allied aspects have been
decided.,
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Fraduction of Industria] Explosives.

3875. SHRI SAUGATA ROY: Will
the Minister of INDUSTRY be pleased
to state:

(a) the companies which are
producing industrial explosives in the-
country;

(b) whether foreign held companies
have monopoly control over the pro-
duction of industrial explosives; and’
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THE MINISTER OF STATE IN THE
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Sri Sailam project

3877. SHRI G. S. REDDI: Will the
Minister of ENERGY be pleased to

state: :

(a) whether he has decided to ex-
pedite the completion of all phases of
the Sri Sailam project;

(b) if so, whether financial alloca-
tions for the project have been raised;
and

(¢) if so, the details thereof”

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir. A loan assistance of 353
million Saudi Rials (Rs. 9v) crores ap-
proximately) is being cbtained from
the Saudi Fund for Development to
expedite the compleiion of all the
phases of the Project.

_ (by and (¢). Th¢ Andhia Prade:h
Government have recently  requested
for an additional outlay of Rs. 8 cro-
res for this Proiject during the current
year. No final decizion has vet heen
taken on this request.

Compensation for the land acquired in
sub-tehsil Kumarsain and Suni on
Kingal-Dhami Road

..'iRI'?B. SHRI BALAK RAM: Will the
Minister of DEFENCE be pleased to
State:

(a) whether the compensation for
the land acquired in sub-Tehsil Ku-
marsain and Suni on Kingal-Dhami
Road, District Simla, has not so far
been paid to the villagers by D.G.B.R.
authorities: and

(b) i.f 80, the time by which the com-
Pensation is likely to be paid?

THE  MINISTER OF DEFENCL
(SHRI JAGJIVAN RAM): (a) Claims
or Payment of compensation for land
acquired in  Sub-Tehsil  Kumarsain
and S_um on Kingal Dhami Road
amounting te Rs. 5,73.622 have already

been paid by D.G.B.R. through lncal
civi. authorities.

(b) Does not arise.

Detecting cases of corruption

3879. SHRI DRONOM RAJU
SATYANARAYANA: Will the Minis-
ter of HOME AFFAIRS be pleased to

state:

(a) in view of the Government's in-
tention to root out corruption in the
top levels of the Government and the
bureaucracy, the number of such ~ases
detected and action taken from 22nd
March, 1977 to 31st October, 1977 and

(b) the break up of cases against
politica] and service class?

THE MINISTER OF STATE IN TIE
MINISTRY OF HOME AFFAIPS
(SHRI S. D, PATIL): (a) and (b).
During the period from 22nd Mauarch,
1977 to 31st October, 1977. the CBI re-
gistered 19 cases involving, among
others, ex-Central Ministers and offi-
cers of and above the rank of Joint
Secretary. 5 of these cases are against
ex-Central Ministers, in one which a
sfienior officer is also involved. The
other 14 cases ar¢ against :zcnior offi-
cers,

Stabbing cases jn Delhi

3880. SHRI SHRIDHARRAO
NATHOBAJI JAWADE: Wili the
Minister of HOME AFFAIRS be

plecased to state:

(a) whether cases of stabbing have
increased lately in the capital,;

(b) if so, the reasons thereof; and

(¢) the number of cases from the
22nd March, 1977 to the 31st October,
1977 and the figures for the correspon-
ding period during 19767

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) and
(). A comparative statement giving
the number of cases of stabbing in
Delhi in the period between 22nd
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March and 31st October in each yoar
from 1974 onwards is given below;

1977 1976 1975 1974

353 227 322 411

{b) The main reasons are:—

(1) Reiease of a large number of
bad characters and other criminals.
who had earlier been detained unde:
MISA during the emergency:

(ii) Stress on free and correct re.
gistration of cases;

(iii) Disappearance of fear complex
with the restoration of civil liber-
ties and f{reedom after emergency:;

(iv) Increase in population and com-
ing up of resettlement colonies on

the perirhery of Delhi.
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T. V. pregrammes

. . V. A. SEYID MUHAM-
Mialgl \gﬁ the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the extent of the use of items
from West Germany, United States
of America, Japan and France in both
magazine programmes a news services
by the Delhi and other T.V. centres
during the last six months;

(b) the number of items on such
programmes used by the T.V. centres
during the last six months—monthly
break-up; and

(c) whether Government propose

to reduce dependence on  Western
sources for these items?
THE MINISTER OF INFORMA.

TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b) Informao-
tion regarding the number and duration
of programme items from each of the
countries mentioned utilised by Door-
darshan net-work during the period
May to October, 1977 is given below:--

Number of items used Total
Name of Country —_ duration
May  lune  Julv August Sept. October Total
Hrs. M.
West Germany 21 30 25 8 24 16 124 46 54
US.A. . 30 8 28 34 30 20 16, 49 5B
Japan 6 7 15 5 4 ! 38 7 3
France . 6 5 5 6 6 1 29 3 34

(¢) Freign items used by Doordar-
shan comprise news coverages of in-
ternationual events., documentaries et>,
purchased ' Doordershan outright or
on royalty basis. films on art, cultuve.
education agnd Science reccived from
foreign missions in India and materiais
received from foreign countries unde:
protocols/cultural agreements on reci-
procal basis. Selection of the pro-

grammes is done keeping in view ‘heir
cuitability =~ for  Doordarshan. The
percentage of utilisation of foreign
films in terms of transmission hours
during the six months mentioned abov<
is only 3.5. The overall percentage
for the whole year including these sI¥
months does not also exceed 3.5 Ther¢
is, as such, no proposal to effect an¥
curtailment.
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Overhaul of CBI

3882. SHR! PRASANNBHAI
MEHTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is g fact that Gov-
ernment have taken a decision to over-
haul the C.B.I. intelligence agencies;
and

(b) if so, the main details of the
same?

THE MINISTER OF STATE IN TI!E
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b): The
reference in the question is presumab-
iv to the Central Bureau of Investiga-
tion. Efforts to further improve the
mcthods and working of organisations
like the C.B.1. are a continuing process.
A gumber of additional posts wer=>
sanctioned recently with a view to
strengthening it.  Such other measurcs
as are considered necessary from time
tn ‘ime. will continued to be taken in
order to ensure that the C.B.I. conti
nucs to function as an effective in.
slrament for combating corruption and
to cnable it to cope with the pressure
of work and demands for its services
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TR AT A ¥ I WK aw ¥
1 Tl w1 2 & WA 1w v
qfreardr v wfaas wfa a@ 500 %o
 griewr o @ wwrh @R,
ot ofw g Tow & qm @i

Trafic accidents in Delhi

3884. SHRI SHIV SAMPATI RAM
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are con-
cerned vrith the increasing number of
traffic accidents jn Delhi;

(b) tae particular reasons for in-
crease in the number of traffic acci-
dents in Delhi;

(c¢) whether there is any proposal
under consideration of the Govern-
:cent to prepare an effective scheme
ard implement it to reduoce the num-
bur of traffic accidents;

(d) what other measures are pro-
posed to be taken in this regard; and

ie) steps government propose to
take to prevent drunken driving?

THE MINISTRY OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b): The Government are anxious
to reduce the number of traffic acci.
dents. The main reasons for the acci-
dents arc:

(i) Increase in the number of
motor vehicles and slow moving
vehicles.

(ii) Rapid growth of population
industrial, business and residentiul
colonies.

(iii) Heterogenous nature cof the
traffic.

(c) to (e): Traffic police is carrying
out surprise checks for over-speeding,
over-loading and negligent driving.
Road Salety Education drive has heen
launched and audio-visual aids are
also being used for this purpose. Res.
tricfiongs have been imposed on plyinz
of Heavy Transport Vehicles and cer-
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tain roads have been made one wayv.
The Delhi Motor Vehicles Rules, 1910
has been amended to provide for ~rom-
pulsory wearing of helmets by drivers
of two wheeler vehicles. Roads cnd
road inter-sections have also been im-
proved. Checking squads have been
set up by D.T.C. to check hazardous
driving by  their drivers. Action
against drunken drivers has been in-
tensifled and they are being subjected
to breathalyser test and medical
examination. The Working group cet
up at the instance of the Planning
Commission has identified a short range
programme in the development of In-
tegrated Public Mass Transport sys-
tem which envisages development nnd
operation of inter-Urban Railway <er.
vices along the ring railway corridor,
optimization of the bus system aad
development of supplementary road
system to facilitate the public trans-
port system.
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Welfare facilities of CSF in Food
Depotg

3886. SHRI S. R. REDDY: Will ‘le
Minister of HOME AFFAIRS be vleas-
ed to stite the welfare facilities vro
vided to the Central Security Force
personnel in Food Depots?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): The
managements of the Depots of the Food
Corporation of India are providing
newspapers and other reading material,

indoor games equipment, outdoor
sports gear and radio sets to the CISF
personnel. Government funds at the
rate of Rs. 3 per head per year for
provision of amenities are also avail-

able.
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Blocking the border roads by Snow
in Winter

3888. SHRI P. K. KODIYAN: Will
the Min:ster of DEFENCE be pleased
to state:

(a) whether some of the border
roads in the northern and north wes-
e areas are often blocked dua to
heavy snowfall in winter; and

(b) if so. what are the steps taken
by Government to keep the affected
roads open for traffic throughout the
¥Year?

THE  MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir. Certain stretches of some of th~
roads entrusted to the Border Roads
Development Board remain closed for
some periods during the year due to
heavy snow-fall,

(b) Efforts are made to keep these
roads open for maximum period possi-
ble. However. certain stretches of
some of the roads which lie in close
proximity of high passes are not kept
open becituse of excessive accumula-
tion of snow. and danger to the safety
of traffic due to avalanches and the
formatior of icing on the road surface.

DECEMBER 14, 1077

Written Answers 136

faefta dearlt grov waTere ot W
v

3889. Wit wgiw : smqwu\t
qqTCN T4 TF &A19 & FAT &G
fx -

(%) »mr fadig drgmai  amr
TAMAT? Q1 FT HA 24 F 909 T §F
e wexr &fs aard £ ¢
o7

(=) afy z1, 31 Femeeady soYy

FT 7

g WX wwEw war (S "
woW wrETet) : (3) W7 (F). 3
gagwr Jr91 2 fr 29 o= 97 23 9
ITT 37 a@AfAzr f@Fa.q s=EAl Qv
w1z faar arar wfzT @1 g3 T o9Ew
2 frermra *y 39 199 qv fE o oTw
garxq % fan £ qrrzft fazr= fasi-
fry fEm wr7 arfzo fa=nv fam a7 v

E]

Hi

Appointment of Expert Group to
Study problem of Unemployment
among women and allied matters

4890. SHRI DARUR PULLAIAH:
Will the Minister of PLANNING be
pleased to state:

(a; whether Government propose
to appoint an expert group to study
the problem of unemployment among
women and gllied matters;

(b) the steps taken by Govern-
ment to strengthepn the productive role
of women in economic development
activities initiated in the flelds of
agriculture, animal husbandry and
small and large scale industry; and
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(¢c) whether Government propose
to form separate women's co-opera-
tives and credit societieg for the
purpose?

THE , PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Govern-
ment have recently constituted a
Working Group on Employment of
Women to examine various issues re-
lating to employment of women in the
context of the formulation of the next
Plan.

(b) While formulating the next Plan
the question of providing employment
opportunities to women will be given
specific attention.

(c) Issues relating to women’'s co-
operatives and credit societies wure,
among others. to he considered by

this Working Group.

BSF men arrested on charge of
Dacoity and murder in Mekliganj
Sub-Division of Cooch-Behar

3891. SHRI AMAR RAY PRADHAN:
Will the Minister of HOME AFFAIRS
lie pleased to state:

(a) whether it ijs 5 fact that a fcw
B SF, men have beepn arrested by
the West Bengal police on 3 charge
of dacoity and murder in the Mekli-
ganj sub-division of Cooch-Behar

District; and

(b) if so, the steps taken to stop
such activities of B.S.F. men?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): ‘a)
and (b), Information is being collected
and would be laid on the Table of the
House as soon as it is received.

Cost of dredging at the Auckland Bar
for letter draft for Haldig

3892. SHRI SUSHIL KUMAR
DHARA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the cost of dredging
at the Auckland Bar for hetter draft
for Haldia has gone up considerably in
the last three years;

(b) whether ng cost-benefit analy-
sis was made by CPT and no proper
appraisal was made by the Ministry
before the finalisation of the contract;
and

(c) whether the contract is a time
rated cc...ract without any relevance
to ach'zving proper draft and if so,
whether the Government will instj-
tute an inquiry_in this matter?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). The esti-
mate for the dredging of the Haldia
Channel was sanctioned after cost
benefit analvsis of the scheme wus
carried out by the Calcutta Port Trusi.
The sanctioned estimate provided :‘or
dri:deing by the Por!'s own dredgers,
the dredgers belonging to the Ministrv
of Shipping and Transport and by
contract dredging. Regjuisite droaft
was achieved in the Outer Estuary by
April, 1975. Contract dredging was
stopped in the Quter Estuary in April,
1975 and in Inner Estuary in Decem-
ber, 1975. Dredging by the Port's dred-
perg and dredgers belonging to tae
Ministry (now owned by Dredging
Corporation of India, a public sector
undertaking) is still continuing. Duc
to peculiar hydraulic conditions of the
river Hooghly, the contract had to be
time rated with provision for constant
review for performance. The Ministry
of Shipping and Transport's dredgers
are also employed on the same Dbasis.
The depth in the Inner Estuary which
also covers the Auckland Bar could
not, however, be achieved because of
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heavy reshoaling. The question of
any inquiry in these circumstances

does not arise.

Territorial Army Personnel

3893. SHRI M. RAM GOPAL RED-
DY: Will the Minister of DEFENCE
be pleased to state:

(a) the number of serving Territo-
rial Army Personnel rank-wise; offi-
cers, JCOs and OR who have put in
more than 18 years of ful] paid ser-
vice;

(b) whethey Government propose
to rotate them; and

(c) whether there ijs a proposal to
grant them pensions in old zge?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Thei:
number is as under:—

Officers: 11

Junior Commissioned Officers 11

Other Rank: i
(b) Yes.

(c) A proposal to grant pension to
those Territorial Army personnel ~no
have put in a specified number of vears
of continuous embodied service is !e-
ing examined.
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Request to Prime Minister by former
Punjal: Chisf Minister to intetveme in
campeign against him

3895. SHRI C. K. JAFFER SHARIEF:

+ SHRI D. B. CHANDRA GOW-
DA:

Will the Minister of HOME AFFAIRS
be pleased to state:

1a) whether it is a fact that a re-
quest by the former Punjab Chief
M:nister was made to {he Prime Min-
ister to intervene in what he called
calculated campaign of victimisation
of political opponents, especially Con-
gressmen by the present regime;

(b) whether he has also urged the
Prune Minister to put an end to high-
handed and undemacratic methods be-
ing employed by the State Govern-
ment in instituting false cases against
his supporters and sympathisers mere.
ly to extract evidence for use against
him: and

(r} if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (c).
Shri Zail Singh, former Chief Min-
ister of Punjab had recently adres-
se:l letters to the Prime Minister
alleging persecution of his relatives
and political sympathisers by the Pun-
lJab Government. These letters were
forwarded by the Prime DMinister to
the Chief Minister of Punjab.

The State Government has reported
that there is no basis for the allegations
rontained in Shri Zail Singh's letters
to PM and that there is no victimizk.
tion of political opponents, nor have
any false cases been instituted.

Intention to develop Small Scale
Industries

3896. SHRI KUSUMA  KRISHNA
MURTHY: Will the Minister of IN-
DUSTRY be pleased to state what kind
of incentives are extended to persons

{from the weaker sections who want to
set up industrial units in rural sector?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): Incentives for setting
up small scale industries in rural :w.d
backward areas are given under three
programmes i.e., (a) backward area
development, (b) rural industries pro-
ject and (c¢) rural artisan project. Per-
sons from weaker sections are also
eligible for incentives given wunder
these programmes but these pro-
grammes are not specific for weaker
sections. Differential interest rate
scheme operated by various banks
adopts the criteria of low income for
getting the benefit of the scheme.
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Profit earned by Britannia Biscuits
Company and Qualification laid down
for Director

3898. SHRI DILIP CHAKRAVARTY:
Will the Minister of INDUSTRY ic

pleased to state:

(a) whether the Chairman of the
Britannia Biscuits declared at the An-
nual General Meeting of the share-
holderg for the fiscal year 1976-77
that the company benefited a lot after
the emergency was imposed;

(b) the profit earned by the com-
pany during the last three years;

(c) the total investments made and
the remittances made upto date;
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(d) whether the company hag re-
mitted 50 times more than the initial
investment in the span of about &
years;

(e) whether the company 15 violat-
ing the restrictions imposed by J. &
R.A. regarding the foreign sharehold-
ings;

(f) whether there are any minimum
qualifications laid for Directors; what
are the qualifications; and

(g) whether the Minister is aware
that these qualificationg are being
violated?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) The Statement of
the Chairman of the Britannia Bis:uit
Company Limited reproduced in the
Annuai Report of the Company for thec
year 1975.76 contain the followi:y?
statement on the emergency.

“If the emergency had not res-
tored stability to the economic and
social systems, the situation for the
corporate sector would have been
precarious. It is because the right
conditions were created that we have
been able to carry out our commer.
cial operations successfully. Th's
serves to highlight how dependent
commercial activity is on the cn-
vironment created by political «tabi-
lity, labour, discipline, sound policits
and effective Government.”

(b) and (c). Two statements show -
ing the profits earned by the company
before tax and after tax and the valu?
of itg total assets during the last three
years and the remittances made during
the last six years are attached.

(d) No, Sir,

(e) In their letter dated 11th ™“av.
1976, the Reserve Bank of India have
advised the Britannia Biscuits Com-
pany Limited, Calcutta, that the noan-
resident interest in the equity cavital
of the company should be reduced to
a level not exceeding 40 per cent with.
in a period of two years from the
date of receipt of that letter. The
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Company has agreed to comply with
this Order within the prescribed ume
limit.

(f) As per Article No. 96 of the
Articles of Association of the company,

it appears the share qualifications [or
a Director is holding of 100 shares in
the capital of the company, in his own
name or jointly with any other person,
whether beneficially or as a trustee.

(g) No, Sir.

Statement |

(b) and (c). Statement showing the profits and assets during the 3 years 1974-75, 1975-76 and

1976-77.

1974-75  1975-76  1976-77

1. Proft kefore Tax .
2. Profit after Tax

3 Total ass~ts .

{Rupees in lakhs)
27317 347°77 454752
1217 11977 170° 52
1279° 12

149115 1740771

Statement—I1I

tb) and (c).
Statement showing the remittances
made by M/s. Britannia Biscuit Co,
for the years 1970-71 to 1975-76.

Year Amount in
Rupees

1970=71 . . : 12,02 653
1971-72 . . . 13.28,118
107273 o ' . 16,90,512
N73=74 . . 4,140,388
MT-75 . . 17,88,796
lll?"l-jt; . - . L] 20)3“\758

ToraL : 85.81,225

T AT
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Providing of Technical Know-how ang
Investment in W. Bemgal by the
Soviet Uniom

3900. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRY be

pleased to state:

(a) whether the Soviet Unjon has
expressed its desire to provide techni-
cal know-how and for much assistance
in a big way for the ship of industries
in West Bengal; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMAR] ABHA MAITD: (a) No,
Sir. Any proposal for assistance by a
foreign government for projects in
any of the States would require the
clearance of the concerned Ministries
of the Government of India. In ac-
cordance with this established pro-
cedure, no proposal from the Soviet
Union to provide technical know-
how and much assistance in a big
way for setting up industries in West
Bengal has been received.

(b) Does not arise in view of fhe
answer to (a) above.

Financial Assistance to Mwharashtra
for National Highways

3901, SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased

to state:

(a) whether Government of Maha-
rashtra have requested the Govern-
ment to increase the financial assist-
ance to them for the construction and
mainienance of National Highways for
the current year so as to keep salis.
foctory progress of the continuing
works; and

(b) if so, the details of the request
and the reaction of the Government
thereto?

DECEMBER 14, 1977
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir,

(b) Maharashtra Government have
requested for increasing allocation for
National Highway (Original) works
from Rs. 6.30 crores to Rs. 11.08
crores. Due to financial limitations it
has not been possible to increase the
allocation for National Highway (Ori-
ginal) Works in the case of any State
including Maharashtra. For main-
tenance of Nwmtional Highways, Maha-
rashtra Government have indicated
their requirement as Rs. 4.00 crores.
Against this requirement the esti-
mates sent by the State Government
amount to Rs. 254 lakhs only. Against
this accor8ing to restricted availability
of funds a sum of Rs. 198.43 lakhs has
been released.

Selling of Two Ships by Tamil Nada
Government

3902. SHRI R. V. SWAMINATHAN:;
Wil]l the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Tamil Nadu Govern-
ment propose to sell two ships acquir-
ed by them in 1975;

(b) if so, what are the main reasons
for the same:

(¢) whether the Union Government
have allowed them; ang

(d) whether they have also asked
the Union Government to go in for
bigger ships?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The Poompuhar
Shipping Corporation Limited, Mad-
rags acquired two vesselg in 1074/75.
Proposal, if any, fo rtheir sale would
ordinarily be made by the said Cor-
poration. The Corporation has not



149 Written Answers AGRAHAYANA 23, 1809 (SAKA) Written Answers 150

submitted any concrete proposal for
the sale of the ships.

(b) and (c). Do not arlse.

(d) No such proposel hag been re-
ceived so for.

worwr e & fasrage wigen et &
ST sTorrent
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Spending of Twg Lakhs Rupees by
Bhel to inaugurate the Transformer
Factory, Jhansi

3906. SHRI M. M. HASHIM: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether BHEL, Jhansi spent
about Rs. 2 lakhs in preparation to in-
augurate the Transformer Factory,
Jhansi on 16th March, 1977 by Ex-
Prime Minister, Shrimati Gandhi
which could not take place;

(b) the necessity to inaugurate the
Transformer Factory, Jhansi when
management has already done the
production of Rs, 52.59 lakhs in 1976-
77;

(c) on what account Rs. 2 lakhg was
spent; and a complete list of items
of materials purchased; andg

(d) whether there was any Bro-
chure published in anticipation of In-
auguration which advertised 20-Point
Economic Programme and praise for
Indira Gandhi; if so, whether a copy
of Brochure will be laid on the Table
of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) No,
Sir.

(b) It is not uncustomary to have
major plant inaugurated by eminent
leaders. However, in this case the
question does not arise as ng inaugu-
ration has taken plece. The produc-
tion of Rs. 52.59 lakhs was a small
production of only one of the pro-
ducts.
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(c) Rs. 0,360/- inclusive of taxes
was spent for purchasing key chains.

Sample 2 Nos. have been obtained.
(d) No, Sir.

Wo %o fuew, wrAge wr ¥y P
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Setting Up of Thermal Power Station
in Earnataka

3908. SHRI RAJSHEKHAR KOLUR:
Will the Minister of ENERGY be
pleaseq to state:

(a) whether a Thermal Power
Station is going to be established in
Raichur District on river Krishna in
the State of Karnataka; and

(b) if so, the main features there-
of?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Myvsore Power Corporation
have submitted a Feasibility Report
to the Central Electricity Authority
on 29th November, 1977 for setting up
a therma] power station at Raichur.
The Feasibility Report is under oxa-
mination in tic Central Electricity
Authority.

Licence to Industries in M.P.

3909. SHRI SHARD YADAV: Wil!
the Minister of INDUSTRY be pleas-
ed to state:

(a) the number of Industries lor
which licences were issued in Madhya
Pradesh from 1972 to 1976;

(b) the number of Industries out
of them which have gtarted produc-
tion; and

(¢) the number of industrialists
which have not started work after
getting the licences?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) 121 industnal
licences were issued in Madhya Pra-
desh from 1872 to 1876.

(b) 45 of these licensed firms have
commenceq production,

(¢) 3 of the licences have been re-
voked, and cffective steps have been
taken in the case of 14 licences. The
remaining 59 licences are in varying
stages of implementation,
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Setting up Industrial Projects in
Andaman and Nicobar lslandg

3910, SHRI MANORANJAN BHAK-
TA: Wil] the Minister of INDUSTRY
be pleased to state:

(a) whether Government are plan-
ning any projects to be set up in the
Union territory of Andaman and
Nicobar islands during the year 1978-
79 to remove the industrial back-
warcness of this region; and

(bj whether any special inccntives
are being provided to the entrepre-
neurs who put up industries there
and if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITD: (a) No, Sir. At pre-
sent there js no specific proposal under
consideratioy of the Ministry of In-
dustry for setting up of Public Sector
industrial projects in the Andaman
and Nicobar Islands.

(b) The entire area of Andaman
and Nicobar Islands has been declared
industrially backward and is elizible
for investment subhsicdy. {ransport suh-
cidwv. ccrieessional  finance  facilities
from term lending in-titutions, special
fucilities for importing machinery,
raw materials and components aud
o her incentives available for industries
established in backward districts/
areas.
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Privy Purses

3912 SHRI VINODBHAI B. SHETH:
Will the Minister of HOME AFFAIRS
be pleased to state:

f.> how many former princes are
entitleq to lumpsum privy purse,;

(by what was the amount of any
lumpsum paid to the former prin-
ces-

(¢} whether Government propose
to start or review the privy purses
ut some reduced scale;

(d) whether it ig true that some
of the former princes were given
lumpsum payment while in the case
of others it was unduly delayed and
denied; and

(e) if so, how much amount is due
to be paid and when it will be paid?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Article 363A of the
Coustitution inserted by the Cons-
gitution (26th Amendment) Act, 1971,
which came into force on 28th Decem-
ber, 1971 abolished privy purSe and
extinguished all rights, liabilities and
obligations in respect thereof. How-
ever, in order to enable the {former
rulers to adjust themselves to the
changad circumstances and to mitigate
hardship, Government of India decid-
ed to make ex-gratia lumpsum cash
payme:ts to them. Under the scheme
formulated by Guvernment for this
purpose, in the event of death of a
former ruler, the ex-gratia grant is
to be paid to widow(s), son(s), un-
married daughter(s) and widow of a
pre-deceaseq son. There were 276
former rulers who were eligible for
such ex-gratia grants. Out of them.
one died a bachelor and .0 grant
could be paid in his case. Ex-grctia
grants amounting to Rs. 9 78.83.076
have been saictioned in respect of 266
former rulers in accordance with the
approved scheme.

(c) No, Sir.

(d) and (e). Ex-gratia grants re-
‘main to be paid only in the case of
nine former rulers involving an am-
-ount of about Rs. 68 lakhs. Besides,
in the case of two former States,
namely Vasavad and Dhurwai, a few
of the large number of claimants are
.also to receive payment of the ezx-
gratia amount fixed for them. These
paymeats will be made as soon as the
«concerned persons comply with the
requireq formalities in accordance

DECEMBER 14, 1977

Written Answers 156

with the scheme formulated for this
purpose,

Production of Hand Spun and Hand
Woven Khadi from Polyster and
Synthetic Fibre

3913, SHRI R. VENKATARAMAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Hand spun and Hand
woven Khadi has been produced from
Polyster and synthetic fibre;

(b) whether it is commerciaily

marketed; and
(c) if not, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITD): (a) to (c). The
scheme regarding production of Khadij
with mixture of man-made fibres like
polyster is still at th- experimeutal
stage and its economics have not been
worked out,

Allotment of Lands to the Ex-
Service Personnel

3914. SHRI GOVINDA MUNDA:
Will t.e Minister of DEFENCE be
pleased to state:

(a) whether Government have re-
cently reviewed its policy regarding
the allotment of lands to the Ex-ser-
vice personnel;

(b) if so, the details thereof; and

(¢) the number of ex-servicemen
who have been allotted lands in the
State of Orissa during last two years,
district-wise, alongwith the pending
cases?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) and
(b). Allotment of land to ex-
servicemen is done by the State Gov-
ernments,

(¢) The requisite details in respect
of Orissa are not available. The Stite
Government hag been requesteq to
furnish the same.
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Retirement of IPS Officers in Punjab
during Emergency

3916, DR. BALDEV PRAKASH:
Wiil the Minister of HOME AFFAIRS

be pleased to state:

(a) the number of Police officers
of LP.S. ranks whose services were
terminated or who were premartureiy
retired from Punjab Police during
emergency;

(b) whether Government have re-
vieweq their cases: and

(e) if so, the result thereof?

THE MINISTER OF HOME
AFFAIRS (SHR1 CHARAN SINGH):
(a) Taree IPS officers of the Punjab
State Cadre were prematurely retired
from service during the emergency.
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(b) and (c). Yes, Sir. The decigion
to prematurely retire two of the
above-mentioned three officers has
been up-held on review, The case of
the third officer is, however, still under
consideration.

Traffic on Pankha Road, New Delhi

3917. SHRI KAILASH PRAKASH:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) whether the traffic on the
Pankha Road, New Delhi has subs-
tantially increased and the present
single lane is inadequate to cope
with it;

(b) if so, what steps are being taken
to widen the road and to provide a
double lane for the traffic (including
for the portion that falls in the
Cantonment area);

(¢) whether there is a proposal to
construct an over-bridge or a sub-
way at the railway crossing on the
said road in order to remove a serious
traffic bottleneck in the area; and

(d) if so, the nature thereof and
when it would be taken up for
construction?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Yes, Sir.

(b) The existr:g single lane (12 ft.)
Pankha road has already bheen widen-
ed to 2 lanes (24 ft.) from Najafearh
road crossing to railway crossingd.
Further programme already going on
provides for widenitig to 4 lane divid-
ed carriageway (24 ft. each) from
Najafgarh roaq crossing to Mayapuri
crossing and a 3-lane carriageway
(36 ft.) from Mayapuri crossing to
railway crossing. The Cantonment
authorities have been requested to
take necessary action for widening
the portion in their area.

{¢) No, Sir.
(d) Does not arise.
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Coal Mining by Solid Blasitag Methods

3918. DR. B. N. SINGH: Will the
Minister of ENERGY be pleagsed to
state:

(a) whether mining of coal by solid
blasting methods through explosives
which was prohibited by the Director,
Council of Mines Safety before na-
tionalisation has now been allowed;
and

(b) if so, since when it has been
allowed and what are the reasons?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
and (b). There is no rule restricting
the use of solid blasting method for
coal extraction, except in the case of
gassy mees. In fact, the permissicn
for solid blasting was first granted by
the Chief Inspector of Mines (Director
General. Mines Safety), in 1968.

T:c use of solid blasting method
obbviates tho use of coal cutting mach-
ines and their electrica] accessories. It
improves the operational efficiency by
dispensing with the rigid cycle of
operation involved in the use of the
coal cuttPag machines. Solid blasting
method is saf. and economical.
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Installation of a Plant to Manufacture
Fibre Glass in Bharat Opthalmie
Glass Limited, Durgapur

3922 SHRI KRISHNA CHANDRA
HALDER: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have de-
cided to insta] a plant to manufacture
fibre glass in Bharat Opthalmic Glass
Limited, Durgapur: and

(b) if so, when the Plant will be
commissioned?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). M/s.
Bharat Ophthalmic Glass Limited,
Durgapur (BOGL) was granted a
Letter of Intent on 18th June 1977 for
the mamufacture of Fibre Glass for
an annual capacity of 400 tonnes. The
Feasibility Report submitteq by the
Bharat Ophthalmic Glass Limiteq is
under consideration of the Govern-
ment. It is too early to indicate when
the proposed plant will be commis-
sioned.

Appointment of a Reader in the
Indian Institute of Mass
Communications

3923. SHRI PRADYUMNA BAL:
Will the Minister of INFORMATION
AND BROADCASTING be plecased to
state:

ta) whether it is a fact that a
Reader had been appointed in the
faculty of the Indian Institute of
Mass Communications, New Delhi
during the dark days of the Emer-
gency;

(b) if so, has the Gentleman got
necessary requisite qualification and
experience for the post advertised
for;

(c) is it a fact that the Director
appointed a Professor of the same
Institute to look intp the affairs of
the concerned Gentleman who has
given the wrong certificate from
United Kingdom without attending
the course there; and

(d) if there is any discrepancy,
what action has been taken so far and
the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND): (a) Yes, Sir, The
person concerned was sclected for the
post prior to the declaration of Emer-
gency.

(b) The educational qualifications
prescribed for the post viz, Master's
Degree or equivalent were relaxable
jn special cases. The incumbent, a
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B.Sc. (Hons.), was selected by a
Selection Committee on the basis of
his ealibre.

(¢) No, Sir.
(d) Does not arise,

Discrimination between Indians and
Foreign Scholars ip the Indian Insti-
tute of Mass Communications

3924. SHRI SRIBATCHA DIGAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
slate:

(2) whether there is any discrimi.
nation between Indian angq foreign
scnclars in the Indian Institute of
Mass Commumica®ons so far as fleld
visits. study tours, scholarships and
other things are concerned; and

(b) if so, what action has been
taken by the Institute for removal of
the same and the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND): (a) and (b). There
is no discrimination between Indian
and Foreign scholars for field visits,
study tours and others academic and
pmf&ssional matters. However, the
sponsored foreign scholars get addi-
tional benefits like stipends and oth-°r
allowances under the Colombo Plan,
Special Commonwealth African Assis-
tance Programme, International Tech-
nical ang Economic Cooperation Pro-
gramme and bilateral cultural agree-
ments between India and other coun-
tries which are not available to Indian
scholars.

Identification of Resources

3925 SHRI RAJKESHAR SINGH:
Wil! the Minister of INDUSTRY be
pleased to state:

(a) whether Government identifi-
cation of resourceg that would be re-
quired and that are available with-
in the country side is necessary with
a view to enable industrial units to
prepare for purposeful and productive
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activities for an integrated rural
development,;

(b) whether efforts have been made
in thiz direction; and

(¢) if not, the details thereof; and
if not, whether Government propose
1o integrate efforts in this direction?

THE MINISTER OF STATE IN THE
\MINISTRY OF INDUSTRY (KUMARI
ABHA MAIThH: (a) to (c). Inte-
erateq rural development is possible
through enlargement of non-farm
emplovment opportunities in the rural
arcas. Enlargement of non-farm om-
vloyment opportunities would be
possible only on the basis of identi-
tication of resources that would be
required and are available. Surveys
for identifying local resourcesg are
conducted from time to time with a
view to chalking out suitable pro-
aremmes hased on the availability of
resources. The Rural Industries Pro-
ject Programme seceks to contribute to
integrated rural development by pro-
viding non-ferm employment oppor-
wunities. Agencies such as the Khadi
«1g Village Industries Commission,
the All India Handicrafts Board and
ihn All India Handloom Board also
help in  achieving integrated rural
development by promoting non-farm
cmployment opportunities on the basis
of loca] resources. Government takeg
such measures as it deems appropriate
for coordinating the work of these
agencies from time to time to achieve
the goal of integrateq rural develop-
ment. Government is also aware that
sSimultaneous programmes have to be
'aken up with regard to social wel-
fare, communications etc. for achiev-

ing integréted rural development.
These programmes form an integral
part of our Five Year Plans.

Revenue lost due to Stoppage of Pre-
ductiop of 21 Coca Cola Bottling Plants

3926. SHRI MALLIKARJUN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government propose to
do with regard to the revenue <hat
has been lost on account of stoppage
of production of 21 Coca Cola Bottl-
‘ng FPlants in the country from July
this year; and

(b) what was the revenue earned
by Government by way of Excise
Duty, Sales Tax and Oectroi etc. from
the operation of these 21 Coca Cola
Bottling Plants in 19767

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). After
the stoppage of production of Coca
Cola several new Indian beverages
have come into the market. Varia-
tions, if any, in revenue on account of
the stoppage of production of Coca
Cola would be known only after the
end of the financial year. The total
revenue on account of Excise Duty
from sale of aerated waters, in-
cluding Coca Cola, during the finan-
cial year 1976-77 was Rs. 13.07 crores.
Break-up of the figures for individual
units js not available. Ag Sales Tax
and Octroi are State subjects, Govern-
ment of India has no information en
the amount of revenue earneg through
them by the States from the operation
of the Coca Cola Bottling Plants.

Interest Charged from New Industries
to be Established in Backward Aresas

3927. PROF. R. K. AMIN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether although Governmant
proposed to charge lower rate of 8
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per cent us interest from new indus-
tries to be established in ba:kward
areas, the banks ang flnancial insti-
tutions have been charging high rates;

(b) what are the rates of interest
charged by banks and financia! insti-
tutions for allotment of lands, sheds
and other thing; how would Govern-
ment like to restrict them from charg-
ing high rate of interest; and

(c) details of interests charged on
capital loans of different types in
various States, separately?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) to (c¢). The sche-
me of Concessional Finance operated
by the Industrial Development Bank
of India (IDBI) provides for grant of
loans on a lower rate of interest of
9.5 per ceut in selected backward
areas by eligible banks and financial
institutions availing of the refinance
from IDBI at a concessional rate of
6 per cent.

Till now, generally, only the State
Financial Corporations have taken ad-
vantage of this TDBI facility und the
bankg have taken very little advantage
of this refinance scheme. In a recent
meeting of the Chief Executives of
Public Sector Banks held under the
Chairmanship of Union Finance Min-
ister it was agreed that commercial
banks should try and avail of TDBI
refinance facility and the bottlenecks
that might he coming in their way
should be remnved in consultation
with the IDBI in order to step up the
development of backward areas.

The rates of interest charged on

capital loa.s of different types vary

from State to State and scheme to
scheme, generally ranging from 8.5

per cent to about 12} per cent ap-
proximatety.
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Factories Manufacturing Cameras

3928. SHRI RAJE VISHVESHVAR
RAO: Will the Minister of INDUS-

TRY be pleased to state:

(a) the number of factories in our
country that manufacture cameiu-,

{(b) what are the names of thise
factories;

(c) whether those cameras are
worth competing with the ones those
are manufactured in other countries,
and

(d) if not, what is the Goverurent
cf India proposipg to do to come at
par with the other countries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITD: (a) and (b). There
are two until in the organised Sector
manufacturing cameras. These are:

(i) National Instruments Limited,
Calcutta, (A Government of India
Undertaking).

(ii) New India Industries, Baroda,

The following units are in the small
scale sector: —

(i) Camera Works Private Limit-
ed, Bombay.

(ii) Standard Workshop, Madras.

fiii) The Standard Machinery,

Madras.
(iv) K. B. Industry, Lucknow,

(¢) ang (d), The cameras being
manufactured in the country are
mostly Box-type, Folding and Process
Camerac. M/s. New India Industries
are. however, manufacturing 35 m.m.
Porket Cameras exclusively lor export.

Keeping in view the need for manu-
facturing quality cameras both for
amateurs and professionals as also for
various agencies like the Defence,
Police, Research Laboratories etc., the
Government of India have approved
the gscheme of M/s. Nationa] Instru-
ments Ltd, Calcutta, for manufacture-
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of 35 m.m. Lens-Shutter Cameras and
Single-Lens-Reflex Cameras.  Colla-
boration has also been approved with
M/s. Regulla Werke K.G., West
Germany. Production has started re-
cently, Qualitywise, these camers
should compare well with those manu-
factured in other countries.

Construction ot 3 Bridge on Brahma-
putra between Silghat and Tezpur

3929. SHRI PURNA SINHA: Will
the Minister of HOME AFFAIRS be

pleased to state;

{a) whether Government have re-
ceived a demand from the North
Eastern Council for grant of mouey
for construction of a second bridge
nver the Brahmaputra between Silghat
and Tezpur;

(b) if so, whether Government pro-
pose to provide the money in order
to construct the bridge in view of its
necessity for the people of Asasm and
Arunacha] living on either baniz of
the Brahmaputra river; and

(¢) when the constructicts of the

bridge will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(2) In the Draft Annual Plan for

1978-79, the North Eastern Council
have proposed that this project be
taken up as a Central scheme or

specia]l allocation be made for iis
construction as a regional project.

(b) The Draft Annual Plan is under
discussion in the Planning Commission.
No decision regarding funding of the
project has been taken so far.

(¢) Does not arise.

Pension to the Service Personnel

3930. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of DEF'-
ENCE be pleased to state:

(a) whether Government are re-
viewing the condition of holding 2

rank for 2 years to qualify for pen-
sion of the service personnel to bring
it in line with Central Government
Civilian employees whose peission is
now being assessed on the last 10
months pay drawn as against 3 years
previously;

(1)) whether service personnel who
hold substantive rank even for 1 day
are eutitleq to draw pension of that
rank who though otherwise qualify
for pension cue to leagth of service:

(c) whether there is disparity bet-
ween those who are granted Commis-
sion from the ranks due to their ex-
perience as S. L. officers and other
(G.D. officers for grant of acting and
substantive ranks; and :

(d) if so, whether Government are
considering to remove this dispasity?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). There is a fundamental differ-
ence between the Military Pensioa

Code and the Civil Pension Code,
While under the civil rules, pen-
sion is calculated . on  average
emoluments drawn during the

last 10 months, military pension is
fixeq for each rank based on the
maximum pay of the rank. Service
personnel are, however, required to
serve for g minimum period of 2 years
in a particular rank to be eligible for
the pension of that rank irrespective:
of whether the rank is held in subs-
tantive or paid acting capacity. As a
sequel to the Government orders
effective from 1st March, 1976, reduc-
ing the period from 36 months to 10
months for ecalculation of average
emoluments for the purpose of civil
pension, the question whether any
liberalisation is called for in respect
of Service personnel is under consi-
deration.

(e) Yes, Sir, The Special List offi-
cers ang the corresponding otficers of
the Navy and the Air Force, being
altogether separate cadres, their rules
of promotion are also different as
compared to those applicable to tihe:
regular commissioned officers.
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(d) No such propostl is under con-
sideration of the Government.

The number of Foreigners Oversta) -
ing in Pondicherry

3931. SHRI C. VENUGOPAIL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of foreigners wi.0
were given visas to stay at Auroville
in Pondicherry/Tamil Nadu urder
the aegis of Aurobindo Societly,

(b) whether it is a fact that these
persons continue to stay in India des-
pite the expiry of visa period. if so,
the reasons therefor; and

(¢) whether it is a fact that the
immigrant; are contravening the laws
of the land and indulging in indcuent
behaviour and the sponsorers of the
invitees have withdrawn their guar-
antee for good behaviour of the
foreigners?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Foreigners have been coming to Auro-
ville during the past several vears
under the sponsorship of Aurobindo
Society. Since the period for which
information is required has not been
specified it is not possible to indicate
the precise number.

{b) No, Sir.

(¢) Due to disputes te‘ween two
groups in Auroville, there have been
some incidents of contravention of the
law. Some criminal cases have been

registered.

Mz A ¥ wrw Iorod whe
* fawm ol gt & fraiw wr
& "arm

3932. WY nim wew fag : am
I gAY 7 TATY N I AR
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47 ¥ w707 IO 0F Ffw F wAy F
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Losg due to Expancion of Under-
ground Mine of Quarry Mining area
D.V.C. of Mines

3933. SHRI RAM DAS SINGH: Will
the Minister of ENERGY be pleased 1o
state:

(a) tho reasons for which thz orders
given by him to the Coal India Limit-
el anu Central Coalfiled Lid. in res
peet of  expansion of underground
mine of quarry mining area nave not
been implemented;

(b) the loss suffered by the D.VC
as a resuit thereof;

(¢) whether loss being suffered by
D.V.C. and the workers due ‘0 non-
implementation of his orders will be
compensated; and

(d) whether any date has been fix-
g for implementing the said orders?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (d). No order has been given to
Coal India Ltd. and Central Coalfields
Ltd. in respect of expansion of DVC's
Bermo mine. Hence a reply to parts
(b), (c) and (d) does not arise. How-
ever, the DVC has approached Coal
India Ltd. for transfer of some coal
bearing area adjacent to their Bermo
mine to tide over the difficulties in
working the underground mine. After
negotiations between, Coal India Ltd.
Central Coalfields Ltd. and Damodar
Valley Corporation, the Coal India Ltd.
have agreed to transfer 100 acres from
the lease hold area of the Kargali col-
licyy in order to cnable the Damodar
Valley Corporation to utilise its exist-
ing manpower. The draft agreement
for the transfer has been prepared by
Coal India Ltd. and has been sent
to Damodar Valley Corporation for
their examination and concurrence.

‘FRTaTC € g WA & fg awree
q¥fegi w arsa e wrn
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Medical Re-imbursement Claims ef
507 Army Base Workshop, Kankinara

3935. SHR]I SURENDRA JHA
‘SUMAN": Will the Minister of
DEFENCE be pleased to state whether
medical reimbursement claims of 507
Army Base Workshop, Kankinara for
approximately 700 civilians are ap-
proximately Rs. 10 to 12 lakhs a year
for the last 5 years against the claims
of ESD(M) which is approximately 3
lakhs rupees a year for approximately
1000 civilians though both the units are
located at the same place in the game
campus under the same hygenic condi-
tion?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The infor-
mation is being collected and will be
laid on the table of the House.
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Advertisements issued to Surva .
Indis smd Surya Intermational . (w) afx g, & s v afate
F1 wNg et wrardw wsaTor
3936. SHRI MUKHTAR SINGH B o i cg—
MALIK: Will the Minister of INFOR- e el Mg hldl
MATION AND BROADCASTING be Y @ T TR FRAE F wEm
pleased to state: % fau Iumw fear ar @ & ; Wi%
(a) the details of the advertisz- T &
ments issued to Magazines, Surya 9 ( ) afz T{l, A E@E 3T FTOW
India and Surya International by 2!
the Directorate of Advertising and Tg wE: (W wow o) : (q‘)

Visual Publicity and other Govern-

ment agencies during 1973-76  and &I A 194 WA 91T FTA

1976-77; and AT Feamo vERTWET g IefAawy
(b) whether any criteria was fol- F 0 AT § FG UHFEGAT A0 AT
lowed for issue of these advertise- ®1EqTR H TEH 5‘{"&:{. 10763 mifem
ments d if so, what? S
) and i wha £ TG O . iy
THE MINISTER OF INFORMATION grafraal ®) 37gaa w9 7 @@ fFo
AND BROADCASTING (SHRI L. K. R > -
ADVAND: (a) The Directorate of I L3 fﬂ'" .Srarf=ra fzu:n‘ T oW
Advertising and Visual Publicity re- ogifguwal & ATHELOT & WA 9T
leased two advertisemenis to “Surya ara f2m - —
India” in 1976-77. No alvertisement fg q fa . Tl'd:r 1 f& 3371 A
was issued by D.AV.P. to “Surya F2rg graTr auArq fAar s
International”. Advertisements worth qgq (;‘@q nETANT f{l'qa‘['éﬁ! yqIzzE
about Rs. 60.420 were released by -~ = . " _
Public Sector Undertakings to “‘Surya im’m F%{rﬁmm) }'ET AT 3NAET
India” upto March, 1977. g, foms Iz F19E arfe @1 am
(b) The statement outlining the JATET ATCHT |
criteria is laid on the Table of the .
Sabha. [Placed in Library. See UF NIV AfAUTA qATC WA FT
No. LT-136/77]. Thes ehave since sTaTa frafa ) Sren ¥ 19 fEAT 9T
been replaced by new arvertising _ _ 9 X
policy of the Government Even un- 1 Y Y o A awa # oo
der the earlier criteriu, the advertise- gfqa= T7I0 T4 ¥ gvaey § nvfrew
ment rate allowed to Surya India was - . ‘ N
not warranted  The rate admissible TW f”t”ﬂ feafa *'. ot fFm STA
according to the rate structure then in #ggr & mrTrd g1 o9FT ar )
vogue was Rs. 686.40 per psge, but
t.::umagaz.ine was allowe1 Rs. 4,000 rer (=) zz g Y A @ fr avETT
page- g ATEET ST Fe@mm uAifanvEy
- F1 fau a0 gA7RT &1 ITWIT IA®
wvaTeTa wearw afRfai S N
. o fadigeg ¥ sAF  wTEl &
3937. Y o THo 7 : FATTE adt 9 FEANWrENO FTUFAG) &
At ag ax A O A v fau, sk &wra ¥9 ¥ 3§ &4

(%) #m wTwr T wra feafy ¥ gt o ah goerd sl ¥
* & ‘rdizn deege amTsfay’ forg, farat o | g TR ®Y fam ST
¥ for e sraw dfaers dure fsar o weEl ¥ afSd saw d oy ¥
a1 wr TR FHT wEerdy srardrn g HTA w1 wrf wreor 7@ ] 1
wearw aftf’ " fear ar ; (w) s a IzOM)
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Advertisements by D.A.V.P. to paily/
Daily Evening, Newspapers

3938. SHRI C. R. MAHATA: Will the
Minister of INFORMATION AND
BROADCASTING be pleassq to state:

(a) what are the requisite qualifi-
cations essential requirementg for
Government  advertisements for a
Daily,Daily Evening Newspapers;

(b) the names of Dailyj'Dai'iy Even-
ing Newspzpers to whom the DAV P,
has so far not issued Government ad.
vertisements: gnd

(c) if so. the detailg and the rea-
sons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANTI): (a). The criteria for release
of Government advertisements are
contained in the Advertising Policy of
the Government, a copy of which is
laid on the Table of the House. [Placed
in  Library. See No. LT-1361/77].

(b) There is no daily/daily evening
newspapers which has been approved
for Government advertisements in ac-
cordance with the advertising policy
requirements and has not been given
advertisement,

(c) Does not arise.

Mazagon Dock Employees

3939. DR, BAPU KALDATY: Will the
Minister of DEFENCE bhe pleased to
state:

(a) whether the Maharashtra Re-
cognition and Trade Uniong and Pre-
vention of Unfair Labour Practice
Act, 1971 has heep made applicable
to Mazagon Dock Employees;

(b) if so, whether Government have
recognised gnly one Union for the
purposes of negotiations; and

(¢) whether Government have
opened negotiations with unrecognis-
ed Union?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE PROF.
SHER SINGH): (a). Yes, Sir.

(b) and (c¢). The question of recog-
nition of the two competing Uuions,
namely the Dockyard Labour Unicn
and the Mazagon Dock Employees
Union, is pending before the 1ndustrial
Court under Section 11 of the Act
mentioned.

Meanwhile, the Mazagon Dock
Management do hold consultation
from time to time with both {he Uniong
matierg raised by them.

Yearwise Expenditure on indigenous
Development of Nava! Equipment

3940. SHRI BALASAHER VIKHE
PATIL: Will the Minister of DEFENCE
be pleased to state year-wise expendi-
ture on indigenous development of
Naval Equipment during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): On a broad estimate
the expenditure incurrzq by various
Government Organisations on the indi-
genous development of Naval equip-
ment during the last three yeurs is as
follows:—

1974-75 Rs. 269 lakhs
1975-76 Rs. 488 lakhs

1976-77 Rs. 769 lakhs

Directives for Recognitijon of
Trade Unions

3941, SHRI VAYALAR RAVI: Will
the Minister of INDUSTRY be pleased

to state:

(a) whethep his Ministry hag issued
any directive for recognition of the
Trade Unions in the Public Sector
Industries under hig Ministry; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a). No, Sir.

(b) The question does not arise.
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No Progress by Newsprint Projests

3942. SHRI S. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
-state:

(a) whether many approved newn
print projects have made litt}e or ;0
progress at all and, if so, the full de-
tails in respect of each project; and

(b) what action has been taken to
remove the bottlenecks and complete
the approved projects as quickly as
possible?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI: (a) The position with
regard to Industrial Licences issueg for
newsprint projects is as follows:-—

1. Expansion scheme of National
Newsprint & Paper Mills:—The
National Newsprint & Paper Milis,
Nepanagar is undertaking cxpan-
sion of its capacity from 30,000 tonnes
1o 75,000 tonnes per annum. The ex-
pansion scheme ig nearing corpletion
and in the current year the production
may attain a level of 60,000 tonnes.
"The expansion scheme was delayed due
to defective design of the equipment
installed which has since teen rectifi-
-ed, and is expected to be completed by
‘next year.
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2 Kerala Newsprint Project: —The
Hindustan Paper Corpor-ation has made
substantial progress in =setting vp a
newsprint mill with a capacity ef
80.000 tonnes per annum at Velloor in
Kerala State. Land has been acquirced
and site levelling in the plant area
has been completed. The factory &
township construction are i progress
and development of infractructural
facilities is being completed. Pace-
ment of orders for most of the plant
and equipment hag been compleied
ani some of the equipment js; bcing
received a! the sit. Thig project will
commence production jn 1979.

3. Newsprint Project of Mysore
Paper Mills:—Mysore Paper Mills
have been granted an Industrial
Licence for undertaking substantial
expansion for the manufacture ef
75,000 tones newsprint per annum.
The firm is arrangeing for the neces-
sary financial resources.

Letters of intent have also beem

granted to the following parties for set-
ting up of new units:—

Name of the Unit Location {E‘lﬁ:; }
year)

1. MJs. Hargolal &' SomsY . Punjab 30,000
2. M/s. Ramganga Paper Mills . U.P. 30,000

3. M/s. West Bengal Industrial Development’ Corp. West Bengal 60,000

4 Mjs. Century Pulp . U.P. 20,000

M/s. Tndia Paper Pulp Mills". West Bengal ' 15,000

‘6. Shri B. D. Somani U.P. %0,000
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No apprecigble progress has been re-
ported by any of the above units.

{b) Government have permitied the
import of equipment for newsprint pro-
jects and an internationally reputed
firm of consultants have heen engaged
to assist in the implementation of the
Kerala Newsprint Project. The major
problem in implementation of news-
print projects is the high capital cost
& raw material availability.

Demand for Transformers from States

3943. SHRIMATI MRINAL GORE:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether there are many de-
mands from several states for the
high MW Transformers;

(b) if so, the names of the States
and theiy demands;

(c) whether sanction has been given
in respect of their demand; and

(d) if not, the reasons thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (d). The
orders for Transformers are wplaced
directly on the manufacturers by the
State Electricity Boards, Public Electric
Utilities, and other power project
authorities.

Details on the basis of information
available, are laid on the Table of the
House. [Placed in Library. See No.
LT-1362/77].

Electronic Desk Calculator developed
by CSIO

3944. SHRI DINEN BHATTA-
CHARYA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Central Scientific Ins-
trumentg Organisation, Chandigarh
has developed electronic desk calcu-
lator;
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(b) if so, whether it has been suc-

cessfully commercialised by the
firm; and

(¢v if not, the reasong thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a). Yes, Sir, ua-

der a sponsored programme of a private.
firm.,

(b) and (c). No, Sir, because by the
time the Letter of Intent was granted

to the firm the mode] had become out.
of date,

Reportg from Janata Party and Cong-

ress Party on Law anq Order in
West Bengal

3945. SHRI K. B. CHETTRI: Will the.
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government have re-
ceived any report from the Janata
Party and the Congress Party regard-
ing the deterioration in law and order
situation in the State of West Bengal;

(b) whether hig attention hag also
bfeen drawn to the fact that the poli-
tical murders and intimidation are

taking place in the State of Waest.
Bengal;

(¢) if so, the reaction of Govern-
ment thereto; and

(d) total number of murders com-.

mitted in that State from July, 1977
to this date?

THE MINISTER OF STATE IN THE"
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a).
Government have receiveq a resolution:
passed in a meeting of the West Bengal
State Janata Party Committee held on
27-10-T7 expressing grave concern at
the rapid deterioration of the law ard
order situation in the State.

(b) to (d). The facts are being aszer-.
tained.
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Inferior quality of Cottem pmperted
from US.A.

3946. SHRI M. N. GOVINDAN NAIR:
‘Will the Minister of INDUSTRY be
_pleased to gtate:

(a) whether it is a fact that a sub-
. stantial part of the cotton imported
from United Stateg is found to be of
inferior quality;

(b) if go. the details thereof;

(c) whether the textile mills 1n
.India have sought for compensation;
.and

(d) whether the Cotton Corporation
of India had any talks with the ex-
_porters in US A. on this complaint
. against the quality of goods; and

(e) if so, the details and outcome
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) to (¢). Out of .7
lakh baleg of American cotton contract-
edq by Cotton Corporation of India,
dispute about the quality had arisen in
respect of 58.285 pales only.

(d) Yes, Sir.

(e) Six claims covering 9,972 bales
were amicably settled. Other claims
have been referred for arbitration in
accordance with the terms of contract.
“The arbitration proceedings are in pro-
gress,

Requirement of Salt for Human Con-

sumptien and Industria] Purposes and

Excess Movement of Salt Into any
particular State

3947. SHRI K. T. KOSALRAM: Will
the Minister of INDUSTRY be pleased
1o gtate-

(a) the requirements of salt for
human consumption and indusirial
purposes of each of the States and
Wnion Territories of India;
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(b) whether the requirements could
not be met by preduction within the
State/Union Territory.

(c) if so, how are they met;

(d) whether any instance of move-
ment of salt into mny particular State
in excess of its requirements has been
brought to the notice of Government;
and

(e) the action taken by Government
to remedy such excess arrivals in any
particular State and its being smug-
gled into the neighbouring countries
by illicit channels?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Information is
given in attached statement.

(b) Not all the State/Union Terri-
tories produce enough salt to meet
their own requirements fully.

(¢) The supply of galt to the States
and Union Territor is ensured through
the zonal scheme which has been drawn
up in comsultation with the State Gov-
ernments concerned, salt manufacturers
andq the Railway Board. Apart from
the distribution under the zonal scheme,
some quantity of salt no sponsored by
the Salt Commissioner is also allowed
to be moved through npomral trade
channels. .

(b) and (e). It has been noticed that
the movement of salt to the States of
Orissa and Bihar has been propor-
tionately more than their propor-
tionate requirements in the current
vear. After noticing this trend. tHe
Central Government has advised the
State Governmentg of Orissa and Bihar
to impose ban on the movement of salt
from their respective areag to West
Bengal. The State Governments of
West Bengal, Assam and Tripura have
been requested to take measures
guard against smuggling of salt inte
neighbouring countries.
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Statement
Stisternent shovoing requirements of sait for Fuman rensumption end Fndustried gawpoces,

N e .
consumption Soda Ash

1t Andhra Pradesh . . . e 3,00,000 53,600 3,53,600
8 Arunachal Pradesh . . . . 3,500 . 38,500
3 Assaam . . . . . . ; 1,25,000 . 1,25,000
4 Bbar . . . . . . 3,968,000 8800 404,800
3 Bhutan . . . . . . 4,600 . 4,600
6 Chandigarh . . . . . . . 2,100 e 2,100
7 Delhi ) . . . . . : 29,200 36,000 65,200
8 Gwarat . . . . . . . : 1,84,000 11,56,200 13,40,200
9 Haryana . " . . . . . 70,000 13,400 83,400
10 Himachal Pradesh . . . . 3 : 24,000 - 24,000
11 Jammu & Kashmir . s . . . 32,000 - 32,000
92 Kamataka . . . . . . 2,02,000 42,800 2,44,800
43 Kerala . . . . . . . . 1,47,000 57,800 2,04,800
14 Munipur . . . . . . . 8,100 . 8,100
15 Madhya Pradesh ) . . . . 2,91,000 1,40.800 4,31,800
16 Maharashtra . . : . . . 3.48,000 2,11,400 5,590,400
17 Meghalaya . . . . 7,600 . 4,600
18 Miroram . . . . . " 2,500 .o 2,500
19 Nagaland ) . . . . . 3,900 - 3,900
20 Orissa . : . . . . . 1,52,000 41,200 1,98,200
21 Punjab . . . . . . . . Q4,000 . 94,000
22 Rajasthan . . ) . . . 1.80,000 63,800 2,43,800
23 Sikkim . . . . 1,900 - 1,900
24 Tamil Nadu . . . 5 . . . 2,884,000 1,49,600 4,338,600
25 Tripura . | & . . * 11,700 e 11,700
26 Uttar Pradesh . . . 6,14,600 79,500 6,94,100
27 WestBengal . . s 3.07,000 40,600 3,47,600
48  Goa, Daman & Diu . . . . .

29 Pondicherry . . . : . G - -

38,25,700  20,95,500  ,9,21,208
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Payment of an Escalation in price to a
Yogoslav Dredging Centractor

3048. SHRI SUSHIL KUMAR
DHARA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to stute:

ta) whether PIM. (a Yugoslav
Dredging Contractor) wgg paid an es-
calation in price to the extent of
Rs. 75 lakhs and wag paid even for
idle time when their dredger was out
of commission and CPT had to incur
extra expenditure to the extent of
Rs. 30 lakhs for an extra entry and
exit in the Dock basin due tp release
of the foreign contractor's dredger
before it completed its dredging work
at Haldia Dock basin at Vizag;

(b) if so, whether any inquiry has
been made in thig affair and proper
action taken?

THE MINISTER OF STATE IN
€HARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHANDRAM): (a) The work of
dredging of Haldia Dock Basin and
approaches to Lock Entrance was
awarded to M/s. Ivan Milutinovic PIM
in 1866, After completing about half
the dredging work, further dredging
operations had to be suspended in
Muarch 1968 as construction of berths
had not progressed sufficiently to
permit dredging to be continued. Con-
tractors were allowed to take away
the dredger for executing an order
of Defence Ministry at Vishakha-
patnam. When time came for restart-
ing the work, contractors indicated
thet it was not possible to carry out
the work at the old rate due to abnor-
mal change in price structure and
sought for a revision of the contract
rates, After considering the various
alternatives, negotiations were held
with the firm and a new rate of
Rs. 4.85 per cubic metre in place of
the original Rs, 3.00 per cubic metre
was agreed. The quan:ity of approxi-
mately 5297 lakhs cubic metres was
dredged at this rate.

Calcutta Port Trust hag to incur
extra expenditure for an extra entry
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and exit of the contractor’s dredger
into and from the Dock Basin by
release of dredger before completion
of its work at Haldia Dock Basin as
it was technically not possible to
continue the work till there was.
sufficient progress of work in the
construction of berths.

(b) No inquiry has been considered
necessary.

Rise in Price of Stainless Steel
Utensils

3949 SHRI G. Y. KRISHNAN:
Will the Minister of INDUSTRY be-
pleased to state:

(a) whether it is a fact that there
has been rise in the price of stainless
steel utensils during the lost few
months; and

(L) if so, to what extent, and the
reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) No,
Sir. The prices during September,
October ang November, 1977 had been
steady with a slight decreasing trend
at the end of November, 1977.

(b) The question does not arise.

Cooperation Between India ang China
in Mining

3950. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PLANNING
be pleased to state:

(a) whether cooperation in the field
of mining between India and China
was discussed in the World Mining
Congress, recently held in Delhi; and

(b) if so, the outcome thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir,

(b) Does mnot arise.
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B R U

Inde-Polish Jeint Cemmission.

3951. SHRI S. G. MURUGAIYAN:
will the Minister of ENERGY be
pleased to state:

(a) whether a Protocol has been
signed by India and Poland at the
end of the fifth Session of the Indo-
Polish Joint Commission held at War-
saw recently; and

(b) if go, the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANRAN): (a)
Yes, Sir.

(b) The V Session of the Indo-
Polish Joint Commission was held at
Warsaw, Polend from 4th to 8th
October, 1977. After the conclusion
of the session, a protocol was signed
between the two countries, The ses-
sion reviewed and noteq with satis-
faction the progress achieved in the
cooperation between the two countries,
in the economic, trade scientiflc and
technical fields. The conclusions
reached are briefly described below: —

I. Trade exchanges.

In order to eliminate the deficit in
the balance of payments, the Indian
side suggested that Poland could offer
10 India additional quantities of urea
and DAP fertilizers, rapeseed il
toiled steel products, zinc and capro-
lactum etc. The Polish side offered to
cupply capital goods like ships, min-
ing machinery and equipment, textile
machinery, machine tools and cons-
truction ang building machinery.

Both sides agreed to consider the
possibility of joint marketing of
Indian hard coa] in the third countries,

It was agreed to hold discussions
soon regarding the extension of the
velidity of the existing trade and pay-
ments Agreement.

| 1. Shipping and Ship-building In-
dustry.

Discussions on a draft of new ship-

Ding agreement were held but due to

shortage of time no agreement could
be arrived at. It was decided to

010 LS—1.

resumed the discussions in Delhi in
Janauary, 1978.

Both sides noted that the negotia-
tions for the purchase of some refer
vessels ure in progress between Ship-
ping Corporation of India and Cen-
tromor, The Polish side also offered
to supply any number of ships and
types which may be required by India.

Both sides noted that discussions
were in progress between the Indian
and Polish organisations for collabo-
ration for evolving a joint design for
a family of vessels to suit the require-
ments of Indian shipowners.

It was decided that an Indian dele-
gations would visit Poland to explore
the possible avenues of industrial co-
operation in the field of shipbuilding.

III. Mining and Mining Machinery

Both sides expressed their satis-
faction at the progress in the field of
collaboration in coal mining. It was
decided that Polish experts would
visit India for discussion and finali-
sation of the feasibility report on Re-
construction of Jharia Coalfield,
designing the re-organisation of
Jharia coalfiely and for Sudamdih/
Monidih collieries and for resolving
specific problems connected with the
development of Jharia coalfields. Both
sides noted the progress in technical
discussions concerning the sinking of
two shafts in the Eastern Coalfields.
The problems concerning the cong-
truction of coal prepuration plants at
Sudamdih were discused,

Issues concerning a Rescue Organi-
sation in Coa] Industry were discussed
and the range of future ecollaboration
outlined, The Polish side also made
a proposal for a long term agreement
for supply and manufacture in India
of mining machinery based on Polish
technology as also training of Indian
specialists in mining machinery in
Polund.

IV. Industrial Cooperation, Electro-
nics, Science and Technology.

Both parties felt that there was
scope for further cooperation, parti-
cularly in sectors like agro-based
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‘industries. machine tools and textile
machinery and electronies.

Both sides welcomeq the %gree-
ments for production, cooperation and
joint deliveries to third country mar-
kets of machinery like chemical plants,
beet and cane sugar plant as well as
dye stuffs and dye intexymediates and
ugreed to intensify effective and prac-
tical implementation of these agree-
ments. The Polish side offered to
supply ‘o India and jointly with India
to third countries as well as to enter
into industrial cooperation in respect
of construction equipment, helicopters,
agro-aviation services, food process-
ing machinery, diesel engine and diesel
generating sets,

Both sides welcomed the agree-
ment on scientific cooperation between
the Polish academy of Sciences and
the Council of Scientific and Industria]
Research.

V. Fisheries.

Both sides noted with satisfaction
the progress made towards the estab-
lishmen of a joint venture between
Kelvinator of India and Foreign Trade
enterprises Rybex of Poland which
wil] be decided shortly.

Training in fisheries. Polish side
agreeq to provide training facilities
to Indian personnel in the field of
fisheries. It was agreed that India
would depute to Poland, Indian per-
sonnel for training for fleet manage-
ment on board survey of fish resources,
mid-water trawling technique and
connected expertise, to study <(he
planning organisation ang develop-
ment of fisheries, and also fish pro-
‘cessing, transport storage etc.

Poland will send 2 experts on mid-
.water trawling technique who will be
attached to training institutes in
India.

" Purchase of fishing vessels. Polish
side indicated their interest in ihe
supply of fishing vessels and offered
cooperation in modernisation and ex-
pansion/designing of fishing boet
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yards and herbours in India, It was,
ho?vever. explained that Indim had
built up considerable capacity in these
areas but would keep the Polish cap-
abilities in view.

VI. Agriculture

The Pfolish side agreed to consider
the Indian request for deputation of
LY tgam of Indian experts to study the
Polish technique of fodder cultivation
and manufacture of compound cattle
feed, obtaining sugar beet-germ-plasm
along with seeds of commercial varie-
ties for trial purpose and certain
varieties of r@peseed o0il, mustard
seeds and spices like coriander
staivum.

VII. Filed of Health Television and
Radio,

Both sides expressed the hope that
I_nclo-Polish agreement for collabora-
tion in sphere of health, medical care,
radio and television would be conclud-
ed early.

ferer siaTeT & wfawrd € ‘Tarere @
wrrerd frdme & wq &
frafen

-

3952. &t warw fay whgm : aa7
AT W AT HeAY 7 @y ) gar
w41 fw

() #@1 3Ir7 a9 & wroow w7
IT WATAY TT IAR A{rag fawm)
¥ 3t n¥ ¥ gfgxrd &1 ‘qur=Ere’

F FradFTer faders ¥ *q § fagaa fea
AT T ;

(=) afz g, aY few wrare q7

fagfea €1 1€ o) vl wwafan wfew

¥ w1 favw wgaw §

(7) = IO wfgwrd ot
aw afY wrd v Tgr § AT I ATYW AAT
foar m § ;
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(w) afe avew qon fear man §
) Ju% w1 w0 & ;

(¥) w1 weafrga wfgsrd qud
areffas qraea) & sron fage foa
UL o

() afz g, @t g§@ &= &
AEFTT T W1 FTIATEY EY AT OGN
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gaAl WX qarew Hqar (s A
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(mar@) &1 ‘FEINTT W FTEEATA
azeg & = # faafer ¥ fam sfafagam
fear mar 4qr)

() z= fagfe * fao wfasrd
F1 waA ‘qarare’ g1 faar man g w1
az 934 f&q wmar 97 fF7ar mar ar
ST AT H FETT E 1 AAITE AG 2
3 A7 A W6 TRAMHIE § oY
I F Tlo UHo ﬁoif!mla{ﬂ
7%, qfeqw  meowrifyy N A=
am” afa®t 1 arrEE T GFT &
AT qEFTICAT F1 61 B FTWT 91 1

(m) 3@ wfasr & FaQ
11-4-77 & &g "% qfeqs vzT-
wefas 1 arfaw |l 2 m o

(7) 3w sfasrr # afmw &7
F1 forg fegn war a1, @oifs Fd+Q
Taw & wq & wigerd # fagfe
P a3 gra g9gqad AgY @9RT T
n|

(%) woerz ® Irwrd 7@ T
TRR'§ gwy afasrd # a0 qi
i

(3) ww =t gzam

' fiewreit st ¥ firwre & fvg W

stw &Y fied v s aw

3953 STWWwWW Ay :  ¥T R
welY qg Tary Y gar &5 w5

(%) ¥ @ 7@ &=
Iu ¥ e W g@FT F1 AT
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(&) agT ¥ 59 a9 ¥ A9
#1 ¢ % g1 ufo 71 fra sere e fean
T AT

() afe g1, ar ava a@ A
mafw g feaft nfwesard ?

TE WaTeG ® TR WAt (st wfe
o™ W) (7)) mfEErE Sq-greEr
g1 # fog faqe 307 wgmaar & =
% wew g2w A N few 10 wgew
TH IFTC § —

(®aw =re ®)
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(@) o &, s

() wa @7 a6t § gpwfaw =
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(v et )

1974=75 12.01
1975-76 244.87
1976~77 1141.60
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Prosecution of ‘Indian Observer’

'3954. SHRI JYOTIRMOY BOSU:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of times during the
last 10 years the ‘INDIAN OBSER-
VER’ an English Weekly published
from New Delhi, and its owners and
editor were prosecuted;

(b) on what specific charges they
were prosecuted on each occasion;

(c) how many charges were with-
drawn against them during the same
period; and

(d) the reasons for withdrawal of
each charge with date?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Eighteen.

(b) Eight prosecutions were under
section 292-1PC and ten under section
16-A of the Press and Registration of
Books Act, 1867.

(¢) None.

(d) Does not arise.

Congress Workers arresteq following
the arrest of Former Prime Minister

3955. SHRI K, LAKKAPPA:
DR. HENRY AUSTIN:
SHRI O. V. ALAGESAN:
SHRI B. RACHAIAH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Union Home Ministry
has asked the State Governments the
report on the total number of Cong-
ress workers who have been arrested
in the month of October, 1977 follow-
ing the arrest of the former Prime
Minister of India;

DECEMBER 14, 1977

Written Answers 200

(b) if so, total arrests made in the
country;

(c> whether it is also a fdct that
some of the Congress workers in var-
ious States died in the jails;

(d) if so, how many such deaths
have been reported and what were
their causes; and

(e) whether these workers were
treated very badly in jails by the
authorities concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (e). According to information
received from State Governments,
8,464 Congress workers were arrested
in connection with the agitation fol-
lowing the arrest of the former Prime
Minister. Of these 8343 persons
were subsequently released. One
Congress worker aged 85 years died
in district jail Moradabad on
92-10-1977. The postmortem exami-
nation has revealeg the cause of death
as cerebral thrombosis. The State
Government have reported that these
workers were not treated badly in
jails. However, there was an incident
of indiscipline and violation of law
and order by Congress agitators
in district jail Meerut on 12:10-197?
in which 24 jail officials and 16 agi-
tators were injured. A magisterial
enquiry is being conducteq into this
incident,

The information relating to the.
States of Bihar, Kerala, Madhya
Pradesh, Maharashtra and Tamil Nadu
is not yet available.



zu1 W A7dwers AGRAHAYANA 23, 1899 (SAKA) Written Answers 202

Attacks on Jansta Party Offices and

Leaders

3956, SHRI KANWAR LAL
GUPTA:

SHRI SUKHENDRA SINGH:
SHRI S. S. SOMANI:

SHRI BAPUSAHEB PARU-
LEKAR:

SHRI LAXMAN RAO
MANKAR:

SHRI ISHWAR CHAUDHRY:
SHRI YASHWANT BOROLE:
SHRI RAMJI LAL SUMAN:

SHRI KESHAVRAO
DHONDGE:

SHRI OM PRAKASH TYAGI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) is it a fact that there were acts
of pre-planned violence and attacks
on Janata Offices and its leaders by
anti-social elements in seme parts of
the country;

(b)~3f so, the details thereof;

(c) are Government aware of the
details of the report submitted by
some Members of Parliament in this
connection;

(d) if so, the details thereof and
the action taken by Governmment
thereon;

(e) if the Government asked the
State Governments where such inci-
v dents occurred and which did not take
any action against this element; and

(f) if so, what is the reply of those
State Governments?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Government have
Teceived allegations of attacks on
Janata Party offices and shops and
houses of Janata Party workers in

_ Some towns of Maharashtra following
the arrest of the former Prime Minis-
ter on October 3, 1977. A few similer

- inéidents have also been reported frem

Tamil Nadu and Kamataka.

(c) to (f). -Government have
received a report in regard to inci-
dents in Maharashtra. It{ is alleged
therein that riotous mobs indulged
in hooliganism, destruction of proper-
ty and attacks on political opponents
and that the police failed to take
appropriate preventive and remedial
measures. These allegations have
been brought to the notice of the
Government of Maharashtra. The
State Government have also been
advised to have a proper inquiry con-
ducted into al]l these allegations and
take suitable action.

Disturbances during Former
Minister’s visit to States

Prime

3957. SHRI PRASANNBHAI
MEHTA:

SHRI C. K. JAFFER
SHARIEF:

SHRI K. MALLANNA.

SHRI VIJAY KUMAR
MALHOTRA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that for-
mer Prime  Minister’s visit to the
States had created disturbanceg and
violences in those States during the
month of August, September, Octo-
ber, and November, 1977;

(b) if so, whether her visit has
forced in these States to open the fire
on violent mobs and many deaths
have occurred due to this;

(c) whether it is alsg g fact that
in U.P. the communal riots also start-
ed;

(d) if so, whether Government
have examined her speeches in which
she has preached violence; and

(e) if so, whether Government are
banning her to visit the Stateg in
view of the violence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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(SHRI DHANIK LAL MANDAL):
(a) According te informatien avail-
able there were several gets of vio-
lence in some of the Stateg during the
visits of the former Prime Minister,

(b) Firing took place at Saidapet
{Madras) on October 30, as a result
of which three persons died.

(¢) During the last four months two
incidents of sectional violence involv-
ing Shias and Sunis at Lucknow and
Kanpur and one serious incident of
commual violence jnvolving Hindus
and Muslims at Varanasi were report-
ed. Government have ng information
to show that the former Prime Minis-
ter's visit to U.P. had anything to
do with these incidents.

(d) and (e). Government are not
considering banning her visits to the
States on the basis of her speeches.

wagw Tat s & faeg wwEt W
™ g

3958. St FEW W ¥IAW : T
g WA ag aaTH A Fav 74T

() war wagd @ q&lr oft J5
a1 & fagg orw T § FEA W
gk g A

(@) afz &, @ =T FF A
fear g at A AT FAFTR 7

ﬂmﬁmﬁﬁ(ﬁqﬂoﬁo
qifew): (%) 31X (). waqE T w5
st adr ara & fawg wrawl £ 3@
HTAN I i § qwatraq /@Al &
qray B FEY GER FT AA FE
gefua sfwwar ¥ §)

gfam g & fasit gaar &
TAETT §8 wEd svE faaat i@
qEA @i = %t fawa wwEr @

TAIAT Y FHAT E, W § A IF qww
s s}

Talks with Rebel Headg of Mizoram

3959. SHRI YADVENDRA DUTT:
SHRI OM PRAKASH TYAGI:

Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Questjon No.
1207 on the 23rd November, 1977,
and state;

(a) on whose initiative the talks
were started;

(b) when peace had been restored
in Mizoram and ap elected Govern-
ment is functioning normally, in
Mizoram, what was the reason that
led to the talks; and

(c) what was the framework in
which the talkg took place and briefly
state the decision taken and imple-
mented and the achievement?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a)y The talks were started at Shri
Laldenga's request.

(b) It was only after the process
of talks with Laldenga had started
that the MNF wundertook to abjure
violence and the Government agreed
to suspend Security Forces operations.
The elected Government in Mizoram
at that time were in favour of talks
with the MNF underground,

(¢) The Government of India's
position has been very clear in this
regard, i.e, Mizoram is an integral
part of the countiry and any talks will
have to be within the framework of
the Constitution. This position was
accepted by Laldenga and on that
basis an understanding was reached 7
with him on 1st July, 1976. Talks for
implementation of that understanding
are continuing satisfactorily.
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_Statement by Heme Mmister
regarding dealing with Vielence

13960, SHRI K. A. RAJAN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether he said in a meet the
press programme in Neemuch that
the Government would like to act
in the way the Congress did in Kerala
(against Communist Government)
when he was asked about some viol-
ent incidents in some of the States;

(b) if so, whether Government is
of the opinion that what the Con-
gress Government had done against
the Government of Kerala gt that
time was correct;

(¢) which are the States where
violent incidents have been reported
to have taken place; and

(d) what are the nature of these
incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) At a “Meet the Press” programme
in Neemuch on 2nd November, 1977,
when asked about incidents in Tamil
Nadu and recent disturbances in
Congress-ruled States, what the Home
Minister said was that the Centre
would not like to act against Congress
Governments. But if things went
beyond limit, it would act the way the
Congress did in Kerala,

(b) The President had issued a
Proclamation under article 356 of the
Constitution in relation to the State
of Kerala on 31st July, 1959 after
considering a report from the Gover-
nor of the State of Kerala and other
information on the subject. That
Proclamation was approved by the
then Parliament. The reaction of
various political parties in Parliament
would be available in the proceedings
of the respective Houses,

(¢) and (d). Government have
received allegations of attacks on party
offices, shop and houses of Janata

Party workers in some towns of Maha-
rashtra following the arrest of former
Prime Minister on October 8, 1977.
Similar incidents were also reported in
Karnataka and Tamil Nadu. Some
attempts ut disturbing public peace
were also reported from Kerala, West
Bengal, Bihar and Uttar Pradesh.

Samachar version of R.S.S. Chief's
Letters to the Former Prime Minister

3961. SHRI VASANT SATHE: Will
the ‘Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) furnish exact Samachar ver-
sion of the RSS Chief’s letters to the
former Prime Minister during em-
ergency from Yeravada Jail which
had been placed recently jn the Maha-
rashtra Assembly and also the copy
of the letters;

(b) whether it is a fact that
Samachar had neatly cut-out all the
unsavoury portion and the reasons
therefor;

(c) whether Government have re-
ceived any complaints in this regard
and details thereof; and

(d) what action is taken,proposed
in the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Copies of the
letters dateg 22/25-8-75 and 16-7-76
from R.S.S_ Chief to the former Prime
Minister which have. been obtained
from the Government of Mwuharashtra
as also the Samachar version thereof
are laid on the Table of the Sabha.
[Placed in Library. See No. LT-1363/
771.

(b) Samachar is an independent
body and the Government has no say
in the editorial policy that it follows.

(¢) No, Sir.

(d) Does not arise.
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Coverage of Speeches of M.Ps by
Regional News Stations of A.LE.

3962. SHRI DURGA CHAND: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether proper coverage by
A.I.R. ig not given to the speeches
of some Members of Parliament in
the Parliament in States like Himach-
al Pradesh where the circulation of
newspapers is very limited;

(b) whether in the gbsence of AIR
coverage of Parliamentary proceed-
ings of such Members, the electorates
do not know about the performance
of their representatives jn Parliament;

(¢) whether Government are con-
templating any scheme under which
the proceedings of Parliament get due
place and publicity in the regional
news stations situated in the regions
of constituencies of such Members;

(d) whether it is proposed to ap-
point persons for 3-4 neighbouring
States for sending despatches to re-
gional stationg covering the speeches
of Members of Parliament of that re-
gion; | ¢

(e) whether jt is also proposed to
depute staff reporters of AIR from
the regional stations to Delhi during
Parliament Session for such coverage;
and

(#) if so, what steps Government
have taken in this regard and with
what results?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (c). Re-
gional news bulleting broadcast from
the Regional Stations of All India
Radio are meant mainly to give news
about the region concerned and news
of interest to the region. However,
AIR has recently introduced a system
under which news items on questions
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of purely regional interest answered
in Parliament are transmitted to the
regional centres concerned for broad-
cast in the regional bulletins. This
is done on news value and taking into
account the facilities available,

(d) and (e). No such proposal is
under Government's consideration.

(1) Does not arise.

WTE WTENT § WTE €T O wHar

3963 ST FEN WX WOAW :
ot fm @y
st wegrretfEE qto fre:

FAT AE TEAT IF FJATY FT FAT 74T
|

(%) 3w 977 mig saw ¥ feaq
FRATA F1H &T W@ ;

(&) ag Am@m 991 *14 F¥a T
qT FT AT ; WwR

(7) =z 9T s feaar @
grm ?

g Hared ¥ Tow war (o afve
are qoww) : (F) 3221

(@) 9@ & 3(—6~1978 TF,
fag arte a% IWHT AFT FIAT AT
QT &, WY1 FE T FIA FTOWTEAT

e

(1) W@ 9 31-12-1977 OF
QI aET AT @9 32, 18 AW
¥qU § 1| AT I NIAT FE (T FA
# ferg AT a1 T & WA TE ATHA
¥ smga fear s
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gre L3
Mobilisation of Forces by Former
Prime Miniwter

3964, SHRI JYOTIRMOY BOSU:
Will, the Minister of DEFENCE be
Ppleased to state:

(a) whether Chiefs of Staff were
ordered by Mrs. Indira Gandhij, ex-
Prime Minister to deploy their forc-
es in certain constituencies during
Lok Sabha Genera] Elections held in
March, 1877 on the ground that pub-
lic order required the presence of
armed forces;

(b) if so, names of such consti-
'tuencies;

(¢) whether the relevance of such
deployment wag ever questioned by
the Army Chief or/and others; and

(d) if so, reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). No such order was issued by the
former Prime Minister to the Chiefs of
Staff. After a review of the law and
order situation by the concerned
authorities in February 1977 and on the
Home Ministry’s request, troops were
positioned at Gorakhpur in U.P. and
Darbhanga and Bhagalpur in Bihar,
to supplement the civil forces in these
areas, purely as a precautionary mea-
sure. These troops were not called
out on any task in aid of civil autho-
rities,

(c) and (d). Do not arise.

‘Employees in S.R. Mills, Akola

3865. DR. BAPU KALDATY: Will
‘the Minister of INDUSTRY be pleas-
ed to state:

(a) whether S.R. Mills, Akola
(Vidharbha) hag on its roll a num-
ber of persons who are almost in-
valig and above 80 years of age; and

(b) if so, the reasong of their con-
tinuing in the employment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (KU-
MARI ABHA MAITI): (&) There are
60 employees in the Sawatram Ram-
prasad Mill, Akola, who are above the
age of 60 years. Besides, there are 5
workmen, who are actually not invali-
dated but orthopaedically handi-
capped, and are below the age of 60
years.

(b) The mill had gone into liquiaa-
tion and winding up order was passed
on 13th June, 1967. This mill was
taken over by Government of Maha-
rashtra under leave and licence basis
from the official Liquidator with effect
from 15th August, 1968. This unit was
subsequently taken over by the Cen-
tral Government under Sick Textile
Undertakings (Taking Over of Man-
agement) Act, 1972 pending national-
isation. Legally therefore, the servi-
ces rendered bry the employees prior
to 15th August, 1968 are not reckon-
ed for payment of gratuity. The NTC
has approached the Government that
even when these workers are legally
not entitled for the counting of ser-
vice prior to 1968, this demand of the
workers needs to be considered sym-
pathetically. This matter is under
consideration of the Government. Till
this matter in finalised. the manage-
ment of the NTC feels that the servi-
ces of these workers may continue un-
less they choose to voluntarily leave.

fare Aot weAl gRT WX T W
aiw Wew & s W afy
fewar s

3966. WY F¥H I ¥GAY :
ﬁWW':
FqT IWT HAT g FATA AT FAT
= f&:

(%) Far FFRF AT EfF faag
qaA FwAr 7 foasr gearaw qvaf
7 1 W@l FAfag F412 °q9, T%
feedt 7 &, WIS q77 &1 9 &
ST A4 AT EUE ATRE WA
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| ®T WEr TWET 1850 TWY ¥ far §
ot qiw wd q#}700 T T 4 ;

(&) #T 77 *o9r woF oA
¥ wzdT 3% 3 oA g5 $3F & fag
w75 qrgH ¥ wfaw ufaF v H 200
90 &, 9T afa g, I T FqT FTLO

A

(W) #AT FIHF(T F XF aTqT &0
AT JTAFIL  fF FraAr w7 faar g
HAA FT 6T 1850 TIC &  JFTHL
2500 ¥IT £T 7 FT § AT 377 &Y
AN 2q 7 g 377 I FFAT TR v
F A FTFA T T HAH (AT AF
1L

(%) = a"q AT & a1 frat
weA § W1 QAN F, AT, AW FqT
3 forret & waRt a0 & fry & Rt
o & AR fer arie w1) 9% &
FTaAY ? )

IJqam waTwa § T wa (gETe
st waat ) : (F) @1 fF Fo fax
faare wwry AT & qaman g, foewr
qiT TR1T §HF "2 fAeX T 2000
¥ fair gem faed g 3 —
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1972 835 ®IT
1973 1100 T
1974 1400 ¥9T
1975 1550 ®9C
1976 1725 ¥qUQ

(@) FwaAt F qqma g f® g
qre #rg qote,Far faaer w@ @ feeg
% JATE] F1 a4 & (A Faa AlgFd
fargaT &1 & | FEAT ¥ WA I o1 FqTAT
2 s ggia qrasl & fadl o1 TwTT A
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AW § AiGFT 7 G T ) TE@
€ AR 3T AP § AT ¥ S99 anT
T &1 A7 Y fawiare’ ¥ T faer
arat, a1 3w ¥ faged wfaza fapars
& ATEAA § ITHT GATE HT OATGAT
T & arw wfgwa favard) &Y g
¥ grag ¥ AT ey g § 1 f
Y, 7g 3|7 TAT § FF W W geATE A
T

Distribution of Ferguson Tractors.

3967. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of INDUSTRY
be pleased to state:

(a) whether there are restrictions
on the distribution of Ferguson tractors
manufactured by Tafe, Madras; and

(b) if so, the reasons therefor?

-

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). In the
interest of equitable distribution and-
availability of preferred models of
tractors, the following makes are co-
vered by the Tractors (Distribution
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and Sale) Control Order, 1971:—

Make Manufactursd by
'
1. Massey Ferguson | Messrs Tractors &
{MF— 1035) 5 Farm Equipment
| Ltd., Madras
2. TAFE 504 J
3. Ford-3600 . . Maessrs Escorts Trac-

tors Ltd., Faridabad

q¥ AWYA TS FT qAAT
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fa
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News item “Indira Plot to Nab Babuji
for Murder”

t 3973. CHAUDHARY BALBIR
SINGH:

SHRI CHANDRA
SINGH:

SHEKHAR

Will the Minister of HOME AF-
FAIRS be pleased to state whether
his Ministry’s investigating agency
has made some positive enquiries per-
taining to certain serious allegations
made by the Weekly “Current” in its
issue dated the 10th September, 1977
under the Heading “Indira Plot to Nab
Babuji for Murder”?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Presumably the newspaper report re-
fers to investigations in case F.I.R.
No. 356 u/s 25/54/59 Indian' Arms Act
read with sections 36|43 of the D.LR.
and 120-B IPC registered at Police
Station Vinay Nagar, New Delhi.
The case is still under investigation.

Infiow of Foreign Money

3974, SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have detec.
ted any case of foreign money which
was received in India by any indivi-
dual, firm or company in the last &
years and which is covered under the
control of Foreign Money Act passed
recently;

|

(b) if so, their names along with the
amounts and the action taken by Gov-
ernment against the defaulters;

(¢) whether Government are aware
of the fact that many leading politi-
cians, political parties, trade wunions
and others received foreign money, as
stated by Mr. Y. B. Chavan, the then
Home Affairs Minister, in the 4th Lok
Sabha;

(d) if so, the details thereof; atid"

(e) the names and addresses of the
individuals, trade unions and other
associations including political parties,
which received foreign money in the
last 3 years with the consent of the
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Since the coming into force of the For-
eign Contribution (Regulation) Adct,
1976, no individual coming within its
perview has received foreign money.
Firms or companies are not prohibited
from accepting foreign contribution.
under thig Act.

(b) The question does not arise.

(c) and (d). Yes, Sir. But, as was
stated by the then Home Minister also,
it will not be in the public interest to
disclose the details gathered through.
intelligence agencies.

(e) Only organisations of a political
nature, not being a political party,
which are notified under section 5(i)
of FCRA can accept foreign contribu-
tion with prior permission of the Cen-
tral Government. Other individuals,
parties or associations are either to-
tally prohibited or do not require per-
mission. Samajwadi Mahila Sabha,
Poona was permitted to receive for--
eign contribution after the enforce=-
ment of the FC(R)A, 1876.

Report of Committee on Safety in Coal’
Mines

3975. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether the report of the fourth
meeting of the Committee on Safety
in Coal Mines held at Calcutta on 9thr
September, 1976, has been received;

(b) if so, the specific recommenda-
tions of the Committee t0 improve the
safety standard in coal mines to eradi-
cate accidents and also to provide
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Selection of the post of Lt. Cel.
in Army ' K

3971. SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleased to state:

(a) whether according to rule 66
of Defence Services Regulations for
Army, 1962, substantive promotion to
the Rank of Lt, Col. and above takes
place by selection by the Selection
Board and is subjeect to the medical
fitness of the officer concerned for
active service; and

(b) if so, whether the said rule 66
hag been rigidly adhered to during the
period of internal emergency? .

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Selec-
tion Boards select officers for acting
promotions to selection ranks of Lt.
Col. and above [Colonel and above in
the case of Army Medical Corps
(Tech.) and Army Dental Corps offi-
cers]. Promotions to the corespond-
ing substantive ranks is determined by
the Government on the basis of their
performance, medica]l standard and
other prescribed conditions.

(b) Yes, Sir. This rule has been
rigidly adhered to during the period
of internal emergency.

Development of Sundarbans areas of
West Bengal

3972, SHRI CHITTA BASU: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government have any
Central Project for the comprehensive
development of the Sundarbang areas
of West Bengal; and

(b) whether the State Government
of West Bengal have sought for any
financial assistance for the develop-

ment of Sundarbans?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) No, Sir.
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amenities for the welfare of Iminers;
and

(c) the action taken by Government
10 implement the recommendationg?

THE MINISTER OF ENERGY
{SHRI P. RAMACHANDRAN): (a)
to (c). After the meeting of the Com-
mittee on Safety in coal mines held
on 9th September, 1976, three interim
reports dealing with the following
were submitted to the Government:—

(a) Cases of water-logged/fire areas
in 122 coal mines under BCCL,
WCL and SCCL.

(b) Amendment of the Mineg Act.

(¢) Recommesndations of the three
conferences on Safety in Mines.

The report mentioned at (a) above
has been accepted by the Government
and the Companies are taking action
to implement the recommendations.
The report mentioned at (b) above
has been considered by the Ministry
of Energy and its suggestions sent to
the Ministry of Labour to consider at
the time of amending the Mines Act.
As regards the report mentioned at
(c) above, certain aspects of this mat-
ter are being further examined by the
*Committee.

Allegation against Satyajug

"3976. DR. SUBRAMANIAM SWA-
MY: Will the Minister of INFORMA-
TION AND BROADCASTING be
Pleased to state:

. (a). whether he is aware of a report
published in ‘New Age’ on October
30, 1877 an investigation carried
out in 1975 against ‘Satyajug’, by the
Registrar of Newspapers of India;
3.t y

(b) the truth of this report; and

(c) if so, the action taken against
“Satyajug’?

DECEMBER 14, 1877
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir. =

(b) and (c). The charges published
in “New Age” had been looked into
by the Government earlier also. These
investigations have not, however,
clearly borne out the charges levelled
against “Satyajug’.

TR W gl & fag wraen &
AT AT
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Manufacturing of Soft Drink ‘IMFLS®
by Mohan Meakins Brewery Ltd.
3978. SHRI JYOTIRMOY BOSU:

Will the Minister of INDUSTRY be

pleased to state:

(a) whether the erstwhile Govern-
ment had allowed Mohan Meakins
Brewery Ltd. and other associated
breweries under SHRI Kapil Mohan
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D'irector to manufacture and market
a soft drink known ag IMFLS;

(b) if 50, whether it has been alleg-
eq that the above soft drink contains
rectified spirit and has harmful effect
on health;

(¢) if so, what are the details
thereof;

(d) if any investigation was made
into the allegations; and
(e) if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) M/s. Mohan
Meakins Breweries Ltd. are holding
a licence under the Fruit Products
Order 1955 for the manufacture of dif-
ferent types of fruit products, includ-
ing fruit juices, aerated waters and
other beverages. Government are not
aware of the manufacture or market-
ing by this firm of a soft drink known
as ‘IMFLS’,

(b) to (e). Do not arise.
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Thein Dam Agreement

3983. SHRI DURGA CHAND: Will
the' Minister of ENERGY be pleased
to state:

(a) the details of the agreement

concluded on Thein Dam; and

(b) the quantity of power Himachal
Pradesh is likely to get as a result of
agreement?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
It has been agreed that the construc-
tion work on the Thein Dam should
start immediately, The Project is to
be executed by the Punjab Govern-
ment. An inter-State control Board
willl be set up to deal with all matters
of policy, and give suitable directions
during the construction stage, as well
as during operation.

(b) Himachal Pradesh would get 4.6
per cent of the power generated free
of cost,

226

Alienation of Land from Tribals

3984. SHRI K. PRADHANI: Will
the Minister of HOME AFFAIRS be
Fleased 1o state:

(a) whether Government are aware
of the extent of the land of the tribal
peasants grabbed by the non-tribals in
the tribal areas last six
months: particularly ip the States of
Bihar and Orissa;

during

(b) if so, the number of such com.
plaintg received; ang

(c) whether
Ziven any directives to the State Gov-
ernments or taking suitable action in
regard to alienation of jand from tri-
balg to non-tribals?

Government  have

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). No statistical data is available
about the tribal lands grabbed by the
non-tribals in the tribal areas during
the last six months. The Government
of Bihar and Orissa have furnished
the following information:—

Name of State

. Bihar (July o Sept. 1977)

2. Orissa {May to October, 1977}

No. of Area of No. of Area of
cases land cases land
registered involved ' decided restored
2 3 4 5
2139 3539 1689 1619° 52

acres acres
2165 1458 48 503" 22
acres acres

-

(¢) The States having tribal sub-
plans have been asked to review their
existing legislations on land with a
view to safeguarding the interest of
the tribals, Most of the States have

3010 LS—8.

completed this exercise. The project
Administrators are to give first prio-
rity to problem of land alienation

and land restoration.
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Retrenched workers from C.S.LR.
Organisations

3986. SHRI K. RAMAMURTHY: Will
the Minister of PLANNING be pleased
to state from the year 1969 till date
how many workers have been retrench-
ed Irom C.S.LR, organisalions including
the daily wage workers laboratory-
wise?

THE PRIME MINISTER (SHRI
MORARJI DESAI): The information is
being collected and will be communi-
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cated to the Hon'ble Member when it
is complete.

Legisiation on declaration of Assets
ang Liabilities by M.Ps.

2987. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government propose to
uring forward a legislator for declara-
tion by the Members of Parliament
zbout their assets and liabililies every
year;

(b) if so, details thereof: and

(c) the expected period by which it
is to be brought forward?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes Sir. ’

(b) and (c). The Bill will be brought
firward before the Parliament as soon
@as the modalilies, which are being
worked out, are finalised.
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Pak Imfiltration in Jammu and
Kashmir

3989. SHRI YADVENDRA DUTT:

SHRI PRASANNBHAI
MEHTA;

SHRI BALDEV SINGH
JASROTIA:

SHRI JASHWANT BOROLE:
SHRI SAMAR GUHA:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of HOME AFFAIRS
he pleased to state:

(a) whether his attenlion has been
direcied to the Statement of Shri D. N.
Kaul I.G. of Police of J. & K. State
stating that heavy infiltration of Pak-
istano agents-is taking place in Kashe
mir State; and

(b) if so, the sieps Government are
taking to check it and protect our
territory?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Government have seen Press reports
about the slatement said to have been
made by the I.G. of Police of Jammu
and Kashmir. '

(b) Government are vigilant.

Request for Central Aid for Cotton
Cultivation in Punjab, Haryana
and Rajasthan

2990. SHRI RAMANAND TIWARY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Punjab, Haryana and
Rajathan Governmenis have appealed
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to the Centre to pay Rs. 425.00 a
quintal for cotton to increase cotton
production and avoid dependence on
imports; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). Repre-
sentations have been received from the
Government of Punjab ete. to the
effect that the prevailing market price
of cotton during 1977-78 was very
much less than the price which pre-
vailed during the last cotton season
1i2.1976-77. They desired that the
Cotton Corporation of India should
enter into the market in a big way and
help in ensuring that the cotton gro-
wers get a remunerative price which
would be comparable to the price of
1976-77 season (Rs. 425 per quintal) It
will be unrealistic to compare the
present price level with the price level
of the last season, in as much as the
prices of cotton during the previous
cotton season had risen to unprece-
dented level due to unsatisfactory crop
which fell short of expectation of 68-70)
lakh bales by 12 lakh bales, But if the
price level of the current cotton year
is compared to the price level which
prevailed during 1974-75 and 1975-76
when the production was normal, the
present price level is higher by about
Rs. 80—125 per quintal. The current
price of cotton are as shown below:

(Rs. per quintal)

Variety Punjah  Haryana
J-34 -+ 375396 385-440
320-F . 387-433  450-485
Desi. . . 340-350 360-400

There is free trade in cotton and the
prices are determined with reference
to the laws of demand and supply. The
Cotton Corporation of India operates in
all important markets in all States and
participates in open auctions and en-
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sures that the farmers get a fair price
for their produce. The CCI has 16
centres in Punjab, 8 centres in Rajas-
than and 11 centres in Haryana. Ii is
the avowed objective of the Govern-
ment to ensure that the interest of the
farmerg are taken full care of. It can .
be seen from the trend of prices indi-
cated above that the price of cotton
during current season is in fact reach- |
ing more or less the price level re-
presented by Punjab.

Expenditure on Tours by the Chair-
man of Shipping Corporation of India

3991. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Admiral Nanda, the
Chairman and M=anaging Director of
Shipping Corporation of India is con-
stantly on tour in India and foreign
countries;

(b) for how many days has the
Chairman and Managing Director been
out of India between April, 1975 to
September 1977 and how much expen-
diture has been incurred on this ac-
count separately; and

(c) whether personal secretary 1o
{the Chairman Capt. Mohinder has in-
curred expenditure on entertainment
for the last two years and if so, the
amount spent in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Admiral S. M.
Nanda, former Chairman and Manag-
ing Director of SCI had undertaken
tours in India and abroad whenever
required in the interest of Company’s
Yusiness and in cases where high level
discussions and negotiations were in-
volved or were desirable.

(b) (i) 278 days;
(ii) Rs. 6.85 lakhs.
(c) Yes Sir. Rs. 3.74 thousands.
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Withdrawal of cases against erstwhile
Jan Sangh Leaders

3992. SHRT VASANT SATHE: will
the Minister of HOME AFFAIRS be

pleased to state:
»

(a) whether Government have taken

a decision to withdraw the cases

. against erstwhile Jan Sangh leaders;
and

(by if so, the details of the cases
* withdrawn/proposed to be withdrawn
and the justification therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No, Sir.

(b) Does not arise.

Fallow and Cultivable Land owned
by Union  Ministers

3993. DR. V. A. SEYID MUHAM-
MAD: Will the PRIME MINISTER be
pleased to state:

(a) the names of Union Ministers
who owned fallow and cultivable land;
and

(b) the area of land owned by each
of them?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). De-
¢ tails of landed property, if any, owned
by Union Ministers would be contained
in the disclosures made by the Minise
ters to the Prime Minister, as required
*by the ‘Code of Conduct' for Ministers.
Such disclosures are confidential. I
am having the information exiracted
and will communicate the same to the

Hon'ble Member as soon as it becomes
available,

Destruction of g Pamphlet Praising
. the Emergency
3984, SHR] YADVENDRA DUTT:

SHRI BRIJ BHUSHAN
TIWARY:

SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI S. S. DAS:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether his attention has been
drawn to the news-item published in
the Indian Express on 17-11-197, say-
ing that an ex-Director General of
CRP has ordered the destruction of
the pamphlet published and written
by him, praising the emergency and
a guide book, which he had prepared
and was sold to all new recruits and
made a compulsory special study in
which he had detailed steps to be
taken against the opponents of the
emergency;

(b) whether it is a fact that the
same officer has been appointed the
Secretary member of the Police Com-
mission as announced by the Govern-
ment of India; and

(c) whether it is a fact that this
destruciio:r of evidence by him is in
the knowledge of the Home Ministry
or the Home Minister?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
ta) Yes, Sir. Neither the pamphlet nor
the relevant chapter of the recruits
guide contains any instructions as to
how to deal with opponents of the
emergency. Instead, they purport to
be a historical narrative of the law
and order situation in the country
preceding the proclamation of emer-
gency, based on the official version of
the Government of the day about the
circumstances leading to the emer-
gency. In the changed context, these
became irrelevant and hence copies
of the pamphlet in possession of the
subordinate officers were ordered to
be destroyed and the particular
chapter from the guide book was
ordered to be removed, by the then
DG CRPFF.



235 Written Answers
(b) and (¢). The same officer has
been appointed as a Member of tpe
National Police Commission. Copies
of the publication are still available
with the Government and the destruc-
tion or modification of copies, which
was reported to Government, did not
amount to destruction of evidence.

Payment of Scholarships to S.C. and
S.T.

3995. SHRI R. L. KUREEL: will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the scholarships money
given to Scheduled Castes and
Scheduled Tribes is paid every-month
regularly throughout the country;

(b) if not, the reasons therefor;
and

(¢) whether it is not possible to
make payment every month as the
payment of salary to other employees
s done?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). According to a recent
survey conducted by the Central Gov-
ernment, the scholarship money has
not been disbursed every month
regularly. According to the analysis
made, the main reasons for delay in
disbursing the scholarships are as
follows:—

(i) The scheme has not been de-
centralised in a number of States;

(ii) students do not submit appli-
cation forms in time;

(iii) application forms are not
filled up properly requiring clari=
fications from students from time
to time. Sometimes a vital certi-
ficate like Caste certificate is not
furnished;

(iv) Procedural formalities in
giving sanction and encashing of
bills.
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. State Governments have been ac-
cordingly given Iresh suggestions in
the matter in October, 1977 and have
been advised to try out the suggestions
of Government of India coupled with
their own experience to see how best
scholarships can be disbursed every
month.

YEOTAA NN R JTAT HA
®1 SaA™

3996 SIUTAT AN : T TE
Wt ag Ia F]1 FIF@ 7

(%) ¥ %7 wmx 7 faaww,
1977 % “@eadw’ § yaiva 3@ s
F gRMER #1977 fewmar v g fF fae
g9 FY TEEAT A HEOTAT NV § IOET
FI F1 5 fFAT A @ & e fE
AEIAA FIW T AET Al A I
TUTSTY 99 F TFE279T § 99 J19-50
* gUY WTAT JIAAT 47T ; AR

(@) afz &, a1 @@= & fae
g7 ' WEFAT ¥ ITET FAA AT
wffai & fasg T FEaEr &Y
37

g Hara # e war (o ufre
AWM AR ) : (F) S, AT

(@) @ @&y & Ifaq aadar
FET AT @ E

Correction of Answer to Unstarred
Question No. 445 dated 16.11.1977 reg:
Persons detained without Trial

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): In
reply to Unstarred Question No, 445 in
the Lok Sabha on the 16th November,
1977, a statement was laid on the Table
of the House giving information about
the number of persons under detention
without trial in different States. In
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respect of Manipur it was stated that
172 persons were under detention with-
out trial clarified that these persons
are detained under Section 167 Cr.P.C.
pending investigation and net under
any preventive laws. Two persons are
under detention under MISA g insur-
gents: one of these two persons is on
parole on medical grounds from 1.9.77
1o 30.11.77. One more persons is under
detention under COFEPOSA. The
error in the information furnished
earlier to the House is regretted.

12 hrs. <,

PAPERS LAID ON THE TABLE

ANNUAL REPORT, ETC., OF NATIONAL
RESEARCH DEVELOPMENT (CORPORATION
OF INDIA FOR 1976-77

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table a copy cuch of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 619A of the Companies Act,
1956: —

(i) Annual Report of the National
Research Development Corporation
of India, New Delhi, for the year
1976-77 along with the Audited Ac-
counts and the comments of the
Comptroller ang Auditor General
thereon.

(ii) A statement explaining that
Government are in agreement with
the above Report and therefore no
separate Review on the workiug of
the Corporation is being laid.
[Placed in Library. See No. LT-
1346/77].

NOTIFICATIONS ETC, UNDER NAvy AcT
THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (PROF.
SHER SINGH): On behalf of Shri
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;Iaaji.van-Ram, I beg to lay on the
Table: —

(I) ‘A copy each of the following
Notifications (Hindi and English
versions) under section 185 of the
Navy Act, 1957:— ’

(i) The Naval Ceremonial,
Conditions of Service and Miscel-
laneous (Amendment) Regula-
tions, 1977, published ), Notifica-
tion' No. S.R.O. 234 in Gazette of
Indja dated the 25th June, 1977.

(ii) SR.O. 253 published in
Gazette of India dated the 16th
July, 1877 making certain amend-
ments to Notification No. S.R.O.
31 dated the 16th January, 1875.

(2) Two statements (Hindi and
English versioug) showing reasons
for delay in laying the above Noti-
fications. [Placeq in Library. See
No. LT-1347/77].

REVIEW ON FILM FINANCE CORPORA-
TION, LTD.,, BOMBAY FOR 1975-76 AND A
STATEMENT

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to lay on the
Table: —

(1) A copy of the Review (Hindi
and English versious) by the Gov-
ernment on the working of the
*Film Finance Corporation Limited,
Bombay, for the year 1975-76, wader
sub-section (1) of section 619A of
the Companies Act, 1956.

(2) A statement (Hindi and Eng-
lish versions) explainiug reasons for
not laying the ‘Review’ along with
the Annual Report of the Film
Finance Corporation Limited, Bom-
bay, for the year 1975-76. [Placed
inLibrary. See No. LT-1348/77].

NOTIFICATION AND ANNUAL REPORT OF
CONTROLLER GENERAL OF PATENTs, DE-
sIGNs anp TRADE MARKs FOR 1976-77
AND NOTIFICATIONS UNpDER ]NDUSTRIES

*The Annual Report of the Film Finance Corporation Limited, Bombuy,

- for the ycar 1975-76 was laid on the Table on the 13th July, 1977..

v
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(DEVELO '"MENT AND REGULATION) ACT.

THE !4MINISTER OF INDUSTRY
(SHRI +iEORGE FERNANDES): I
beg to .®y on the Table:—

(1) A copy of the Patents
(Amer dment) Rules, 1977 (Hindi
and E glish versiouis) published in
Notific ition No, S.0, 3598 in Gazette
of Indwa dated the 26th November,
1977 under section 160 of the Pa-
tents Act, 1970. [Placed in Library.
See No, LT-1349/77].

(2) A copy of the Annual Report
(Hindi and Euglish versions) of the
Controller General of Patents, De-
signs anq Trade Marks for the year
1976-77 under section 155 of the
Pateuts Act, 1970, [Placed in Lib-
rary. See No. LT-1350/77].

(3) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 18A of the Industries (Deve-
lopment and Regulation) Act,
1951: —

(i) S.0. 638(E) published in
Gazette of India dated the 26th
August, 1977 regarding the conti-
nuance of control over the
management of Messrs Indian
Rubber Manufacturers Limited,
Calcutta.

(ii) S.0. T42(E) published in
Gazette of India dateq the 1st
November, 1977 regarding the
continuance of control over the
management of Messrs Ganesh
Flour Mills Company Limited,
Delhi. [Placed in Library. See No.
LT-1351/77].

ANNUAL ADMINISTRATION REPORT OF
THE DELHI TRANSPORT CORPORATION FOR
1976-77

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): I beg to lay on the
Table a copy of the Annual Adminis-
tratic,; Report (Hindi and English
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versions) of the Delhi Transport Cor-
poration, New Delhi, for the year
1976-77 under sub-section (3) of sec-
tion 35 of the Road Transport Cor-
porations Act, 1950, [Placed in Lib-
rary. See No. LT-1352/77].

ANNUAL REPORT OF CENTRAL SILE
Boarp BoMBAY FOR 1976-77

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): I beg to lay cu the
Table a copy of the Annual Report
(Hindi and English versions) of the
Centra] Silk Board, Bombay, for the
year 1976-77, under section 12A of the
Coutral Silk Board Act, 1948, [Plac-
ed in Library. See No. LT-1353$77].

NOTIFICATIONs UNDER ALL-INDIA SER-

VICES ACT AND REPORT ON RECRUITMENT

PoLicy ETC. FOR APPOINTMENT TO ALL-
INDIA AND CENTRAL SERVICES

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): 1 beg to lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-secticty 3 of the
All-India Services Act, 1951:—

(i) The All India Services
(Death-cum-Retirement Benefits)
Third Amendment Rules, 1977,
published in  Notificaticy No.
G.SR. 1598 in Gazette of this
dated the 26th November, 1977.

(ii) The Indian Police Service
(Pay) Seventh Amendment Rules,
1977, publisheq in Notification Ne.
G.S.R. 1635 in Gazette of India
dated the 3rd December, 1977.
[Placed in Library. See No. LT-
1354/771.

(2) A copy of the Report (Hindi
ang English versions) on Recruit-
ment Policy and Selection Methods
for appoititment to the All India



241  Armed raid on AGRAHAYANA 23, 1899 (SAKA) residential bungalow 242

and Central Services (Kothari Com-
mittee Report). [Placed in Library.
See No. LT-1355/771.

PHOTOSTAT COPY OF TELEPRINTER

MtEBSAGE FROM KERALA CHIEF MINISTER

10 PRIME MINISTER, ETC. T€. DAMAGE
FROM CYCLONIC STORM

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): I beg to iay on the
Table, in pursuance of the direction
given by the Speaker on the 7th De-
cember, 1977, a photostat copy of the
endorsement addressed to the Minis-
try of Irrigation of Teleprinter Mes-
sage dated the 23rq November, 1977
from the Chief Minister of Kerala to
the Prime Minister of India regarding
damage due to cyclonic storm. [Placed
in Library. See No. LT-1356/77].

12.04 . hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ARMED RAID ON A RESIDENTTAL
BUNGALOW IN NEw DELHI

st farora AT v (aferor-faeefY) :
o1y wEea, & afaamada T 77
¥ frmfafes faaa #v @@=
TE e St #7 eg fewmEr g oA
s Fear g fF oag s am #
TF FFqq T ——

‘7 faeet & =T TF
fgrdft dnx 93 "we
g ¥ garare foawd
qfeurTAeaey 31 sfd AR
7w wiesw & odr
A F1 QFA & fay

THTT T AT

Fraamgr \”

in New Delhi (CA)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS’
(SHRI DHANIK LAL MANDAL):
Sir, It is a matter of regret that a
heinous crime was committed at No.
1, Southend Road, New Delhi, in
which two persons were killegq and
cue received serioug injuries. Ac-
cording to the Delhi Police some uni-
dentified persons intrudeq into the
house of one Shri Puran Chand Saw-
hney at Southend Road on the night
between 11/12-12-77 and attack-
ed with some blunt object his chow-
kidar, Roop Singh, maid servant, Am-
aro Devi and wife Smt. Mohini Sawh-
ney. As a result of the injurieg the
chowkidar, Roop Singh died on the
spot, the maid servant Amaro Jevi
later succumbed to injuries in Willing-
don Hospital while Smt. Sawhney is
still admitted in All-India Institute of
Medical Sciences with head injuries.
Preliminary iuvestigations have re-
vealeq that the intruders entered the
house after breaking open the glass
pane of the drawing room and weut
to the dining room where the maid
servant was sleeping and attacked her
after pursuing her to the pantry
where she fell unconscious. They
ransacked the rooms of the house.
Smt. Sawhney was found lying un-
conscious it the dining room where
she had apparently switched on the
siren which blew for a few seconds
before it was switched off by the
culprits. On hearing the siren some
servants from the adjoining servant
quarters came in but in the meantime,
the culprits seem to have escaped.
The servants informed the police and
the son of Shri Sawhney on telephone.
SHO Tughlak Road accompanied by
his staff immediately reached the spot

ang started the inveétigation. Soon
after the DIG, S. P. and Addl S. P,
also reached the spot. The Dog
Squad and the C.F.S.L. Experts were
also summonied. The investigation of
the case have been entrusted to a
Special Squad of the Crime Branch.
So far no arrests have been made.
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[Shri Dhanik Lal Maudal]

2. Following measures have been
taken to prevent occurreuce of such
incidents: —

(i) Patrolling has been intensi-
fied particularly in the crime aflec:
ted areas.

(ii) Genera! Gasht is being done
in various districts with an element
of surprise for criminals by chang-
Ing its timings and dates.

(iii) Pickets are being detailed at
vulierable points as a preventive
measure.

(iv) Externment proceedings are

being stepped up against known
criminals and District S.8.P. are pay-

ing persona] attention to this.

(v) Drive against goondas,
ruffians and other anti-social ele-
ments are being carried out from
time to time.

sit fam wWIT RegrAT AW
wRew, e a1 § ag wAQY FLAT
1T g fF o7 g § s ger W
Y IaFT Ia% WY fag=dr # mram =fEC
Tg 9 AT FFAA feAr AT qg HAS
% qgr 7T, IaF7 fey IO g A
firrr | & mer w@ g fRosmw A
ag =¥ Sux fg=y ¥ I a1 wAfuw
LS A (I

weRey Wgiea, faeell & A= T
St gaTEvE gEl @ T g faaw
g9Ta & 1T @aT o faww mmar
g feeet & weT ofa A AT T
16-17 zam gt £ aig fom nd
¥ 7 gom gf & 9ua faed  15-20
g § F1E geaT T 7 Agr wE
TG A T § Tl T "
R &G (1T @A § | AL | Hgeaqor
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W ¥ W Ed § ey 5w
TN ¥ AT TF gl AT W gwr
2 vk wem wew, fow T 9 g
g9 & 7T 39, 18 TW A 1@ I a1
ifes w@ar w@r & AR 3o ifew
Twar & fF aeF I Fr qfeww

gETR |

fog aFm o g Toar g8 &, @@l
ATEE o @AY, T T3 gAT °T )
Wwahﬁﬂﬂﬁﬁ‘(iﬂﬁ|
forr gfere &1 S IwEw faa,
da gfaare Y i gy A g #
T T fEar T 9 8 e
o AT § FAS 2, 39y ¥ gAd
# wf | Ty AW F ograE G T
g A T Fgr A £ fF 9= TEY wg
T ¥ FAC & AFA § A qEd TR
T T AT | gafn o wew
FIR g s AT wTE )

wege wgred, e a% 99 7w §
HAH TAT AT SW AT F AT AT
afwe & faamer ot srex & e o8
HEHT IT FAC F FaX A 14T |
AAW 99 & UF € 41 99 °€E g
F SN ¥R TT | AR TH qT@ T
A F4 @ 7 fawead aw gfeg
F faed o o9 ffR w=x wd
# g § % o dgax I F77
FI TE&E & |

g *Y war S 7 qanr § fF 3w
et @ feedft & Ay faeew
FTATE #1 A1 7E & | WT A ¥E fE
feselt &t mrETd gL ¥ 4
arg 7 fggra & 3 @Y
41 ATa HTEHY §X A A} ¥ fawer #
a1 AT & 1 g FrE afkfewa
ZXAT & IHFT FIE AT & | =
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Ry qaT & T W= qar g fF e
@ F AT faeely F &7 R 8+ 5HY WY
7 oT qreT N fawowT d3v §
21 faeslt & we AT o W, FHwIET
N qog ¥ 93T ¥ FS gL E | W
IO W FFR ¥ I AHFUT F7 ¥
AT F foar § 9 ag Tq &9 & form
T8 AT @ o fF foolt & ohr 4%
2 E qFA § | AW TIAHT & A Y
FTE GHAYTT HF qL A AG & fowa
afdwivT & 93 | @ TR ¥ oY 7
wia & AR faawr affwimm gmr
wrfgd, wrew gmr wrfea, qar gmr
arfed f# fem aw®@ & s § &, s9%
T H o AT F R E AT FT AT
a! @ fw g afdfedm g1 ?

feeelt & gray FwE FEAr
AT R | IW A FWT HqIeHT R
TR FT FIE 95 a0 FT @A & 7
7g 3% ¢ fr faoolt wreg €Y aongrY
? R Fidiegem ¥ waifes wremad
& faat oy wrr & | oY s faoet
A & fag & & 1 feoolt & &7 afaw
T % faU o, AR T ¥ o
oW, =TT F34 ¥ fAU om0 T &
fFet & € Qoo T2 &1 qwar &)
It a7 3% FEF o A0 T AT S
STC @t gg Y 3% AG £ | ad ¥ A
FEH N WS | F3 ATE FEHAT IH
A€ & AT T H2I19 97 T8 AT §
HIT FEH F7F q9 77 & | §7 90
F1 A sToRT AT TifgT

Fm oefafrmwy =@ @ fa=re
TR o oA & oS A
9T |1 T & I 97 fFet g F7 o
7 9gF qF g, qEAr g1 f1g gmh
S g a1 F owg Afew wew wvA
T AR foeslt ¥ AT wER w0
T AG FE T AT FTE AFA AT
Tfed | ™E aX ¥ W w4 #7 F
g7

in New Delhi (CA)

AECIIHNT &1 §aT9 W 369
I guT &, wrgew A fedww @

4
3
Ty

£ | THH WIIH FT ABATA H qgq AT
A ) 2 R ¥ GRIEE qErEd &
AT WY &, e i dT F1 A
WY & | T A7 S gAY AR AT WA
IAF q09 TE & | FT AT THH AB
W et ¥ RE ?

7t &% & f5 wrew fawow &
IO FH ZAT & ) 1977 F 132
#eTgu & faad & ge ame WIS & qF
£ 65 9%z FT AT AMMAT AT TH }
afF 35 q7de F7 qar & T8 FT &,
FusT ¥fag aea Y Y gu &1 W@
AT qwg & W faguew @uw A
gt g 1

gw faffeer § mwme fear ar
gew #t fr gfew wfmwe & fafs
grtt | Ffww FT AT e g AT AT
TEFTH FT G MATE | &Y FEFLET
FT TZ AT AT, WA TF TEI EAT & )
WhaR AT a R E 7

oTey 7 T Fgr a1 fF gfew o
#1 T AT TG 1 gEE e A
Y mr w2ewe fear ar | ag A A
T AT | F FreAn Argan g F mw
T H AT FAT AT R E 7

oI a8 f FETE F aga §
FT ARG FAT & | ATT T oMo
AT F AN & A fruan | AfE
ot Wt § wwwar g fF fee A gfew
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[ Farora s are wegvar]

TH R AFFAANAETE | R
TRHE Ao RTFRE?

g AW F A Fgr F A=A
g i Y N s § N a7 oz U
% ¥faa § § aga wamer 77 w1 @ &,
fferaggu & wmnr 4 fagerar
qHar § |

w1 7T gwT § oY foel § wrew
eTTaTg | Fawmarg fF we A #
gfess FI FAAT N TR TR
IR & g fafaeex w\@T 8@ F1 @
g a8 & AT S g 7

T it (st wrew Feg) © R
W T A A F qleAr gR
HET FIT @A, A T | gL L W
gferm qF 7@ T SrEEdr &0
fak 7z & & ow Ak @ WA
a3 | 39% fom mARe AT A @ g ?
GITT AT 98X qT7 ToFT FT o faar
TR | AT FB FHEFAT T ATE
o frar @ 1 gg weT @Y war ar
fg @t nxEe ¥ gfem Ffamaw
frafe g a1 IO mEw @ @
fF a8 =™ ow wifsqg ard 733 ¥
grammr | AfFT qre 7 a7 feurwz
#1 7g V7 g 5 7w 37 |1 IS F
fa® |TAT 9T | @ gEAr T wifEEw
ar gafas adF g e ag
faw darc & @ & Wi ar feurddz
Fawgrgard | T ¥ & AT AT A
axefege dfaw o7 2w 1 qF Famn
mr fF g AT A £ 33 |Y e
Ffawam fgadi 2 |« @
T ¥ € w9 A &, “few s
formrciza @ 7 ¥ &% &9 )

A 97w 3 w9 froag oo
& ot ST W 7% wEw Woger |
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T A AR Af Aw frax  ww
TC, AfeT g ow froiwr oo & g WY
¥ fr agi o §f v § 1 ) 7@ 0%
FALENPOA TR | w5
A A w9y gq A @ gy #
WRgres Araw | e few awa o
BN AR T wmw oAd 2
et 1 a1 37 o gfem ogw
T FRfAF dEREd F dwe
TET AT AR D E_ET G T |
Tafay 78 7€ Fg1 o aFar & gfw
T TF A FE FAEr A | g
qgE ¥ arar Ay &1 fow fear, ag
aosr #Y qgT I AT , W 7AT T
AT & HIX ATHR F 99 B2 § WK
qifaamic §T WI9TEE FT wFAT § A
arr e & A afew w1 W Y
faaiz g a%y § a8 w7 & fowwa
T g

W@ gfaa &1 aee 9aF @t @
ar gas! aem g ¢ 5 g
fergra & avad # ofew 77 ¢ amwray
fewit 3 1 wfee feg oY g7 397 agm
o< fa=are w3 & | @fww faa fawm
FT TIF § FAT T8 TATH g1 OF avas
7 zaAr gfea adl & faaer =g Tt &
for =Ty & 7 guFT JaTE AT TIAT |

ot faora gwr Aegar ¢ i §
dro HWrEo Yo agd 1

ot www g T W owY am
E'.Toq'l‘{otﬁ‘oagﬂ'gl

SO TR A AT AT A At
At fareft ¥ g7 @ STEl STEH
g, gL A 2 dT@  HWETE
WY | qE A e 5w
g feat & 7 50,000 &Y
g a3 @ gr 1 feT o
aTa wradY faeet ¥ agR ® Ay €

>4

.g’él

.
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o4 CAAT TEY ATAIR T ATERIR FOA
¥ far feaar a1 oW FEm AT
g ? ¥ A wwwar fv a® A
wafet @ 1 o s gufE g
at §E Ao o AT UHo Yo ¥
frer #T afeaw #00 Al g AR
gur ar ® |

TF @ AR FFAT AR g, S
arAg fra & 3@ wrar AR go TR
AT §, W1 a8 98 & % AMAR 9T ag
T g 5 el % wnw wma =
T & W R AT a@FT A Egm fufaee
& g WY | T Ay qga 9+t g 2
T WY T 3 a1 F frat & wgar
fF ©F, a1 WER 9 FIA REAFA AT
fFar @t ®@ s ? A AT G AT
gl & @ HIY IgF! FI7 {9, a2
UFT & & | Afwd qw fww &)
MAT WERT, 1970 ¥ @R T q7
wrET sy 7Y f asma s gaT ¥,
T &1 & 5 gfea &t g geir at
T Ifm Aft g, AT ag R
T AW FTE fFar9a | T aga w=e
a1 ®IX gAY Jo qro H WY 7@ fwar
g7 | d1 EHE 412 IZ AT 17,000 AT
F1 R feamdY SET 4r 1967 ¥ 7
FT 1969 TF, 31,000 1970 H
29,000, 1971 ¥ 32,000, 1972
¥ 34,000, 1973 ¥ ®x fwr 8@
34,000 F FOT 1974 ¥ | aF 1974
F I EAFTCE FIAATE | IHR AR
1975-76 ¥ fwad 59 gu, fFay &
8T, T FW FTFIL qAAE Ag & |
TAC 1974 ¥ FHU FT Ay AT #,
9w ¥, g9 §, averdy #, ge e,
FeraT SR 9 AN AT ¥ 7 AT
AT # TEW WIW FW Y B, WEAA
THAT 1974 # 25 4 W\ HIHT ATL
14 9% § 1 94% 2603C 4 I§ @97
YCRT 10 WA H 118gT &1

in New Deihi (CA)

1502 ST %Y ¥z wr§ @ Wi¢ ww
1322 Y 9rg § 7w 2300 Y, W
2100 € | WEC 146 ¥ WA 145 &,
o % @ § | wiwz T Wi qw 225
g T 171 § 1 wqd 206 4
NCHT 277 & 1| A fr afy & 1 wifaw
e AT, JaT &Y FY gz g WY
g1 wrdo ofre ¥ yui i w1 wrwem
g vl wfarag @Y &1 &) waw
g fFa &Y a'ma a7 @ &, qRwmw
WRIT €Y FqTer g7 ATAs @Y vw
90 drag @ ede o 34ar
36 sedT Y &4 Moz g § 1 W
FNE T I FgAT {65 IEHT 7F HTIT
g2 ) 7g 79 |yt a7 a1a &, feeeht
F1er 3T gufeena ¥ 1 AR femgear &
Y WA WIAH ZHT &, 26 THE AE AW~
WIS AT & | WT T 42T #) aE<
WY F) qT | N TAT ARG, FAX A
400 Fow wfmdz F ggr qfewr §,
FAHI qifeq AT FE@T qEAT &
aff 100 ¥ qawT FUAle g [FT 2
S\ ITFH I AAT ATAFT & |

ST WITHY AT F@T g, AEHEAT
a7 T F@T § T Fg T & wwFT
FFFwarg | fag aEfeEd & s
g, AT Wrar &, 3uar adsfew
F AT § 1 S AEAT agr qav
YT &, T8 2, 4 WTF aF O FL G ALY
FEAT & | HAT gAY Iy Ig FET @ F
300 qfeT Fag afaed Fom A«
T WY FB FIF Hro o F qAT 71
FT 5aar & {5 o i #1 gaade fem
st | g1 wFar g fr gaw fer afagew
#Y qIRIZ FEHT &Y | TET AR 9T H
qF FET § |

SHRI SAUGATA ROY (Barrack-
pore): I strongly differ from the
‘Home Miuister when he says that on
the question of two murders the fov-
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ernment should not be put on the
dock. It is just because two murders
have hapened in an important area
aad persons concerned are important
ang the newspapers have given them
a Iot of publicity that this call atten-
tion had been admitted. In Grealer
Kailash a journalist called Duggal was
hackeqg to death and the people are
uwahappy that no police picket had
been posted there. It is not a ques-
tion of two murders, it is a question
of breakdown of general law and
order which is symptomatic of the
janata rule in this cowmtry. From
April to October thig year in Delhi
where you are living, we are all
Living, there had been 12,000 thefts, 16
dacoities, 1550 burglaries and 122 mur-
ders ang the Home Minister himself
admitted, a number of cases of snatch-
ing of chains since the price of gold
had gone up. The law and order
situation is slowly deteriorating, first
it was Bihar and then Belchi and
Barhya and then it was U.P,, riots in
Banaras, Kanpur and Lucknow aud
now things have come to Delhi which
is under the direct control of the
Home Minister and the law and order
situation is deteriorating like any-
thing. What is the main reason? Why
inspite of all the police, all the VIP
including the Home Minister staying
in Delhi, thefts and murders could
not be stopped? It is because in
Delhi most of the policemen are post-
ed for VIP dquties. Ip May the Prime
Minister promised that police bando-
bust to VIPs, liming of routes, guard-
ing-their houses, standing at their cn-
trances woulq be stopped. It had
not been done. I want to ask the
Home Miister whether any numbter
of policemen had been shifted from
VIP duties to guarding the ordinarv
citizens and if so how many? Has
the government any proposal to shift
policemen from VIP duties to guard-
ing ordinary citizens?

Nt wew fag - goa o, &
araar § 7 wrada fra ¥ 7 9 e §

DECEMBER 14, 1877

residential bungalow 252
in New Delhi (CA)

fs go gfeads A wfved *
do wrfo dro FY T § woar ¥4
FAMAL 98T &, A A7 ¢ | AfHT A@
Wl gF gl i & 1 & w15 @z
T QI @I §—~FI1E W FT q1T G
¥z @ § f& ofva wfwest &1 qera
a1z & f& fasgfdY #1 fagar asmar
g, Sua fag faadr e § ¥ andy
Saq gfere 947 &3 & forg Jare 78
g ogw Wi XA gw AR F qog H
e f@ar 1 A g s gfee
oq3w ¥4 ¥ frg dure At &, afes
S TiW AT LB &, IT FH F AT AR
g1 sac gfae gafde #1 3@y,
qrag AL EITT 9 g——AT T fafaeax
q7 ZaTq T qFT o——F 57 & fufaezc
ot grgw fafaeer w1 zaw
1 amfge, @@ g fAeRErd
2 ) faeer Il g oat ¥ fev
faar & # mwex afast «r oF
gda < faar & fF 57 T arge 917,
At @ wqy wrg Isdrgfaa 1 AFT
AT | IR FILF WIATT IFF I qA
a1e 7dY &, afFA SasT HAr Az @ R
fegaf<dY & fag 973 ara foaat gfae
g, ;7 foadt gt afgg—faay &
TRET FT 7R §——38 9C T AT FY |
7zt a8 A.zfenr A7 7@ *r Fforr
Fr g ¢ fF fafezd &Y fasafdr &
faw gw agy wawr gfaq sead
TMAET & | (aAAM)
foex war & sarq ¥ & oF arg
F1 FAT W AT A fETe A fay
T 1974 F 8 HT YERT I9 gAY
A G AT SARTET T & | T 999
T A% F7 g £ A2 Fw  qAf F
a131z gaAT ¢, faad) f& ager 97 ;A<
. 19 GrATAT I37 FT OATIH T, AT
w5t FF agF qT A7 § | A AF A
FIAE g, 3 argy g MTPT &
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& g1 argar g f6 uF WY oqd 7 ), Afww
Y 9rEA ¥ Y FE AL v | S gfear
w2 W oet faquem afi wrE & 5
FRaw A g gaI g f5 T
TEFARAETT FAY

MR. SPEAKER: There will be no
lunch hour ioday and hereafier.

Nt wax w T (feeer gwe)
HEqs WgIed, AE T AT g€ &, *Ag
FIH TEARE | WA wERT ¥ g
aiwe fea § fo=w & 171 o8 sary +
Frfgor 7Y w% 8 fF 97 o ¥ Fw @
a7 § 1 F siwet § @ wan, #WifE
T HIFE aAC 1A § ) FfEa &
TH I FI SAHRTFE 5 A7 ARy
71T aAfaa &f9 A7 F F1707 AT O
AT faaqm # w39 & §9 gronade
32 | 4RI A HIFS[ F HGTL I
TR FEATE, 0 1 g/ faat § I
T1 57 § i wgs & qwmad § g ¥
% frsgfetdar g & HfEw
4 78 w&7 F7m fF g At § wmzs
Twgr & B w7 aF g oA A gl
T 5 5w feag Y 7 5r o1, 7@ a9 g
77 Tl wwaAr =rfgn fF gwrdy a7 e
mEcfRaTma v 2 1 ww ey
74l 37 To FAT AF E

TE wEl ¥ fagrae § w30 97 fr
fedt & ofwa 2t gerr & gare wix
TETE AT AT 200 TSI FY AT |
IR o A ard w A 0 @A
THY 1Y fea¥e zq | w37 7rf A4
39 4 AFddwew ¥ qF qrofT qA0AT
™1 A1 £5 7zt o7 Pray gfer & wredt
TR 37 & frate ¥ 737 g1y wrfye
ﬁfmwm%wﬁﬁmm%gﬂrf‘r
e § 6 gz #gr wNC wAr 75 I@
T T whAE A gd 1 faeh

in New Delhi (CA)

# #0710 s Aty ¥ @ forg #y
gfrs Fex Y 7@ T 1 OF g
g M & weIT AT AT FT I¥ X
A1IY 5 wTE F) grEEy 0 ey fw
I & WY &TE off@ #1 HEET § |
&g §qear wrgaT g frwa@y 3
®2TFTERT & | gEAAHA! Griaad A
&\ aY gt 1F A & ag FAT qIE@aT
i gt 5t oY 7 T F37 97 IT A
g WAT Fqq TaTg TTHdT U
FL |

@) gE—TE X qga AR
efes wdza § 1 7@ & FAT |
qfer F1 F77 T@T A0ETE 77 F faw,
FWFINIqL, AfFT I8 # T &
FTE I g § 1 FT waTw ag g i w4
AT THT TA9TH 747 fF & q F1H
@y § 37 ¥ fog Fwead g f &
T N Tfes AF< W I B AE
gfem & WS FC, T TG FAC
AF g T fF |SE
FITON & FTHE I7 ZT &

A Wt a7 & fF a3 9% &g
T TR FTIAT § TH G TR ST
F1 2, A13 ST FI WIAW 3, TG T G
AR FFATLA €F2H g1 § | | ¥g S
f& 17 og 7= grods & ST faw T
A ¥ fareEr @ AT S # &g
377 % faw =g F1% FET 7€

uF s & 77 w3 A g F
grafecfiaq W o 07 ATET FY AL
AT Se-He g Afee, IW F A
¥ OTT T AT L B E 7

@ w7 g e aame gfew
=7 gzf feeell ¥ 90 & AT 98 ®A
1872 § aA A |

Sir, these rules were framed in 1872
and they are in force even now. You
will be surprise to know that on of
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the rules says that if you seize uny
armg in Delhi, it should be deposited
in Lahore. It is there in the rule even
uow, even though it looks funny. It
is mentioned in the Punjab Police
Rules, because they are the old rules
which have not been changed so far.
Then, if you catch hold of a cobra,
kill it and hand it over to the police
station, you will be given g prize of
four annas. Will the Minister consi-
der changing these rules, which are
out-dated and out-moded, and have
new rules for the Delhi Police?

st aTw fag - memy wERw, &
A1y & Stfea A /A & drae =
f¥ @M oFed q% TAM @A =1fge ar
7 g wrfew 7 faemA gEr @AM
Ttfge av T ar Q) w941, <@ 5 wEr
7, i T wifew? @ T
2 fr domw ofew w0 g e &,
g a7 WA e fast & F @
femm FEmr AT o 97 =] AN
QrEaeaFHAT AT Ot I F ard § a1 g0
& fFaT F1q7 F TS 7T qA9E X
@A § AV 3ITF FIE gaANA {78 FI9
T grIEgEar gR A1 Iq &1 feow
FEAT |

o 7 F 5 zAfERwm M7 ar
T€ #ET #! THET FAT-HAT  7gAT
wifge @t gw ¥ gfem Fiwm d51 A
faar &, 39 &7 WTa3ww o1 FRN T
a1 3w § faq gri, 99 & o 97 37
3 faar £

CICEE I A C O i e e B
AL aga 9gw # ¢, a1 ag qfAw
FAGAL @I F74 &1 41, AT Al
aEw 3 fF Iw T TR T 9%
Iq ¥ gATEIHE ¥, IF & faq fa=
AT E W T

TF D1 &1 a1a & §R T Arg
g | OF sraew foeft st ag & f fawelt

DECEMBER 14, 1977
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F TF HI § AR gfE wwET FT O
e faeat ¥ foesly & &) gvar & o
a9 FTATH F g At Ygaw ¥ TEMG
A, TEE § AT g AFAT |
Tt faeelt 7 oY THAHT EWIT THE F7 7T
feeelt & foedt & €1 P 1 wa-gewET
v €7 uq f—awt FT T A o
13 hrs.

N9 7y wwew (T faeet )
faseit #1 @2r TAEg |

st wxa fag : faedt 1 agrang
& fau ary qa g g Fite qog,
WA G ST | HqF) Fodro § faemr
FMET a1 glrarar 71 faest am qRT
2 f& faed Ty & afew oY avg
FTgar aq fag qg A A gI &

ar & g 7y o1 fx ag o fa=w
o § 5 ggr wifemw &1 ot d=
2 #1778 faeelt a% difgs @) wser
wzfafaes #37 &7 oF AT ag gAr
¢ f& wtqg F Maddz aggw Fr 2
fr fedt o ) waar &, ag afes
w7 2, ag nefaue A} ar 3w
sg & faq faaar awat gwr afen
g ITF IT9 @l & 1 OF ATASAT F
qFaT TAWT g & 1 agr feedt &
TTEET OF AT & TAL 914 7 FT rfem
AfFA T ux T A FAFET | A ¥R
9T g SEH § | UF A9 qF AT
AT g4 & SAifF agH wrem gy o fF
737 a¥ 22 g Y oA mrfead § oy
17a FRIaT € T A I
A TFTN S AR FALATT ST, a9
A A ERT, AA H FE FH OGN 2
AT 35 FAAT FT FT FAL & TZ A
At a7 A §, W {7 3. AveeraTa
2, st 8, Feodarfeat & - ft
Y A AET AT ;T AW ATE TG )
oTT 3 qodte FT ¥ frer wET aF
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foree W, 87 1500 TR & FeAFY wraTAY
36 A &, w ¥ FrY miw ¥ wT
138 fofr 7wtk Y ow 78 ©@ WA waiF
37 fa®&r 1 40 Av1 F7 few & T awr
fzedt 7 5 4t #71 fewza 2 HWim 17
7rs f o fERT a8 T A 2
Araz gred g famwr #m g7 frar
AT OHAT AIRHZ ZH 91T B 34
4 AT WET T X @ q AT 7 A7
297 99 gt fF 3o Fam g ar
7z sr=Aw & fomat g #3q A7 $ifow
AT W@ RO

=t Facam o ¢ A7 qeT 91 fF
A% greq A1 Twfes sd<w 3 fau
FAA a7 fowd f5 et
groas

st oww fag 77 WAAE
I ITW T grIw E, N q9w &,
g7 213N &, AT ETI A-——wre
Tt a7 qfem T A o 3G fE o
fomms #et &

wY sarTeTe o ¢ T waT o7 f
T qTZAZ T FTI9 § T Gz FATY
F TETINA F F R T T
g TR E IEF TR A IO FAA A
FE AN gAY fEw mEAw A
a9 ¥ 30 HIgE g § A1 3% feu w
T qAEs ?

it = fag : 1 AT FT qT@
T 2 1 chefer G § §f g
1 fEFaw $T aady §, TE1 W7 WS
g1 g0 g e wrEE ST @ g
43 77 B & mifwad ¥ grasie Fem
& uF wme gredt o AR A W @ #
71 Ifefiram #< a%a § a1 @ |

- ® wew A woe (gfomi) o F
T A ¥ wgwa g i wer F¥ s
3010 LS—g.

in New Delhi (C4)
& WTT &7 9 FAnAE § 99 wE Wy
FEHTT ST AT g &1 dfvew A FT
ardl @ dfeT & ag 7 e f fE
g gwr N feedt mew F A9 i
ITFT HEed TACAT qg w2 fE oS
87 § § #qm7 Z A frem 2 Qe
v gfqr Tzvr 74T 2, mafaw sk
q177 97 gt FWAT 2 g3 &Y
7 F21 0% 77 957 7q F10F a9 g8
¥fFm qF IT FIAT F WAH G W07 ¥
gt faar 3, 97 ¥ AR AR ST ¥
froraret | o a7 F4q F7 7w 7w
£\ 3 %1 ¥a0 2 A< HIv 1A-
T aF NI AZqATgE Y | HI9Y-
goe O & | 47 § a0 we gg g,
I & A Afw grEw . oW &
FE ATH AN ATARY FAEE F ...

MR. SPEAKER: Don’t go on des-
cribing the topography. Please come to
the question.

st @A AT YT AL FgA HT
argd a8y § fF foooht 98 mgx &
srgt wma qre wfaai #} Fifeat o §,
qfere # it oY e §—39 S F
I A ¥ I g9 HT FAr H &
Iy SR g & g ww dw few
T @ ¢, W T 7 & iy
firerame A&t far o w7 g T
e g |

FE TF AT YIS AT FT N §—
S Wt wEew § Taa oy wed
¥ FTH 5l Tor % 99 § A R
iA@Y WA
fry@ ¥ g WY B g e, afes
faewr wre-AY AEHT | 2UT QA @
gl AT AT W g, W B}
dean wdt | W9 @ Afe—
T § AFL WA TF 1200 At
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g% 1550 Tadw gf, 122 TAw
g% &—u w@ fovn 1 fawa @
g ? felt off wwa e & A
g woT &7 fawa @ i gamt a<t suaear
F g gU Y ;T IFET O A9 9
& o & Adr W & e
AEATE ...

MR. SPEAKER: You are making a
speech; you come to the question. You
are also imitating others. You are not
the only person doing it. Please come

to the question.

St FEA @ FIT | TUL TR,
A 9 I & AW ¢ fF FrEAr
greg a1 fram + faar® sy w21 areg
@Y ol 7 il 21 faae s @
foran o wrw wg e STEA F 1 A s
L IBAT AEAT 1 A FTALTTAT A2
‘g Fofm A g R AT IR F
ufar # TEY qza7 gt 8, arEsE sadl
et ¥, FTHAT WG 12T g b qEAfHA
afgsrt & fufoa 7@ FHARE
w6 ? wiasg & foedlt A @ a@ )
qed 7 g, ¥ 39+ f4g foaq e
WX a1 AN 58 @A &, (9% a9
w5 foee & §, ot oA F3E,
IAHY A & 1< AR ) Far w9 ?

ot =tor fag | 9 TF qgHET @
arz fadt wwae 7 W ATfad 7€ gl
ATIIT, Tg aF TAARE T QT I 1
AT FI7 F1 @Y}, T 39 a@
¥ wefafaos #gf =«r &7ar 2 |
I¥ WIE F U {H &, JU HFA &,
g I FrFrRre A 91, 6 ag
W I[H TAT AT A AT EE | @i a7
g1 g% 2, ¢ 79 9 gfaw a1 o1
& st o fad 9, ag wiEa A
g | SEF areE Wi W R @A

DECEMBER 14, 1977
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foma agi aw ag & wfvaview §,
93 fae | Wt &, fae o agi wrew-
‘e aftEa fegemm & @ wmer
g

F® aF w1 @ g fF e &
FIO FIFT q@7 &, TO FT & 2
f& sfagdr & Foo Frvw g1 2
# Fmgdt {—7 q9 T ¢ | fEE
FRO A g E-—ug OF  wEw
AT & | ST 4EF AT § SATET HIAZTT
&, oy agt giraew fagr &, sw=
T WIS SATAT B OE | swEErET
Y g g A v 8, feay
ST &, TgT Fevw d@d AT 72 & |
# ITEY AT H T AT AT E |
st @& fxfefasw 1 a8, Pefefasy
g =fga, fa fafefaen & maege
T T+ Aafwa wfvwe ag @
o foew &@ &<l 7 Fa« oF & qref
FT T @Y | T HAQUEAT T T oY
T A wa | & w7 A fe <Y fafaeex
g, fafaeer &9 o= g3 fefefasm
T & g@r | wg ww fEar oo,
ag S 6 A gfe® FH=nfaat #7
HaT9 ITET TAT, IEF G § qg al
T B g fx w0 fag 7 75 faaw
T AE G T | qE HTEAT (AfAET 7
ST, &Y AT ¢ AT E1, a1 g1 §FhaT
f& g fafe=t a% ag AtReT &1 )
afaT & wo F&0 {F qEAg geer
T HiEATE FT WY W | WA g
A @y a9 g o fF agr &
gfem sfgwrfai F faars F@argr
ot 9 | ¥ gqoar g f& ST s
FLR 7 WA WUHT qgT FT o ATEo
o faar faar oo fer 3@r ow fw
T/ AT AR

st W qwn @it (J@%E)
& Mwd g N N IFEA g T
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sqaedT #Y g, SO% foU gare T
gaRFEm R g agawdamd
afge T@® A & JEE S fE
faeeit ®Y 1 grmem T@r gf & AR
7z @ g forad Froor faeslt @1 aga
faeame gom &, #¥=% 7 a1 91 ¥ IR
¥ Tor aSt SIAgET F6 gf 2, W
FIF g FAmAT § {F agt 1 swen
o T F fgars @ a1 & Fear
QT & AT qE FH E 7 SHET TEILA
FIE FARA AT A AT g A
4T (7e@l 7§ W17 9F1 F1 HwravaEar

27

3 A< a9 ag g & =< wd #1 faemt
¥ IUTSIATE F FT 97 fF feeAr g
wueEt #1 Trwx F A0 wem wen)
T qE FHT FGT 9T W AW 7 |
S FTA qEY Ul F TH AR g
& g FAT A AT FT I qE oY
W FE & fod gq mar g an A ?
FAT Iq AT A TTH T A= @ ar g,
o W e femmr & ? o
fam mr & &1 3a1 719 5w @ g
faar w761 ?

# 91t § & gfes &1 miewis &
M AT ER € | AT A 59 AT ¢
ot fa=me 3% fw fom o1 & &3 §
Fgd SUTET UMY FA §, I9 9TH *
TAS 9T 7 SEER X FTAATET FR
¥ 3© fm aam aF fomy gy
R WREH B fF e Iud serw W
I FgI & A AERT I (@
W A oawr g 7 e |
T R F vF & w1z w S aw
% 3w AR 93 @Y & ik s
T= & wisTe g R & ¢ waT AW
TR ¥ 5 QT saear aAman
ot oferr wfemfcdt & 979 @t
W oft mmy @ aw Wit g

in New Delhi (CA)
STt &7 g 7R feeelt & gfe ot
uqE 7 W ggaer g !

ot wew fag : a@ & @A T
F3T7 At ST AT FFT 9T ITHT HIGA
g faar & ofar g ot @
FIAT F7AT 37 TGAHEE FT TF IS
TN I WIW a1 fagr ar e
FT 91T TF gL & Tg Z1@6T F A
T § § qg ATHwtET § 1 F1E F7W
f& oo agr @wE gEET 99T 8
T AT 98T HEAL o e | Nfafera
gftz ©F &) a1 9% HeaT TIWET g
Fa € | 31 aifafere gfqew @9 &
IqT d1 A FT FieATIAT AT |
TE g1 TE qhA E |

TEr §S THTHEH FT T FA
F AT A W FAAT FY AT F G
# #g 991 g fr avf ofww owe aqi
qay ¥ & Afew & | TEmEeT Y a8
wfgFT< &, 91 92 & aar 2 f feat ot
T8 Rz ¥ wae A1 7t v fe
9T HAT §, TATHE & |G 3O o™
ARCURUE IS Tl IS T i (o
ofee oFe agr amfew § | @ QA
TRAA ®1, TF gfow ¥ weEC B
o uF Afasge # =g 991 91 )
Frag T agq w9 a9g ¥ I9 O TS
g @1 & AR 39 F agr 9gT w98 T
freer 81 7 AW = 7@ 0 ¥
fm ar foq ”WE )| s &
ATHRT WA g FTaaTs gt @ & fowH
# w1 @ f | 1 wwmEAAT @ A9
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Fr§ ufcar qar & awar g gt AW
TG | TG W & IIAT T
wmar ¢ fF 98 #2190 F | qgA Fiaw,
& TR A J9M HEEY gid gu
oY T A AFT 2 | I ART AT ®
7@ g1 A%ar g 5 wifw o7 ag ar §
Tafog a7 q97 T & 9rQ | FgT A7
ST F1 I@ATIAT & | HEF AS 7
GRT w9l #1 Mg A
coqzar g 1 fomd gond | 9w ag g
IAFT AT AT 2 g SfeEwe I @
g

13.18 hrs.

PUBLIC ACCOUNTS COMMITTEE
FORTY-FOURTH REPORT

SHR] GAURI SHANKAR RAI
(Ghazipur): I beg to present the
Forty-fourth Report of the Public
Accounts Committee on paragraph 29
and 52 of the Report of the Comptrol-
ler and Auditor General of India for
the year 1974-75 Union Government
(Civil) relating to Ministry of Ex-
ternal Affairs.

D ———

COMMITTEE ON SUBORDINATE
LEGISLATION

THIRD REPORT
SHRI SOMNATH CHATTERJEE
(Jadavpur): I beg to present the

Third Report of the Committee on
Subordinate Legislation

BUSINESS ADVISORY COMMIT-
TEE

TENTH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I
beg to move:

“That this House do agree with
the Tenth Report of the Business

Advisory Commitiee presented to
the House on the 13th December.
1977.” '

MR. SPEAKER: The question is:

“That this House do agree with
the Tenth Report of the Business
Advisory Commitee presented to
the House on the 13th December,
1977."

The motion was adopted.

13.20 hrs.

INDIAN ELECTRICITY
MENT) BILL*

(AMEND-

THE MINISTER OF ENERGY

SHRI P. RAMACHANDRAN: I
beg to move for leave to introduce a
Bill further to amend the Indian
Electricity Act, 1910,

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Electricity Act, 1910.”

The motion was adopted.

SIIRI P. RAMACHANDRAN: I in-
troduce the Bill.

13.21 hrs,

MATTER UNDER RULE 377
(i) FuncTioNING oF CoOFFEE BOARD IN
KARNATAKA

MR. SPEAKER: Now we go to
matters under Rule 377....

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): Sir, under Rule
377 1 have raised the matter of IENS
Members getting out of the Wage
Board....

MR. SPEAKER Mr. Bosu there
are methods of doing it.

Now, Mr. Lakkappa,

*Published in Gazette of India Ex-traordinary Part II, Section 2, dated.

}4th December, 1977,
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SHRI K. LAKKAPPA (Tumkur):
Under Rule 377 I would like to draw
the attehtion of the  government
through you to one very serious mat-
ter. I am sorry, Sir, that even the
Minister is not present and it looks
they are not very serious about run-
ning the administration of this coun-
try. Where is the Mijnister for For-
eign Trade?

13.22 hrs,
[Mr. DEPUTY-SPEAKER in the Chair].

In Karnataka the way the Coffee
Board is functioning is simply amaz-
ing. It is situated in the capital city
©of Bangalore. Sir, this is the first
time I am: bringing before you cer-
tain scandals of a shady character
and its modus operandi of swindling
to a tune of more than rupee one
crore worth of coffee which has been
siphoned off and no action has been
taken. This has been brewing for
a long time and it has appeared in
the Press like the Deccan Herald and
other Karnataka papers ang js also
‘widely reported in the Jlatest Blitz.
I would like to draw the attention
«0f the hon. Minister, whoever it may
be, to this important aspect. He
should go into this question as to
how this scandal could take place.
It was found that 700 tonnes of coffee
was missing there. That was the
difference between the income and
the output and this is a serious
matter. This has been brought to
the notice of Audit. It was discov-
ered that there was a shortage of Rs.
1 crore. Audit refused to certify the
balance-sheet. This is one scandal.

Another scandal is this. There
are a number of coffee depots. There
Is one at Malleswaram. Bangalore.
100 tonnes worth of coffee has been
swindleq by this Malleswaram depot.
That depot is run by the cooperativ-
€s. Even in spite of investigations
nothing has come out. Officials at-
tach‘&d to it are keeping mum. On'v
2n inference can be grawn by us

€se officers are n contact and
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collusion with some others to siphon
off such things to the extent of Rs. 1
crore. As you know coffeé is sold
abroad at exorbitant prices. Prices
in the world market especially in
Europe, are quite high. The Coffee
Board's Marketing Division, Propa-
ganda Division and Administrative
Division are going from bad to
worse. Regarding their recruitment
system and promotion system, nothing
has been investigateq so far. These
are serious mattr 5. These coffee
dealings are operated through some
big houses. Their exporters and im-
porters have links abroad. They do
it in collusion with officers of the
Coffee Board. This swindling must
siop once for all. I want a clean
administration of the Coffee Board.
I would like the Minister to appoint
an expert committee t{p examine all
the aspects including thijs scandel.
An impartial enquiry should be made
to investigate the doings of these
shady characters, and the report
must be submitted to the House. The
hon. Minister Shri Arif Beg is here.
I hope that he will investigate im-
partially these things ang submit a
report to the House; he must gsee
that necessary punishment is award-
ed to the culprits so far as these
matters are concerned. I would like
to plea this ‘news item appearing in
the Blitz on the table of the Lok
Sabhg

(ii) APPOINTMENT By IND.AN RED CROSS
SOCIETY OF OFFICIALS TO COMMITTEE

TO DISTRIBUTE RELEIEF MATERIALS TO

CYCLONE VICTIMS.

st at game M (F7E W) o
Jgremm wErew, ¥ 24 99, 1977
F1 ifemm @ A9 A F a7 ®
g2 H weTqEAT gww 34T 97, #iT
HoST EAT 50 a9 FF, A1 47 geqgaa
s fa¥ 4, w1 wewT faar qv, o
T FYAT aIF ¥ OSAT § sy
A THTHY AF A $g FA frer vy |
TA W Y wgm vear & fH 377 ®
AT ¥ frws ¥ A W g atg &
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[sitwfar orer Y]
TER AT o, g Jar § v =
A gH FE g T fred €

& = g Y fH FeTT ATEAT
g & 1971 % Fmar Aw ¥ Fegsw
F W & fqC o FAS WY &7 AR
T R w® AW Sjard & 0w
SAT A7, JEA FGT TIST AT, AT
gar @it fF agr awgt @hew g mar
o wEai # @7 99 ¥ | 39
THT WA e §HY T g T 4T
for & g T€C AT FIFAT | IqHT
T gE A1 A, TWH O AE 9ar
T 997 1 Afww o e g 1w
F QIEFA T AP ZHT T N 11T
F g FAST TIA FT HIT F AT,
gz » far &mr mrdwr ) S
FRA A AR Fvw &, fom ax fw
AW R T, q Ao o
R Fes TR T I3 g & 1 e
JAY £ AN FY EH! ATAFT G @Y @
f& og fox ot ware & ATRET FOOT
fag gt & dwar 3w & frese
*T WIT FT AHT TAT | I TFTC FT
MAATT AT A g aFar g |

% 7 e g ot Ao T
FIA AT T FY A F gHQ G,
ST 1973 ¥ 1977 7% 3fsuw 3 Fw
gD F1 FEE FAA §@, |
AT TAEAA ALFHIC T THSHAT TA A0
&, Ay aEn 2, geqe a8, afF
TTH @ S gy freer 43
€T &, I I AT qF FHL K AE &
E FRATE TG g5 £ 1 v “fw
qERA’’ 9T &L FEAR TEI T 7 |
ag §@ T ATG FFAT 94T & |

gfemm 3w awEd 9w

FATT 50 TFUIES F1E 1 s o &
® F AT owE A | TR TUE FW
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® guT SR WH ¥ wrw F faqr
TAT 9T, Tg FAW FT (67 QARG FC
&1 ¥fFT wx § 7% awt g frew-
FH 10FX X F qr@  dTFAEL
#3118 T a0 F AT AT g1 O
g Sow=of 8658 It i eferaw fwre
21gE0 EfouTodros141 AT |
g SoTFodT0-8295 1 ¥ THT arEw
I 21T FIT7 7 fega T W
qIGIEE FT OATH JqT CEFAR fHar
fear a1 31 7 FR aw w6 3 q@L
Fo 7 far I g1 @ ¥ oA
¥ fa7 ar§ wf T4 FT IvAN T
v 7 foq g1 @r g 1 2 T aw
T ag 147 &, 98 W @Y F1 AT
g | I §E AWl ¥ AR F JIF AT
T FT IgT HEAWEFAT © |

¥ & W1 =T d% ww Ifeur v
qiferaTie €T £ g9 § 39T 8 4F
qE-aeq /X 52 g wwar fagsr
g1 T 97T IR W FIF FET AT o
afFa ot aF o7 IEFT ATH AT FY
LER

™a &t a7 A o Sfemw = wlw
FETEEr F1 arg ggfaad fawdr g,
fHav 3a & famez oz wew & o
FFT 2 1 99 FAUA FT W AT
I T faor @, a7 e a8 A
oft FZ41 Z | T FZAET AT AT
& S FEA 5 oms aw sy
FT FTAATET #Y &7 gF Fgr aAn a1 fF
droAToTTE o § AT Fovaw, qrimrrHaLy
FHA FAET | GAT AFIET T FIT AT
fF o &% i 78 Fenar ¥ ax g
qfs & | # ST =@ g fE
o3 aF ® AT & ! AT FB AA
g5 & A1 IET FT A & 7
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AFETRY & e & gRew §
o fosfts w3 aanf of &, swd o
T W E | Tw %A § IEF
¥ AT e, vaTie dRedr wifw,
fogd ak & WA § w3 & .
so Wi felte #38 & & @ Q@
WY FT AW A WY T famaor 7T @
g | wufer & I & A 77 @ §
fF ag aara & oiw #1 1 g AT AR 7
T AT THARTEHA G § a9
AR FLA |

(iii) REPORTED MISUSE OF (GOVERN-
MENT MACHINERY IN U.P, BIHAR AND
PUNJAB IN THE COMING BYE-ELECTIONS,

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, under Rule 377 may I
draw the attention of the House and
the Government to an important
matter of public importance and im-
mediate action by the Government.

Within coming few days a few
Constituencies in the different States
like U.P., Bihar and Punjab will go
in for bye-election. These bye-elec-
tiong are very important ang signi-
ficant and the major contestants are
the Chief Minister of U.P. and Bihar
respectively, The U.P. Chief Minis-
ter is contesting from Nidhauli Kalan
Constituency in U.P. and the Chief
Minister of Bihar is contesting from
Phulparas Constituency., There are
two other constituencies Barhara and
Nirsa which are also going in for
bye-elections. It is reported  that
Government Machinery is being mis-
used in favour of the ruling party.
The entire Government Machinery are
being put into gear for an all out
effort to secure victory for the two
Chief Ministers. A large number of
vehicles including the . Government
vehicles are being used and lakhs of
rupees are being poured in by the
ruling party for the sake of winning
the seats by these two Chief Minis-
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ters. This is a complete and blatant
abuse and misuse of authority and
violation of election laws and norms.
It is also feared that ruling party has
planned for the large scale riging
of the election with the help of police
and anti-social elements,

Moreover, a large contingent of
anti-social elements are being
brought in by the ruling party to in-
timidate the Congress workers and
other opposition party workers. Po-
lice are being kept as silent specta-
tors. Law has been taken in their
own hands by these elements for the
benefit of the ruling party. Congress
leaders including the P.C.C. Presi-
dent of U.P. and Bihar complained
to the Election Commission and
sought their immediate intervention.
But it is surprising that the Election
Commission is preeending to be
unware and has closeq their eyes to-
wards this large scale corrupt prac-
tices by the ruling party.

It may be noteq that during the
bye-election in Kerala where the
Chief Minister of Kerala was con-
testing the Election Commission was S0
eager to send an observer there. The
observer was completely looking
after the election and giving state-
ments to please the Janata Party, But
here in these bye-elections where the
iwo Chief Minister are contesting
the Election Commission is adopting
a different atittude.

The Election Commission ig Cons-
titutional authority to protect the
interest of the citizens and con-
duct a free and fair election. If they
fall in the dury, it will be a sad day
for Indian Democracy.

Unfortunately, the Election Com-
mission is turning a deaf ear to all
these complaints and allowing situa-
tion to worse everyday. This is only
to help the ruling party to abuse and
misuse the authority to intimidate and
coerce and threaten the voters to
win the seats.
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IShri Vayalar Ravi]
!uvigwotthatbonhctllde-

mand immediate intervention of the

Rlection Commission to ensure a free

and fair election in those constituen-

cies and put an end to the miuse of
Government machinery,

13.34 hrs.

SUPPLEMENTARY DEMANDS FOR

GRANTS (GENERAL)  1977-78—
Contd.

MR. LCEPUTY-SPEAKER: We
shall now take up further discussion
of tne supplementary demands for
grants (General), Shri Alagesan
may continue his speech.

SHR; O. V. ALAGESAN (Arko-
nam): I want to speak on demand
No. 40. 1 am: grateful for the oppor-
tunity to voice the pain and anguish
and the sorrow of the people of
Tamil Nadu and Andhra Pradesh who
had lost everything, their huts little
possessions their kith and kin and
their cattle, in fact everything they
had. The tragedy enacted by the
elements, wind, waves and waters in
Tamil Nadu and Andhra Pradesh on
the fateful days between 12 and 19
November is ™o grim and ghastly for
words. In the face of such tragedy
I feel that all boundaries of State and
Central jurisdiction should vanish and
the government must act as one
authority ang agency for relief and
rehabilitation. The unseemly quar-
rel and the mudslinging that was
witnessed in Andhra Pradesh bet-
weerr the Centiral and the State
authorities has not added to the re-
putation of those who participated in
it, This is not the first time that our
country faces problems of relief and
rehabilitation caused by either man's
folly or nature’s fury. 1 think all of
us shoulg put our shoulders to the
wheel ang left our people from the
slough of depondency into which they
have fallen, The steps which the
hon. Finance Minister proposes ate
too meagre to meet the requirements
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of the situation there. He has come
out with a demard for W5. 128 cro-
res which will be releaseti ag advance
plan asgistance to the cyclone affected
Stawes of Tamil Nadu, Andhra Pra-
desh and Kerala, This is c¢lubbed
with another demand for an extra
Rs. 250 crores as additional plan as-
sitance. The way the two demands
have been clubbed shows that they
treat the normal demands of the
States for developmental assistance
ang the special demands of the States
very badly affecteq by cyclones in
the same manner. They don’t make
any distinction between the two. In
answer to a question put on 2nd De-
cember 1977, various amounts were
given under ‘‘Requests from  State
Governments for special central as-
sistance” and when the amounts are
added, it comes to as much as Rs.
982.70 crores. I do mot know how
far the Central Government is going
to meet these demands. They have
only provided Rs. 250 crores. In
this statement you find that Andhra
Pradesh has asked for an assistance
of Rs. 30 crores exclusive of cyclone
relief assistance. Tamil Nadu has ask-
ed for Rs. 41.5 crores exclusive of
cyclone relief assistance. Xerala has
askeq for Rs. 21 crores exclusive of
cyclone relief assistance. Even these
add to a big figure. But the Finance
Minister coolly comes here and says,
he will give only Rs, 125 crores for
all these 3 States. TUnder Supple-
mentary Demand No, 2 a similar
situation has arisen. Here it is about
Assam and West Bengal which have
been badlly affected by floods and the
centre proposes to release foodgrains
from the stocks with FCI. 80,000
tonnes of wheat are being released
over and above the requirements of
the public distribution system of
these two States. The cost of this
80,000 tonnes of wheat has been cal-
culated at Rs. 10 crores. The centre
proposes to give this amount of Rs.
10 crores to the FCI ang treat it as
grant in aid. So, under Demand No.
2 the words used are ‘grant in aid’.
But in the demand relating to the 3
southeth States, the words used are
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‘advance. plan assistance’. The dis-
tress is the game. I Assam and West
‘Bengal require even more, the Centre
should give it. But is not fair and just
that the southern States should be
treated in the same manner as Assam
and 'West ‘Bengal? Should they not
also treat the amount ‘they are
going to give or have given to the
southern States also as grant in aid
and not treat it as advance plan as-
sistance? The total demand that
has been made by Tamil Nadu for
relief and rehabilitation, I under-
stand, is Rs. 137 crores. Yesterday,
my hon, friend, Shri Surayanarayan,
voiced the demand of Andhra Pra-
desh and put it at Rs. 260 crores. I
think Kerala has demanded a sum of
Rs. 10 crores. This js the magnitude
of the problem:,

I take it that this amount of Rs.
125 crores was decided by the Cen-
tral Government, by the Finance
Minister, before the central team
went into the question of the cyclone
and tidal wave devastated areas in
the south for estimating relief that
would be required in those areas. I
think this supplementary budget was
prepared earlier, I would liko_: to
know what exactly is the Técommen-
dation of the Central team with re-
ference to these demands.

On behalf of the Tamil Nadu Gov-
ernment, I may say that it has never
been in the habit of exaggerating
things. I do not say that the other
Stale Governments do it, but I know
it as a matter of fact that the Tamil
Nadu Government has not been in
. the habit of exaggerating things.
- Whatever might have been said in
. the context of the Andhra Pradesh
| tragedy, the Ministers and Central
| officers who went into the question

of cyclone relief, so far as Tamil

Nadu is concerned have unanimously
| Praiseq the efforts of the Government
| and the officials in the matter of re-
l lief work and given them a good
|
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chit. Not that they needed a good
chit, but they have been unanimous-
ly praised. Having given that praise,
is it only lip sympathy that they
are going to offer? I do not say they
have not come out with any mone-
tary aid. They have advanced about
Rs. 34 crores to Tamil Nadu and Rs.
75 crores to Andhra Pradesh, but

that is given as advance Plan assis-
tance,

Therefore, if you take into account
the condition of these two States,
not only they are at the moment
affecteq by the unprecedented cala-
mity in the shape of tidal wave, cyc-
lone and floods, ali sorts of natural
calamities, which is a big wound in-
flicted on the body of these States,
but, on top of that, the assistance
that is advanced to the States is
taken as advance Pian assistance. So,
the future developmental effort in
the States would be badly affec-
ted. In other words thev suffer
twice. At present they are affected
by natural calamities and as the fu-
ture development is affecfed, because

that is set off against the cost of pre-
sent relief work,

MR. DEPUTY-SPEAKER: Only
one hour has been allotted for this
discussion and we have already ex-
ceeded that time. Further, there are
so many other speakers.

SHRI O. V. ALAGESAN: This is an
important matter, which cannot be
brushed aside in one hour.

This inhibition huas come to the
Financt Minister because of the re-
commendation made by the Sixth Fi-
nance Commission. They were a
little alarmed at the Plan assistance
that was extended under relief to
States in 1972-73. The total expen-
diture was Rs. 318 crores, of which
the Centre had to shell out Rs. 216.67
crores. So, with this example before
them. they decided that the allocation
that would be made should be limited,
it should be only about Rs. 50 erores.
And of this Rs. 60 orores, the amount
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that they allotted to Andhra Pradesh
is Rs. 431 crores, to Tamil Nadu
Rs. 1,52 crores and to Kerala a mere
Rs, 30 lakhs. That was the calculation
of the Sixth Finance Commission at
a time when they were not seized of
the matter or were too alarmed at the
outgo from the Central Treasury in
the shape of relief asistance which in
some cases even exceeded the Plan
assistance. So, they laid down that
whatever assistance is given for re-
lief and rehabilitation, for floods, cyc-
lones etc., should be in the form of
advance Plan assistance.

We have it on record that the
former Chaiman of that very same
Sixt: Finance Commission, Shri
Branmananda Reddy, has come out
with the view that that report should
not be applied in this crse, as this is
an extraordinary case, Neo less a
person than the former F{ .ance Mi-
nister, Shri C. Subramaniam, has
voiced the same view,K He has stated
that the original recommendations of
the Sixth Finance Commission should
not be made to apply in this case. I
would submit that c¥clones and
floods are not something abnormal
in this country. We were living with
them before, we are living with
them now, and we will continue to
live with them, So, I entirely agree
with the Sixth Finance Commission
when it says that the approach should
not be one of ad hocism. That 1s
granted, but having said that, I should
say that the provision that thev have
made or indicated is very meagre.

During the Third Plan, the annual
average expenditure on this item
came to Rs. 13.41 crores and durin?
the three years following, when we
had only annual plans and not a con-
solidated Five Year Plan the ex-
penditure—came to Rs., 81.01 crores.
In 1969-70 it was Rs. 151.81 crores.
«So. I would like to know what
amount was spent in each of these
four years—because we had cut one
year from the Fifth Plan—under this
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head. That will give us a measure
of what the Centra] Government has:
been doing in thig particular m.atter.

So, I would urge upon the Finance
Minister to forget or by-pass the re-
commendations of the Sixth Finance
Commission. He should not feel
bound by their recommendations and
he should come out with a bold
statement that he is going to give a
¢pecial grant-in-aid assistance to the
extent meeded by these States in
order to provide relief and rehabi-
litation in the Southern States of
Tamil Nadu and Andhra Pradesh as
allso Kerala which has badly affect-
ed.

it wa ww A (feeet @aw )
qeger oY, S wETa g faw W&
ST @9 F WA @ g, IHFT qHUT
77 & fog & @3t gwr g1 R A<
TG FgT ¢ | TF a1 a8 FF oieeae
TAYEH & fqU AT 75 FI1T T0AT TAHRE
2 Y R, | IAFT /G Far § AfwA
a8 wgal § % 283 gvary 7 @fafes
s any e ey § eR-eR
Frag #t faar @3 oifs = ows $w
gAT AW AT ad

FAX, (9 SHFATTH FTEIIT 7
TET ST 18 FIUIT TIF FT HTET gIaT 4T
T I FAS-FU7 34 FUT ¥ F7
qTET FaT W@ 2 | agr &1 iAW 5
TE1 8 #I § Fgar § & st W
o faedweres foar s gt faaar
YO &, 3T o I@7 1A qOfE agi
T2ZT FH BT

37 T AT I FAIT '
F' 1ANTT Afgaeg  fagw waraw
F Z 2, AT fAx & AT
ge7a% aar g | FaiE fagT
qar7g g wtAee &
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W X @ & wax fggem &
sfagre F T g IT ¥ w0 oA
a% &Y g | WA g & gfa
¥ Ta7 faw st o dar Y gy St
f& o gv fa=r 23 &1

/T 475 FUT T4 F1 TFLT AT
3@ ¢ afardg 172 ¥ FfwT Tame
az 3Ioa1 & % ag =3 wo@r qvrm W
F? AMF A FEr 47 fF 82 FoE
&1 Efar safaa gem, "7
a@ Tar s g fF 37 aw & suan
frwera farrerar Sfwfaz wmafaT gaar
ST | S8 S Sfwfae wEAtaT ggar
FEMT 99 &4 dret & W W g d
AT | T UFy & A F AA
fag 7=y St #1 Fag T AW fE
O qIF @ FT FAAT F L
Fifwg | oy o srasae e &,
FH 39 §, TEEHW 7, 3% qq AT &
T8 &1 q&7 foar o7 frarga s &7
AT T A B F I g A
qIUwT UF 428l & 93 FT AT A1gar
z 1 ag faedy fedt smaEx (-
F) 3 TTIIIT W AT 7Y Fordy
21 &Y Ay FA SHL WET BT
A2 AR AR A A [ (wrd
mq Zr) =7 ;S 0=/ 73-74/S1 € A
706 & St 5 S=iv 21 A3, 1973
F1 fady 4r 7o FEEe & omr
fF fFer A%g T FUFI AT @EAT AT g,
Tt ST 21 R a7 EFw &Fm
{TURHZ T AUER FT TAG H FT
T E | e (I F ATIF FIE FEAE
TEFT W 3y fmiE o7 g wYR
T av | 21 qaArIT AT IEiA UH
ITEL ATHAT AATT AT FoATH F
32 RE f ¢ F =77 T w90 7 @day
7o fF T Aug IAET WEH 15 e
™I AT IF aqET 7 oA sreef

immovab'e
points made out by the informant also
deserve consideration:—

25 Mew fow & ¥@ 1969-70 &
T AT Y T @OEr Ty 4y oqg
15 AT AT I9 WL ¥ wfew
#y fear mar, 99 @@ & awdw @
fork g imvrg) wFardg X qrr
T qgAT ATEAT £ |

“There does however, appear to:
be a prima facie case of substantial.
under-statement of the  purchase
price of property No. 32.”

qg 1 A AT FYAT & qg FEl &

qAT g IWE g1 {4 AT agr o e

e

Loan from Narang Bank of India.
1,50,000, oo .

From Smt. Murthi Devi 1,00,000.
From Shri Sudhir Sareen 1,00,000. .

dIE gATC &7 H1ZT a9r &) wET ¥
o faar g sea@ & I w
Far g foR g ag i sgrmn e 5
s qUIE FYLT TH AMEAN FOS 4T
IR TR faF 7§ 998 9 7 qeet
gima %1 gfaga &8¢ dar g w€?
ag Faw o fFar mm & foe /o
ag WY Fg1 @ g fF 9% Sg ar@ am
A | AT gAET F15 fAagfey A8 &1
7g oft #3717 g FF gui wdm & o
UF 1@ A% T G190 § qg a6 g
qg JHIX F09 FEY § |l T FYC
F AT UEE GAT 97 | §9F FATET qg
Y Fg1 T § fF S aaw 97 99s "
HIZT gl § AT g4t & |

“In addition to the transaction in
property, the following

(a) Tt is stated that Shri Yash Pal
received recently overriding com-
mission of Rs. 40,000 on the ‘adver-



39 D.S. (General),

[t wac ot 1)

. tisement account' given by the Mo-
. dern Bakeries to M/s. Newfields Ad-

vertising Private Ltd. or 3/44, Asaf
Ali Road, New Delhi—1.

(b) Shri Yash Pal has five child-
ren. The children are being educat-
ed in costly Public Schools. How

. could Shri Yash pal meet with the

education expenses from his known

. sourceg of income?

(c) Shri Yash pal met with ma-
jor portion of the expenses on the
marriages of his sisters. From what
sources were such expenses met
with by him?

(d) Shri Yash Pal has the control
over the substantial finances of Shri
Feroze Gandhi Memorial Trust of
U. P. Are the financial affairs of
the Trust properly managed?

te) The First Information Report
about the theft at Pandara Road
was filed with the Police authorities
by Smt. Murthi Devi. It is the in-
formant’s contention that the cash
actually stolen was very many
times more than the cash mentioned
in the F.ILLR. and for obvious rea-
song the actual cash stolen was not
mentioned in the report.

(f) The informant has also stated
that ‘market enquiries’ were there
for the sale of the property at 32.
Golf Link for 3 few months even
before the above-noted transactions
took place and that as per the mar-
ket enquiries, the owner was de~
manding the payment of 60 per cent
of the purchase price in ‘Black’ and
the balance of 40 per cent in ‘White".
Such market report cannot be pro-
ved by any evidence. At the same
time it is worth noting that in his
report, the Income-tax Inspector has
estimated the market value of the
property at Rs. 10 lacs. The esti-
mate (Rs. 10 lacs) gives an indica-
tion of the possibility of the above-
noted markel reports being cor-
rect—for, the official price paid for

-4ne propérty was Rs. # lacs which
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is 40 per cent of the market value
as per the inspector’s report.

(£) The informant has also stated
that M/s. Philips (India) Ltd. whose
regional manager occupies one floor
of the property—were willing to
purchase the property at a price
exceeding Rs. 10 lacs. the whole
purchase price to be paid in ‘white’.

(h) There is also a local report
that the Kapoors own a property
at Anand Niketan Housing Colony.

The Director is aware of the very
successful enquiries carried out by
the Intelligence Wing in the cases of
two ‘contact men'—S/Shri Sarjo
Prasad and B. D. Mehra—which en-
quirieg resulted in the detection of
substantial concealments of income.
From details available and on consl-
deration of all circumstances, I feel
that Shri Yash Pal's is also a similar
case, that Shri Yash Pal is a ‘sophisti-
cated contact man” endowed with
great political pull and position angd
that he has utilised his power and
position to amass wealth as well as
lead a very comfortable life”.

# graswr wAT ¥ THFT ASA 9
9T @A |

[Placed in Library. See No. LT-
1392/77.]
MR. DEPUTY-SPEAKER: You

may give. We will examine it.

SHRI KANWAR LAL GUPTA: Sir,
I have given a copy of the Speaker,
I have given a copy to the Minister
also. 1 have fulfilled the require-
ments of rules.

SHRI P. K. DEO: (Kalahandi): It
should be authenticated.

SHRI KANWAR LAL GUPTA: 1
have authenticated.

MR. DEPUTY-SPEAKER: We will
examine.
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I hrs,

st war ww qw: ¥ ag =
Fewr & TES IR 7 el 7@ ¢
o &% ¢ 9fF 89 W g, aeEw daw
o4z & WET I AAG FTH FAT
casl  wEge fEmr s @ oar A
[T ZEAT W H 9T T, I TIF F4GT,
g WVATAA R’ &K1 WIT THET
dreaToRTE . F1 W1 7 FX QL FTHT |
g @z @ § f& efRa o & o &
&|T 97 98 FET AT, FYT F qUE AT 9T
qg Fgl T I dF THA ad
feardse tfaza w1 g a9 aF TE
&1 7Y fawr awar g | ww RO oS
3,000 ®o &I FIIT § @AT ¥, IAFT
UAT HFA &, 18T §, MfeaAr §, gaTS
ETH § AL FET g, 9T Y F TF
FE T 12, 12 FIFET F1 TSN &7
@I mim G I g? a
Fa9 NI FYL F 7@, 3T AN,
gom Y, 9 wTRAT fafade & faas
st sTaEed § 99 ®9 F a F 9w
F7A1 =ifgd, 3o fau oF &« qam
aifer ) o awfa 7 fagin &,
s fegm g § ag @4 A g
99 a% TH 9 A1 KT JA qAGY AT
T TF TIAT Fgl § g TaT AGH AT |
ofaferwr afaw g7 garo TR
¢ f& &l 200 FOT TTAT qETEATR |
39 9T WA WY SFT AT I GAEN
AT JT HATYHT FT% G4 A FEar @
AR IFY woEy Sfwfae greAtaw &1
T FA # Y Ag frenll, W &)
#1 7Y wfeedy 3 g ¢ A 9E9 W
T T

¥ well wgiew § wwn Far g 6
G THE AT F oG FEL HTAN |

MR. DEPUTY-SPEAKER: Mr, Va-
yalar Ravi,
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SHRI VASANT SATHE
My name is also there.

(Akola):

MR. DEPUTY-SPEAKER: But 1.
have already said that we have ex-
ceeded the time allotted by the Busi-
ness Advisory Committes and there is

another speaker. Mr, Thirendranath
Basu,

Mr. Ravi.

14.02 hrs,

[Surt M. SATyANARAYAN Rao in the
Chair.]

SHRI VAYALAR RAVI (Chirayin-
kil): The Supplementary Demands
have come in the midst of the demand
from different States for a very liberal
assistance inside the Plan and outside
the Plan. We and other colleagues .
have participated in the debate high-
lichting the most important task be-
fore this government as well as the
State governments and the people of
the country. It is to serve the poor
people who have been affected and
who have been completely uprooted
from their hearths and homes and de-
prived of their livelihood and who
have lost their lives—the people of
Andhra Pradesh as well as Kerala:
and Tamil Nadu.

I do not want to go into the details
of the devastation and  destruction
that has been inflicted on these areas
by Nature. But the point I want to
make is the attitude of the govern-:
ment of India or shall I say, the po-
licy that you adopt towards the States
and the people who have been affected
by natural calamities. I would say that
if the present rules do not permit or
if the present policy does not permit,
I would appeal to the Finance Minis--
ter to kindly see that the policy is
changed. T know, no human-being and
no political party would like to ex-
ploit  the situaiton that has arisen
out of a natural calamity which is-
beyond human control. But it is i
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our control to alleviate the misery
-and renaer assistance to the people
-affected.

Here I would call your attention to
the provision made. The calamity that
has overtaken Andhra Pradesh is
quite unprecedented. Only this morn-
ing the Minister of Commerce was
“telling us in a meeting that out of
65,000 heciares under tobuceo cultiva-
tion about 45,000 hectares is coniple-
tely gone. You can calculate the
total amount of loss to the nation.
Likewise you can point out one by
one. No hut, no house and nothing
is there. How to rehabilitate the
survivors? How to give them  {ood?
How to give them employment? You
have to reclaim the whole land now.

Here it is stated that you have
given a ‘Plan Assistance’ of Rs. 250
crores. Another item states ‘Assist-
-ance for meeting expenditure on na-
tura] calamities’ and the amount given
is Rs, 125 crores. It looks as if the
Government of India have given gene-
rously an amount of Rs. 125 crores,
Rs. 2 crores to Kerala, Rs. 5 crores to
. Andhra, Rs. 5 crores to Tamil Nadu
and so on and Rs. 75 crores to the cy-
clone-hit areas. It is nice looking. but
rpeally, it is only a book adjustment.
" There is nothing which has gone from
here, not even a single pie!

The Chief Minister of Kerala Mr.
Anthony has said, we don’t want this
book adijustment: please give us mo-
ney outside the plan. Do you know
what is the maximum amount which
‘was given? Rs. 1 lakh. That is all.
"The Government of Kerala itself
spent Rs. 3.5 crores for free ration
alone. I can understand shylock-
outlook, but it should not be at the
cost of poor people who are suffering.
the people of these States need your
help. Do you propose to do anything?

My hon. friends Mr. Suryanerayana
-and Mr. Alagesan from Andhra and
‘“Tamil Nadu have spoken. It is not book
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adjustment which is going to'help
these States and you should give out
all the aid and grant outside the plan.
What is the use of Rs. 125  crores?
They can only spend it on specified
heads like ‘road construction’ and so
on and so forth. It cannot be enlarged
for the whole combat operation. You
can only spend under certain prescrib-
ed heads, That is all, They cannot ope-
rate in a wide spcetrum. Even plan
moncy cannot be diverted to sumeth-
ing else; they cannot spend it
as they wish. If you want to change
the policy, p'case change 1t, if it can
bring  benefit to the people. Don't
carry on with any hypocritical act
ang gimmicks on the people. This
is very wrong.

Item 7 states about grants to flood-
affected States to cover distribution
of wheat. For work and relief mea-
sures vou hive given Rs. 10 crores out
of the ple . Which are the States?
Haryana is there. Well, I don’t ob-
ject to that. I am happy. People of
Dclhi, Punjab, Haryana etc. got it.
That is good. Bv. what about the
people of Andhra, Tamil Nadu and
Kerala? 1Is it because the Congress
and ADMK are there that this 1s not
given there? Why do you adopt these
double standards? Mr. Barnala visi-
ted my State. He was taken round
various places. There was one CARE
aid for wheat. As soon as he came
back from this tour, he had cut down
the quota to 50 per cent. That 1s
what he had done. That is why we
have written. don't take this Minister
for showing round places. That thing
haprpened in my State. Mr, Barnala
told us, you will have to pay the price.
The people of Tamil Nadu demanded
rice. The Minister asked them to
remit Rs. 7.5 crores as advance. Here
is a State which hag been very badly
affected and damaged by cyclone and
yet they want them to give money
to the extent of Rs. 7.5 crores in ad-
vance to get their rice. Is this the
way? Why for these floodaffected
areas, this discrimination has been
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ghown by the Government of India on
.a political or party basis? I strongly
object to this kind of attitude shown
by the Government of India.

May I now draw the attention to
the public sectors? I  wish the
Finance Minister takes a very cons-
tructive apporach towards the public
sectors and I also wish that he conti-
nues to show that. There is an ap-
prehension in the minds of the people
that the thinking of the present
Government or the policy of this
Government on!ly may harm the inter-
ests of the pub.ic sectors. They have
taken away the preference shown to
the public sectors by telling them
that they must manage their affairs in
such a way that they are able to com-
pete with the private sectors and are
able to survive thereby.

Sir, the Commerce Minister has
changed the import policy and given
licences to import more and more of
capital goods. By that, you will have
to incur more and more by way of
foreign exchange in the matter of
importing the capital equipments. It
is definitely going to affect our public
Sectors very much. Kindly take note
of this.

In this connection, I may also bring
to your notice that there is a public
sector enterprise in Kerala which is
a profitable conncern. The name of
that enterprise it Titanium Products.
The Chief Minister of Kerala Govern-
ment had a discussion with the
Government of India. We want
money out of the Plan itself for the
expansion of this vital sector of in-
dustry—Titanium Products. There is
2 pressing demand for that in this
country. We want money within the
Iﬂa{l limits, But, the Government of
India have told the Kerala Govern-
Inent to find resources from their own.

Is 1s not a correct approach to ad-
Opt towards the public sector. You
have to adopt a constructive appro-
ah towards them. Government of
Kerala only asks for the money from
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out of its plan allocation. Govern-
ment should give proper attention to
this. Titanium product is a highly-
demanded item which Kerala State
alone can produce.

1 also draw your attention to an-
other important matter. That is regard-
ing Indians living abroad. The Fin-
ance Minirter should take a serious
notz of this. I hope he will agree with
me considering the iact that he is in
2 hapny nosilion to-day because the
Indian: working abroad—thousaads
ang thousands of them—are sending
home mon»y and it has now gone up
to Rs. 2,000 erores to-day as compared
to Rs. 1800 crores last year. This
year the figure is touching Rs. 2,000
crores. This is a  foreign exchange
coming from the people living ab-
road to Government of India. Still
they are calling them as smugglers and
they are suspecting them always. I
want the Finance Minister to consider
this and look into the rules that have
been framed by the Reserve Bank of
India. Your ministry should treat
the Indian people living abroad sym-
pathetically and you should liberalise
the rules Customs Baggage Rules.
They have been treated very shabbily
by the Customs people at the air port.
1 raised a question on the floor of this
House about this. I am sorry to state
that Government has not taken any
action so far to change the baggage
rules. At the airport their guests,
their own brothers and sisters who are
bringing revenue in the form of
fopeign exchange to Government are
treateq shabbily. When you are get-
ting foreign exchange worth of Rs.
2000 crores from them can't you treat
them better? You are giving conces-
sions after concessions to the expor-
ters under their import licence quota.
The exporter makes a lot of money in
the form of foreign exchange for im-
porting the machinery. This comes
to 55 per cent of their total exports.
They get concessions from the Govern-
ment of India. I want the Finance
Minister not to treat our people work-
ing abroad as criminals or smugglers
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and let the Customs people treat them
better at the airports. Customs people
at tha airports steal many things or
they  charge them  heavily and
they delay the clearance of goods for
24 to 28 hours.

The Minister is witnessing ail these
things .elplessly. I will now come to
my last point,

Lastly. 1 have seen reports that the
State governments are demanding
about 1000 crores. It shows the finan-
cial position of the States. I do not
know what you are going to do with
it. You cannot close eyes and sit
here in Delhi saving: 1 do not know
anything let the state manage them-
selves. It is your duty to regulate
the econom~ of the whole country
and alsotos sist the states. The States
always follow the policy of the cen-
tral government in monetary matters.
such as wages, expenditure, etc. The
states cannot adopt an independent
policy and monetary matters are dealt
with in accordance with the guidelines
and directions of the Government of
India and you are expected to protect
them from financial bankruptcy. So,
this is a serious matter and the Minis-
ter cannot close his eyes towards this
problem; he must take a serious view
of the matter and extend all possible
help to the states which are in diffi-
culties. Without that help nobody
can survive. With this appeal I con-
clude my remarks.

ot gafww (FweT) - awefa o
7z fenmew o1+ grezw form a7 feegom
T T § THAR IH OAST & 942. 38
FUT T I WA F TS F TR
WY THFTILH 17 225. 36 FIAT AN
T /TS 97 117. 98 FOT 2
T 97 91 § 78 Fradw o Afaw
¥ $® Fa7 g IR0 Al FArfede
%€ 9T AT TH TIT A 688. 89 FIIT
T T A o g T
ard A% oEr # oW o% 49T &
AT @ § a8 gramive gy S
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grm | few ¥ arePey fae et A Y
Fg 3@ a9 § 3o OEt wY AT A
sifaas grAr Tifew a1 F¥ fF ATERT
TNY & 97 & VT F@FT & |
T M T FATEATIRE FT 3747 LT
qaAT g #i7 agt foan o € fr awes
tfvarg Hiv &= ofarw & foo a=
§% fFar 9T &, 97 gard qIE a9y
et & feT o d%as ofaw & fag
T OF & waw g e o dur @9
frar srpm | @@ G e e
FRwR M & IuF fow 4. 50 FAF
&g #1 7 &1 7 g fowd & ogeg-
7z TIgS SMeE N | TR &1
FIR CFEIAA ®® oh@ § MY
Fwas ofam # feam S SfEA
& Wt oft & wgar WA g 512
ferma &1 ¥ F |EA 9T JGE
Jarew & gamT war fEomdaw W
W1 =2zm #1 far a7 wER 75 WWE
fza s v oz AR uF Wt @ WA
F1 g & AfFT N fgaraw w2w Sy
A dFaE 2 § 39 fow 1 Gar @
a1 | Feargg HIT gad #i & fog
T AT HOT R &, Hleargar #T gad
TR AT § a8 wwE F1 3 F fag
AYFT T 27 AT &I9 T A0 FT Q¥
& weft ot ¥ fadeT war Sgan g o
AT F%at AR fg=lt far & o°% fag
Y @ Ffagwa §mar Ffg 1 wifs
#TAI g F twfedt AR FRfTda.
F1 foeew 3% 8, agi @1 91w fox
a=q gt 93 fae o &, dfew dead
# feeft ofcars & sqreT §an ST 8,
zafag AN agdr fasel & wefiar
%1 HfZATRAT T WRT d4T AT THAT
g1 o & oot agw & fAas.
FEAl f5 @ o &1 gE9A gAn

aifgy fr ¥4 o et ofae &%

FRT & IV QAT TR L
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o & ava & oy frdw waT A
§—erd doere 7y Wl @ R e
#Y Sqrar & SaraT g g #T AT
foram o SR gEd ot A o A g
fs dofelve &hw & fau qar
frer ST &, ai=rAY o T ST
1t ga® ford wr @€ e T @,
ANfeaw &g & 7y o dar <ar
ara &, afew foot ofae ol aFa
of@are & st wreAT sfEme @&na g,
T forr o Y fear et &1 sy
Bz ¥ wiweT femede e
#7 fear smar &1 @ &1 famar awe
naTRY A 19 & foy QT &, @A
71 faear &, I F@IT &7 O q
a7 78t faerar & 1 WY WY TEEE
#1 g FXAT ABA &, WTHITET F
T @ Y 2, SER g FAr
TRA & A1 WY :2zH das § o feh
e §, e FAfEwa o fees
7V &, gl AT TS AT AN HEdl
7, BT IOOMS AG W FHAT, qET F
AR F1 AET qga 9% g, T8 T2
T AT G4 AT RS & ql HH!
T 9% 3w fa@w @9 FAT 92T
i ArE FRg A T el
% avad afar g &, T W 6,
afrr IR g ft wEer T I
STar &, it AR T8 IHT IAT§
AR zfear, a1 a7 gee A9 § 1 AR
efritora % fama sk w1 AT Ad &1
- fqw e o @ &El # ATEAR
i @ & fd Gur €, a9 &
TR § IW Al AT a1 awA
i
wwfy oY, fewmaw & oF “deat
T e @t @ W@ @
& 0% far ot qwd mim @ T 0

WY W YT Y greew gfeew nax
010 Ls—10,

s F g s R & ¥
W9 ¥ OF T AAAT AT W
@ T ¥ 9uT O 33 N o, ¥
a1 w9 79 ¥ g faw fear ¢ fF
T S¥e 9T RIS @ 93 fraar
qaT @9 a1 9T 971 ? WIS ¥ AN
9T 80 FUT TIT ¥ SATAT WH &Y [HT
ol sel o &Y AT —ay Wewe
¢ it aga w=er, e @ Aowe A
wifa &1 2|y arear &€ A & qdr
AE T 30T B0 FIT R
9gT T ¢, AE WA ¥ G/T A7 @
g afFT s F1€ s g gy
AR F1¥ TEA-FTIVLE T gHT FTRT +
fom 99E #F1 1973-74 ¥ FEww
g g1, 1977 faee @1 & #iX e
1980 aF T g 97377 | TG SFATT
gq1 @1 917 & HI TR IqAT WATC
¥ adY g v &, R e & ger
Tifge) & sgar § 5 A gse
qraT AW & for |Rr ¥ sarr
a1 & zTHH AW &1 W4T §, @R
g, 3Ty agay, €I & qrH) A &
JAM—fFT qg qd aw! g1 aFar §
w7 f g9TR T 99T F IITE AT
g o fuwrad gt € F arEse
gast faa fr € @ 1 o g AR
gy a¢ 2 f5 omT fawrelt G7 A e
Y 3 %) G A q¢ FHAT, FTATC
T Tz gEd &, TEEW AN @
gFdT 2-—<q a0 WY &9 aI® «Rr
¥ sarer qar ffwd 1 § ww & a9
T § FEE AG 6 T AT
fawett & forr & a%a@ THRG AT §,
Agw 2. et T A FEAT §, ©e-
grz-39 &, W9 AT 9T I WEEH B
O AFT E ) WA MY A XG FH S
for o gome FAT AT W GF FEAT

9@ @1 7T &7 @F FAT AGY, Wi
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WA W A UG ], ToF A
aATEET FROY |

& g7 A=Y feamoew w1 = TE
Fa1 g, a7 717 ¥ g fadgm F@0
reaT g B oo oY A7 e & A
gy, e A @ e e
TeF A qTER q§ W FwaT W §

@t arazt frar gan @, @ g Y /0
faas fed 2o 1 i e a3

qF, ava¢ ofearad § #wEAT A
FY qvY & 97 Smw FArT U AT

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Sir, I thank you
verymuch for giving me this oppor-
tunity to participate in this very im-
portant debate. I say it is important,
because once again this is an occasion
when we are able to reflect the voice
of the distressed in the south, an area
which has been so badly hit by un-
heard of cyclone storms.

With regard to the inadequacy of
the relief amount that the Government
have advanced, several hon. Members
have spoken before me. I would like
to stress once again the fact that this
money is being givin to them out of
plan assistance is only rubbing salt in-
to the wounds that are already there.
Because, once you give it to the
Governmeint and say: “here is your
plan assistance in advance, take it
and use it for relief”, then what hap-
pens to the plan, what happens to the
develorment of that area?

Whole villages have been wiped
out in Andhra and Tamil Nadu and
industries have been razed to the
ground. The Government is
never tired of speaking about the
small-scale industry; particularly the
Minister of Industries cannot go to
sleep, unless he says ‘‘small-scale in-
dustries” at least once a day. And
yet there are small-scale industries
today, which provide employment to
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the poorest and weaker sections of
the people, which need re-building
and will not be given any encourge-
ment.

Shri Patel on the one hand, the
Minister of Industries on the other,
aud the Government as a whoie, say
that the assistance given for relief
will be treated as advance plan assis-
tance. If the plan assistance goes in-
to the corpus of the State treasury
now to be spent for immediate cyc-
lene relief, than what happens (o the
other devclopmenial projects that are
necessary, which have to come upn?

As far as small-scale industries are
cuncerned, the hon. Minister has been
very stiff, very cold, very immovable.
Take for instance, the question of de-
creasing the excise duty on one of the
small-scale industries, the hosicry in-
dustry. More than a hundred Mem-
bers of Parliament gave him a petition
urging him to decrease the general
excise duty from 2 per cent to 1 ver
cent, because these small industries
list have to pay the general excise
duty of 2 per cent and, at the same
time, pay sales tax. Who suffers in
the end? It is exactly the weaker
sections for whom you shed croco-
dile tears, because lhe men who use
the hosiery goods is certainly not those
hon, Members who sit on the Treasury
Benches or here, but the ordinary
peasant the agricultural or indus-
trial worker, who is asked to pay a
higher price for the hosiery goods he
buys. Therefore, on the one hand,
you are not giving adequate relief in
the form of money for the cycione-
affected areas for rehabilitation and,
on the other, your stated policy of
helping the small-scale industries has
not been translatcd into practice.

Similarly, there is another small-
scale industry, as far as steel furniture
manufacturers are concerned. They
are being asked to pay the same duty
which the big concerns like Kirlos-
kar and Godrej pay. There are many
enterprising small-scale industrialists
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who want to enter the market, who
are producing steel furniture, steel
cupboards etec. They have to compete
‘with the big monopoly houses in or-
der to see that they have an assured
market. They are over-burdened by
taxation. Yet, their appeals for relief
seem to have fallen on deaf ears.
Whenever they go to both the Minis-
ters, especially Shri George Fernandes
says “It will be looked inte; but we
had 30 years of Congress misrulé;
what can we do?” Well. 30 years of
‘Congress misrule may have been there.
but today certainly the Government
can give them relief, if they want to
do so. But they are not choosing to
do so. They are only playing to the
gallery, while really neglecting the
small-scale industry.

Again, the Ministers are so busy
‘that they are not even able to meet
these people for whom they claim to
care so much. When they came to
Delhi they could not get even an in-
terview with the Ministers. This is
what they tell me.

We had also requested the Finance
Minister that CDS might be returned
to the work=Ts in full who hove come
forward with the offer that they will
also contribute- to cyclone relief out
of the amount.. They are not being
as miserly or unimaginative as  the
Government. They are preparéd to
give that money. It is their money
and they have a right to get it. Why
do you stand in the way? Why cannot
you give that money to them so that
they can contribute it?

A large amount of money is being
contributed by many voluntary orga-
nisations’ and individuals. = It should
certainly be supervised and seen how
this monev is to be spent, where it is
to be spent, whether it is being done
in a planned manner, That is why we
suggested that he should set up an
all-party machinery at the centre to
supervise the relief expenditure. Al-
ready we have seen more than snce
in the press that there is a stispicion
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that the money is going into the wrong
pockets, not to those who need it. I
am not going into that, but I would
reguest the Government to set up an
all-party machinery which will be in
a position to guarantee that the mo-
ney goes where it should, and not
into wrong channels.

The Food Corporation is a very im-
portant organisation under the Gov-
ernment. Its employees have lbeen
neglected for a very long time. It is
all right for you to throw up your
hands, but after all you are part of
the Government. Therefore, I re-
quest that you look into the case of
the Food Corporation employees who
are being very badly treated. They
have been waiting for years for the
regularisation of the staff who have
been appeinted on an ad hoc basis. for
the re-fixation of the seniority of ad
hoc work-charged staff, Every time
we raise any issue. Mr. Patel quotes
rules and regulations. A person Who
is so wedded to rules and regulations
should certainly not condone workers
being endlessly kept on an ad hoe
basis. Where, then, are your rules
and regulations? You have been an
administrator in the past, and you
should understand that if the workers
are to put in their bat, they certain-
ly should have their demands™ dealt
with in the shortest possible time.

In this country, for a long time
there has been indiscriminate cutting
down of forests. Government should
set up a committee to go into  this
seriously because when forests are
cut down on the hill sides as in Hi~
machal Pradesh or other areas through.
which rivers flow, it inevitably re-
sults in floods for the simple reason
that forests prevent soil erosion. The
charge given to them by nature is to
allow water to seep bit by bit, S0
that it does not go down in one big
rush. If the forests are neglected or
cut down finevitably year after year
vou find natural calamities repeating
themselves. Therefore, the guestion of
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forest preservation and developing the
forest regions is extremely important
for the country as a whole,

Lastly, I would once again empha-
size that the cyclone relief should
be an outright grant-in-aid and
should not be out of the Plan assis-
tance because, while on the one hand
yvou have got flood-prone areas in
Tamil Nadu and in parts of Andhra
Pradesh, you have also got drought-
prone areas. For a long time, we
have been taking up the question of
major irrigation projects in those
areas, and every time, we are told
that there are insufficient funds. For
instance, there is the Punnapuzha
Pandiar scheme which has  been
under consideration and discussion
between .the State Governments of
Tamil Nadu and Kerala. The Cen-
tral Government is also involved.
That scheme is still in the doldrums
If that scheme is not taken up with
as much haste and speed as possible,
the Coimbatore district as a whole will
be very severly affected, particular-
ly the industrialised area. Coimba-
tore is known as the Manchester of
south 1ndia. If this scheme is neg-
lected and, tomorrow, if the State
Government tells us that the Plan
monev is gone because of the cyclone
then you will have a desert coming
up where you have todav industries
such as textile, hosiery, cement, ma-
chine tools, textile machinery ang so
on.

With these words, therefore, I
would again emphasize and agree
with the hon. Members who prece-
ded me that the cyclone relief aid
should be outside the Plan assistance
because only then it will really be
beneficial to the States concerned and
only then the future of the cyclone-
affected areas will not be seriously
affected.

St TR AT ATE (ST
awmIfa 7, faw ddt & o gz
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Y ATYTH AW NJT F1§ ; X ITH
RYT FAT ATEAT E |

ST fF #% ArArT aet ¥ T R,
feqor & qw TE dal FToagEar
st TEd, waga T F
T g a9 g & 5 agi qum &
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SHRI A. BALA PAJANOR (Pon-
dicherry): I thank you for giving
me this opportunity to participate in
the debate on the Supplmenetary
Demands for Grants.

As the Finance Minister is aware
of the fact, Supplementary Demands
for Grants are made only when it
cannot be contemplated in the main
demands. Here, this is due to the
contingency that has arisen ip the
country because of the natural cala-
mity. I feel this year is a sad year
especially in the south because of
the cyclone and the floods. I thought
that a major portion of the Rs. 942
crores he is demanding would Le
aliotted to these States which have
been affected so badly. But I can
understand the position of the Fi--
nance Minister being in a very tight
corner because his purse is not that
big. But there are certain occasions
in which he can rise uptn the occa-
sion as it iz said. But [ am sorry
to say that as far as the States in
the South are concerned, he has not
risen to the occasion and the excuse:
that may be given, viz., that his
purse is not that big caffhot be accep-
teq bv us in the South. There is al-
ready a feeling that India is beyond
the Vindhyas. But I do not subs-
cribe to that idea because India is
India from Kanyakumari to Kash-
mir. I do not also zgree to the idea
that India is not beyond the Vin-
dhyas. But from the way it has
been granteq here, as Mr. Vayalar
Ravi has clearly exposed and also
Mr. Alagesan and Shrimati Parvathi
Krishnan have categorically stated,
when vou give ceretain things under
the plan allocations, it can never be
an aid to a State faced with so many
problems., Especially I want to tell
you. ] was very happy to see Bahu-
gunaji, Babuji and other Central
Ministers visiting our State and hav-
ing an aerlal survey of the devasta-
tion that has taken place there. I
was also on one occasion with Bahu-
gunaji. It was so painful to see that.
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But I can tell you that I was one
amongst those who were hard-hit.
That is the reason why I was not
able tp be here in the last 2-3 weeks.

But you must also remember that
whenever you come forwarq with a
cestain  assistance, responsible State
goverments like the Tamil  Nadu,
Anunra Pradesh, my own smal] State
of Pondicherry and Kerala have
come out with specitic plans. If you
taxe up the case of Tamil Nadu, they
have asked for Rs. 130 crores. This
Rs. 130 crores is not an imaginative
figure. There we have the Finance
Department with all the experts who
had gone to the s=pol and the cyclone-
affected areas and gathered mate-
rial= and like thig Finance Minister our
Finance Minister is also very strin-
gent. Our demands are restricted to
a limited one. Actuaily our demand
was about Rs. 200 crores but, under-
standing the position of the Centre,
we thought we could not c¢laim more
than Rs, 130 crores and that will be
a substantial assistance. But [ feel
disappointed from the wav it has
been granted. You have given only
Rs. 33.9 crores as against our demand
for Rs. 130 crores. For a demand
of Rs. 227 crores of Andhra Pradesh
thex have given Rs. T4 crores. For
a demand of Rs. 1.9 crores of Pondi-
cherre I am yet to see the figure
but some people say, it is Rs. 10
Ykis. There is a saying in Tamil-
nadu that when people visit Tiru-
pathi, they have a Tirupathi cut. It
is something like this. Here is a
Case of a very big natural calamity
and 1 could have appreciated your
Cut in the previous year, but I can
hever imagine any cut in this year,
because, this year we have hag a
hational calamity which is unprece-
dented. The State Government can-
not do the relief work without suffi-
Cir.: aid from the Cenire. Sir, Tamil
Nadu ig a State which is bent upon
Implementing prohibition very vigo-
Tously, The Prime Minister and
Other Ministers was .eloquent about
the need for prohibition and enforc-
INg it vigorously. Here in Tamil-
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nadu, they are put to a loss of Rs.
150 crores on this account. But the
Centre has announced that they will
come forward with a grant of Rs. 33
crures. What a big sum! It is real-
ly strange. That is why, as I said
earller, there is a feeling in  the
minds of some people that ‘India is
not beyond the Vindhyas!'

We have seen that you have made
a provision of Rs. 10 erores of non-
pian ¢xpenditure in regard to allo-
cation of sigpy u. wheat to Har-
yana. I have mothing against that at
all. But why not give the same
treatment to Taril Nadu and Andhr2
Prudesh. You want Rs, 71/2 crores
as ‘Advance Money’ for sending rice
to Tamil Nadu. Is it justified? Where
can they go for funds? So, I request
the hon. Finance Minister to recon-
sider this decision.

This is a calamity which has been
unprecedented. Between  Chidamba.
ram and Sirkali 49 villages were
washed away. The people at least
could have escaped under some shel-
ter but not the crops and properties.
Between Vedachandur and  Karur
there is a big sheet of water and
many villages have perished., There
was a huge loss of human lives and
cutlle.  In this situation why should
you bring in politics? The Health
Minister advised the Chief Minister
during the visit of Mrs. Gandhi and
he was very vociferous then but he
is very silent at the time of this eala-
m.ity when the people are suffering
very much ang require all his help,
as the Health Minister of this coun-
try. Unfortunately not a single
voice has come from that side. The
Minister iv not at all available for
such a kind of discussion. In Banga-
lore, the Industries Minister was dis-
tressed to 8ee the Chief Minister
of Tamil Nadu meeting with ex-
Prime Minister at the Airport. He
called a big press conference and
said about it. But he did not dis-
tressed when people are in real dis-
tress when they undergo untold suf-
fering. Crores of people have to
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live without shelter, without food
and without drinking water. The
Health Minister has a special res-
ponsibility. This is not the way to
unify the country and win the confi-
dence of the people. So, let us not
bring any politics in this m.atter.
Fortunately, we have had very good
relations with the Centre.

But, it is thought that this comes
once in a generation. And this ‘was the
occasion when you should have risen
1o the occasion. The sum of Rs. 34
crores which yoy are giving does not
come from the private purse. It
comes from the nation’s money. This
is a national calamity and you must
take this as a national issue and of
course we appreciate that Govern-
ment could find Rs. 130 crores and
another Rs. 194 crores or so for Pon-
dicherry and another Rs. 227 crores
for Andhra Pradesh. I wish Mem-
bers of Parliament or, at least those
who are present here, vigit our area
and see for themselves the devasta-
tion caused by the cyclone. This is
an unprecedented calamity which
has overtaken the South, Histo-
rians say that in 1864 such a calamity
took place there. Nobody is here to
recollect what happened then. At
least you must be prepared for such
a calamity and you could have done
something to avert it,

It is not a question of South or
North that I am talking here. This
is a life ang death question for the
people. You allot money from the
plan for this purpose. I think even
the economists will agree with me
that you are only taking overdraft
and you have to pay for it. You are
here talking about the rolling plan
and I do not know where the rolling
plan is going to end. You have to
give a very serious thought to it and
do something for the South. This is
a question of life and death of the
people In that corner of India. I am
in full agreement with those Mem-
bers who spoke from the States
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affected anq who spoke in the cause
of the Southern States which had
been hit very badly by this cyclone.
Sir, the Defence Minister when he
visited the South said that his sym-
pathies were the people of the South.
A lot of things was said about the
small scale industries and a lot was
said about the health plan. But, in
the South, what is the industry that
you find?

In the South there are backward areag
and it is these areas which were affec-
ted most gue to cyclone. Last year
these areas were considered as drought
reliel areas. Now they are considered
as flood relief areas. Therefore, what-
ever small industries that you have
put in these areas have been wash-
ed way by floods. What is vour
contribution going to be from heie?
What is your plan for these areas?
We only discuss for hours together
and express our sym.pathies for these
people who were affected by floods.
By mere passing of a resolution here
expressing sympathies will not wipe
the tears of the millions of peo-
ple affected in the extreme South
India. You must come forward
with concrete proposals for these
people and execute them. It is only
a question of giving Rs. 200 to 300
crores; this won't be a big thing
considering the budget of the Ceutre
running io Rs. 10,000 and odd cro-
res. Even if Rs. 947 crores is taken
away by the Supplementary Grants,
one-third of this will do. But, you
are giving us only a paltry sum of
Rs. 90 crores. You azre not able to
understand them or you refuse to
understand them. 71 appeal to the
Finance Minister through you to con-
sider this demand sympathetically.
The Prime Minister is also very sym-
pathetic. T am happy to say that
you all visited our State. I want
the Finance Minister also to come toO
South and see for himself the devas-
tation caused by the eyelone. When
I was travelling with the Agricul-
ture Minister, Shri Barnala he was
very sympathetic and expressed his
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sympathy to the affected people due
to the calamity which had overtaken
them. And he said that we must do
sqmething. But I am sorry that after
going back to Delhi, he found the
purse empty. I think you should
visit the South and make an assess-
ment of the situation. Shri Ravi was
speaking about help. He said that
the Defence Minister gave Rs. 10
lakhs and another Rs, 10 lakhs from
Shri Bahuguna. I am happy about
i*. But Rs. 170,000 was given to
Pondicherry. I am happy to note
that our Minister is very sympathetic
towards the people of Pondicherry.
So far, he has not said what is  the
amrount that he is going to give to
Pondicherry.

One other thing is that fortuna-
tely or unfortunately, Pondicherry is
now directly under the Central Rule.
Naturally we can hope to get some-
thing from the budget allocation.
There is no problem at gll. Sir, in
Karaikkal the fields are washed
away. For reclamation for my field,
1 need Rs. 95,000. I am not getting
it from the State. If a person like
me it is a question of Rs. 95,000 only,
how can you expect the poor farmer
1w get Rs, 15,000 for reclaiming his
field? There is no financial institu-
tion which comes forward with their
help there. Our Chief Minister had
given help. It may look a small
thing for yvou. Thousands of people
are homeless in the sense that they
do not even find a place to  sleep
and also not a place to cook their
daily food. In that case he granted
Rs. 100 to each family. This alone
will cost Rs., 1 crore in one taluk.
When you come to Tiruchi it  will
cost gnother Rs. 50 lakhs. If you are
not able to help the poor in this criti-
cal Lour then how will this Govern-
ment help? I am not going into the
technicalities whether you have giv-
en more for fertiliser, irrigation, etc.,
but I appeal to you that thig is an
occasion for you to rise and consider
Sympathetically,
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Sir, we were blaming the thirty
years’ of Congress rule. This is the
time for you to act. Now janata is
suffering. If Janata Government is
not going to help Janata, ] can tell
you, this country cannot come up.
With these words I once again appeal
through you to the Finance Minis-
ter lo help the State in this critical
hour to come out of this difficulty
so that this country can progress
together.

Mo At g (wrraqR)
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SHRI DHIRENDRANATH BASU
(Katwa): Sir, there arec demands for
additional plan assistance but the
projects of West Bengal have not
been included. They have been
totally ignored. In the past, West
Bengal got step-motherly freatment
from the previous government From
this government too it is getting
step-mothefly treatment. So many
projects have been forwarded by
the West Bengal Government and
the Chief Minister, Shri Jyoti Basu,
has written several letters to us to
pursue them. But unfortunately,
none of the projects including the
Durgapur project, the Haldia Pro-
ject, the paper manufacturing pro-
ject, etc., are found in these supple-
mentary demands. It is unfortunate
that West Bengal's case has always
been ignored. The development ¢l
Haldia port, which is a subsidiary of
Calcutta Port, is very essential but no
money has been  provided. The
super thermal power plant at Farak-
ka has been hanging fire for so
many years. The experts gave the
opinion that this should be taken up,
but it has not been taken up and no
money has been provided for in these
demands. The Finance  Minister
was good enough to assure the House
during the last budget session that
some amount would be provided and
the work will be started, but there
is no indication of provision of funds
in these supplementary demands. I
request the Finance Minister through
you, Sir, to use his good offices to
include some of the most important
projects of West Bengal which are
pending and to provide funds for
implementation "of those projects.

About grants for flood affected
people in various areas, a sum of Rs.
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10 crores has been provided. This
is a national calamity and should be
tackled on a national level. I request
‘the Finance Minister 1p provide at
least further Rs. 100 crores for the
relief of the cyclone-affecteq people
of Andhra Pradesh, Tamilnadu, Ke-
rala, Laccadive and Pondicherry.
This should be given the top-most
consideration. This is a national
calamity and the State Governments
cannot tackle it properly for want
of funds. Let the Central Govern-
ment come forward to tackle it
properly. Food ang cloth for the
affected people should be distributed.
There should be construction of
houses and huts for the rehabilitation
of the affected people. There should
be provision for education of child-
ren and even adults free of charge.
There should also be provision for
employment for people in the affec-

ted area. All these things can be
done only by the Central Govern-
‘ment,

In the last budget the Finance Mi-
nister spoke very nicely about indus-
trial units in backward districts. But
the amount provided for this pur-
pose for the whole of India is only
Rs. 6 crores. It looks nice to speak
of development of backward districts
but then money must be provided
for the jmplementation of those pro-
jects. Rural industries should be de-
veloped, especially agriculture and
labour-oriented industries, in the
backward districts. For that ade-
quate provision should be made
by the Government of India,
not Rs. 6 crores but Rs. 60 crores. I

am sure the Finance Minister ap-
preciates that unless the back-
ward areas are developed, the

development of the whole country
or nation is not possible. So, I would
appeal to him to provide sufficient
funds for the development of back-
ward districts and for the improve-
ment of the condition of the Sche-
duled Castes gnd Scheduled Tribes
instead of simply making eloquent
speeches,
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SHRI PURNA SINHA ‘(Tezpur):
Sir, 1 compliment the hon. Finance

Minister for presenting the Supple-
mentary Demands for Grants. But
I am sorry that these proposals turn
a blind eye to the area I come from.
For instance, though the National
Hydro-electric Power Corporation is
being established with a capital of
Rs. 200 crores, no project is being
given to Assam, which is very unfor-
tunate, even though the people of
Assam suffered a calamity last sum-
mer. There is no mention of any
development project, or even anv re-
lief measure, for the people of my
State. A- least there should have
been some pgesture by the Finance
Minister towards the people of that
area.

I may a.sg adde that the peaple
of Andhra Pradesh, and south gene-
rally, have suffereq a lot on account
of the calamities. We have perso-
nally seen the sufferings of the peo-
ple. Instead of making provision oul
of the Plan for relief, there should
be non-Plan provision for relief gnd
rehabilitation of the people. Per-
manent  rehabilitation measures
should be adopted by the Govern-
ment so that in future at least thou-
sands of people do not die when
calamit.es occur in the cyclone-rava-
ged area. I feel that the Finance
Ministry should have taken some
steps to provide more funds for this
as sugpested by Dr. Ramji Singh as
natural calamities are occurring
somewhere or other in the country
throughout the year. There should
be a separate Ministry to look into
these problems, to see that sufficient
expertise is available, with the as-
sistance of foreign countries if neces-
sarv. We know that a Cyclone Miti-
gation Scheme for the southern Sta-
tes was prepared in 1970 and given
to them: but for want of funds they
could not implement it. So, there
should be a new Ministry to deal with
these calamities from time to time
or 10 prevent them if possible,

T support the Demands, but T feel
it should have been more socialist-
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oriented. We have had three Bud-
gets so far—the interim Budget, the
regular Budget and the Suppiemen-
tary Demands. We feel that they
have fallen far short of the expecta-
tion of the people.

SHRI VASANT SATHE (Akola):
‘Demand No. 56 has provided for
Rs. 40.63 lakhs as expenditure on two
ecommissions of inquiry, out of which
Rs 32.18 lakhs is going to be spent in
one year on the Shah Commission
alone.**

ot HAT AT TR : AT T AT
WG ATET | &G aF @F T 919 g
forr @ gran &, 3rv grar & av 7gf v
_ MIFY WA §, IAH FIS Q@AYS TG
3 | 99 F A g9 F a8 Fqr
& qg) 35T AfHT Sgr % W FAMA &
T F T WG, T ¥ G H
A FTFT | @ THG |
g7 F § fr @nd 3w av
g wafet s i qfsfrme ar
gt qfefaa waw" T @ ), su*
IR § 96T g7 IO T g a9d g |

SHR] VASANT SATHE: I was not
talking of the functioning of the Com-
mission on merits. I was only re-
ferring to the procedure which is con-
trary even to the Commissions of In-
quiry Act.

MR. CHAIRMAN: Confine yourself
to the Demands.

SHRI VASANT SATHE: These are
general Demands for Grants and
therefore I have every right to say
why should not provide anything for
the Shah Commission. I am not going
into the merits of the enquiry. I am
not going to say anything which
relates tp the actual merits of the case
or that would prejudice the case.**
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SHRI KANWAR LAL GUPTA: I
rise on a point of order. I strongly
object to this. His remarks should.
be expunged.

SHRI VASANT SATHE: 1 have:
every right to say that there is a

person,**

SHRI KANWAR LAL GUPTA:
Rule 188 says:

“No motion which seeks to raise-
discussion on a matter pending be--
fore any statutory tribunal or statu-
tory authority performing any judi-
cial or quasi-judicial functions or
any commission or court of enquiry
appointed to enquire into, or in--
vestigate, any matter shall ordinari-
ly be permitted to be moved.”

qU FZT 9% & fr welig meew
afeza g & a1 § o) fomed fRd &,
T I e F7 Hfwg

wamfe wgea - faE &1 =
% aig & g f5 7w F@r 0

SHRI KANWAR LAL GUPTA:**

SHRI VASANT SATHE: I must be-
allowed to speak.

MR. CHAIRMAN: I would like to.
draw your attention to rule 216 re-.
garding the scope of debate on sup-
plementary grants.

It says:

“The debate on the supplemen--
tary grants shall be confined to the
items constituting the same and no
discussion may be raised on the
original grants nor policy underly--
ing them save in so far as it may be
necessary to explain or illustrate
the particular items under dis-
cussion,”

This is very clear. I would request
Mr. Sathe to confine himself only to-
the supplementary grants.
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SHRI H. L. PATWARY (Mangal-
.doi): I want to know whether Mr.
Sathe is speaking on his behalf or he
is speaking as an agent of somebody.
(Interruptions).

awtafa afiea: & 3 9F §9 9@ 7
g g )

SHR] VASANT SATHE: I say that

1 oppose this demand for Rs. 1000/-

or whatever it is or even for Rupee
1/- for the Shah Commission.

‘Why?’"
Am I not entitled to say that?

MR. CHAIRMAN: Don't say it
:again and again. (Interruptions)

=t §aT & q| Y

awmafa g : o w18 geARe
TEa £ I T K | TZ 37 AE ATHI
F{AT A &L |

SHRI VASANT SATHE: I am
within the scope of the supplemen-
‘tary demandg for grants. I say, they
are not entitled to this money, I am
.opposing this grant; I am opposing the
‘Government in having this grant.**

SHRI VASANT SATHE:**

AN. HON. MEMBER: You should
not allow him, Sir.

SHRI VASANT SATHE:**

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): On a point
.0f order. Mr Chairman, may I invite
your attention to page 161, rule 334A?
‘It reads:

“A notice shall not be given pub-
licity by any member or other per-
son until it has been admitted by
the Speaker and circulated to
member. .."”

“Has it been done?
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“Provided that a notice of a
question shall not be given any
publicity until the day on which the
quazst.on is answered in the House.”

SHRI VASANT SATHE: Thig was
admitted. It was printed and cir-
culated. The whole world knew
about it. I am not reading out any
new thing. This is a notice which
was already admitted.

SHRI H. M. PATEL: Mr. Chair-
man, I want your ruling on this. He
cannot be allowed.

MR. CHAIRMAN: Mr. Sathe. he
had read out rule 334A. It is very
clear that “a notice shall not be given
publicity by any member or other
person until it has been admitied by
the Speaker and circulated to
Members”,

SHRI VASANT SATHE: This
notice was admitted. This wag in
1969. This was admitted by the
Speaker. The only point was, time
could not be found because of dis=
solution of Lok Sabha...(Interrup-
tions)

MR. CHAIRMAN: Unless you give
the year, date, etc., you will not be
permitted.

SHRI VASANT SATHE:**

SHRI KANWAR LAL GUPTA: On
a point of order. Please see rules 215
and 216.

This is a debate on the Supplemers
tary Demands. Rule 218 says:

“The debate on the supplemen-
tary grants shall be confined to the
items constituting the same and no
discussion may be raised on the
origimal grants nor policy under-
lying them save in so far as it may
be necessary to explain or illustrate
the ] particular items wunder dis-
cussion.”

That is No. 1.

-**Expunged as ordered by the Chair.
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About Rule 188 I have already made
‘the 'submission,

AV FFATTLE fF M FRAT = . 713
T T3 §-—gUR agl wfewm §  sreEw
g2 fF ar felt 9w &1 zEmm
§ @ 3q F fa¥ qF &Fz Qa7 A
qEMi, I F AR G A1 A1 WA BT
=TT AFATE HIT T 913 q1 741 g0 gFar
£ | mAT 75 mwET Afezg mg #+
ferga #ear wgd § a1 qF wemefeew
AT § HIX g3 T F  GIAT AT |
T AUAIARY Jr2q X qEgH F A
T AT AT A1 ALY g) APAVE 4 A
far g gema g v afcag o Farv 7
ST E8 T AAE, AT AW FY FAATET
¥ ¥ uFAew fear s@

MR. CHAIRMAN: After examina-
“ion, if necessary I will expunge it.

SHRI KANWAR LAL GUPTA:

No question of consideration. This"

is a very serioug matter. It will have
very wide repercussions gnd I must
say this with due regard to my friend,
Mr, Sathe.

He is unnecessarily. .,

SHRI VASANT SATHE: Under
what rule?

SHRI KANWAR LAL GUPTA: 1
have quoted the rule,

MR. CHAIRMAN: I have told you
that after examining the debates, I
will see what should be done.

SHRI NARENDRA P. NATHWANI
(Junagadh): I am referring fo
Rule 353 which says:

“No allegation of a defamatory
or incriminatory nature gshall be
made by a member against any
person unless the member hag given
Previous intimation to the Speaker
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and also to the Minister concerned
so that the Minister may be able to
make an investigation into the mat-
ter for the purpose of a reply:...”

Even an nullegation defamatory in
nature cannot be made and this is the
worst type of defamatory allegation
that has been made.

SHRI VASANT SATHE:**.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN):. Apart from
that, Rule 352, clause (v) says:

“A member while speaking shall
not—reflect upon the conduct of
persons in high authority unless the
discussion is based on a substantive
motion drawn in proper terms;”

Then the explanation says:

“The words ‘persons in high
authority' mean persons whose ¢on-
duct can only be discussed gn a sub-
stantive motion drawn in proper
terms under the Constitution or
such other persons whose conduct,
mn the opinion of the Speaker,
should be discussed on a substantive
motion drawn up in terms tg be
approved by him;”

Then according to Rule 353 no allega-
tion of a defamatory or incriminatory
nature. no aspersions and no defama-
tory statement can be allowed to be
made by any member in the House
without hig first giving previous inti-
mation to the Speaker.

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): Everything
should be expunged.

MR. CHAIRMAN: That will be
done after I have examined the
debates.

SHRI VASANT SATHE: Mr. Patel
Saheb, it cannot be expung~d accord=-

**Expunged

as ordered by the Chair.
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ing to your wishes. Expunction is
governed by Rule 380.

MR. CHAIRMAN: Please conclude.

SHRI VASANT SATHE: There-
fore, Sir, through this demand for
grant of Rs. 45 lakhg this government
wants to carry on only a malacious,
false propaganda of prosecution
through media and  persecution
through the Press and what is called
in the American parlance,**®*.

Therefore, 1 oppose this demand
asked for in the Supplementary De-
mandg for Grants.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Why don't vou convince Mr. Mohsin?

15.40 hrs.
[MRr. DEPUTY SPEAKER in the Chair]

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
the time allotted by the BAC for
this item is one hour. Discussion is
stil] going on. Government business
is getting locked up in thig fashion. I
would request you to see that this
item is disposed of within the time
prescribed by the B.A.C.

st WAL AW (FTAYT) : MY
fra 74t St 7 St ST awz T
§ STFT & T FTATE | A TR
e ORg FE R A @ cF  Famer
=g g v form avwg ewcsidY gew g A
T FFaT TR F1 FAra wiwaa aq
@1 9T @ 9 a9F W7 g9 w94 Fai o
TS A G AT FIF UF g AT qel
ot f5 g iy F a1 W) o
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Ao § gaafear § 39 seagy
FET, ITH! T | W AN I 97
araer fear g1 fF Swar ardf & aER
T ATH & AR T FEAEY 1 T |
& gaerar g+ fF S=ar Ot A1 AT A
qF 1 7 8, 9 WEA g I &F a1 WY
g FAE & If 7 oar gEd 5 -
FOQT F A ¥ A AT ST Sy
LA A (L AT 1o
(maqm) fm aw ¥ gw &l
#1 TACHAY & 1A A1 4 AT AT
g7 JET < T 247 |13 &7, +way g
Y ®Y, g9 MY T FT 7 @A AT
sfelr a1 | T ZA AR &Y AA H
27 fagr ST &1 @1 g9 qrer 9aT g
QI T a1 ag s
qiEt F AFF qEY 9 A7 § A EHA &7
TR FT FA F AGT STAT | OATA I &
g AT ot deAt gf ¥, o AR
£1 7% 4, 77 79 7 e e a
S 7 @z #7 faa mg g swfem &
Fim Far g i ogwwn w0 ®osrem
T

gart fae delt 1 4370 8,72 e
mEo dro nFo § zafdqy w1 afemaw &
AN & gAadt ALY &, TART QT SOAFILN
FeT ¥ 1 EwwERa § fF faa dama &
qATEAH F F AW AT FAAT I T
IFAY FIMHT AT AEAH FOqU
F73 & fora s fegr s | SREAwW
F AT v vt A i avsFE wmar §
FEF TR F AT AR FTE TV
* T, IF § g anfgd, gAT ar

qréf Y TFR FIT F IE A fenefFmigedfrgme Faanr g,
gw w gfew Wl gug i, YT sarer g arfgd ar faar
F@ W Wik F faors ar @i qrdf aifafeam & ar oY & ' frar o
¥ g7 arn & faame fiv 2w & oy WAL TT IR )
*¢¢Expunged as ordered by the Chair. 'H
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ga<) qra & faq qat o & ag wgan
arar g & &o o vw A Fw @
#7 41 1% AfEA AT ¥ A wed
&y wE &, IAAr ;W T 9igy
nde WrEe HYo & AR F1HAF ATHF
& 1974 7 Quide gor a7 fagwt emaa
7@ g7 faav aar 41 gW AgA &
fr =0 agiae 1 7717 frar 9@ w0
fe7 & &r fwar 7 arfs 3961 A7
arfz fgar s &% |

qrz q187 73 *g 4 ¥ vz wova
T azAdE AT RIS v e 0 gw
ar g1 & fe fovr @9 g1 =1 2 @
7 & A7 @g fegm smar arfzm o
afF7 91 g% 57 @mi T fFwr § A
AT7 FT AT qIeF & ATHA qTAT F0HET |
oz ®AwE ¥ I 7 fom amEr @
GAT A T & &F L ATT ATHA AEL AT
WF1 ) ;T AAT £ JF F1AT TifEd
791 g 2 fF 73 JT0F fEeaE wred
FIEAEY FHT ATMET

TN AT § 37 a7 T ATIT 69
v RaTT A o arae s
9T WF &7 ATAT AT ITFE  FAAT
T FT WA gl IFF FIX g sAaqr
TT AEGHT F ORATAF FET AT,
721 wvr fagza &0

MR. DEPUTY-SPEAKER; The
Minister will now reply.

SHRI H. M. PATEL: Mr. Deputy-
Speaker, Sir, the discussion on the
Supplementary Demandg for Grants
hus almost become a budget debate.
This has been a prolonged debate on
sues, some of which are not strictly
relevant, Nevertheless, I shall en-
deavour to reply to as many points
aised by Members as possible.

The matter that seems to worry
Miny hon. Members of this House is
the cyclone and the disaster that it

4s caused in various parts of South
India. There is no doubt that in the

2010 1‘3_11.
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South the havoc that was wrought by
the cyclone was tremendous. A great
deal of suffering resulted from it, and
it will take a great deal of effort to
redress and rehabilitate the people of
the entire area which has been
affected.

It is said that the Centre has not
risen to the occasion by making avail-
able resources that may be necessary
to face this disaster. Whatever be
the magnitude of the disaster, we.
must necessarily proceed to deal with
it according to some rules and comply
with some procedures. One hon.
Member said that too much emphasis
should not be put on the rules and
regulations. 1 am afraid if Govern-
ment is to be run, rules and regula-
tions have to find a certain place.
(Interruptions) It is obvious that so
many human beings are inveolved,
How assistance has to be given is
the point. The Centre proceeds on
the basis of principles laid down by
the Sixth Finance Commission Report.
Accordingly, a Committee visiteq the
areag affected by cyclone and having
visited, it submitted its recommend:ze
tions on the basis of which, the Go-
vernment has made the allocations.
That part, I think, is admitted.
Therefore, on that basis allocations
are made. They are made as plans
advance. Naturally, the question
arises that when such a large amount
is taken as a Plan advance, what will
happen when the plan comes to be
formulated? Undoubtedly, that has to
be taken into account. The very fact
that the magnitude of the disaster is
great and the money that has to be
given as plan advance is correspond-
ingly large even though it may not
come up to whatever the hon. Mem-
bers may have expected, nevertheless,
the amount is huge. The Government
will have to find ways and means of
ensuring that the plan schemes and
proposals are not eroded; that the
development goeg forward ag we
would like it to go forward. There-
fore, we will have to find ways by
which this could be achieved. That
has to be done and it will
be done. With this assurance that
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there will be no question of
allowing the development plans of
the States to be affected. ! hope
the hon. Members will be content.
Undoubtadly. the assessment of dhe
damage that has been one and the
assessment of the moneys that would
be reguired in order to rehabilitate
people, industry, farms and so on is
large but it has not all to be met
in one day or one month or 1twon
months. What is immediately required
ig the first thing that must come .nto
question. Let me say that even ihe
Andhra Government hag sanctioned 7
* far Rs. 10 crores. Il is not easy just
10 spend money. Moneys will be
made available as they come fo be
needed. The Prime Minister has
said categorically that money will not
come in the way of tackling any pro-
Llem that arises from this major dis-
aster which has befallen these areas.
That assurance should have satisfied
the hon'ble Members. I repeat that
assurance Yere and as I have :uid
although the money just now given
is as Plan advance yet we shall try
and see how inspite of that tihe
development is not affected.

SHRI O. V. ALAGESAN (Arko-
nam): I would like to know the
actual recommendationg made by the
Central team.

SHRI H. M. PATEL: We have rot
deducted a single paise out of what
they recommended. There has been
no cut imposed at all by the Ceniral
Government.

SHRI O. V. ALAGESAN: Are we¢
{0 understand that no further monev
will be released by the Centiral Finance
Ministry?

SHRI H. M. PATEL: 1 think this :s
an unnecessary queslion and interrup-
tion because ag problems are brought
and reguests come ulong to the Finance
Ministry they are going to be consi-
dered. For instance, tobacco is one of
the major crops of Andhra Pradesh.
A proposal came about it and about
Rs. 44 crores have been Rdvanced
and the banks have been asked to make
it available to the Tobacco Board in
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accordance with the recommendations
of that Board. Similarly. instructious
have been given to the nationalised
banks thal they chould advance loans
to agricuiturists as quickly as possi-
ble. The insurance companies agve
been told that they musi dispose ol
the claims as speedily as possibie.
Government is ready to see that this
particular disaster——which is a natio-
na] disaster—where human beings are
affected there is no guestion of ‘{eal-
ing with it in any otner way xcept
in the way that ensures that the suff-
ering of those who have suffered is
minimised by whatever we do oftes
the sufTering has come upon them.

SHRI VAYALAR RAVI: Sir, wheat
to the tune of Rs. 10 crores has ve=n
released to the flood affecled arecs
under the scheme ‘Food for Work"
Will the Minister releuse wheat under
this scheme for the cyclone affected
areas?

SHRI H. M. PATEL: BSo far as
foodgrains are concerned we have
given the State Governments the
quantitics that they asked for, Apart
from the 'Food for Work® we have
given about 45.000 tonnes of wheat
and rice—thirty thousand tonnes to
one State and aboui twenty thousand
tonnes to another Stule. They have
been given adequate quantities for
free distribution. As demands ~ame,
appropriale quantities have gone to
other areas also which had been ailee-
ted. For inswancc. Kerala. 1 do not
think that Pondicherry will be left un-
assisted because Pondicherry avait
from anythinz else is the direct res
ponsibility of the Central Governmeut.

Shri Kanwar l.al Gupla referred to
a statement which had been laid on
the Table of the House by him =ad
2lthough he has brought the matter in
skilfully within the mischief of ~up-
plementary demands saying that we
should tighten up our machinery “or
collecting revenue, I may say that he
has given a copy a couple of days ago
and I am having it examined by the
Central Board of Revenue and rfter
that study is over if necessary other
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steps will be taken as such referring it
to the CBI if that is necessary.

SHR]I KANWAR LAL GUPTA: Not
only about this particular instance.
There are other cases also about Mrs.
Indira Gandhi and the directors of
Maruti. You should create a cell
That was my demand.

SHRI H. M. PATEL: Whatever mat.
ters come {o our no¥ce, we shall pur-
sue them. What the hon. Member
has pointed out will be borne in mind
and whatever further action is «al-
led for, will be taken.

SHRI KANWAR LAL GUPTA: ‘lhe
general feeling is that the Finance
Ministry is soft with those people. Do
you not know what has been going
on in this countiry? Why do you not
create a cell? Why do you ask for
further information?

SHRI H. M. PATEL: I do not ask
for any more information. Informa-
tion that you have given as well as
such information as is already with
us, will be gone into. On that action
wiil bhe taken. I hope he will agree
with me that we should not act until
we have full and satisfactory data to
proceed further. He seems to be so
dissatisfieq with the Finance Minister;
several other members also appear to
be dissatisfied with the Finance Minis-
ter. T think that the finance minister’s
is gne position which ig bound to dis-
please people more often than please
them. ... (Interruptions)

Hon. Member Shri P. K. Deo vefer-
Ted to various matters. He said for-
¢:ls should not be cut down and
that they should be looked after. Ano-
ther Member also mentioned that. I
e€ntirely agree with him because I
t"’f'" In a position to know what disas-
c;r :I_ ¢an really bring. We are fully

1SCious of that and we are doing
€verything that we can, to see they are
nfﬂft a!low_e'd to be further denuded and
: orestation activities are taken in
ceil:g' more and more. He referred to
sure 1. Tigation projects. 1 can az-

T him that irrigation is being givan
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the highest priority by this govern~
ment and whatever projects are ac-
cepted will be implemented with the
utmost expedition.

In so far as Indiravati scheme is
concerned, a fresh survey is being
carried out because the earlier survey
was not considered to be sufficient.

SHRI P. K. DEO (Kalahandi): It
has been completed; it has been clear-
red.

SHR] H. M. PATEL: Then. on that
basis further action will be faken.

Mrs. Parvathi Krishnan referred to
a number of matters, most of them
not really strictly relevant to the
supplementary demands for grants. I
have no doubt that her intention was
only to ensure that on those particular
maltters.. ..

16.00 hrs.

SHRIMATI PARVATH] KRISH-
NAN: Reference to afforestation
made by another hon. member is
relevant, but only what I said is irre-
levant! He has replied {o so many
points raised by other hon. members.
If it i convenient, it ig relevant;
otherwise not. This is most unseemly.

SHRI H. M. PATEL: I do not
know what the unseemliness is. Per-
haps she did not hear what I said. I
said, the hon. member Shri P. K. Deo
and other hon. members spoke about
afforestation. I will now say, the
hon. member, Shri P. K. Deo and the
hon. member, Mrs. Parvathj Krish-
nan spoke about afforestation. (In-
terruptions). There was a reference
to hosiery industry by Mrs. Parvathi
Krishnan. .,

SHRIMATI PARVATHI KRISHs
NAN: If my points were irrelevant,
your reply is equally irrelevant.

SHRI H. M. PATEL: Since already
she has decided that my reply will be
irrelevant, I see no point in taking
any time over it.



327 D.S. (General),

[(Shri H. M. Patel]

I declare it as relevant and than pro-
ceed to explain. I am glad that her
anger has disappeared now. She is
perhaps aware that as part of this
Year's budget proposals, the small-
scale manufacturers have been ex-
empted from payment of excise duty
on their first clearance upto Rs. 30
lakhs in a financial year provided that
the clearance of all excisable goods in
the preceding financial year did not

exceed Rs. 30 lakhs. This really
covers her ©point about hoisery
industry.

SHRIMATI PARVATHI KRISH-

NAN: They wanted you to raise the
exemption limit on permissible in-
vestment beyond Rs. 10 lakhs because
the cost of machinery has gone up.

SHRI H. M. PATEL: I was refers
ring to Rs. 30 lakhs of production. In
fact, they come under the mischief of
that all-embracing thing that on
whateVver there is no excise duty, they
will pay 2 per cent excise duty. It is
neither small-scale nor large-scale
but it is the residuary item under
which they come.

= REETT (famalz) :
TiFTIE  RNER, & IR 7
e faa g& o # ofar wT B,
SAF! FAT QT AT ART 2| H
qifeq §4T 5 f7 9@ 7ar 4 )

SHRI H. M. PATEL: This is not a
budget debate. I have only come with
supplementary demands for grants on
the original budget. I have not come
with only new budget proposals.

st ot e (faweie) @ qifed
qas faa 8 @ F, #w =7
Ag I "I E |
SHRI H. M. PATEL: In fact, in

answer to a question which was raisecd
the other day in the House, it was
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stated that agricultural implements
are being given exemption. That was
mentioned the other day.

As far as I know, no other relevant
issue was raised. Of course, a sugges-
tion was made for the creation of a
new Ministry to take care of such
disasters. A reference was made to
khadi and also sugar industry. But
these really do not arise from the
Supplementary Grants that I am ask-
ing for. The suggestion will be exa-
mined. So far as industrial units in
backward areas are concerned, the
correct position is that originally in
the budget we had provided Rs. 10
crores. Now we are asking for an-
other Rs. 5 crores. So, we are trying
to do more for the backward areas,
and not less. I think I have covered
all the essential points that were raised
during this discussion, and I should
not take more time of the House.

MR. DEPUTY-SPEAKER: I shall
now put all the cut motions to the
vote of the House, unless any parti-
cular member desires any particular
cut motion to be put separately.

All the cut motions were put and cut
motion to be put separately negatived.

MR DEPUTY-SPEAKER: The
question is:

“That the respective Supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to
the President out of the Consolidated
Fund of India to defray the charges
that will come in course of payment
during the year ending the 31st day
of March 1978 in respect of the
following demands entered in the
second column thereof—

Demands Nos. 2, 5, 7, 12, 16, 82,
34, 40, 49, 53, 56, 63, 64, 82, 84,
86, 89, 100 and 105.”

The motion was adopted.
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List of Supplementary Demands for Grants (General) for 1977-78 voted
No. of Name of Demand Amount of Demand for Grant
Demand voted by the House
i 2 H
Revenue Capital
Rs. Rs.
MINISTRY OF AGRICULTURE AND IRRIGATION
2 Agriculture N : " 10,00,00,000
5 Forest . 1,00,000
7 Department of Rural Development 20,00,00,000
MINISTRY OF CHEMICALS AND FERTILIZERS
12 Chemicals and Fertilizers Industries 25,01,86,000 3,01,89,000
MINISTRY OF COMMERCE
16 Forcign Trade and Export Production . 29,00,00,000 139,87,00,000
MINISTRY OF ENERGY
32 Power Development 6,11,01,000 117,80,00,000
MINISTRY OF EXTERNAL AFFAIRS
34 Ministry of External Affairs . 5,38,00,000
MINISTRY OF FINANCE
40 Transfers to State and Union Territory Governments 121,95,00,000
MINISTRY OF HEALTH AND FAMILY WELFARE
49 Medical and Public Health . . . . . 4,29,30,000 87,76,000
MINISTRY OF HOME AFFAIRS
53 Department of Personnel and Administrative Reforms 10,092,000
56 Other expenditure of the Ministry of Home Affairs . 2,000 .
MINISTRY OF INDUSTRY
63 Industries , . . 5,00,00,000 20,00,000
4 Village and Small Industries. 4,50,00,000
MINISTRY OF SHIPPING AND TRANSPORT
82 Pory, Lighthouses and Shipping . . 20,55,00,000

_-‘_‘_---—h.l—__
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~f—
1 2 .
Revenue Capital
Rs. Rs.
MINISTRY OF STEEL AND MINES '
84 Department of Steel . . . 1,000
86 Mines and Minerals . . . . .. 12,20,70.000
MINISTRY OF SUPPLY AND REIABILITATION
89 Department of Rehabilitation . . . 3,86,00,000
DEPARTMENT OF ATOMIC ENERGY
100 Atomic Energy Research, Development and Industrial
Projects . . . . . . . . 5,00,00,000
DEPARTMENT OF SPACE
105 , Department of Space . . . . . . . . 56,00,000
16.10 hrs. MR. DEPUTY-SPEAKER: The nues-
APPROPRIATION (NO. 4) BILL, tion is:
1977* - “That the Bill to authorise pay-
THE MINISTER OF FINANCE ment and appropriation of certain
AND REVENUE AND BANKING further sums from and out of the
(SHRI H. M. PATEL): I beg to move Consolidated Fund of India for the
for leave to introduce a Bill to au- services of the financial year 1977-
thorise payment and appropriation of 78, be taken into consideration.”
certain further sums from and out of The motion was adopted.

the Consolidated Fund of India for the
services of the financial year 1977-78. MR. DEPUTY-SPEAKER: We sha?l
now take up clause-by-clause consi-

MR. DEPUTY-SPEAKER: The ques- deration. The gquestion is:

tion 1s: . “That clauses 2 and 3 and the
“That leave be granted to intto- Schedule stand part of the Bill”.
duce a Bill to authorise payment .
and appropriation of certain further The motion was adopted.
sums from and out of the Consolid- Clauses 2 and 3 and the Schedule
ated Fund of India for the services were added to the Bill,

of the financial year 1977-78". Clause 1 the enacting Formule and

The motion was adopted. the Title were added to the Bill.

SHRI H. M. PATEL: 1 introducei SHRI H. M. PATEL: I beg to move:
the Sill. “That the Bill be passed.”

ki Beg; o movet: PUTY-SPEAKER: The ques-
“That the Bill to autohrise pay- ti:zRiSPE ’ -

ment and appropriation of certain :

further sums from and out of the “That the Bill be passed”,

Consolidated Fund of India for the

services of the financial year 1977-
78. be taken into consideration.”

The motion was adopted.

»Published in Gazette of India Extra ordinary, Part II, section 2, dated
14-12-77.

fIntroduced/Moved with the recom mendstion of the President.
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16.10 hrs.

MOTION RE. DEVELOPMENT OF
SUNDERBANS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move:

“That this House notes with cun-
cern the poverty and backwardness
of Sunderbans in West Bengal aad
recommends that a Parliamentary
team should extensively tour the
area in 1977 and at the same time
the Central Government should—

(a) save the people and their 'and
there from invasion of saline water
coming from sea; and

(b) take steps tc—
(i) irrigate the area.

(ii) rescue the area from se-
vere backwardness that it suffers
from”.

Sunderbans is the outcome of tn2
indomitable courage and tenacity of
the people. Dire poverty and land
famine have pushed people to live in
that particular area where living is
indeed very ‘difficult today.

Today it is a very sensitive area
because it is bordering on Bangla
Desh and facing the Sea which has
direct access to Diego Garcia, the
American base in the Indian Ocean.
Security can be ensured only through
material growth, growth in respect of
communications, rail transport, road
transport, water transport etc. They
are the poorest people, the greatest
sufferers today.

This area suffers from the worst
regional imbalances and you will be
surprised to know that the other 2.y
when I was.in Sunderbans 1 came to
a place called Pather Pratima whece
I was tnld you can get a day labour.::s
for your chapatis a day, working eight
to ten hours a day,

On the one side is a part of Delta
face and then between the Hooghly
and Padma-Meghna estuaries there
is a span of about 400 km. or 270 miles
covering about 28,:000 sq. miles.

Sundarbans (Mot.)

The colonisation of the area star-
ted from about 1830, In 1963, 5,000
acres were used for the resettlement
of the erstwhile East Pakistan dis-
placed persons.

In recent years the fertility status
of this area has gone down and it is
mostly a single crop area. Even what-
ever little crop they are able to grow
remains in perennial danger and that
is due mainly due to the invasion of
saline water coming from the sea.

This should be treated as a national
problem. This is the first time, I re-
ckon, that we are talking about Sun-
derbans at the national level. There
are miles and miles of mud embank-
ments there, but they are not good
enough, they cannot stand the invasion
of the saline water coming from the
sea, and they often collapse. Therefore,
the basic development constraint in
Sunderbans, namely invasion of sal-
ine water from the sea, has to be stop-
ped permanently. Otherwise, ' the
problem would go on mounting. Even
today it is colossal. '

Only ‘the national exchequer of this
great country can meet such a chall-
enge from nature, because the State
Government, with their meagre re-
sources, are neither equipped nor
should be expected to meet the chal-
lenge of the sea water. )

The problem is how to save 77,37,
967 acres of cultivable land, i.e. about
1,000 square miles, inhabited by about
2,02,200 people according to the 1971
census. It has gone up considerably
now. Out of the total population, the -
Scheduled Castes and Scheduled Tri-
bes' population comes to about 43.3
per cent according to 1971 Census. The
present figures are not in my hand.

The marginal embankments to pro-
tect this area. the land and the people,
their property and living. cover an
area of 3,500-km. They are mostly of
a very weakndture and very tempo-
rary. In September, 1976, when
nature became very aggressive in that
region, at least 2,907 breaches were
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found and noticed. Embankments
covering an area of 466 km. were
washed away. About 1560 km. em-
bankments were damaged. Only 264
km. embankments has so far been
strengthened with the assistance of
rural production programme and
world food programme., This year,
between April and June, further ex-
tensive damaged have taken place
and a big length of embankments
stands vulnerable,

I have already stated that the State
Government has very limited re-
sources. The Congress Government
left the State Exchequer bankrupt.
Even the works done in 1976 have not
been paid for and the contractors have
refused to take more 1n hand because
the bills have remained unpaid. If
we want to save the life and living
of the people and the valuable national
asset, namely, the land, from the fury
of the invasion of saline water from
the sea, we must have pucca, if pos-
sible, brick-built embankments. The
embankments have to be heavily ar-
moured because in specially vulner-
able portions, the thrust is very severe.
The embankments requiring heavy
protection will cover an area of 250
miles. If we take into account Rs. 7
lakhs per mile the estimated cost will
be Rs. 17.5 crores. The embankments
requiring light protection cover an
area of about 400 miles. At the rate
of Rs. 2.5 lakhs per miles the esti-
mated cost will come to about Rs. 10
crores. The total minimum require-
ment today is Rs. 27.5 crores. Besides
closure bunds which could be created
to protect the land, the phase 1 pro-
gramme is expected to protect 50,000
hectares of cultivable land. I quote:

*Sunderbans Delta Project, phase
I: Under the project three major
closure dams had been proposed to
be built....

These closure dams would create
reservoir area of 3,850 hectares with
a  capacity of 102 million cubic
meters.
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The project inciudes construction
of five master sluices to take care
of surface drainage from the re-
claimed area as well as from the
areas lying further north draining
so far into the Saptamukhi river
system. Besides it the Phase 1 of the
Project includes construction of 75
km. of marginal dykes. The total
length of dykes would be 120 km.
(75 km, marginal embankment and
45 km. for cilosure bunds). It is
pianned to have 120 km. of road
throughout the length of the em-
bankmenis with two lanes.

The total area of the enclosed
land will be 1.25 lakh acres....The
area of the proposed reservoir would
be 6.250 acres. Thus the total area
under water after completion of
the project is expected to be 10.694
acres. The net available land for
cultivation excluding the water
bodies and estimated requirement of

residential  use will be ar-
ound one lakh acres. There-
fore, about 20.000 acres of ad-

ditional land would be available for
cultivation. The other projected
gains, in addition to flood protection
(125,000 acres) =are facilities for ir-
rigaton and development of fish-
eries. Nearly 17,000 acres
“could be brought under irriga-
tion and 10.700 acres of fresh water
area would be available for culture
of fish. The sweet water resources
could also be used for industrial
and other purposes. The another
substantial’ benefit would be redi:o.
tion (81 per cent) in length of pro-
tecting dykes to be maintained.”

This is a very important piece of
document.

The total cost estimated by the
Dutch experts of NEDECO on the
wage price level of 1961-62 was Rs.
16.5 crores and of 1972-73 was Rs. 71.31
crores.

The amount would not be required
all at a time. It will take at least nine
years to construct the whole thing.
Therefore, the amount could be spread
over a period of nine years. The Irri-
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gation and Waterways Department of
the West Bengal Government had
drawn up another project for the en-
tire region excluding the comand area
of delta project, Phase I, about which
I have just now mentioned, That
works out to Rs. 11,26,92,000. That
. would include sluices costing Rs.
162.52 lakhs, the remaining embank-
ments Rs. 275.26  lakhs, revetment
works at vulnerable zones Rs. 155.4:
lakhs, retired and ring bunds Rs. 35.73
lakhs and overland crossbunds Rs. 498
lakhs.

We are very happy to see that ihe
Central Government had come to ves-
cue to a situation of this nature, un-
der somewhat similar circumstances,
in Kerala to save the people and land
from the invasion of sea. In reply to

r a question of 20th March, 1973, which
wag replied to by the Minister for lr-
rigation and Power, it had been said:

“Taking into account the magni-
tude of the problem and the n2~d
for speedy implementation of anti-
erosion measures in Kerala, tbe
Government of India have agreed
to provide special financial assist-
ance during the last two years of
the Fourth Plan to enable the State
Government to implement a prog-
ramme of Rs. 4 crores a year. This
assistance should be released to
meet the expenditure over and
above the provisions made in the
State Plan of Rs. 1.3 crores in [972-
73..." ete, et.

Again on 17th March, 1975, in replv
to Unstarred Question No. 367 it was
stated:

“A length of about 113 kilometres
have been protected upto the end
of the Fourth Plan with an outlay
of Rs. 17.50 crores of which the
Centre has provided special loan as-
sistance of Rs. 4.59 crores. These
measures are being continued in
the Fifth Plan also for which am
outlay of Rs. 20 crores has been
tentatively proposed.”

I am very glad to find that this has
been done.
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Recently. a repiy has been given to
Unstarred Question No. 26 dated 14-
11-1977. The Minister had wvisited the
areas affected by gea erosion in Ke-
rala. In that reply it has been statai:

“However, taking into account
the need for speedy implementation
of anti-sea erosion measures in the
State, the Centre has provided spe-
cial loan assistance to the State
Government for accelerating the ap-
proved anili sea erosion schemes in-
cluded in the State Plan. The
amount made available during
the first three years of the Fifth
Plan has been Rs, 3.75 crores. Dur-
ing the current year, an amount of
Rs. 1 crore has been released so
far for this purpose.”

Therefore, this is the position. Iz»2
is a case which could be used as g
parallel instance., It is a case where
the people are suffering because of
invasion by saline water coming ‘rom
sea, and it has to be treated as a ne-
tional problem. We would earnestly
make this request to the Central Tov-
ernment through you. Sir.—The bon.
Prime Minister has taken the trouble
of coming and listening to us—to be
generous and save these 20 lakhs f
people from perpetual misery, poverty
and destruction. The State Governmet
resources are very meagre;ifitis left
in their hands, I do not think, in our
life time, people will have any relief.
The poverty there is something un-
believable. Prof. Madhu Dandavate
should go there; we expect that he
will inaugurate the railway line after
the fina] location survey is done. He
is keeping mum. That is the trouble.

There should be a  massive roz-
ramme for multiple cropping and crop
diversification. Production of coam-
mercial and cash crops is also neces-
sary. It is predominantly an agrarisn
area with 88.53 per cent of people in
agriculture.

There is a deep pauperisation and
the percentage of owner-cultivation to
the total agricultural worker is: in
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1961 it was 65.86 per cent and 1 1971
it was 49.84 per cent. You realise how
much it has come down. The percen-
tage of landless workers to the total
agricultural workerg is: 1961—34.14
per cent and 1971 it was 50.16 per
cent and the productivity of the land
also is steadily declining and the scope
of employment is fast shrinking and
the participation ratio is steadily
declining. In 1961 jt was 30.27 per
cent and in 1971 it was only 26.44
per cent, The majoriy of the landless
agricultural labour is chronically

under-employed.

The Sunderbans has the lowest per
cacita income. The income of a fami-
ly of 5 members ic Rs. 185 per month
which works out to Rs. 37 per month
per head. The outstanding loan per
family comes tg Rs. 172,

There should be a grouad water
survey which is very essential «nd
there should also be a geological sur-
vey to find out petroleum and other
things that are likely to be found
there. A Government of India team
anid ICAR visiteg the area in April
1973 and they have pointed out very
clearly that the possibilities of pro-
duction of cotton, oil-seeds, pulses,
sugar beet are very immense. The
possibilities are great. They have
said:

“It may be mentioned in passing
here that the British were the first
to attempt at cotton cultivation in
the Sunderbans in the year 1835.
Their findings from the published
literature of the time revealed that
quality cottons can be grown in this
area...”
Agronomically it has been stated by
experts that cotton appears to fit well
into a paddy-cotton rotation in  this
area. It js also reported that paddy
vields following cotton are also higher
than padd. after being fallow. This
friding is also an important one while
introduring a second crop in this area.

The: next in importance is the nro-
blem of' drainage. As T mentioned
earlier, this should be given first prio-
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rity to make the cotton programme a
successfu]l venture gince the ill-drain-
ed area delays the preparation of the
land and also comes in the way of
timely planting.

The other points worth recording
here are:

Farmers should be advised to switch
over to high-yielding varieties of
paddy like Jaya, Rutna IR 8 in the
place of the long-duratic'.m traditional
varieties.

The area is so suitable that the
cost of cultivation for sun flower is:
per acre Rs. 289, yield per acre—400
kg, and the gross value of the pro-
duce—Rs. 600. Similarly, for cotton—
cost of production—Rs, 445, yield per
acre—600 kg. kapas. and the gross
value of th- produce per acre—Rs.
1500, Similar is the case with moung
dhal. Sun flower is the latest entrant
into the Sunderbans area. There are
great possibilities of growing =sun
flower. 1t is saig that growin: sun
flower in the Sutderbans does have
certain advantages. Sun flower is a
plant which can hold its own with a
little moisture and nedes the minimum
after-cultivation care.

Similarly there are many recom-
mendations. I would like the hen.
Prime Minister and the Miister for
Planning to constitute a cell for Sun-
derbans and go into the details of the
recommendations and the findings
that have been placed on record so
far. That will give a lot of guidamce
to the government.

Besides multiple cropping, thece
should be intense utilisation of the
natural advantages ang th. resourccs.
I have already talkeq about gomIg in
in a big way with drilling for petro-
leum because it has beep opined b
many that that particular area—to
quote the language of the experts—
is floating on oil. So this has to be
borne in mind, We do not want gur
projects to he sabotaged by people in
the country ang outside the country
which will be a great economic stake
for us.
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There are other things also. Forests
and fisheries and agro-based aad vot-
tage iddustries.  Production of salt
ijs another. These are the important
things they should look into. Con~
struction of a communication and
transportation system, Rural electri-
fication—there jg almost ng electrifi-
cation in the Sunderbans, almost
nothr:g. Then. I can talk about Edu-
cation, Health and Welfare measures.
Then there are subjects like Animal
Husbandry and Poultry Farms, Paul-
try Multiplication Centres, Hatchiug-
cum-Food-mixing Units and Mobile
Veterinary Dispensaries with perma-
ncnt bases. Thery you come to Co-
conut plantations. Plantation can be
done iry barren areas which are about
2 per cent of forest area, and there

can be plantation in sparsely covered.

areas., Under Industries, you have
composite gininery with cotton«seed
¢l extraction plant. Then there are
boat-building and servicing industries,
You have powered crafts and tradi-
tional boats. Theny you have Food-
processing, Paper ang Pulp, Engineer-
ing, Honey Refinery, lce-Plant, Fish-
meal aad Building Materials Indust-
ries, Then you have Land Reclama-
tion work and the development of
transport linkages. Under Road Link-
ages you have the following works: —

Construction of Amjhara-Basanti-
Majibdari road.
Basant-Herobhanga Resettlement
Colony Road.
Kakdwip-Pathar
Gangadharpur Road.
Frasergunge-Bakkhali Road.
Herobharipa-Golabari Road.
Hingalganj Hemnagar Road,
Bhangarkhali Dulduli via Fakir-
takia Road.

Pratima via

These are the things, Sir. Road Bri-
fes, lapding facilities, rajl links are
those things which are needed there.
Mr. Madhu Dandavate knows that the
Budge-Budge Diamon Harbour kak-
dwip Namkhana railway line has
been found to be more than viable.
[ 'am yot grudging that you have
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brought that Jammu line which is not,
viable, I am not grudging
about Trivandrum-Kanyakumari-Tri-
unelveli line. Regarding return on
capital invested, the Public Accounts
Committee, which is 3 Committee of
both Houses of Parliament, has stated
in very clear lamguage that railway
should not go by return only as far
as backward areas are concerned.
Because of regional imbalances there
have been great sufferitigs on the part
of the people and they should not use
the formula of return. However, the
return is ten per cent in thig area and
it would meet with his requirements,
Railway line is only a small part of it.
Because 1 have been trying for it,
Mrs. Gandhi hag given an order saying
nothing to do with Jyotirmoy Bosu's
ra‘l project. He might see somthirg
in the documents also. I therefore re-
quest the hon, Railway Minister to
give orders for ‘Fiva]l Location Sur-
vey’ for all the railway lines and not
only for Budge-Budge, Diamond Har-
bour, Namkhana line. It ijs a small
thing. There are three Railwayv
lines which gh‘Dl:l]d be takewy up. There
are other lines like:

Lakshmikantapur-Kakdwip.
Hasnabad-Pratapadityanagar,
Canning-Golabari.

'

Kindly go to that area amd see that.
The hon, Prime Minister has to come
and visit that area.

They want hospitals, they want edu-
cational facilities ete, They want in-
dustrial training justitutes.  They
want degree colleges, they want
junior technical schools, they want
facilities for basic education, they
want handicrafts training centres,
they want primary schools, They also
have an Urban Area Development
Plan. All these things are being neg-
lected due to reasons best known to
the authorities themselves. 1 cannot
blame the present government because
they have come and taken the power
hardly eight months ago. I appeal
to them that they should look into the
matter of Sunderbans and save these
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people from the perpetual misery aud
suffering which they have been un-
dergoing since time immemorial.

Then, so far as Education is concern-
ed, the position is this. You have got
only 0.8 schools per thousand popula-
tion. The length of pucca road is
very little. It is only 023 k.m.
per thousand persons. We want a
uetwork of link roads. The total
length of railway line in this vast re-
gion ig 28 miles only.

So far as Inland Water Transport is
concered, it is the main mode of
transport. As you know, this is a very
sensitive area. There was an Inland
Water Transport Committee in those
days and this humble self has also
been a Member of that Committee,
We had made specific recommenda-
tions. It is not my handwritten thing
-although 1 was in it. I quote:

“It js essential to exploit the agri-
cultural hiater landg of the Sunder-
bans for the economic prosperity of
this area. A provision of Rs, 61.84
lakhs may be includeq for this
scheme in the Fourth Five-Year
Plan.

“An efficient passenger-cum-goods
service counecting important towns
and villages in the Sunderbans is
a distinct necessity. It is also esen-
tial that suitable landing facilities
are provided at various porats sug-
gested by the State Government,
"The more important among these are
Raidighi, Port Canning and Nam-
‘khana, Namkhauia js the terminal
point for roaq transport ang hand-
les pilgrim traffic of the order of
several hundred thousands at the
time of Ganga Sagar mela in Jauu-
ary each year. Provision of these
facilities ghould be included in the
Fourth Five Year Plan.”

‘But, Mr. Deputy-Speaker, Sir if you
visit this area, you will see that these
are only paper exercises and nothing
has been done. T am glad that Shri
‘Dandavate has given an assurance—I
take it like that—that the railway line
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from Budge Budge—Diamond Harbour
— Namkhana railwayline’s final loca-
tion survey, is shortly going to be
done. I take it like that. There are
other things also, For agriculture,
what is needed is the iiputs like seeds,
fertiliser, irrigation water. This is
an area where windmills coulg be
trieq very successfully, One wind-
mil] can do a lot. We have bL:zen
writing and I have also been writing
since 1967 as to whether, in Sunder-
bans, the windmills could be freely
constructed so the power couvid
be made use of for doing lift irriga-
tion ang other works. Besides culti-
vation of sweet potato, sugar beect,
chilly and melon can also be done.
What is wanted is processing facility.
Otherwise, the growers are not gett-
ing the remunerative price for these.
These are sometimes thrown away.
We want the Planning Minister to tell
us as to how he can help us in re-
placing the traditional amman paddy
cultivation by the early maturing
variety or high yield wvarietv. The
high yielding variety can give us 40
maunds and we can release the land
by October for cultivating something
else in that land. If the State Gov-
ernment is in a position to do that,
why should T come to you with a
begging bowl in my hands? This is
a major area where pissiculture can
he developed. Estuarine areas, fish
farms, brackish water especially in
Henry’s Island are the areas where we
can develop controlled tank for the
purpose of development of fishery
from prawn ang other precious va-
rieties. It 1s found by scientists that
in brakish water, jt is possible to
produce 2.4 tonnes per hectare per
vear of mullet and 600 to 700 kgs of
prawn per year. We would like the
Governmenat to take the initiative in
the matter and go for this productive
exercise., There js a great scope for
the composite fish culture also. There
are many other possibilities. At the
same time T am sorry to say that the
present Government although has
taken the work in hang i Sunder-
bans, there are still some big land
owners and so land reforms are very
necessary,
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I culy want to conclude by saying
that § am bringing this on the floor of
this august House, in this highest na-
tional forum, with an expectation that
the Central Goverament will come
forward and treat this area as a spe-
cia] area and give us the maximum
that they can spare for removing the
sufferings and difficulties that Sunder-
bans is having specially from the sea
water which is invading that year
after year,

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House notes with con-
cern the poverty and backwardness
of Sunderbans in West Bengal and
recommends that a Parliamentary
team: should extensively tour the
area in 1977 ang at the same time
the Central Government should—

(a) save the people and their
land there from invasion of sa-
line water coming from sea: and

(b) take steps to—
(i) irrigate the area.

(ii) rescue the area from se-
vere backwardness that it suf-
fers from.”

SHRI S. K. SARKAR (Joynagar):
Mr. Deputy-Speaker, Sir, at the out-
sel I would like to congratulate Mr.
Jvotirmoy Bosu to bring forward
this motion before this august House.
I am happy to see that our Prime
Minister as well as the Planning Mi-
lister sitting here.

The discussion on Sundarbans is
vital not only for us but it is also
Vital for the whole nation. Sundar-
bans ic one of the largest backward
dreas and a most accessible areas
In the country. You imagine how
L is jnaccessible. Even a police
flalion comprising of several thou-
fanq sq. miles Gosaba is still with-
“UL an inch of metalled road. No-
bdy can see an inch of metalled
™ad in that area. This is the most
dccessible part though Sundarbans
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starts 13 miles down from the city
of Calcutta. It is a blakish spot of
West Bengal and the backwardness
cannot be measured. It is so high
that you cannot imagine. It is a
mono chrop area. The area js pro-
tected by 2200 miles embankments
by which you can imagine how far
it is inaccessable. The total reclaim-
ed area is 9.4 lakh acres. Out of this
6.4 lakh acres are under cultivation.
Though Sunderbans is not properly
demarcated yet in the British period
a demarcation line was made and ac-
cording to that line south portion of
24 Parganas is demarcated as
Sunderbang area. There is no natu-
ral demarcation. The population of
this area at present is near about 23
lakh and the area under cultivation is
only 6.4 lakh acres which means less
than 0.3 acre land per man. So, you
can easily imagine that by mere land
distribution the economy of the area
cannot be improved. Some other
method should be adopted to remove
this backwardness, On that basis. I
would request the Planning Minister
to give due importance to our sub-
missions.

This is an area which nas only one
crop and after that crop people have
nothing to do for their avocation of
life. It is a shameful matter for us
to know that people after the paddy
barvesting is over come to the cities
with begging bowls. Most of them
dwell on the footpaths of Calcutta.
You will be surprise to know that
60 per cent of the footpath dwellers
in Calcutta come from Sunderbans
area. [ would like to see that some
concrete, viable planning is made for
them. The State Government on ac-
count of its many constraints and
limitations is not in a position to
take up any scheme for the develop-
ment of this area. Though Sunder-
bans Development Board has been
constituted yet it has not been given
any statutory support. The Centre
should come forward not only for
the development of Sunderbans area
but also for all the backward areas
of India.
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Sir, as regards the solution, I do
not fully agree with the views ex-
pressed by Shri Jyotirmoy Bosu. It
has its own natural gift. If we can
exploit anq utilise this girt it can be
taken ss a boon to the people of this
area. it cannot be taken as a curse.
Mr. Bosu wants to prevent the in-
gress of the saline water. I am not
in support of this view because I
know the ingress of the saline water
. brings worth crores of rupees fish.
1f we take one acre of watery land
it gives 200 kg. fish. Out of these
200 kg 150 kg. would be prawns
‘which would fetch a price of Rs. 40
per kg. It comes to Rs. 6000. It means
one acre of fishery on land can give
. upto Rs. 7000, There is no parallel in-
‘dustry to the fishery. West  Bengal
needs development of fisheries. 1
am just giving you one example. In
1967 we had assessed the fish re-
quirement of Calcutta city alone.
Granting that 30 per cent are vege-
tarians, the demand of Calculta
came to about Rs. 72 crores of fish
per year; that is the consumption
capacity of Calcutta city alone. The
supply figure is Rs. 22 crores. Out
of that Rs. 22 crores, West Bengal's
contribution is Rs. 5-6 crores, which
means that Rs. 15 crores worth of
fish comes from outside, that is, from
Bihar, Orissa, U.P. or even Haryana.
We arec drawing our money in this
way. Planning should be done in
such a wav that schemes can be im-
plemented in West Benrgal itself and
it ig easily possible; there are natural
gifts. I want to draw the atien-
tion of the Planning Minister to this
matter. If we extend the radiation
of Calcutta economy to Sunderbans,
it would automaticaly develop; that
is the proper approach to planning.
There is the great Calcutta market
and itg capacity is rated so high. Take
for instance, coconut oil ang poor
Calcuttn had to get it from out-
side. Calcutta is mnot self-sufficient
m any of the things that il needs.
1t needs 100 crores worth of coconut
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oil and in about 30 years we have ,y

Sundarbans (Mot.) 348
sent out about 3000 crores. The an-
nual demand for mustard oil is to
the tune of 400 crores; in thirty
yvears about 12000 crores would have
gone out. So is the position about
wheat, rice. Even salt we import
from Gujarat and other places. We
do not produce anything except some
part of chilliess Even if we could
produce only the fish that is need-
ed, it will generate a growth in
our economy in such a tremendous
way that Sunderbans will develop
automatically. There is no need to
make a very great sclieme.

My hon. friend is asking for a se-
coad crop of colton. Cotton would
be total failure; I can give my ver-
dict. Soil may be suitable but cii-
mate and atmosphere are hos-
tile. When cultivation of cotton
starts here, in other regions there
would be harvest of cotton. Nature
is against us. North-Western and
other cyclonic factors would cause da-
muage. Government of India made a
trial: it was a falure. It is not a
scientific solution. Scientific solution
lies in the ather way. He asked for
ground water. We require it. But
I doubt whether ground water is
available for the second crop. My
friend is referring about scientists’
opinion. Perhaps he is not aware that
I am a member of the scien:ific
committee of ICAR. Out of 29 ex-
peris, I am one in the scientific com-
mittee of the ICAR which is called
operational research project, Second
cron is certainly required. It must
not be in the pattern of stereotvpe
rice or wheat crop. It must be dry-
land farming. Residuary moisture
can be helpful and there is enough
scope for that., The residuary mois-
ture can give commercial crops
like sunflower, safflower, till ete., by
which Sunderbans can be benefited.
So, the Planning Minister should
evolve such a scheme as to make dry
farming a success.

There is enough scope for horti-
culture. Coconut, on which we are
draining many hundreq crores of
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rupees annually can be abundantly
grown! Nature is very helpful for
that. Areca nut and some spices can
pe grown. Bamboo cultivation can
pe developed. It may seem ridicu-
lous but it would give a good gene-
ration of economy. Bamboo is used
rnct only for domestic but for indus-
irial purposes. The paper industry
is sufferine for want of paper pulp.
Bamboo is a good constituent for
pulp making. Man-made fibres like
terylene can be made from bamboo.
So, I suggest that bamboo cultiva-

tion may be tuken up.

1 support what Mr. Bosu said about
the scope for industries in that area.
One such industry is based on ani-
mal husbandry. The Calcutta mar-
ket’s monthly demand for baby food
is 550 tonnes, i.e., 6000 tonnes an-
rually. These are imported from
other States such as Gujarat, Har-
vana and UP. I we can develop
animal husbandry in Sunderbans. we
ran snatch away a portion of that
monev and develop that area.

SHRI JYOTIRMOY BOSU: We
live in one country. Why are you
grudging it? You are talking as if
vou are importing from Britain or
Germany.

SHRI S. K. SARKAR: Don’'t argue
about the word ‘importing’. I am
not saying it in that sense. I am only
talking of self reliance.

There is big scope for tourism.
Sunderbans is a very beautiful place
and there is no parallel to its beauty
érvwhere in India. If we develop
t?urism, we can earn foreign ex-
f.‘nange,

I want to lay empHasis on commu-
Tication. It is completely inaccessi-
ble. There are no railheads and no
Toads. Only the fringe of the area
has been touched by railhead. Be-
fore independence there were  no
"ads, Now roads have come into
tXistence, but still a big portion is
Vithout any road. 'Gosava compris-
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es of 7 islandg but there is no com-
munication. The only communication
is by country boats. Some motor
launches are there owned by private
parties, I suggest that public motor
jaunches ghould be introduced in the
nationalised sector. There were four
proposals lor railheads. It was sur-
veyed but the report was, it is not
viable. If you really want to deve-
lop backward Tareas, railhead s
essential.

This area should be declaread as
backward area. 24 Parganas district
18 perhaps the biggest district of
India. Because the population figure
is 85 lakhs. You can easily unaer-
stand that it is administratively non-
viable. There is only one District
Magistrate and one District Judge.
So, it would be better if the whole
of 24 Parganas is divided into two,
one in the north and another in the
south. The southern portion wiil
contain the Sunderbans. This pru-
posal was discussed earlier in  this
House. I would request the State
Government to approach the Centre
in the matter. Unless you divide the
district into two parts, there is a0
hope of developing that area,

I congratulate Shri  Jyotirmoy
Bosu for bringing up thits motion and
thank the Prime Minister for patien-
tly hearing our submissions.

SHRI SAUGATA ROY (Barrack-
pore): Sir, this House has now taken
up this debate on the development
o! Sunderbans. Not only this ear-
lier this House has debated on the
backwardness of Eastern UP. 1t is
a very happy sign that problems of
regional imbalance and the problems
ot regional development are being
discussed in this House, and the
Prime Minister is gracious enough
not only to lend his ears, but also to
share his feelings on the problem of
regional imbalance.

If T may say so, India is a large
desert of poverty-stricken areas, with
pockets of prosperity, and unless
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this descrt can be turneq into a
uniform area of prosperity, all the
pockets of prosperity will soon be
overcome by this desert. It is in this
context that I raise this debate this
time on the Sunderbans and discuss
this situation, because I cannot ex-
pect friends from all over the coun-
try to be interested in the develop-
"ment of Sunderbans. as we from
West Bengal would be. But if you
view it from a national perspective
of development of backward areas,
the need for developing backward
areas and the advantages of develop-
ing the backward areas, I think that
the perspective would be totally
clear.

Shri Jyotirmoy Bosu, while moving
the motion, has spelt out most of
tne measures that are necessary for
the deveiopment of Sunderbans. I
will put it from the point of view
of the econcmy of West Bengal
What we have now in the name of
West Bengal is a truncated State, Ori-
ginally, the composite Bengal was
one in which the eastern part pro-
duced agricultural goods and Cal-
cutta and its suburbs produced in-
dustrial goods. After partition, most
of the agricultural goods producing
areas have gone over to East Pakis-
tan, now Bang.adesh. So, Bengal is
a large desert of poverty today, of
backwardress, with a small area of
prosperity around Calcutta and the
Asansol-Durgapur area. In the rest
of Bengal, ugriculture is backward,
industry has not percolated and most
of the pcople live below the poverty
lire.

1t is in this context that we have
to view the problem of the Sunder-
tang, because today what had hap-
pened is that West Bengal, which had
an irdustrial base, is getting weak-
er economically, because the indus-
trial base we had was a colonial in-
dustrial base, which used to serve
the needs of the colonialists, and
with their departure and with the
slow demise of the Calcutta port,
the economy of West Bengal is going
down, TS
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If West Bengal has to survive
today, it has to be agriculturally
strong and agriculturally viable,
West Bengal is a rice-eating State.
Most of the peopie are consuming only
rice. But West Bengal is not self-
sufficient in rice. It has to bring rice
either from Orissa or from Andhra
Pradesh. 1 will teli you the picture
this year. After the cyclone, most of
the harvest in Andhra has been wash-
ed away and Orissa will be able to feed
us only for two months. I predict
today in this House with all respon-
sibility that jn the month of February-
March, the price of rice will go up to
Rs. 10 per kilo in West Bengal, because
in West Bengal we have no buffer
stocks. In West Bengal, because of the
Central policy of abolishing zones, no
buffer stock is being built, nothing is
being procured. Andhra Pradesh
which provides us rice has been
ravaged by cyclone. So, we have 10
view the development of Sunderbans
keeping in view this year’s perspec-
tive.

17.00 hrs.

Sunderbans, if properly developed,
can become the grannary of West
Bengal. It can supply rice for the
whole of the State anq make it seif-
sufficient in rice, in which case most
of the tension that occurs in West
Bengal in June, July and  August,
when agricultural Jabourers leave
their impoverished areas and go to
the city of Calcutta, will disappear.

The Sunderbans that we have today
in West Bengal is not the Sunderbans
as it existed. The Sunderbans, as %
existed had an area of 8,000 square
miles, was a part of the Gangetic delta,
of the Bay of Bengal delta. Most of
it has gone over to Bangla Desh in
the gistricts of Jessore and Khulna.
What we have now is an area of
approximately 4,000 square miles with
a population of nearly two million.

Here, man has faced nature and
created his own destiny. The re-
fugees who were settled here have
struggled against nature, forests and
natural calamities to build their homes,
But what hapens today? If there is
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a cyclone or a national calamity, the
bunds get broken and the area is over-
run by salt water and they get no
crop. That is the main problem.

As Shri Jyotirmoy Bosu has also
correctly pointed out, unless we muke
some effort to save the crops of these
reople from sea erosion and salinily
this area cannot survive, and if this
area cannot become economically
viable, West Bengal ullimately cannot
become economically viable because it
will continue to be a rice-eating State.

As has been mentioned earlier, the
development of Sunderbans cannot be
taken up by any State Government,
however strong or powerful, When
the Congress was in power in West
Bengal, they set up the Sunderbans
Development Board. It had started a
nucleus and built some roads, but
unless massive aid comes from the
Centre, nothing can be done,

In this regard, Shri Bosu also
referreq to the report of the Dutch
experiment. If Holland can survive
under the sea, there is no reason why
an area like the Sunderbans cannot
survive and become economicaily
viable. It is a question which is 2on-
fronting the people of Bengal, a
challenge to the planners and econo-
mists of India.

There are two aspects of this matier
—developmental and distributive, The
developmental aspect consists of the
development of bunds for saving the
land from sea erosion, and the
development of ground water roads,
inland transport etc. It consists of
far-flung areas. I have been to most of
these islands. It takes 20 hours by
launch to go from one place to another,
and the launches are not frequent.
The poor people cannot bring their
Produce from the internal islands, they
cannot take them to the main markets.
They are Jeft to the vagaries of nature,
So, what is neessary is firstly massive
Investment by the Centre to subserve
the developmental needs of the area.

In this House, let me emphasize once
again, for the last 8 months, somehow
or other, we are finding that the ques-
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tion of land reforms is not being given
sufficient importance. Sunderbans is
an area where lang hunger exists in
the crudest form. If such predatory
form of exploitation, as it exists in
Sunderbans contiues, this area can
never develop. I know of a High
Court judge in Sunderbans who has ~
got 2000 acres of land, all under diffe-
rent names. I know of another per:on
in Sunderbans who has got 5000 acres
of land. All the land ceiling laws have
not been anything for them. During
this part of the year, the poverty-
stricken people are slightly better of
But in July/August, they have to eat
the roots of the grasses that are grown
there and the snails that they pick
up there. It is all because of the
predatory system of exploitation, a
few people having all the land and
most of the people not having any land
at all,

SHRI S. K, SARKAR: What is the
per capita land available there?

SHRI SAUGATA ROY: We know
all their inclinations. Let not th=
members from West Bengal fight in
this Hnuse o nsuch issues. I know
Mr. Sarkar has very strong views on
this matter which are quite opposed to
land reforms,

While you talk of developing back-
ward areas we have to keep in mind
the predatory nature of exploitation by
the landlords and the jotedars. Besides
keeping the developmental aspect in
mind, we have also to keep the dis-
tributive aspect in mind. Land re-
forms alone will not solve the problem
because unless the farmers are pro-
vided with their basic needs, their
credit needs, they cannot survive, So,
the cooperativisation is also necessary.
The peasants must be persuaded and,
if necessary, forced to go in for co-
operatives. Only then the Sunderbans
farmer can survive,

The State Bank of India has pre-
pared a project report on the credit
needs of Sunderbans. It is lying with
the Central Government and with the
head-office of the State Bank of India,
Nothing has been done to implement
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that though the State Bank has
opened a few branches at Gosaba and
Nimpith and other interior places.

In conclusion, I have only two
small points to make. It is with
regard to the security aspect of
Sunderbans. Mr. Jyotirmoy Bosu, &
habitual detector, has many times
pointed out the danger that Sunder-
bans faces from outside influences. I
entirely agree with him that foreign
influences are operating in that area.
In the project “Tiger” that is being
set up in Sunderbans, there is foreign
infiltration in the name of crocodile
farm. American people are going
there. Nobody knows about their in-
tentions, Then, Mr. Jyotirmoy Bosu
mentioned about sun-flower and
cotton cultivation, You will be
surprised to know that in such a smal;
project in Sunderbans, the Union Car-
bide has taken a lot of interest. They
had pressurised the State Government
in accepting their insecticide. Un-
fortunately, the State Government
could not resisf the Union Carbide at
that time. One should be very careful
about these things. Whenever the
prospect of developing a backward
area opens up, the multinationals jm-
mediately jump in, the Americans also
immediately jump in. One has to be
very careful about the infiltration of
multinationals, particularly about the
Union Carbide and such other com-
panies in this grea.

Lastly, I would request the Prime
Minister, since he has taken so much
interest in the development of back-
ward areas, and the Central Gov-
ernment to take up Sunderbans de-
velopment as a pilot project and
jet the planners in this country face
the challenge of developing a back-
ward area, an impoverished area, in-
to a granary of a deficit State.

SHRI CHITTA BASU (Barasat):
Sir, before we can understand the
real problems of the Sunderbans
area, let us be conversent with the
actual profile of Sunderbans. My
hon. friend, Shri Jyotirmoy Bosu, has
in his usual way, introduced the pro-
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file of Sunderbans. I would only
supplement certain facts so that the
entire House can know what Sunder-
bans is and what the Government
should do.

As you know, 44.3 per cent of the
total area of Sunderbapns has been
declared as reserve forests, and this
decalartion was made zs far back as
1911. The entire economy of the
region is depcndent on  agriculture,
and that too practically on one
crop, namely, aman paddy. From
the techno-economic survey conduc-
ted by the Sunderban Development
Board in 1973, it has been found that
9461 per cent of the total families
are dependeni upon agriculture; only
539 per cent of the total families in
the Sunderban area have got other
occupations—occupations other than
agriculture,

Again, you would be surprised to
know ‘that, ¢f the total agricultural
families of the area, 54 per cent of
the agricultural families are landless;
they have got no land. And in re-
gard to those who have got land,
let us understand what tihey are,
what the problem, is. Of the total
land—owning families, 85,72 per cent
belong to marginal and poor agricul-
tural families—who have got onlv
two acres of land as their own. Na-
turally, you can understand what the
economy 1s.

More than 50 per cent of the Sun-
derban population are indebted, and
the outstanding loan of the indebted
families on an average, is Rs. 787.18
per family. 25.27 per cent of the
{ntal population is literate while the
State average is about 42 per cent.
This is in regard to male literacy.
In regard to female literacy, it is only
8 per cent while the State average
is about 22 per cent.

Regarding transport, my friend
Mr. Jyotirmoy Bosu, would agree
with me when T say that only 42
kilometres have got railways
throughout Sunderbans; in respect



357 Development of AGRAHAYANA 23, 1888 (SAKA)

of road it is only 253 kms.; watere
ways'280 kms. I do not want to give
more facts. -

Now, the profile is complete. And
what is the profile? The profile 14
one of appalling poverty, age-old
agony and very low level of gevelop-
mental programmre in respect of basic
needs of life, namely, food, health
and education. Having this profile
o Sunderbans in view, the entire
House should address itself to find out
the ways, I would not take much
time of the House. The gevelopmen-
tal programme of this area gshould
have a concrete strategy, and the
developmental strategy should be
keeping these particular factors in
view.

(1) Removal of all developmental
constructions in the area, viz., the flood
huzard and the hazard caused due to
the intrusion of the saline water. My
good fricnd, Shri Saugata Roy spoke
something about the saline water
invasion. It is practical physical in-
vasion by the private land-owners,
private fishery-owners who in a very
ciever way inundates vast areas of
paddy land for creating artfiicial
fisheries, He has mentioned some
Jotdars’ names who possesseq ille-
~ally vast areas of land. I do noi
like to add to it because that is not
the question. My point is that one
aspect of the developmental strategy
should be the removal of these deve-
“ipmental constraints, namely, flood
hazarq and hazard caused by the in-
rusion of saline water.

(2) A massive programme—-this is
the key—of land reforms. As I hav=
already said quite a large number of
reizple of the Sunderbans are land-
el l A vast number of the agricul-
i 13 of the Sunderbaqs are poor
been andless farmvi:rs while there has
handsa concentration of land in the
P of a few. _Therefore, for any
ies i:iPmEntal programme, the key
Dhaticaltlhe land reforms. Here | em-
land refy say that if there are no
your g orms, all other structure and
Zoing t‘“"”-lODmental strategy are not
bring zoh‘-‘lp or are not going to

about the desireq result.
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(3) There should be a massive pro-
gramme in the area of technical pro.
duction and productivity and it should
be followed by crop diversification as
mentioned by Comrade Jyotirmoy
Bosu, regarding cotton cultivation, cul-
tivation of sun flower and cultivation
of other commercial crops ...

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Most
of them are State subjects.

17.17 hrs.

[SHRI DIRENDRANATH Basu in the
Chair]

SHRI CHITTA BASU: Our hon.
Railway Minister feels that they are
State subjects. There is no doubt it.
But I will come to the point raised by
him.

(#) A more an efficient and planned
utilisation of the natural resources of
the Sunderbans, namely, the fisheries
and the forests, the scenic beauty of
the Sunderbans and the sanctuary.
The developmental projects should le
on these lines. "

(5) Adequate infra-structures aie
to be built to support the development-
tal programme, namely the construc-
tion of the arterial transportation
linkages and supply of power.

(6) The supply of the basic utili-
ties of life, namely, health and educa-
tion, etc.

Finally, a suitable
implementing the
development.

Here I come to the Railway Minis-
ter. When he says that the matter is
exclusively within the purview of the
State Government, I think any Gov-
ernment and this government also
accepts the continuity of the govern-
ment. I think we do accept the thecry
of continuity of government. In the
year 1972, of course, your party was
not in power and the Planning Com-
mission had some programme. I read
here a particular answer given by
the then Planning Minister, Shri
Mohan Dharia. He accepted the need
for having a special programme for
ihe development of the Sunderbaus
region. He said thig in his capacity as

instrument for
programme of
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the Planning Minister of the Govera.
ment of India. He said:

“A scheme called Sunderbans
Delta Project has been prepared by
the Government of West Bengal for
the development of the Sunderbaus
area of West Bengal. The project
is proposed to be compieted in three
phases which would take between 3
to 10 years.”

In conclusion he said:

“As originally estimated, the pro-
ject will cost approximately Rs. 200
crores.”

The West Bengal Government is
quite conscious of the problem. They
have also developed a pilot project,
Mr. Saugata Roy made a mention of it.
That will cost Rs. 86 crores. Govern-
ment of India, Planning Commission
says, the project would cost Rs, 200
crores. The Sunderbang Development
Board has evolved a project which is
Mikely to cost Rs. 86 crores. So far no
funds have been made available to the
State Government. Sir, 1 do not want to
take up old issues. The Government
of West Bengal has agreed to allocaie
Rs. 1 crore for the development of
Sunderbans area despite so maay
financial constraints on their part. My
information is that the Sunderbans
Development Corporation has also en-
listed the sympathy of CARE organi-
sation. They have made a donation
of Rs. 1.20 crores. Thus in 1977.78
this would come to Rs. 2.40 crores.
That project must be implemented.
The Centre should come to the zaid
of West Bengal Government. They
should supply them with the finaac:al
resources in this regard.

Then there was the Netherlands
Expert Committee's project costing
Rs. 19 crores. The cost might have 1n.
creased to Rs. 20 or Rs. 25 crores. It
has not been cleared by the Govern-
ment of India. This has been referred
to Central Water and Power Comrniz-
sion, Poona, and they are sitting over
it. What stands in the way to give
it clearance? The Netherlands ex-
perts have already worked out this
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project in 1968. My second point is
this. Mr. Bosu might have referred to
the proposed construction of Budge
Budge Nankhana railwayline.  The
hon, Minister for Railways is here.
He 15 eloquent in  saying in this
House that the problems of the bLa-k-
ward areas will be properly taken into
account.

This is a plan project of Rs. 11
crores. Since he is present in the
House, I tell him that the railway
link between Budge Budge and Nan-
khana is not a separate railwayline.
There is network nf railwayline and
throughout the Sunderbans, infrastruc-
tural development is must. Therefore,
as I mentioned earlier, it is highly
necessary to develop the infrastruc-
ture. The Railway  Ministry should
therefore give its clearance to that
project so that infrastructure can be
built up for development of Sunder-
bans.

My third simple point is this. There
is dearth of power. And West Bengal
is suffering from power shortage. The
State Electricity Board have proposerl
that if there is proper harnessing of
the quick flowing rivers in Sunder-
bans, there can be hydel power. At
least you can harness the hydel power
in Sunderbans and, at least that power
should be made available there. Then
you can really industrialise and bring
about a social change in Sunderbans.

If these are made available, I am
sure, we shall have a good profile for
Sunderbans. I am not talking of the
profile of the agony or proverty. But,
Sunderbans will really be a place of
lust and a beautiful profile of prosperi-
ty and happiness. Besides it would be
a very beautiful place which Govern-
ment of West Bengal can offer to the
nation.

st gmaw (¥far) @ AEEE
gwrafa o1, 99 & =97 @I gHr v
R o o ¥ 78 791 5 SwdA W
R ¥ FT A, IR FI@AT F
A FETE ?
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gFT Sarg & gafay I =vgar
g dfw & ot gfaar g, et gar g sk
AAGL §, TG & AHL AATE |

qae &7 afq wae 9w, 6K 7
I FIE |

St &R of faRe ag e e
74 F1 §, IAY FW @ AW A4
AR aarafa wgtea, w9 o agf &
i g1 & dF FAH TEY 7e1 g, Afew
5 78 AT ST qTeY gUS F gRIET
1 T FT F9GT FI G A AT & A @
77 fF Fror | a8 waAr ArerST SwEr §
TH AT #1 T@A, a1 g9 @ o 5w
g § gAAT |

¥ 4T g, #7911 39 Faie & qar
21 W T AN A AT A TS
AT ITHY FTATE IF ATHFTT A 7GT &1 |
qH FAAT AN FT CF AGH ATCHT FI
I vz wr v, A w Jfgwr @
FIT FIT F—

afz qraTT T0F, FAT AT I WA,

T4t q § uFET WY, UHET T T |

T HE Tegrdt sy AgY gAar § ar
T q7ATE a8, FE  ATd A@Y, Wor
T & w1y fam & wgar TRATE fF
77 frgzam 7 wrgrd oo Y wErd A )
T2 ot 7 e £ 1 1835 & FT AT
AR w7 w® F, W TG G
WA T T A A A g g
SFIIEN #1141 fRF gu ST 7 arg,
TR IS AR G TE ) AT (AT
T3I7% fay =% sy, Y ey @t AT
ETEY Sy, gk fory e Arer Tk |
’/Tl'gf THo HUrTo ﬂ'l'{o q?t ﬁ"}f@ﬁég:
T fran § i srew Ay qor oy e
T T g 1 W g
T ®L I Jearaw wgr e oy, TwAY
T F direy danfors Q% ¥ G A
T AR 3a% fay agt & feal @
T W W e, i s A @
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¢ aog 7t g f5 o & v #
931 FYT &, T4 q&F T G FL GF

agl 22, 23 AT &I HraTET & |
% e qmar 8, 10 919 TR F
FO9 ag 9T AHT § A IFFT A
54 HYESY S g | gl Wl A%
TJFE F A FT o faafaen AF
gt e Se FRFC A # fAw 9
T EE | aG AT § SATRT WA 9%
ST & | Aq FAZ FT GTYA 04T
AT &, A1 ag I¥ AAT FT @ qAT
AT & | AE A AR AT 2,
FfFa s & fawwar g g 5
TF HITH F q7§ 0. 03 THT THA ¢ |
I N2 FT Q@A W faeer g B,
I AT I TF JIEHT F OH 0. 5 TFE
FIFT O, 7TFTAATE | @A
¥ 90 FrEET FFT T F 9T § 1
AT g AE 17 &, IF g7 71 A
I FEE | TF THA LT FA g
R @t 9T 334 A S fasie gy,
ar qfoom @@ d & w9 61% 8
AT T TFAT &

TF AT wee ¥ Far g &
fres sam=i F g wardt Fv AHiET
w7 & afgar samwl & 9 fear @3
afer #1E oY =afim ot 9% 78 ST
IEATE | AR A FAMATFO F
faw Fawar .13 § #R @@ 9
A Fgna &, i qogtr qur gt
F HIET T WIT T 9T 99 AT § |
70 T 99 & F /O 7 wgr gEd
ST AEY WAT ST ;HAT §

ST AT X T IAWT & HTEIL 9
B¢ M Fear 77 o omd, /Y 9%
F W fae s @ o 97 # Afa-
sfeq mmAeAr Y @@ aFady § )

Y fred gk §, st arfon g
&, e &7 o G @Y A | F gAT
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ar argar Z fr wrdo #o To wWRo &
T 33 qwfas o a9 o F fx
oy gaR fywd gu TATF § AT G
grrr €, O g7 FRET § q-AEA |
ToAr dur AR fRAT S wRar § Ay
qaTaT AG WAL WH IATE A
aFdt § | R agi 95aT q7r fEn
X, A "@ITETa F AU AeET oAiw
Y ST qAFA & |

1 fwar ag ¥ w7 & % 39 gvvw
¥ oA wHee & A g, faw &
TR 200 FINE ETAT @R (T F02T,
Atz ofewsdt ST qFERC T A Fra
g 1 qIAE A gEr o 43T 2,
afFr 3% Fmifag 7@ fam omar 2,
M7 gurdy gafq F A { AT oF TG
T 2 | #Y Hod A AT Qraamst
M7 gfaar & ga 2@l F1 FAAHT F
wsgga frgr & | & qar /a1 & w5
fs oF gugag AT FAE JA—
ag fafeea w¢ fear ard fx oa® wafa
FHRC A I A QU FAT &)
Frgar ¥ ag fefaa &< fear swar & f&
fedY arswr F TR ARG F AR
qUSEIE | g TF §F F7 =7
2, sz gy faam A= | $1 qroEar
FT I A AT I@ AR LT FYC
2ar &, A AY HEH FT FHF 9T AT &,
Tt grafga SRTt §) LFEAQATET FT
st &, 9= fade gaem faemr & 9%
g% awr & A g

gra@d uF wifasrr T 81 99-
g7 ¥ g 431 4 ¥ F g qw47 7
wfardr ®a &, o st #5r
T3S & v WiawT w3 Ay | g A
fargeat) 74T §, S greaw & afcf¥a
agy 1 fegmam w1 sfagre 7@ anq
1 qrent & 5 for @ st &

DECEMBER 14, 1977

Sundarbans (Mot.) 364

fag foadt sarer gatfaat & § wrer
T ITAEY Sarzr A 1 A AT 1857
A9, 1942% 93, T g aa &
fesg gg &1 e fas i & oo
#1 arq frar—qzaaa ameqa, faer-
fagr, gars 1R '72T wife— w7
RIF A E | W WG 9 IT A
AR T ARATFS AT E | grarm
Wt FHT FH! IT F TG AT FC AT AT
AT E ) GgR@T ¥ @Y K qWAF
CIEAEE T B (A I 5 L
R 3T § T T TR0R(T 6T 9H <2
1 1857 FY HIATEY Y 72 & wrwr
a7 ¥ f9q 397 93w & qatwa F i
F1 ugyr #awT 3 Zfeq taan, Hiv fee
Fafaqi I-—H ava w7 F——zfem
foqr | w3 JFaT 9= F FF
& 1 3T F Fwd qd wiwrd §
Far f&aad § #3737 F——wraar gy
qrfadt au——28 fam@mm & f5 goee
HHAGZ FITAT GAILAT A1 TR AT
w0t | Far f& gAR Ngorag F
fergr o1 & A7 29T wyTA HaY AT &
Fgr & 5 o1 fse gu & Saar Fuc
I5F7, % 70 faae waax gz
FUT | AT 9A & UF FEEC qF 97 47
O9GHI AT 9% g1 § IAET
FFE R FAT ARG § 7 AT
TAT B &1 BRE ST AMMEC | FETEAT
g7 AT Fgr & 5 o o & 9eE +°r
Farat A A7 | FIYZ AT FT FEA
B | gR@IFAM, WG F oA,
AFTT F AR/ HIE qFAA F AT A/IT
qaF ga § WY § qF@ar g s fow
gu & #FEAGT F FAFAT Ig7 FaT
qr gafqq & JAarg | wfag T &
it it faaq gage g arfgy
qNT-TZ AT FAAT A A 7T
F 3% | B B2 sarT wgrfyg fau
JC | FATF FT AT FT 97 q7F7q foqr
s SarfeIg Ay wgre frga
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oY qg T YFAY R | wAE F
qrFEY & &t wfw &rd g I § 3w
dmfrs g g 15 frarsmm ) & o
F1 § AT 4l £ §E1CTH ATH
Tgl ® Wt gETfEa #Y At a5y
FW FTHIAL M | afFw wEwH
saT gRa wét @t sifge wifa
g frgwar 91 g e

3H W FTEENT @ gHT, W
@ FT qEATAT AT JA< WA &Y
AT A GR@Ew @ aa T FE w6
TEE 0 ¥ 9w g fFaIEm §\
GAF  FTA ed TH W G A ZQ
? zagr foaer ey g &% g frar
W A 37 AR W OHT S3@T
g | qE TF W WL & AQAHR H
i faar 9@ it T TET #owm
AT T | T Wedl F W9 { ATRAT
g 5 07 gzt qc Aw fued At &
AT IETE ATfF F7F 17 TR Fw fore
=7 17 gasl o & foqu o A0

"

- SHRI VAYALAR RAVI (Chiray-
mkil): T join myself with the senti-
ments expressed by the hon. Members
of this House regarding the develop-
ment of Sunderbans, a backward area
in the 24 Parganas district. In this
connection, Shri Bosu made a very
Important point about sea erosion, a
natural calamity. In Kerala our people
are the worst sufferers of this natucsl
calamity ang every year when the
monsoon starts, part of our land is
lost. I suggest that you should take
ILup on a war footing and use all
mea_sures that are available, including
foreign technology and know-how.

heI s:ig;ee .Wit_h what Mr. Sarkar said,
distries that it was one of the largest
more stt Il_ there is a small district,
thmui ention can be paid. I appeal
of Wist}"’u to the present government

Bengal to gplit that district
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into two so that more attention can te
given to this area. It would certainly
be more advantageous, Mr. Saugata Roy
spoke about the land and the people.
It is not only land that is being
eroded, Education facilities are poor;
people are ignorant of their rights.
They have been exploited by land
owners; there is no proper implemen-
tation of land legislation. I want to
bring to the attention of the hon.
Prime Minister one phenomenon. New
mobile courts have been started. they
summop people, especially middl:-
class peopie; it is reported in the
Anand Bazar Patrika by no less a
person than a member of the executive
of the Janata Party, Mr. Asok Das
Gupta;

“It is charocteristic that Samajra
function as a sort of mobile culturai
court indulging in summary trial of
cases arising out of agrarian dis-
pufes in the interior of 24 Parganus.”

SHRI SOMNATH CHATTERJEE
(Jadavpur): All these tendentious re-
ports are being quoted here. It is aot
relevant at all. He is helping neither
Sunderbang nor Kerala by this.

SHRI JYOTIRMOY BOSU: Sir, when
you occupy the Chair, you are no
longer a Congressman. What he is
saying is not relevant to the debate.
He must be corrected.

SHRI CHITTA BASU: If you are
so much interested to know the facis,
you should go there and see for your-
self instead of relying on such reports,

SHRI VAYALAR RAVI: If the area
and the people are backward, it should
not be exploited by anybody, neither
by the jotedars nor by a group of
political people. The rule of law
should be applied to everybody. No
less a person than a Janata leader has
said it. The difficulty is, my CPDN
friends cannot tolerate criticism. (In-
terruptinns).

I shall repeat the three points I
made so that the Prime Minister may
answer them. Firstly, sea erosion is
a natural calamity. Secondly, the 24
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Parganas district should be divided
into two  districts. Thirdly, nobody
should be allowed to take the law inte
their own hands and summon the neo-
ple, try them and award punishment.

With these words, I
Jyotirmoy Bosu's motion.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Sir, I feel a little
unhappy that even in the consideration
of a matter which is non-controversial
some heat of excitement should be
generated. There are some honour-
able friends of mine who cannot live
without it. That is my difficulty.
Why bring into this matter the rule of
law? The rule of law is difficult {e
maintain here. Even rules are not
observed here. You must realise what
a gigantic task I am facing. Therefore,
we have got to be patient with other
people, more than we are with our-
selves. If we do not do that, we will
not be able to achieve what we want to
achieve. Sunderbans development is
a subjeect where there is no question
of controversy. I do not dispute the
facts which are given. They are ali
there. They have been cited and [
need not cite them again. But this is
not the only area which is like tkis.
There are many areas like this in this
country and we have got to see th=zt
all these areas are developed. Om
that score I have no doubt. It is there-
fore that 1 am saying that we must
pay more attention to these things.
than paying attention to other things
which will come in the way of develop-
ing these areas. We cannot look to
only one side or to the other side.

support Shri

Then the question of resou-ces
arises. Our resources are limiter.
When we try to mobilise more resour-
ces, then the demand comes “drop tl's
tax” “drop that tax", but no alterna-
tive is shown as to how to raise the
money for the projects. When the
question of expenditure comes, people
say “spend here” or ‘“spend there”.
These are the things which provide an
exercise for our brains as to how to
reconcile them, and find some solution
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for them. I do not mean to say that
wa must not find a solution.

'The Sunderban area is not all in our
country., Out of 8,000 sq. miles of
Sunderbans, which is the delta between
three rivers, 3,000 square miles are
with us and 5,000 rquare miles with
Bangladesh. Therefore, we have to be
careful to see that we do not take up
any development work, which brings
us into trouble with them. Then an-
other problem would be raised, There-
fore, we have to examineit very care-
fully. That does not mean that we
should not do it. We should do it, but
it takes a little time,

There is a scheme prepared by tLhe
Ganga Flood Control Commission, by
the waterways people, costing a-out
Rs. 16.5 crores, and that has been ap-
proved by the Planning Commission.
It has also been referred now to the
expert agency which we have in Poona,
which considers all the hydrologicul
problems. This must not have a
reaction in another place. I have found
it from experience that when we raise
the embankment in one place, the otber
place gets inundated. That will ke
transferring the misery from one slace
to another. 'That does not mean that
we cannot find a solution for doing it
in such a manner that the other place
is not inundated. That requires careful
examination of ail the factors. We
will do it not &nly in this place but
also in other areas.

The other day we talked about the
eastern part of UP. I do not know
which is more miserable and which is
less misarable. There are very back-
ward pockets in every State. I have
no doubt on that score. Every State
practically has such parts.

It it is said that it is the business of
only the Centre to do it, then, should
the Centre assume power to run all
these things? That would be danger-
ous. The States want more powers,
more finances. But when it comes to
producing money, then they say “you
produce the money”. We have to give
more money to some areas which are
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less developed in  comparision with
areas which are more developed. The
Centre has got to see such things and
the Centre must help in all these pro-
jects. I do not say that the States alone
should do it. It is not possible for the
States to do such  things. But the
State has to do its maximum for these
people, for these areas, and that we are
going to do. We are not at all unsym-
pathetic to these problems. We are
more than sympathetic, if I may say
so. The main problem is that ways
and means have to be found and the
agencies have to take jt up and work
properly.

There is another scheme costing
Rs. 18 crores for other matlers con-
necled with these areas. All these
are being very  carefully examined,
not at leisure but as expeditiously as
possible, and I am sure that steps wiil
be taken to see that these works are
taken in hand as soon as it is possible
to 1ulfil the conditions for implemen-
tation without danger to other places
or areas. For example, there is a
rallway scheme also. It has not yet
he>n approved, it is being considered.

SHRI JYOTIRMOY BOSU: It is a
very small line.

SHRI MORARJI DESAI: The -ail-
way line will have an impact on these
emlankments. You have to examine
all these things together. Otherwise,
it will create other disturbances.

Why did this happen? Before 1320
Sutlerbans was a forest. There was
No Lopulation whatsoever there. Then
they began to colonise or populate
and cultivate the area. There was no
thought of the future, Therefore &Il
these evils also have arisen. If it was
becessary for them to go there. I do not
ask why they went there. The area
Wis there, and many people wanted to
have occupation, livelihood etc. So,
they went there, but in those days all
Dese other things were not considered.

e have now to consider and find a
Tememdy for the evils of salinity that
have arisen. Even fertility has become
€8 in thig area because of salinity.
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All these things are being taken into

consideration.

We can develop more fisheries there,
we can also have  forests properly
developed so that they give occupation
and income to people, we can have
handicrafts and small industries also
and every part has got to be treated as
suits that part. That is how we are
tackling this problem. The Planning
Commission is taking it up and.
examining it. I can only assure n.y
hon. friends that we will do whatever
is possible for us to do and without
any avoidable delay. That is all trat
I can s5ay.

SHRI JYOTIRMOY BOSU: I will
not take much time, I will only say
a few things.

The hon. Prime Minister in his wis-
dom has said that there are many more
backward areas. It is very true, and
we are fully aware of the fact that
there are many more backward areas
in the country which require imme-
diate attention and immediate develop-
mental programmes, but here what I
have tried to emphasize or highlight
is that the invasion of saline water
coming from the sea be specially ‘aken
up as a national responsibility and
funds be found as best as the nation
can find. I am not saying you must
have Rs. 10 crores tomorrow. We are
saying that the job will be spread over
a period of nine of ten years minimum,
The total outlay is only Rs. 13 crores.
The annual allotment may not be
more than Rs. 1.25 crores. Therefore,
my humble appeal to the Prime Minis-
ter and the Planning Minister is that
this aspect be treated as a national
responsibility and funds be found for
it, jointly with the State Government.
I have not come with the object of
extracting money through some dema-
goguy. I am trying to place fac‘s
before you. I say the State Govern.
ment have to do to the best of their
might. Therefore, I would request the
hon. Prime Minister to give us some
sort of assurance with which we can
go back to  Sunderbans. I may be
there in the next ten days.
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About Budge Budge, I suppose I am
right if I say that the entire stretch
of railway line rests on the mainland,
not on the embankment. It has Leen
found to be very viable. It has Leen
cleared by the Railway Board, and tle
Railway Board has requested the Plan-
ning Commission to clear it as early
as possible, but it has not been clearec.
Therefore, my appeal to the hon. Prime
Miniser is that he should ask the Plan-
ning Commission to clear the project
as early as possible.

Thirdly, my request is that a special
cell—I have repeatedly mentioned i1t—
be constituted in the Planning Com-
mission for all the backward areas
and for Sunderbans. because here in-
vasion of the sea comes, and let tiat
cell be saddled with the job of making
advancements in these areas.

That is all I want to say. I do not
want to say much because I have
known the Prime Minister not today
but from 1967 and he speaks less and
he also likes to hear less. I sincerely
expect that we will get something for
these poor people who are living in
perpetual misery.

About my hon. friend, Mr. Sarkar.
he has talked about something. He
perhaps did not realise that what I was
quoting was all, without exception.
extracts from the reports given by the
scientists of eminence ....

SHRI S. K. SARKAR: I have also
got extracts from different eminent

persons.

SHRI JYOTIRMOY BOSU: I only
say that whatever I have placed before
this House is all, without excention,
guotations and extracts from the re-
ports of scientists. I ~do not aute
understand whether by allowing sa'ine
water to come and inundate the paddy
fields and cultivating fish there, *hut
land will be rendered totally useless
for decades for cultivation ...

SHRI S. K. SARKAR: That is not a
place of habitation
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SHRI JYOTIRMOY BOSU: I ornly
want to say that Mr. Sarkar should
not sound like a fish monger. We do
not want to create another thousands
and thousands of  displaced persons
and hand over the land ....

SHRI S. K. SARKAR: I am not say-
ing so.

SHRI JYOTIRMOY BOSU: I do not
want to say anything more.

I would only appeal to the hon.
Prime Minister that I have made out
three points and let those points re-
ceive consideration. 1 have moved my
motion which is a very innocent one.
It does not censure anybody; it does
not point out any lapse. The motion
is, more or less, an appeal to tie
Central Government. [ request that jt
may be adopted by the House.

MR. CHAIRMAN: Shall I put the
motion to the vote of the House or
does the hon. Member want to with-
draw it?

SHRI JYOTIRMOY BOSU: There is
nothing in it. It is an innocent one.

SHRI MORARJI DESAI: He wanted
an assurance. 1 have given it before
he asked for it.

MR. CHAIRMAN: The Prime Minis-
ter has given an assurance,

SHRI JYOTIRMOY BOSU: The
motion reads:

“That this House notes with con-
cern the poverty ang backwardness
of Sunderbans in West Benga]l and
recommends that a Parliamentary
team should extensively tour the
area....”

There is no dispute about the pover-
ty and the backwardness of Sunderbans.
It asks for a Parliamentary team to
visit that area. That is the anly
motion. There is nothing pernicious
in it.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): The
Prime Minister has already given an
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assurance. So, there is no need of a
Committee going there. Accepting the

spirit of what the Prime Minister has
said, the hon, Member, Shri Jyotirmoy
Bosu should withdraw his motion.

SHRI JYOTIRMOY BOSU: If that
is the pleasure of the House, I gladly

withdraw my motion. I seek leave

for doing so.

MR. CHAIRMAN: Is it the pleasure
of the House to allow him to withdraw
ihe motion?

HON. MEMBERS. Yes,

The motion was by leave, withdrawn,

17.57 hrs.

HALF-AN-HOUR DISCUSSION

FIXATION OP SUGARCANE FRICE

MR. CHATRMAN: Dr. Laxmina

rayan Pandeya.

TWo FFHT AW T (6 -
gagfa o, feat®d 14 9= T ™=
1 T F fralor & ama & T
7gT ¥ oF ge Sofeqa faar war 4,
o 3¢ ¥ 7rAd gdY S ¥ FATAr
a f5 ot #md fraifa & o€ &
378 3@y 3o Framt & fet saT ar
AAAY g g | AT IAHT W OTFL
1 aver maar qeqi & faada @)
T=Tg ¥ framl & saeag g frarT
Mzy § f5 gaF T # wwa T2
AT THT IAEEF AT FHE A9 T ¥W
T Fr gy FF 77 @ ¥ fF e Afa
3T AHT FY 77 F1 9 fw faas aw
Pt wr gas ara #1 gd-ad
T foer i )

TR T3y s & ogm @
ArtfE geqre, ar Sawr ofq, Sl

QT A @G a9 FJ & T IAFT
weg It wFT aw fRgr wiar § dan
I 9Ted § | afFw gy gofr Ir-
fear awgsil %1 ney wag a7 7dY F omaT
g1 ATA GIHTL I q7 FAT §, AT
FTATTH AT T FT & | §TFT
g9 a1 &7 g QAT =ifge fE feae
O geaTfed aegAt w1 A Sfw qoq
wi &g IaFr faar o @ ar fewwmn
a1 &% | wor fretT & w9 & 9y @@
2 f& aFr T9F SR FT A A7
FdY g famg enfas Samea w1 Adf ?
T AEITEY IF FL FAAT TH
Y qreeafes fad awra w @) wwaT
21 S gug Wt awaeg feor wam 9r
fs frami 1 fear o ater gaaw
#eq arg wie wear fraifa fear
g, & oY &7 AT TW AT HTHAT
FAT =gar g f& arnT § fasd avet
oS wHE 24 wogT Gfa fagEer
HiT et F1 faAd amEr G W
16 ®aaT afq feqea § safd =@y § &
o faderar &, <Y deT AT ST § AL
fa2it qar ot wiwa # J1dt &, 947
19 a3 713 & faew &1 ag 997
g e g AT g\ AT W
feare w0 & fog oo w3 @
T g@ FY AT g | WA A Frmri
FT TH FT FIHT FT FATT T9qT IF7AT
21 12 N 1 A= FFwn g feew
ad ®§ w1 gex 757 7 ofare fan
AW ATAT ®9AT FHF AT & 1 €7
TS gAT AT 7T 3@ a1 FE FOT
wOAT ATEY 2| AT Y F TR WiFE
git, & 34 fF g7 frar 7% frael w1
fFAm 2 g1 TR T 9@ F ®CH A
oY fear T & ag W agT whaw &)
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18 hrs.

w3 wiaftm & faam 3
wrgaT § e & #r Sy F sy avy Ay
AT EIFH I FATTASIIY
A FUT TF AT LH § FH 7 § |
TR F' FHA § AT 7 AR WEA
§T qAT T § Wg T g A
qreT 39T 93T & | TR WrEAT H T7
e Y S § AN AR, W, faoe,
wagdl 37 § aarafg gE § | wEEs
Tyl & i F ofY qiw 9X&T & 25
gdz aF 3fg g A & w37
7&Y g€ ¥ A I R F wew W fg A
gian Nagdtfegn ¥ o
FERI F1 87 T g AT 3 A
FRIN AR ® TG AAT ¥ FWI 79
T TFY & | FATTH TTH TH F7 I
16 &v1 Sfg feew feqr amar &
afgerg & 17 wq sfq fames fRar
AT § W A F @ig 9ieg ar
qgg wI¢ fear ST 1 Afew 9ax
s2w, fagre, wewiw St 423 wwsq
&€ gl 9% T FT IW WS @ T w4
frrzw &1 9 #fgs &7 gar @
TR T A< TIT FX faar war T 7
ot gaq qT 7 faar smar g @m
e ¥ Ia< waw ® o4 feafg @
wex WawW &Y W Iy AT &1 AG 9
FO W I § | fagre d o femay
FT FUST TWET IFEAT 1 HFIC T
feamt & feal &1 d@w F@T IR
Qe NIRRT Ffvm § fe

DECEMBER 14, 1977

sugarcane 376
prices (HAH Dis.)
& #1§ sfaffe g wfeg 1 g8t ¢
4z 0 fear 9@ fe T 93 fram &1
AT qeq T E | WH IF QfFea
qrzd g wrma ¥ fearal &1 #r wfa-
fafir 74% <gr | wite FrwT #7 frgfe
®1 7€ 39 F £ E ofr w1 e
IT T HE FETE TN F7 TE ) @@y
T A g ? 33 N g ofy oy Fpar
AT HETEF g |

a3y ] #¥r oG & fqr fad
§4 sramfeg §1 97 ¥ syer T
Fr &fY Ia< I3 F Y & fpe faare
#F o fec wgey & ¥fFw Fad
77 FIFAIT R ) g I@ A
wiaa A4 ¥ 7 ¢ @ fmT qex
FA 917 | ATFT weAF T A wgh
QI R @47 AT TT TP F Fw T
qz3 w1aw fFg ary arfgd, ot w
F IATZAH (g raFdr & 1w Fradr
® IATT AT FT I¥ I=T T ¥ A
FF1ar 9T qifgw | afFw sw F A
# st aw faa adi fear mar )
Ferardt & swrave o w9 e v w1
g ar fopady ot Fgrdl o @
T F1L07 & 5 mgicrer & /i< wafzs
# fopady &1 qxdis ga ¢ 2y, fagr
SRMmyRAwr AR ? Ragd &
FE 9T qgr AT qen fawd §
afsT agt w3 71 feafa & foad oo
feradr 7t agdt & 7 w1 et wifers o
FIIA § AT AAGA F feday a7 59
qara § ofw fraral w7y 7 qow ey ?
agt FT T 7T § 39T el @ F)
T FT HTHARIETT AGY & T@r )
§ gea & 7y fao #y gfic ¥ dar
F{ @ & aifF 07 w747 7 wiow F77
% | ¥7 XF1< &Y farfe 9= <@ §)
T WG XT §F Ar@l S AT
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¥ gAYy welY wEET FT AT 37
gq @l FT WA ST A7gAT §
fix fafiaa &q & frizw v s@ar
g 5 vy aw #Yfag & ma frer-mrfers
wydr fol & wwg ¥ wwF 1 owIw
T g @ - famarfas 20
FaET § "o &, w1 fewme 7
SETAT &, FIE 1 AT 15 I A TAMT
g1 wy a7 w7 Dfag 515 arE
& oz @7 fqF w@rd w0 @y
o ¥ 3 atg & MeT Fav 3, 9gy ar
frer-wfa® aaa & adf =713 &, va%
I} GUREY A AHA W/ 0T E AT
FE AT AT FT AT TF7 T FH
T gy gled &1 famt 377§
w® &F ¥ FF mmeart gonr W@
qF HF H g, IT A
a3 &1 gravgaar § | w9 § Y
wifast v aga 73 wrw 2 fau §—uwars
I gz 24T 85 FUT T4 FT AW
9 &) ggumar g, af e qEdr quw
ATEFRT ITNT FT FE AN Fgr e
2.

0% HWATT q3ey ;. 1Y QIUEET
AR foor R E AR A A
=T ?

N e (faorie) - gmm s
& I fawar ey, wwwr T4t T
LGS

o wet ATCTg wivw  F AAT
mﬁfﬂiﬁm‘@mﬁﬁm
T X 15 T ¥ qAw S
::‘W‘vr@milmmﬁ
Eﬁ W NS 65: 35 & & wmgar g
mr:m"‘ﬂn,?ozaoﬁmmﬁ,
. AT fareror sqareqt e A ¥

‘ﬁa‘lmmmgﬁ;mm

AGRAHAYANA 23, 1899 (SAKA)

sugarcane 378

prices (HAH Dis.)
LA ETF §~—12 A& T7 4T 15 AT
z7 wfafaT gak 79 §, s @ §
AT ¥ wRrE MT g wmmg §
AT ¥ FFEE AT qME-FET Fr
1T T T AR g, @ " faew
2 1 af mrr WAl § agd Sarer gEwy
g 9T gt DY wWF A A@r
¥a1 g T 1 W wgd 7 1 faay
ar 87 feet 3T &, sa fF waEl & 150
o 2% & fo A€ Aifr A e
¥ IR A gT @ E, I9F "I 9% 6
g 1 AT nFET FT AT AT g
2, & =g g fx sael qgmEr 9w
afe W9 IAFT TTAT FT 3T 3 AT WA
Y wfs ZAT R0 AT wTOET Fe-
v WY g3 | 79 9 ¥ 9 @va qa,
I S ArOET Ane @ g, s
fa mmo &g @ & 5 95 78 @ 2,
TRIAVAT ATHe § WY AT FT TN
FH g—aT fyFas =% 3 F 9=7
AT A | FTH ZHTS 2T H 38-39
AT 2T A1 AIT §, FafF AT FeqeA
STeT 3, §fF T 79 a9 ¥ A0 A7 &9a
& FIAET AT TFEAT & W W F FFar
FY, T ATAFT FT wIFET qEA AA
9T qRAT FT wEd &) afa FEr wy
5 wfewrr & gt feam ama, @ g
TET FY A ITHT 9T AT WY
wT o |

# o9 way § AANT FAT ST X
ag Wt frdew Fow wew g f5 @
Fraw § wrawr ox fAfeee @fe gHr
aifgw | o gW A E-—Fr [T X
Tw fie @ §, T ¥ e §, S
T3 fas 7 @ &1 @O A% Ae-
a1 e § A wY e o
faeem § 1 ag 97 7w fax & fF sy
wré fafega Aft 7 &) 7o N &
fafr worearfet gFt wifeg foresd
faramY #1 Wwor 7 @), I W G
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[Ero =& ATTAYr 9iEs)
fad, fomaren £ Wt e o,
qroEardy FrEl &1 A ggo faer
oI @IEA FAT FTOGTAMW AV
TEAFN 2|

& wrAArT wAY Y FT £ TACEA-
@z # I W diFar =mEar g o
FTH TUAT TFZ & | &1 1934 FT
TAY FTH! GAEA g4 ATed AT AL
far ¥ ¥ Fax frar smar sofgr
o & TEF graa fwar gan g 5 618
faa-arfers afz 3= 48 #<ar 8, al
Iasl Qraersy fFar oo a@sA 2,
IqH! AAT X AFF §, WFT THAT
TEAINTIA KA gAT 7 IW IFW
ﬁ%ﬁwﬁaﬁﬂ%aﬁimaﬁwfmt
FreT, FwE A A crﬁrﬁﬁ?ra
& FOT, IFF AR IA( ATT——TA
FgT 9T F—

“Whoever in any controlled area
purchases any sugar cane intended
for use in a factory at a price less
than the minimum price fixed there.
of by notification under cub-section
(2) of Section 3 or in contravention
of any prohibition made under sub-
section (3) of section 3 shall be pun-

ishable with fine which may extend
to two thousand rupees.”

IR IR 7 T 9br 2, 72 Duqa
g, & A BT F1 oA oad g 8
FUST FIAT ATH A7 IAFT A7F b1
AT T OFIAT T IT TE A
gwited « iy foa® az gardr v a%,
a9t zfozT fFar it /%, w7 faam
FT TR I g1 AR ITFT G2 T
FAUE

AR T FAF F I § FAT4C
war §-- ¥ fage & fF 7 aret I
T T gY T 2 1 fow wwma e
SR qT FT oF 37 a9 3% for
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s far N araaN s ft aifs
IAET GRY F IAF ATAT AT I
fafeaT &0 & s & &% wfx § -
JEATCHT & G W FIF JORT AT
T2 &% | &fET wror a TR # da qga
aq TF F | IT GET Al 4 o
* AW ¥ FO w1 gHeH fwar R,
FT-TAAIHE F AW TC g faar
2. afew fadt wwre &1 W faem =@
78 frar &1 wod ®EY F wrEae
#1 ufwr 38 & sfawfeq @ faae
Tz ¥ frama “farm da & a7 g
®FEIE F1 THT GG T AHAT | @G
THT AG AT ;FAT HR GiEATA ALY
FAT |FAT AR FOAT THT IH FT A
¥ faa ana grar & foras &g swaw
grm & AR afz fam mfas = &
T a1 IaF wIA FEN FEA FAHAT
gAY &, a1 srai &1 fasmy gy 2
AR MR FA7 Fq AT@T & A FEw!
Tl aF wfsar & fx 3z qar fa=
arfe® & a8f & qmv &) gafon g9
¥ F WET TH TP A AAUT &Y
gravrsar 2 fora frame & fzar
T §1 \E | 1 AW feed Far gat 2
I amE fagqre w7 Ttz | A
r2a f& g7 I § gu3 ST qeEEd
a1 wfgwre ¥ faar 21 &fR oo
TFIL F7g FT TF 3AAT § HIT F@ T
g fr Y 3a & ave | S A
qra Aifa faaifes 7741 & a0 5w o=
FHT, AAA TIE A TAF T @A
TEE AT 1 A1 FETT FORR F AT 6
T2 & weql F1 oF fafesmr foow 3
arfeq | famat £ I9%F wrg & qOF
gt Srer ATy ATt |

SfF qTAT I F o7 &1 &
ﬂahg er‘rtrsri:qax%mm
T #Y ford & Qi #, AW SO &
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, fegl & @ 3 AR #, 9% G @
a3 fars, 7% Ha 989 UF qHe § qafgq
%, zafwa 7 1 9e7 oan fafra &
ifed foed fFami 1 qFaa T g
& 5 22, 24 %o afq fames ™
FT TN AT ATMET | AeT 93w F w9
TH HET 2C To fqaea A1 KT TE & |
R HTH A1 9% T GT70T FAAT ST 7Y
¢ fe #9 ¥ I T TATRE! FT 15,
16 %o A 20 %o Wfa feges | a7
zmm faaar sifgn | a8 F+0 7 qufaam
f& w3 % gav aW &7 ¥ AT fa=w
wfes AR FE | 48 AK7 TG OFGT
A frqew T F foefw ofmea g,
fF 15 %0 20 To & Heg TH FT TN
IFF. WY THT SRATGHT FT 7797 F7
a6 § | S FR W e A1 e
wifaw T30 #7947 37 & A W
FF FI Y T4 AV qrET 7 &1 T 2,
SAFT ATHIT F2T AFA & W7 J AW
215 To 74T FT qea I g1 IAY A
fFam %1 20 w0 gff feee ™ 7
ueT R AFA § | °g § wrod AT 32+
7 AT F7F a0 |31 Z |

# s Fat g fF framt & gev
ST ST TEAM 2 FARI MG 7 KT
77 g fafesm < Aifa fagifea
W fomy fFamt & a9 g9 3T
WFAHT & wEAM 72 31 W7 A
1w T a7 IfT qe7 faw A
T AT 9T qe7 fA¥ | IAE awmn
‘fﬁr I Tl gl 34 @ | A
A wega fFa g oW faEm
# f& i et oft 37 o7 e &
a1t &% @ifs o sasa awar &
o wiet frma w@dfas & d
o frer @ 9T ¥ dave 81

i?HRI K. LAKKAPPA (Tumkur):
» My hon. friend. Dr. Laxminarayan
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Pandeya has raised a very important
discussion,

Sugarcane growers, especially farm-
ers from the southern States have been
urging for a remunerative price. Re-
munerative price is fixed by the mill-
owners, Whether this price is remune-
rative or not is another matter. There
is confrontation between the farmers
and the millowners. You have these
mill-owners, mill proprietors, the
khandsari people. These are the clars-
es who are exploiting the farmers.

The other day I made a mention
that all types of taxes have been
levied on the farmers. Even the ne-
cessary inputs like insecticides and
pesticides and fertilizers are not be-
ing made available to the farmers;
and even if they are available, they
are available only at cxorbitant rates.
The farmers do not get all the inputs.
Besides, they are not getting the ve-
turn. That is the cry of the sugar-
cane growers, specially, small growers,
registered growers. I want to high-
light one aspect of the matter,

Shri Morarka is a proprictor of one
sugar mill in Hospet and, in the Tun-
gabhadra Canal area, he is terrorising
the farmers and dictating terms by
quoting Rs. 113 per ton of sugarcane.
As a result thousands of acres of sugar-
cane are dying up. The State Gov-
ernment cannot fix up a prica for
the sugarcane. The Central Govern-
ment alone should come to the rescue
of the farmers.

There is no uniformity of price
structure for the sugarcane growers.
They cry in wilderness. The attitude
of the present Government is ailso
known. They are following the
laisez faire policy. Ultimately, {he
sugarcane growers have to shift their
profession. That is the situation that
is prevailing, specially, in the Canal
area—Tungabhadra canal area. Of
course some projects are coming up
there. The farmers are crying that
these khandsari millowners are exploit-
ing the farmers at a particular time
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in the harvesting season. They are
terrorising them—the small cultivators
of sugarcane. They cannot even sell
out their sugarcane, The price offer-
ed to them is not at all remunerative.
Farmers are losing every day. There-
fore, this is the forum and so, if you
are really for farmers, you will give
us an assurance here that throughout
the country, the farmers will be paid
a remunerative price for the sugar-
cane. They should not yield to the
pressures of the millowners or propri-
tors or khandsari owners. There are
several types of them who are operat-
ing. Something was said about the
recovery per centage in Maharashtra
State. This is the lowaest. You should
examine all these things. You must fix
up a certain remunerative price at
least for the sugarcane. And you take
the parliament into confidence while
doing that. In any case, we want to
know whether you would Eive an assu-
rance today that you are zoine 1o pro-
tect the farmers from this kind of ex-
ploitation and fix up a remunerative
price for the sugarcanes produced by
the farmers. I want a categorical
reply from him. I also want to assu-
rance on the floor of this House as
this will satisfy the neople, the poor
farmers. 1 think you visited my
State recently, specially my district.
This is a backward district. Even the
small cane growers have to lift water
from a hundred feet depth of a pond.
The water and electricity rate is too
high which ruin the farmers. The pre-
sent Government should therefore do
something in the matter. I hope that
at least you would give us the assur-
ance to pleas¢ the farmers. I wan!
a categorical answer.

I hope the Hon. Minister will give
an assurance on that so that the farm-
ers may feel satisfied that they will
be rescued from the exploitation of
these people. At Jeast you should
announced certain ad hoce remunera-
tive price for the farmers.

wafe e : of gare srgar
ot sww : (Rafaar) : qwmfy
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WRIEA, § AT FT GUA ISTAT H1EAT
g 7 10 FUT fager ot s
SriFTsT ¥ gafad g 20w AT
T AT AT #7 Aifa 77 < 77 wd
wEFrwatar 2 E), du fadem & fw
T 9T HATET "7 #IR Far faar Sy
we @ 9 gAG TG qFS B

U% EAE "IEw . W1 ST OET
ma &5 gaufa @ &

MR. CHAIRMAN: No, no. This is
an half-an-hour discussion. Therefcre,
discussion will have to be completed.
I would not like to create a wrong
precedent.

Y gRIE WMERT (IFH) : Fwnafa
qEIR, ¥ WAl WEIGA § FEAT QAT §
fF o aww at ava fqamr & feat
FY T FIA T a9 FLAT €, A FELA
FoF 7 faamt # fao a5 &1 wra——
fsr 5 ¥ wFwT qer v 04T
fafeaa w7 < 2, faad = 1 ofus
FAFT 9T WA AL ¥ AFS! Ao 2,
forrdr sameT T 9T 9TH A/ gwA
Ao faadr € ar fox o F7 ww
zaat % F1 fAfoaa fear ST 8 7

a3y FATET gAv &1 faw @ E
fe awae 7 13 #71 fraia o= 31 &
faom & faam & ¥ FgT A RO E fF
7z from gae fa=i & fauw @=r
gWiqer g H1T Tay faamt § |
TEATS FT qTT 42T AT | TfT T
F T %71 frata = F fam, & wu
TET & WIT W FH I | §FR A TN
FT WTT G AE T q@ fF7am )
afy wg &1 faata Wt a= v feav o,
qt AT FT wra | FF T A

97 ©F fegm s # feT
TR AFTAATY, AITFAY &7
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20, 25 T IWY W wiww At AT
¥ g1 ¥ HeAY WA ¥ g wHAw
agar § 5 fae-mfast ox frami
F A GFT IFET §, FAT G W
F s W freml #1 fewas
¥ fraze 7% f5 a@R 9% =
feqam &1 @@ w0

st MO fwe v (AEgR) -
aursfa wgeg, ot g 7 faet &
T A AT BT CFATEST STE FT
FAfaaqr & | T9 AT F IR ¥
AR A [T 4 | OF ®AeT O
18 41 fF et &1 mr #1 If99 em
fasm Y FY CrETIE s3Er A
4 F & NQ AT g 41 5 =Y
B T TIEH qGT AR g1 HAT
wgeq 99 fFam g1 & S99 7@
AT Igar § 7 oaw Y wree v
IR | AAT §aE, STo q7eT, ¥ 3%
& 5 oma # 1 wra 20 =T AT
g 1 § 20 &I T 7T AT AL FL@T
g, afF7 wdY 73T I AV F I
& f o 7 w7 F7 @ 7 Frmmy
fraar —15 w77, ag A fgrgmm
# feomt &1 feagm . wifae o=
a1 F3 7T fFamt 7 T QAR R
! F welr W@l ¥ ANAIET 48
A9 ara fadas s =@ar g &
i FF qRTET STE F AE FH F
T @ AEET § TF FT AT
15 &7 faar @wdr 2

T(% TS FT TFAIE a1 g TT,——
f a6 A FgT HT WL AG g, AlFA
w7 Wifarr & et € ar qe7 I
Fgrt 93T &, — at ag T3T 9 fFam-
o i Fram-fadey w=w g
7 ffma = ¥ ™ 7 fraw @
T FT S N '

mayin ¥ e "
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wa e e fra-mfast &
wafgergy #T aFdr §, 99 CFEISH
TME HY B  AFAT &, a1 q@ AN B
g & @y § fram w9 Fafy-
SIET & FT TATE FT AGF FL GHAT
g? smr e e &7 wa 9%
forare Tar swTT @7 & fF sasr a9
JEY 7@ WY & WX ITWFY I HIAY
e ara & foT @ & s awT R
® F1§ ST AT gWET FI 1T AGT FgAT
|AMEAT §, FI(H g7 AR FTHIA & &
gam 2, afeq 4 fRage & S ar
g 5 o7 fram & 32 ofys e #§
A ST FHTAX &1 & HEAW FBT AL
qﬂaﬁ'ﬁmﬁ%ﬁztrmﬂi Eal
Y @ A AR AT T AW qG4T
Eicl

FTHTT & 918 15 q% ann, Saa
quTT 97 I A et wr oS
orEt 5 vy § gz &Y fawd ar ®
faara qvar smaT & f5 98 80 FAT
qT 85 FLIT T A & | gW d@Irw fled
@ & fF gr emre- e S § 999F
21 W GETATY TN WT WT E |
IEY ¥TT 16 FTAT T AT TRIES
TFEY g FYAT §, T GIHL A IEHT
s A AT @1 g@ar & ol R
AT F e AT FT CFATET SGET TN
9z 4y §, 99 GEATY 9T IAAT B WY

T aT g

T 1 T FH FA AR :
I wrer X FT AW 15 A G
FT AMMEC WX TG AWOT  FAT
wifgu fF 72 & frafa e adi &)
T A T F1 Ifq @ fea ¥ faq
fre 4d &, @ g 13 ¥ fafe o O
AT FT TS F W fraA w7 oy a1t
T Wr &7 afk FwgT @ g
Fferrs &, @ forw awg wewTe ¥ I
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w1 gafasrsT frar &, sd ag ag @
Wt gafasEa w3 afFa fFam &
AFAT AR A 7 FAT 9T IF FA
w0 fwrar o w@r &7 & AWAIGES,
T wITd ¥ arg, Fgar Igar g
g & gFANE 1 7T F37 § fFamt
T IZT TST AFAM FIAT |

o AT 1 wiE wifaa adi g %
YAy faeli ¥ 557 9T 1 oFAET 33T
FH G A, WX G G A G
BT IAM AT WA | § I 92W &
afegdt fadi @t ar@ Fgar FRaT g |
I GIW § WEAT FATIT AAT ZIAT 2
gt 9% @reqrdy s AT faa arfawi
§ 97 a0 @r Afa@frar ZEy & o
frara #1 3tF aw fgaar & a7 far
§ =AY st wifers ag womr 747 3 3
fi& @isardy w1 T 737 2 FJ9A00F T
AT ZAr A A A frmer wswad #
faar grr W faer wfes AvATT
Tl g 1 Frara i waad @ fre
qifws & Font § wmAv g fae
Afas Y GAEAT F1 AT FT FY
IaT q3w * ofewdt foay @, s |
X agrass § e wfw v gmlao
§ T R § fF @ | oA
TRETET I § IEH U TE N
gt (AT ST 1 W IEHT A TG
q FHIT FT 7 T8 FY F5AT5 S QAT I9
85 FUT 7Y T 3= foar § TR A
FOT A 4 47 FfoTs & 7 HIX W
g FUT AW A8 A1 q@T a1 o
b e L E R - A
NNHT §  @ieErd #1 8T I &
YUY FI, HFGT TR ¥ GAT T9E &
wraift afe gwm gar @ § fRae
wamar f& SO W W@ ¥ i wrar §
wg R axfwewa fgear § 9@ X
AR qA F AT W & AN T
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& AfFT G=TaTR aga #W § Wi 3o
FI0 & faad dra g™ it TR PR
frer sl & gam _aw e areft o
I IARY TATH @Y F X wer o F
FRANARTAE fF I @ § o
I ® qF w04 W fram w
g T 1

st THET oW (=dET)
q7AF7, A AW H 253 AT faet § A%
7 9T gieaTd afve § | g+ faem F7
15 9T/ qFT @rEET § 8 | 9tws #iv
L N¥F AT FT g5 Aqr@ AN A
et & @ g0 8 ) F09 79 A1 FUT
T &7 29 /T F7 @Y 9wyt
g1 AfFm g faer anferst & feat
FY 7ET F A0 T 7 39 T77 W@ 2
T Z | TH FT AW A & fou e
F1 UFAYIE 1 GHAT 9T | W 7 AT WY
f <7 1T oFQE T ST EY R |
S &Y 77 ga7 A AATHEAT. FT HET
¥ 5l 1 @A) gfAet 7 T 41
TS T ffaee & agrHe 71 @ WA
feaza o7 @dEar a% 7 foar | &few
ot faer wrfeast 7 So7 =T 7 W
THIT A OF WHATH Gaer (94T |
¥ qREAT § T a8 ST fRar T g
FIT THATH HEAT G {56 73 FT TRAANE
T faar s wifEe @ ¥ feamt &

W FT AW AR AT

A FATH Tg & AT /AT Y & HTC
F73 & far Y e & sumEr & Y fae
AT 9T F219 F W7 TEG & ! dAA
15-20 Sfama T gy FRAE 7
WA FTE & T a1 597 Iezg 98 fely
Y o & 1 ¥fFw G o wfowa
AR A @R W1 AR g fea
T "de X JweR fear smar g
ag T2 WH F1 A1 § for e 20 iy
ARMT & for |TX Fw Y qaTg M o



389 Fization of

X gF wifefefmge € & AOfa
Fars I | 7% famg @ sfefrfmaa §
CiedR CLaE e o I
& gomar § fedfle & wmsam & G99
FI FT AFAT & | TR EgET
¥ faady g2 41 § 39 &1 s & W@
gQ afe sro Y Y qF T E, Iq W
¥ frdaw gor § @ T § AT 3
wa f&ar & faddr | a@ w9 & Qe
78 & f6 aCF & or| ot Ay § 99 &
W & @ T8 & AT W F @wd
grit 9@ 8o wfawa /W aiw &a ey
T gqET & fow wergx fvo s § 7
A fagaor gz forg @t =Y Fr @ua
W § gAY g1 I AR A F e
At A § Fg W AE @ | framt
®1 TH FT AW 20 ¥G fqEew J4v f
9ieq St 7 Far e arfge | T #Y
73 & 7w feFad 9 gfawa g & §
RfFT T/ T TER =g h fea
FT JH I W | 9g § 99 HF I
2 773 %) framat &1 fgafaas sy ar
& % fag & @9 § &7 fwad
R gaE F fFREAT FT 9778 TG fdaew
F1 2 faar o @ E | A o Iw gEd
gl & war feaml # 7 foqar g%
A framt #t T2¥ F fag wIq
F ) A & weaw ¥ Aw fAdew g
TFR AT T Adr § 5 9 sy
T Afs T FEAT AfgT 1 15
A ¥ W AA FT W fFEET B AT
e

gigaTy &7 foear ag & f% 1974-75
¥ @ieard 9T 880 TAT UHTEA
T2 oY ¥frT g7 oAAET ¥ 39 ) 9
T 737 $X 4400 TqT F< faar m@w |
WX A gy aede &Y 9 &7 § I
ferm & areardr w) W g2 Afwe 7
M o o oy Framr-fedvdy shfir grfY |
WE R e w22 e wad

AGRAMAYANA 28, 1800 (SAKA)

sugaroske 300
prices (HAN Dis.)

foa arfos o forw & oy ot

1 At w1 frdw g )

¥ wrod anaw ¥ w0 aEa g
f 7§ arg #13s et & sfafafy agi
T | &R /i @ o3 Y o dew
femm At @ma & e ¥ 3@ A
/I AT &, AWr T7 AT g9 gNT |
IE F AT FTH AZ AT |

I Rt & g § agy fAaeT S
AT § F o aF www wEa
I T fFEEl WY oA w T O,
N3 ¥ fre-Arfasi 1 3T IFT A1
AT 97T g1 77 aaar & W A
feame fa=m wS 2 1 9 a7 &
FET g1 G, A AT ALY FAET
FT AFGTT T AEAT | QIUTETL 9T ¥
I mAIE ¥ g Fw FT Afwa,
aTfE 98 T F AT qF AT Q97T *T
qFEEr g1 1967 § IAX NAW H
TH FTIH GT—12. 73 774 faqes WK
afrew § 13. 73 &7 f@ew 41, W%
QIEHTY AT & Iq GRT I3 TqGE
w7 frmes & 7w f@ 1 @ fad ¥
#1 fqald ¥ —ag 91 FT gFETEA
g e W) Aqw faaw & f o
AMEHTL 1 FAeamat F1 A9E w4T
fe & m& =71 Sfae 707 1

W W dx . Aamfy wRew, &
fad @ gaTd AT FTEFAT F—wWTgW
T &7 wmgar g & argar § iy owe
wgreT fah T aal 1 fA #1 &
TR T AW 15 &F  fFwEw g, 1w
%1 frata @ver fear s AR e
9T ¥ oHETEE TqE A AR wY &Y
w1

ot fgolt s (wewiw) @ &
Wt xg frier won g § o W
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[t fegat qurz]
fazg ox mg7 A Q& @ 9w, fyg 7
a3 F1 FANW F XA |

gl wx faarf wwwzr «
TeT AN (R Wy A fag) - gamf
w3za, ¥ AT F AETA § HIA AAANT
weEdl &, o wrA: WA AL QUA T
"X fra § ag faaed F@TIRar {fr
faq avg ¢ wifa9q® &7 57 = awr
FII F1 AT 8, S IFRF FT <
T A FTqra e T &1 7O QO
WIEA &, 4 qTeda & 37 & AT 8§,
FfFT a1 Sfeargm g, 9T F1 9 F 5y
% qIHA @ Zar §

=T & fawg & St wrsr w7y feafsy
2, T @ M| @A 93T 1 feafa
g & fr foaar are i a=1 2, 99
IR CE RS ARE LR ER IR (Sl
IqY SATIT AT FY @Y & | fakwi 7 faw
gt wwar & | & fads agy FgA Tngar g
=y faadt WY mgrwfa fammet
A a1 AE, TG EN A WD F
= % 37 & A0 FT AT F/ GEATEAT
9 T@TE @ §, T F A w7 A
FgT 30 AV 39 %7 afkr A 3g I
f e ad WY savar AT dav g,
STET IFT H &WET AT | IT &7
fead Q% 7 arar § Y wTAr g, KA
¥ ggAT Trgar § % WU 3y A =
gf ¥ far v e R At ? wrorgw
15 9% fFes #1m1 2 &, w9 9T
wIfaE & T @ o 92r g sma,
w7 fF AT FTE@EAT A 25 A" A
AT g &Y od gk & W faew @™
T TN GAT AT Wl 92U AT & %W
1 v qf s fAFdm WY &g g
o aex § | %W few oF ar@ A
 towT ot o€ fnd ey 8 o

DECEMBER 14, 10977

sugarcane 392
prices (HAH Dis.)

frarat 1 fz7 T 7 & fF 371 awfay
faar st fa o & A 77 $7F, @l
it F1 I, S fF IaEr & s
B arar § I famrd wrg, arfe §
ITFE! FTET 98 &2 ) g foa _F
FoAfT A A AT fRW AR
IAFT 7T F3T T ITFY Mearfed s<Ar
f& & =amar WA ¥ F4r F%, qTeag ¥
I g AT g, g IAw fga &
freg grr

ot JuiR g <e=frad &40 &
1T F¥F # THIT GGEW & a1 Aol
FTAE

Wt Wi @™ fag @ W grer
mfa «fax, ¥ arq gw qifwd

T A & oy mEN R
f& wddifas N Fm3 9 gf=w
ITSHT FT FIAT ¥ qra=T FHT AT(GY |
IS ATq AN AT F7Fg4 ¢ (% 94 O9fT
F @17 AR fram & @ FABeww
&1 7 T fraTe & o WS s |
FABEAT § AT AT JeATEF AT I
AT F arq F g A €N AT @A B
afz gras & 1

st IUGR : Ag FAAT AW dav
FT g & 1 Qar fogmam ® oad &0
Zud ara foae odr & 1 38 a% faae
& I | TIT AT AW FI W@ E |

SHRI K. LAKKAPPA (Tumkur):
The hon. Minister has said that there
is no confrontation between the mill-
owners and the cane-growers.

SHRI BHANU PRATAP SINGH:
There iy confrontation between the
consumer and the grower.



393 Fization of

ST 2 & 15 ¥ 9T 65 qWHL
TR I8 F A Jrinf e 3w
90 &Y gT am¥r 35 qvHe S fawA
# sgweqT Y WA & aw T S
T w3 T 2

ot Iudw - Tar gEr W& 7

SHRI K. LAEKAPPA: Did you mo-
dernise the sugar mills jn UP or MP?
Then, how can the production in-
crease, You say there is confronta-
tion between the mill-owners and
the consumers. It is all wrong.

SHRI RAM DHARI SHASTRI: You
make the price of sugar Rs. 3. People
will like it.

SHRI BHANU PRATAP SINGH: It
is a question of judgment,

AHHE 4Z F | AR 2 %o 15 X
9 g & Y A § e Iaw #
foreer =l

% WAAT WOET . FTT 15 TS
s g

ot W WA Tag: & 7 @ @

WA 1T TG ¥ WAL 3 Fo qT AT
fawft @t w7 & FraT T@E a1 THTAT

g1 ¥fFy 2 v 15 9% X WX

65 gfaaa fasft & &t ™ F} Frma
TR A TEEIg . ... ()

SHRI K. LAKKAPPA: The exploit-
ing sections are the sugar mill own-
ers, and they have confrontation with
the sugarcane growers, not the consu-

mers. That point he has not answer-
ed,

MR. CHAIRMAN: You should listen
to the Minister and then, if neces-
sary, ask for another discussion.

it wftere M & IR AT
ot qq A £ 7

AGRAHAYANA. 28, 1800 (SAKA)

sugarcane 304
prices (HAH Dis.)

- st gwAw WA awmfa e,
. weq wrfey gH Wl wd | WTeT 93 #Y
sHiq &ew 1 wfer wTo

Vst Wiy s feg e, s
i !

o= gieard # o ag fadat
St # ger A w1 ote, ¥
72 9971 £ f5 foew 7€ 5 farsii A7
FWE ATE TRFT Q1 60 g€ 1 &
grm A f& B wr & faemam
N IAEI A A4S AT 1 I@ AR
g FA F fAd, ag wrer wwEr
@, firge St seT g I B)fEd |
zdY g ¥ U WA AT AT & WO
gee faaar | ag 9T wwer 9% 6
7 9o @ TEw fAy vemvew oqd H
fofre fear w37 1 #1¢ S %1 0F AT
YerH g g 1w dRrd
FeAT § Y FA-YFH JAAT FTR WE
Sregwa famst & sfgd | Fomrdo
drofte ¥ wAATT FRE AT NTCFA
T 1976-77 ¥ &, OF 3N & AAHTT
frar 2|3 5T SAw A @ gE ¥
Sg FAT & g0 F4 ¥ fau oSy
T ez d A g 1 (smEww)

SHRI K. LAKKAPPA: Mr. Chair-
man, please guide the deliberations.
‘The subject matter is sugarcane price,
but he is explaining the millowners’
difficulties. Let him explain how he
is going to remove the difficulties of
the farmers and give them a remunera-

tive price.

sit wrg s fag - § @y frEew
71 9TEar g T e 3w ) 9w
FER W% WrEewwd T@t famd &
fram #1 foeg ;o fi o8 gl
T AT S T | Fer g1 -
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[r wrg w1y feg]

DECEMBER. 14, 1977

sugarcane
prices (HAH Dis.)
SHEI BHANU FPRATAP SINGH: It

was mentioned by the hon. Member.

frodr aw &1 7= fagm @ waw far That is why I am bringing it.

wraTew xad ¥ fofrs & o ¥
(=)

w3 Jg w7 wrar g & I9fF a@r
faert #1 S o foelre €t o, gafedr
ggard 9T W N w¥ 1 A Ty
g1 & = mvsarl #7 w1z WTE
STEFAT F WIS AT o IToR F gowardy
1 F1Aq s § 1 F Ao SrETET
ot % 357 £ fr fom faq o St o
1% STEAAT ¥ gA AATL FOGIH
wH Zr v, IT @7 gawr g
I A T A AR ) (eyerar)

= w=w fag (F<T) : Awe #
AT 9T W R AR
AT FT A T4 &1 41T T AT |
A FAFECIIT §  @F®HT & 150
I ATA-AFEL HAT 300 W 6000
e feg fagdt & & 1 A7 fm &
W WA ¥ 10 9% &1 919 a9 =T
g AT § (sTweT) AT AL WA ¥
a3 WIA T THAT A &7 WA )
SHRI CHITTA BASU (Barasat):
The subject is specific, namely remu-

nerative price to the cane growers.
He is bringing in other points.

agr aF UT F qFEAE FT W g,
¥ ag =g SR § 5 oag R dawm
¥ wafga =@ & 1| a2 smd fafash
# 2 | zufad & oy wEsi #6
e L [ 994 FE &1 AT Q@
(&

st IuRw - faar  oiftwesx A
# HqOTE F A€ TE T wEA E |,

=it g e fag & |eng Fma
( warerwwer)

sfra, ofad & a7 & w31 a4
&, 91 7 frewr 4 aul #§ ufwd 1 0d@=9
g IATE |

% wWWAw |/ c frw o
w1 ? (woaET)

st w1 s fag . W AW
g wwar &, afy o9 SART AT R
¥ ST 9T F o
18.46 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday Dec-

ember 15, 1977/Agrahaycna 24, 1899
(Saka)



